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LOK SABHA DEBATES

LOK SABHA

Friday, November 20, 1970/ Kartika
29, 1892 (SAKA)

The Lok Sabhamet at Eleven of the Clock
[Mr. SPeAkER in the Chair.]
ORAL ANSWERS TO QUESTIONS
Fa_l: in value of Rupee

*24]1. SHRID. AMAT:
SHRI KEDAR NATH SINGH :
SHRI SHRI CHAND GOYAL:

Will the Minister of FINANCE be pleased
to state :

(a) whether with the increase in demand
for Dollars and Sterlings with liberalisation
of forcign travel rules and the increasing
leakage of exchange from the foreign exchange
net, the unofficial value of the Dollar and the
Sterling has gone much higher than their
official value ;

(b) if so, Government's appraisal about
this black market rate of exchange and the
reasons for such black market ; and

(c) the steps being taken to prevent this
black marketing and consequent devaluation
of the rupee ?

THE MINISTER OF FINANCE (SHRI
Y. B. CHAVAN): (a) Unofficial rates of
exchange pertain to transactions which take
place in contravention of the exchange control
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regulations. In the context of the country's
overall transactionsin foreign exchange, such
illegal transactions are necessarily of a sporadic
and marginal character, and such rates conti-
nue to fluctuate. People who resort to such
transactions may do so for a variety of reasons
and it is therefore not possible to say whether
the fluctuations relate to any single factor such
as changes in the travel regulations. In any
cvent, such fluctuations have no particular
relevance to the strength of the Indian Rupee
in the International market.

(b) and (c). Government are aware of viola-
tions of the foreign exchange regulations
involved in such illegal transactions and have
been taking such measures (legisltative, admi-
nistrative and others) as are necessary to deal
with such violations.

SHRI D. AMAT : I want to know whether
the attention of the Government of India has
been drawn to the recent report in the
STATESMAN, ECONOMIC TIMES and
INDIAN EXPRESS that the value of dollar
in private market has gone up to Rs. 12 to
Rs. 13 as against the official exchange rate
of Rs. 7.50 and Rs. 28 to Rs. 30 for pound
sterling as against the official rate of Rs. 18;

if so, has the Government of India made any
asgessment as to the various causes leading to
such depreciated value of the Indian rupee ;

whether the Government of India bave
statistics as regards the total repatriation of
foreign exchange by Indian immigrants in
various countries to India during the last four
years ; and

whether the receipts have registered a sharp

decline mainly because of the fall in the value
of the Indian rupee as people instead of
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sending through the banks are remitting their
money through under hand sources ?

SHRI Y. B, CHAVAN: As far as the
reports are concerned, certainly I have seen
those reports. But I cannot say whether they
are authoritative or whether they are genuine
or artificial or imaginary.

SHRI ATAL BIHARI VAJPAYEE : They

are correct.

SHRI Y. B. CHAVAN: They may be
correct for you. Possibly, you know about
illegal transactions. But they are not correct
to me. I do not recognise those prices. Itis
not for me to recognise it and I cannot recog-
nise it. The question which we have to see
is whether the control on foreign exchange is
essential and necessary for the economic well
being of in this country. Once we say that
it is necessary, there can be some sort of margi-
pal variations in the exchange rates compared
to the transactions in foreign exchange that
we are making. I would like to tell the hon.
Member that in 1967-68 the transactions in
Foreign Exchange were more than Rs. 4,000
crores. There may be a few hundred crores
of rupees worth black market. I cannot deny
but at the same time I cannot say this is some-
thing which I must recognise. 1 do not recog-
nise it.

SHRI D. AMAT : My second question is
this. India is a place of the world’s most
attractive tourist destination and it is famous
for her traditional hospitality. No doubt the
number of visitors to India is increasing and
with the introduction of jumbo jets more and
more will visit India, in coming years. Last
year Italy alone carned Rs. 1000 crores in
forcign exchange from Tourism and Spain
can build 2 steel plants like Bhilai in India
out of one year’s earning from Tourism. So,
in the face of leakage and depreciated value,
what is the amount of foreign exchange earned
by India during the last 3 consecutive years,
out of Tourism ?

SHRI Y.B. CHAVAN : I don't know the
exact figure the Member may put a specific
question to Ministry of Tourism.

SHRI D. AMAT : It relates
Money comes under Finance.

to Finance.
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SHRI Y.B. CHAVAN: The forcign ex-
change reserve was one billion rupees in the

beginning of this year,

st @zw fagrQ aveddt : aeqw-
wEIe, aF aead Y q1d § fF faw A
#grea Fgd § fF o deawrd e
CHSS §, 9w I Fwaarea a8 533
ug fran #31 & 5 a9 ot arfefag
fegmargs Fifory | afsa g & aemd
T3 &t S Fw @ W 21 3
i faga @ fag @ awa gfe
@A M FIA A T EF A0
g 9uar fiamms = 4@, 1 52
| A9z guedr g ST A
¥ A wgIa ¥ oF A Q@A SEar
g ER i g s @ g fr
T 6 § sagenw (fedequam) &
TXH fAIR T W g—7TH Faf O
g=arg g ?

SHRI Y. B. CHAVAN : The first partisa
commentary and I need not reply toit. He
has aright to make a commentary. So far
as the second part of the question is concerned,
I would say, itis absolutely untrue that any
devaluation proposal is under consideration,
1 have consistently denied it. I have consis-
tently contradicted it and even then some
interested parties are persisting in such rumours
and I would like this House not to believe
them.

SHRI KANWAR LAL GUPTA: Rumour
for demonetisation is heard by us also.

SHRI Y. B. CHAVAN : Those people who
are interested in the rumour start it. Itis
for us, wise, sane and thinking people, to
discriminate between what is rumour and
what is fact.

sit wgrew fag A : A Ay,
A4 7gRa 7 Far g frag & s1d-arar-
grar W g, fyasr ¥ fegmargs aff
F@  Afer WY grsic # 25-30
AZHET TEAT FA a9 §, AT
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AT IAHT AT & v gfogaq wHY faer
arat, &I gfoggy w4t € 7 sraT faw
FATWIT, AFMAET WIT QY § 1 AT F
qeF WO Fd A4 @) 9@ AU OE
TRIF Y 12 % &7 WA 1 H9 F
sfafafa agt qr Atz & so =g &
IAY ag GEAALHA F | T AT TH A
F q19F & fF Zm wgd Y FWT 12 %o
UF AL F qUIT N AL B, O F SrAAr
argar § Fraar s g arw 93
T # BT wI4AT 9 frag 97 fawar
AR R R W F fayr guwre A
A FTE 8

SHRI Y. B. CHAVAN : 1T would like to
repeat for the information of the hon. Member
that there are certain people who are indulging
in anti-social activities like smuggling etc., and
they sometimes make use of these methods in
an illegal manner. It is very difficult to
control what happens in an illegal manner in
Hong-Kong.

SHRI MAHARA] SINGH BHARATI : Not
illegally, but according to their rules.

SHRI Y.B. CHAVAN: What is illegal
and legal is to be determined only according
to our laws here. I cannot determine the law
of Hong Kong from here.

=it wgrerw fag wwlt ¢ ArgdEeE §
AT ag W I §

SHRI Y. B. CHAVAN : What is legal here
can beillegal in other parts. What is illegal
here can be legal in other parts. What can I
do about it? I am talking about the Indian
conditions. Ultimately, the real rate or value
of the rupee depends upon the extent and
quantum of transactions at the legal level that_
we are having. As I mentioned earlier, in
1967-68, more than Rs. 4000 crores worth of
transactions took place at the legal value.
When thatis the position, how can we say
that the real value of the rate is what exists in
the transactions which are conducted in a
rather illegal and anti-social manner in Hong-
Kong ? How can something that is going on
inan anti-social and illegal manner in Hong-
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Kong be the real criterion for deciding the
value of the rupee in India ?

SHRI HEM BARUA: The Indian rupee
had been officially devalued, but it has devalued
itself also unofficially. In that context, may
I know whether Government are aware of the
fact that the devaluation of the Indian rupee
is responsible to a large extent due to the
budgetary provisions made by our Government,
leading to inflation in this country and also to
the misuse of the travellers’ cheques by the
restaurants and the hotels, and if so, what
action Government have taken in this regard ?

SHRIY. B. CHAVAN : I cannot agree that
there is any devaluation of the rupee in India,
leading to inflation. As I have said already,
the accepted legal rate still exists, and, there-
fore, there is no need to reply to the question
whether the budgetary provisions have contri-
buted to lowering of the rupee value. I do not
agree that there is any devaluation of the
rupee, As regards the illegal rates which are
quoted in the press and papers, it may be the
practice to do so in some places in transactions
of marginal value, but those are not the major
factors in deciding the value of the Indian

rupee.

SHRI HEM BARUA: What is he doing
to prevent the misuse of travellers’ cheques
by restaurants and hotels ?

SHRI Y. B, CHAVAN: I think I would
need some more information about it.

fasfaa st fawramia 30 & &= fan,
wegpfa, fama @t aedisl SAsH &
&= § AR

*242. =t ®o Ao wasT: FaT
foen aq1 gaw ¥ WAl 43 A &
aoqr #40 fw :

(F) wrtd gra FAEH § 1§ ™ 39
grag & weara #1 fra-fer @i
wFr 7T faar man 5 fawfag stz
faFmamta 2 & &9 fasm, wesfa,
fasms & s TAFTY F &A1 F
gyfaa wrara-xar= g Srfey
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(@) #1 W@ & Sude S F
araTe 9 fasfaa otz fasrass 2o &
&g #1¢ Ao Ja Hr T ;AR

() afa g, ot SoF1 747 T@ET R AR
I frg w1 Bemifraa fawar amgar ?

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR. V. K. R. V. RAO),
(a) to (c). A statement is placed on the Table
of the House.

Statement

No formal proposals of the kind mentioned
in part (a) of the question were made by India
at the 16th General Conference of UNESCO
held in Paris from 12. 10. 1970 to 14. 11, 1970,
One of the main functions of UNESCO is to
promote and strengthen exchanges between
countries in the fields of education, culture,
science and technology and to facilitate the
transfer of knowledge, skills and technology
from the developed to the developing coun-
tries. Some of the resolutions introduced by
the Indian Delegation which attended the 16th
General Conference of UNESCO inter alia involved
the question of developing and strengthening
such exchanges. The leader of the Indian
delegation, in his address to the General Con-
ference of UNESCO on 17. 10. 70 emphasised
the need to establish between developed and
developing countries a two-way transmission
of education, culture, science and technology
that will reduce, if not eliminate altogether,
the gaps between them, and establish universal
respect for the universal equality and dignity
of man as such, irrespective of his other
differences. Since the Conference ended only
on 14, 11. 1970 and UNESCO has to initiate
follow up action, it is not possible to indicate
at this stage which countries will participate
in these exchanges and what will be the nature
and manner of the implementation of the

pﬂ)jc-cla.

st 5o fro wawy: F;eqw AFay,
HT ot &t 1T F 7 quE famr agr @
Y A HT o@TA AT g g | oaw fw
mm&gﬁfﬁhﬁiﬂomoQoﬁ
giepfas, dafns o gat adF §
FATT G T & AT AoFi§ono ¥ grey
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HaY ogi o Al # v Twmw B
Hz ® W ggwr ETE 21 mﬁﬁa
damm wgar § o A gw dw A
giepfa &1 agm-ga@ & 917 9T dYo
o Yo FY AT Y AT A12Y § AT
FART QAT WTRY §° 0

MR. SPEAKER: How does the CIA
come into this question ? The main question
relates to the UNESCOQ. There should be
some relevance to the main question.

SHRI LOBO PRABHU: It has no rele-

vance,

Wt w0 Ao AwsT: Foya wdaw,
& q3F1T ¥ wAr Angar g 0F atesfe
AT TIF F AT 9T AT FAEHA o
Fr{oToRT QAT F1 74T 5 377 ¥ Fg1aT1
& oo E A sEw afd Yy wmw
#! gl a gwar f fqmgar Iy
g7 o 3w FFRX F @ T A
SEAFTY & 6 g3 3 & o arfo wo &Y
fradt gortT F17 w3 § A% g7 o
T AT GEr FEEA § Ar awg ! e
TS FHEA § At 9 A5¥ & fax s
FAT FEATET F AT E & ?

DR. V. K. R.V. RAO: Ifthe hon. Mem-
ber wanted to know about the CIA activities,
he should have put a separate gquestion and
addressed it to the Ministry concerned with it.
Asfaras [am aware, | have no knowledge
about the activities of the CIA, and, therefore,
it will be very difficult for me to answer the
question about the CIA.

But T would like to tell the hon. Member
how this suggestion was made by me before
the UNESCO. It has nothing to do with the
CIA. I wasfecling worried that even io the
transmission of technical information that was
going on between the developed and develop-
ing countries, we had a feeling that we were
not getting proper technical know-how from
the developed countries. We are not getting the
latest technical know-how. Therefore, one of
the things I had in mind was to have am ex-
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change system where proper machinery is
devised for the transfer of up-to-date technical
know-how and technology from the developed
to the developing countries,

The second reason I had in mind when I

made the statement before UNESCO was thatin -

the transmision of information between the
developed and developing countries, there is no
two-way traffic at all. The Minister of State of
Information and Broadcastiog who intervened
in the debate—and I also spoke on it—referred to
it. For example, in India, I am told, imports

almost every day some thing like 40,000 words

of news from all over the world about what is

happening elsewhere. Butas for the newsof
India being sent to other countries, it is not
more than 4,000or 5,000 wordsa month.

There is absolutely no parity of any kind bet-

ween the news we get in India from the deve-

loped countries and the news that goes to the

developed countries about India. So I thought

this again was not a proper two-way traffic and
should be corrected.

The third thing I felt was that in the matter
of assisting many developing countries, develo-
ped countries like India having technical know-
how and being in a position to offer technical
assistance could join, We felt that when mis-
sions and other experts are sent to developing
countries which are not as developed as we are,
advantage could also be taken of India and
experts and missions need not be recruited only
from the most developed countries in the world
for this purpose.

The fourth idea was that in terms of culture,
we have a lot to contribute, May be in science
and technology the more developed countries
in the world have more to contribute to us.
But in terms of culture, there should be much
more onward transmission of information and
personnel from the developing to the developed
countries than has been the case so far,

This was a bona fide attempt totry and
establish a better method to bring about more
equality, more parity and more mutual advan-
tage in the cultural exchange programme
arranged by UNESCO. It has nothing to do with
the CIA.
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5t wo fro waww: Wl S Y
warg fear § SEd gF T @ g0
W W H afos g ¥ @ anfie
YA 99 W 8 999 39 W S gesfa
9 U FET I G & a1 S9F faeg A
A9 FmEw RE!H arAar @ fE
a g & @mwr gm fafasy &
argey g Af57 § ag ama Angar g s
arepfas a7 § aafss sww &t gu
HET F@IMF TN 9L 9 @ E
IaF! 1T AFA A7 W § a1 A ? A
T F fadr s F o #AT FroAr
= 9uF gaifeas ga i & a7 a1
FT 71 GET g1 T @ra?

MR. SPEAKER: UNESCO is not a US
Organisation ; it is a UN Organisation.

SHRI MANUBHAI PATEL: Has it come
to the notice of the hon. Minister that other
countries which have entered thespace area
for which higher mathematics is required prac-
tically teach computer mathematics from the
preliminary stage. Is there any such proposal
forming part of this scheme of exchange so
that we can import such know-how and can
have such text books from the preliminary stage
for teaching higher mathematics?

DR. V.K.R. V. RAO: I was not aware
that this computor and space rescarch was
connected with some text books for classes. All
that I can tell him is that we are trying to have
up-dating of the teaching of science and mathe-
matics in this country. Whether thatis con-
nected with space research or not, [ do mnot
know. Ifthe hon. Member will provide me
with some information, I can look into it.

SHRI MANUBHAI PATEL: For this
sophisticated technology, higher mathematics
is the basis at the preliminary stage. Is there
any proposal which forms part of this exchange
whereby at the preliminary stage in our teach-
ing of mathematics the courses followed in
computer mathematics there could be got from
them?

MR. SPEAKER : It is a general question,
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SHRI MANUBHAI PATEL: Is there any
proposal like this which forms part of this
exchange?

DR. V. K. R. V. RAO: Already investi-
gations are going on, and we are getting  assis-
tance on the subject of the up-to-dating and
modernising of the teaching of mathematics and
science in the schools.

st YW WUt weET o ssE
wgRa, ggfa @1 faar 1 a@E g@w
frrai® 3w & G F feyr W
g@ER Y { aar wgar g fFosawr
gepfa w17 & & foawr fs ag smama
S T et @ ! Fe A wesfa
E

U% WA @I JT g aadr
Sifa s are & depfa wTR ?

it U AT TRAN  TFAFAT g
# gfaaa A & W@ FFT F AT
agar g fr fom degfa &1 s @@
a1q faat & AT AR § 7

DR. V. K.R.V. RAO: I donot know how
the question arises from this.

MR. SPEAKER: You can bave a debate
on it later on,

=t TW NAE ATwE C qE A
TAGBEAEY AGT & | FA TEAA AT qR
qi #1 gesfa aEr § Y & A S
g W § % ag #9 @1 degla g
foast f5 98 A1IM 93 FAT T0EA
g v oA, A A A A A A
7g W ag A1 3 7

Seast WA : ATHAT, AW B O
e Ag 8

T AT STAATS R ST

& fr g@t & afsn daw A a1 ad g,
TR, MA F gAar g A A AT
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AW AEAG . HT AT & A1g A
ar e Agr &)

St TR MO AEAS T A AT
Fag s wzz am fearar s fs &
3iF agl wamar g agi 9T 9 fe
F1 A1g 60 a9 g1 ar 25 a¥ AW ®F
¥ g uF 9% 9T fq=m s g g
ag T3 T depfa w1 FET § % gafay
¥ wd g ¥ arAar angar g
Iuar gepfg anfac ST ET & 7

MR. SPEARER:
‘question,

I do not allow this

st qETw WEV® : Og §IT 49
AT 7 wEgea o & |

oouW A - g deFfa w7 agd
e e gESEE § AT wEAT g
agi 9T gaT § Afeg TFT 9% F9T
feesma & asy &1

DR. V.K.R. V.RAO: Idonot wantto
discuss the whole subject of culture, as you
rightly suggested we could have an independent
discussion, but I just wanted to bring it to the
notice of the hon, Member that these cultural
exchanges do not only include dances and
singing. They alsoinclude sending of Professors
of philesophy who go round the Universities
in other places and deliver lectures, Men like
Swami Ranganathananda, whose nameI am
sure is known to all Dr, Banerjee of the Delhi
University etc., have gone round on lecture
tours. So, culture also includes philosophy. It
is not only concerned with dancing and
singing.

Price Rise Registered for Food Articles
and Other Commodities
. +
*244, SHRI 5. R. DAMANI :

SHRI RAM CHARAN:
SHRI R. R. S5INGH DEO:

Will the Minister of FINANCE be pleased
to state:

(a) the price rise registered ason 31.10.1970
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for food articles, industrial consumer goods
and industrial raw materials and intermediaries
and how they compare with those at the begin-
ning of the current financial year and corres-
ponding period of last year ; and

(b) whether any scheme is being worked
out to contain the prices at these levels and if
so, what are its details ?

THE MINISTER. OF FINANCE (SHRI
Y.B. CHAVAN): (a) and (b). A statement
islaid on the Table of the House. [Placed in
Library. See No. LT-4337/70.]

SHRI 5. R. DAMANI: I have gone
through the statement. It is a very detailed
staternent, and Government has taken great
pains in supplying all the figures, but this
statement " deals with what action has been
taken, and it does not mention what action
they are going to take in future to arrest the
rise in prices. The hon. Finance Minister
himself has expressed great concern about the
rise in the prices of foodgrains, industrial con-
sumer goods and industrial raw materials in
the last two months.

Since these prices are still rising, what is the
Government doing ? I take a particular exam-
ple, say, cotton. In one year, according to the
statement, there is a difference. Last year, the
index was 159 ; this has gone up to 186. There
is a rise of 16 per cent according to the state-
ment. Butin practice, it is much more than
that. Today, the prices every day are rising,
and therefore there is a possibility that many
mills may close down, and throw hundreds of
thousands of people out of employment, thus
causing loss in industry. As such, may I know
from the hon. Minister what practical steps the
Government is contemplating to take to remove
these shortages and increasing production and
thereby arresting unprecedented rise in prices ?

SHRI Y. B. CHAVAN : If the hon. Mem-
ber takes care to read the statement which I
have placed on the Table of the House, he
would have seen the present position. It is
stated in paragrah 2 of the statement, and for
the information of the house, and the hon,
Member, I shall read that portion.

“Government is fully alive to the rising
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trend in prices and has been taking all
possible measures to contain this rise. These
measures broadly fall under the heads of
fiscal and monetary policy, steps to increase
production and availability of scarce com-
modities—

SHRI HEM BARUA : This is no longer a
trend. It has become a fact,

SHRI Y. B. CHAVAN: Fact is also a
trend. ([nterruption) Facts also indicate a
trend. Therefore, it is a trend. When I say
‘trend’, it is a continuing and developing
thing.

SHRI HEM BARUA : The word ‘trend’
is misused, when the rise in prices has become
a fact.

SHRI Y. B. CHAVAN : When you are
talking about the continuous process, you have
to mention certain things, and trends can be
proved by facts, and facts can establish the
trends, It isin this sense that I have used it.

“The rise in prices over the past year
has been mainly because of relative short-
ages in the availability of certain raw
materials and it has been Government's
policy to arrange for imports and also to
control the availability of credit against
such commodities. The Reserve Bank of
India’s credit control measures in respect of
three such commodities were initiated in
January 1970 when margins were raised
and a minimum rate of interest of 10 per
cent was prescribed for advances against
foodgrains, oil-sceds and raw cotton. Later,
the minimum interest rate for cotton and
oilseeds was raised to 12 per cent. The
overall availability of credit has also been
restricted through raising of the net liqui-
dity ratio from 30 per cent in January 1970
to 33 per cent at present, by stages. The
latest directive in this regard was given to-
wards the end of August, 1970, since it had
become evident that there had been a con-
traseasonal expansion of credit which must
have been exerting some upward pull on
prices—

So, I have indicated that the rising trend is
sought to be checked in four ways, because
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these are the four lines in which we can coun-
ter it. Oneis to have a fiscal and monetary
policy, which is indicated by the action taken
by the Reserve Bank. Then, there is the
question of making scarce things available.
We have indicated the scheme of imports
particularly in regard to industrial raw
materials. The third is about production. Here
on the food front. We have certainly got
results. Where we have really made a break
through in production, we certainly have got
results, in the case of foodgrains, for example,
we have always been complaining in this coun-
try that shortage of foodgrains was the basic
cause for the price problem. Ifyou read this
statement, you will find that particularly the
prices of grains like wheat and other cereals,
are coming down. The important factor in
the rise of prices, according to me, is the rise
in the price of industrial raw materials, That
is the basic thing, I know there are other
reasons also. Therefore, what we baveto do
is this. In fact, our approach must be two-
fold. One is to increase productivity ; merely
increasing production is not enough.

AN HON. MEMBER : You should address
the Chair,

SHRI Y. B. CHAVAN : I think through
him I am addressing the house. Certainly I
will address the Chair. (Interruption)

MR. SPEAKER : It is all right. But if
there is a quarrel about it, he should addres

me!

SHRIY.B. CHAVAN : The real point is
not merely to increase production but to in-
crease productivity. Secondly, in the case of
scarce industrial raw materials, we will have
to try to increase their supply by imports, etc.
We are certainly emphasising on these things.

SHRI S. R. DAMANI: I entirely agree
with what the Minister has said. The cotton
target was fixed at 72 million bales for 1965-66,
but it has not gone up beyond 58 lakh bales.
I want to know what steps Government have
taken to increase productivity. Secondly, asa
result of rise in the cost of living, there has
been a rise in the salaries and wages of Central
Government employees, State Government
employees and also industrial workers, to the
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exient of more than Rs. 300 crores annually
which will not in any way be related to in-
creasc in production, What will be the effect
of this increase in salaries and wages on the
future price trend ? Lastly, our exports have
already started going down. What steps are
the Government going to take to revive our
exports ?

SHRI Y. B. CHAVAN : It is a rather long
drawn question. He asked asto why despite
our effort productivity has not increa-
sed. Secondly, he wanted to kmow what we
are doing about exports, Then he asked about
the effect of the rise in wages on prices. So
far as the first is concerned, the two most im-
portant raw materials in this country are oil-
seeds and cotton. The Central Government,
through administrative r , have taken
many steps to see that, productivity increases,
But the biggest obstacle is the speculative
markets in this country, particularly those
organised by the big business people. When
we think of the cconomics ofa country, we
have to think of the economics of the man who
produces, My personal experience in the case
of oilseeds and cotton has been, whenever the
producer brings the produce to the market,
the prices are manipulated so as to be the
lowest. But when it changes hands and comes
to the middlemen, the prices go up. Unless
the prices of the producer are guaranteed in a
much more effective manner and the specula-
tive element is eliminated from the economic
life.. .

&t e T : @ A% A9 Far F¢
wE?

SHRIY.B. CHAVAN : Government has
taken a series of steps. The Cotton Corpora-
tion has been established. The Food Corpora~
tion is there.

SHRI 8. KUNDU : Food Corporation has
become another trader. ([nterruptions)

SHRI Y. B. CHAVAN: Therefore, itis
not right to say that the Government has not
done anything. But, according to me, the
rise in prices is due to the scarcity of industrial
raw materials, low productivity in these com-
modities and the speculative element that is
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functioning. We will have to carry on a very

well sustained policy to see that the speculative
elements are kept under check.

The second question that he raised was as
to how we revive our exports. Many times in
this House questions have been asked and
answered by the Ministry of Foreign Trade as
to what steps are being taken to revive our
exports. That is certainly a very essential
point.

But about the rise in prices, I must frankly
admit. . . . (Jnterruption)

SHRI RANGA: Arcyou answering gqucs-
tions or are you making a speech ?

SHRI Y.B. CHAVAN: I am answering
questions which you have not heard properly.
Everybody does not dismiss it lightly. You do
not hear the questions and* then do not under-
stand. What can I do if the Speaker bas
allowed the questions to be raised ?

The third question that he raised was about
the effect of the rise in wages on prices. Cer-
tainly, it is going to have an adverse effect.

=t srmae faw : gg @A go s ot
i §fage venET FWE, g a9 §
YT IEHT F9 A1 Aqg & Fo 7 A/
qFFT RIS dai< fwar ag #99lT &,
T & 741 W@IET A A gEAT g F
§fggy IUREA AR FREW F I9=_HA
¥ g wraw F0 & ol sy frw
aUTAETE FTATU 7@ & YT anar A
A FL @ E 97 gfee & g 2 A
Few g fagd gro foa wa &
zmd faw @ § uF aus g s
#r &Y saet & 919, 73 fawT T2,
33 77 35 ®EE F Fww 10 IS5
Fad W AT gEa TXE A
FieEy ¥ fag w92 1 §a1 F@ §
IERT AT o4 AG F FART A G 7

s gmasATE WET o AT A F
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SHRI D.N. PATODIA: The principal
point to examine in the context of price rise is
how hard it has affected and hit the consumer
in the country. The hon. Minister trief to
derive satisfaction by saying that the price of
foodgrains has stabilised. .On the other hand,
the very statement that is laid on the Table of
the House suggests that pricesin respect of
food articles have gone up by as much as 8.8
per cent over the year and itis not only the
food articles that have hit the consumer; there
are many other articles. For instance, in the
matter of potatoes the price has gone up by as
much as 69 per cent ; in the matter of milk the
price has gone up by 22 per cent and in the
matter of edible oil it has gone up by 25 per
cent. The position, overall speaking, is that
the consumer, a man ofaverage earniog, is
hard hit to such an extent that he is not able
to keep pace ; it is difficult for him to make
both ends meet. The level of expenditure has
gone up beyond the level of increase in his
income. Therefore, what positive measures
does the Minister propose to take by which the
consumer, who has been hard hit to such an
extent, will not be hit further and prices in
respect of such basic necessities of life are
stabilised and are not permitted to rise ?

SHRI Y. B. CHAVAN: I think, I have
indicated the lines on which we are trying to
take steps. I have never said that there has not
been rise in the prices of certain commodities ;
prices are rising, but the effective effort that we
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are making and the directions in which we are
working I have indicated.

SHRI D. N. PATODIA: With regard to
these consumer items, he has not indicated
any positive steps in the statement., Let him
amplify in regard to consumer items as to how
he is going to stabilise the prices.

SHRI BAL RA] MADHOK: This isa
basic question. The prices of consumer items
are going up like anything. There is nothing
indicated in the statement as to how he is going
to arrest the rise in prices.

MR. SPEAKER: In amswer to Mr.
Damani’s question, he enumerated certain
steps to control the prices. He did mention
three or four things.

SHRI PILOO MODY : You are the only
person who are satisfied with his reply. We
have not got any satisfaction atall, (Inlerrup-
tions)

SHRI D. N. PATODIA: That rclates to
industrial items, not to consumer items. With
regard to consumer items, he has not given
any indication as to what he is going to do to
check the prices.

SHRI INDRAJIT GUPTA: Lo the course
of his very lengthy answers tothe questions
which have been raised, the Minister just made
a reference, a little while ago, to the theory
which is known to everybody, that speculation
is a major factor for pushing up of the prices,
What I want to know from him is that since
the banks have been nationalised, what specific
steps, if any, have been taken to try to ensure
that bank credit which is given to industry or
to trade or commerce is recally used for pro-
ductive purposes for which itis taken and
that it is not misused for speculative purposes.
What are the concrete steps taken after you
have held the nationalised banks in your
hands ?

SHRI Y. B. CHAVAN : I think in answer
to some questions in regard to nationalised
banks in the last session and also during the
present session, I have indicated that in order
to find correctly the genuine requirement of
industry and trade, a certain formula was
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Pl:\:pll’odh?ﬂlc Reserve Bank and we have
tried to initiate certain steps about it so that
every big account is properly and carefully
scrutinised. About the speculative  element,
that is, inflating the requirements of ad

that are taken by different companies and
factories and all that, as Ihave indicated in
the statement, the Reserve Bank of India’s
credit control measures in respect of 3 such
commodities were initiated in  January, 1970,
that the margins were raised and also the
minimum rate of interest. .. ...

SHRI INDRAJIT GUPTA: That was not
my question.

SHRI Y. B. CHAVAN: In order to control
the speculative elements, I am telling you what
steps were taken. One was about controlling
and scrutinising the accounts. . ....

SHRI INDRAJIT GUPTA: That was not
my question.

SHRI Y. B. CHAVAN:
what is your question then.

Ido not know

SHRI INDRAJIT GUPTA: What I said
was that the money which is given for allegedly
productive purposes is being misused for spe-
culative purposes. What is the machinery for
checking that ?

SHRI Y. B. CHAVAN : That is exactly
what I am saying. In order to check inflated
demands for advances, by introducing a new
system, more careful and strict scrutiny is being
made of demands for advances sothat non-
genuine demands may not be met.  The mini-
mum rate of interest was increased and the
margin was also increased. These are the
monetary steps that can be taken.

SHRI CHINTAMANI PANIGRAHI : Sir,
one can understand the shortage of industrial
raw materials. But in the case of food articles,
there is a price riscof 8.8 per cent. We are
having a good ecrop year and the production
figure is going upto 100 million tonnes, When
the production figure was 90 million tonnes,
the price rise was less. Now, when we are
having a good crop year and the production is
100 million tonnes, the price rise is 8.8 per cent.
I would request the hon. Ministerto go a
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little deeper into this much rise in price so far
as food articles are concerned.

Secondly, I would like to know from the
hon. Minister, while formulating the Fourth
Five Year Plan, it was decided to limit the
inflationary trend, that is, deficit financing, at
least to the extent of Rs. 900 crores, Would the
hon. Minister let us know whether the trend
has shown thatby thistime inthe current
financial yearit has already exceeded the
trend and it may touch even Rs, 280 crores
annually, Has that fact also been taken into
consideration?

Thirdly, so far as the bank advances are
concerned and the Reserve Bank’s credit
controls are concerned, I would like to  request
the hon. Minister to give us the comparative
figure of the last year's and the current year's
advances to the speculative market.

SHRI Y.B. CHAVAN: Ihave notgot
those figures here, Certainly, it will be looked
into, I would liketo tell him that we will
certainly go into this matter as to what is the
rate of expansion of money. Naturally, ina
growing economy money supply also goes up
to a certain extent. But, certainly, it can be
in excess of certain decline that we lay down.
We cannot say that there would not at all be
any expansion of moncy. The proper thing
would be to compare the expansion of money
to the rise in production, I must admit one
thing, to-day that the supply of money is
somewhat larger than the rate of production.
That also is another source of pressure on the
rise of prices. This factor is there. My case is
not that it does not exist and I am not trying
to prove that there is no rise in prices. There
is, Itis a matter of concern tome. Itisa
matter of concern to the Government and it is
a matter of concern to every one of us. I under-
stand that. I am not trying to justify the posi-
tion. I am only explaining as to what is being
done by the Government in this matter.

SHRI RANGA: May I know whether it
bas not been broughtto the notice of the
Government that the prices of paddy, not
rice, but paddy, are going down, and the
producers of paddy in the whole Krishna,
Godavari and Cauvery deltas are very much
waorried over it because the mill-owners are not
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prepared to purchase it and the Food Corpora-
tion of India is not coming forward with
sufficient demand for paddy there while all
the time the prices of consumer goods are
going up? How do they reconcile these two
positions and what steps are being taken by
the Government in order to protect the inter-
ests of producers of foodgrains also ?

SHRI Y. B. CHAVAN : I have heard about
this complaint and unfortunately even the
paddy prices are going up and thereis alsoa
persistent risein rice prices also. This is
exactly what I call the impactof speculative
element. The rice mills etc. take advantage.
I will discuss this problem with the Agricul-
ture Minister.

SHRI M. L. SONDHI: I would like to
konow from the Minister as to what is his
analysis of the situation because the replies
given by him, at least as I heard them, do not
make a consistent account.

I have known of countries in South East
Asia with 14% rate of industrial growth and
5% rate of agricultural growth and the price
rise is bardly 2%. What does he isolate as the
basic reason for price rise? Unless that basic
reason is isolated, the others are only symp-
toms of something deeper,

SHRI Y. B. CHAVAN: I think this
House is going to discuss this price rise pro-
blem sometime later ina longer debate. I
will be able to give a more detailed analysis
of this problem then. At the present momeat,
Ihave indicated the immediate factors.. . ..

MR. SPEAKER: How sweet and good
you are when you are asking questions in a
very balanced temperament. ([nterruptions)
Mr. Nath Pai.

SHRI NATH PAIl: The Finance Minister

who as Home Minister was used to issue orders,
dates and procl ions, was

little bafled that when he says that the
prices shall stop, they do mnot stop rising.
I think more constructive measures will have
to be thought of and adopted. Sir, isitnota
paradox when as the Government claims for
three years agricultural productivity has gone

- Ly a
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high, the prices go on rising? We bave
successively three good monsoons and bumper
crops and in spite of that the intake of those
commodities which form the stable diet of the
common man and the consumption of an ave-
rage Indian are not going high. I do mot
have to quote the figures which Mr. Patodia
just guoted from your own statement. May
we know how be will explain this paradox ?
May we have an explanation of this pheno-
menon ? The Government claims that there
isa bumper crop. These cold statistics are
not of help to the average housewife or the man
who looks after his family. If the price of
sugar for instances, rises, it means, lesser sugar
for his poor family. It also means lesser rice
if the price of rice rises.

MR. SPEAKER : Please do not make a
speech.

SHRI NATH PAI: Apart from saving
that productivity must go high, what is it that
the Government is thinking to be more cons-
tructive, in this matter ? Other countries have
made certain experiments. There is the Prices
and Stabilisation Board in the U. K., of which
the Chairman is Mr. Obera Jones. The Tories
have wanted to abolish it. You may ask the
Professor of Economics sitting behind you.
May I know if the Government is thinking of
taking the price issue, by the horns and doing
something constructive ? Because, over the
last so many years, this problem has remained
with us,and is not solved. Therefore, apart
from emphasising the need for productivity,
which is not challenged by anybody, will any
thing specific be done by the Government
regarding this matter, like the Price Stabilisa-
tion Board ?

SHRI Y. B. CHAVAN : The hon. Member
said that there wasa bumper crop season this
year. Certainly it wasa good scason as far as
production of cereals is concerned. This is the
important thing. I indicated the unsatisfactory
position so far as cotton and other commercial
crops are concerned. There is not some per-
centage increase in  productivity of these crops
as in wheat or some other cereals. There was
some sort of break-through in their respect
but in the case of industrial raw materials, that
breaksthrough is not yet achieved—not that,
efforts are not being made—but there are cer-
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tain other aspects, We shall welcome any
suggestion made by the hon. Member ; we
would like to have constructive suggestions
because this is a national problem.

MR. SPEAKER : Next question.

st awiar . asga Ageg, &
TF A1 TG A0EAT § |

MR. SPEAKER: I had not scen you;
otherwise I would have allowed you to put a
question. I have alrecady passed on to the
next question. I will give you some other
time ; there may be other question later on.

Retirement Benefits to Employces
absorbed in Pablic Undertakings

*245. SHRI BAL RAJ] MADHOK : Will
the Minister of FINANCE be pleased to state :

(a) whether the Bureau of Public Enter-
prises of his Ministry has issued instructions
regarding the grant of retirement benefits to
Government ecmployees on their permanent
absorption in the Public Enterprises ;

(b) whether these benefits are also appli-
cable to those Government employees who
have beenjor are being permanently absorbed
in the autonomous organisations which are
partially/fully financed by Government of
India ; and -

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) Yes, Sir.

(b) and (c). For Government employees
absorbed in autonomous bodies set up and
financed by the Central Government, other
than industrial and commercial undertakings,
there are separate orders regarding grant of
retirement benefits. This category is different
from the category to which the orders of the
Bureau of Public Enterprises apply.

SHRI BAL RAJ MADHOK : It is clear
from the reply given by the hon. Minister that
they have given retirement benefit to
Government employees who go to public sector
undertakings. He says, we have different
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rules for the autonomous bodies. When a
Government servant is deputed to serve in any
other organisation, whether public sector,
industrial undertaking or some other organisa-
tion what difference does it make to him ?
Why should the Government make a distine-
tion between an officer who goes to one service
and another officer who goes to another ser-
vice? Is it conducive to the proper working of
the services and the proper development of the
managerial cadre ?

SHRI VIDYA CHARAN SHUKLA : The
bon. Member must be knowing about the
orders that have been issued recently that such
of the Government officers as go to the indus-
trial and commercial undertakings of the
Government or the public enterprises that are
different from the autonomous enterprises have
to exercise their option of either getting absorb-
ed in the public enterprises, within a year, that
is, they should resign from the government ser-
vice for good and permanently  get absorbed
in the particular undertaking or they
should come back to the government service.
These orders do not apply to such of the
Government officers as go to the autonomous
corporations of the Government of India, like
the LIC and others which are created by the
Acts of Parliament. This is the difference.
Because of this difference in the terms and
conditions which they are supposed to follow,
these differential terms have been given on
retirement benefit. This is the basis on which
the difference has been made. If this diffe-
rence was not there, the hon. Member’s con-
tentions would have been completely justified,
namely that there should be no difference
between the Government employee who go to

corporations or to commercial or
industrial undertakings under the Government.
But because in the terms of deputation a cer-
tain distinction has been made, therefore, a
distinction has also been made in the retirement
benefits which will be available to these two
sets of Government employees who have to
choose between retirement or permanent

absorption.

SHRI BAL RAJ MADHOK : The rules
that have been made inregard to the indus-

trial undertakings are that the officers who go
there should identify themselves with the
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undertakings. May I know whether that is not
equally necessary with the Government officers
who are drafted to the LIC or other commer-
cial organisations ? They should also identify
themselves with the organisation and give of
their best to them. Therefore, will Government
congider the question of applying the same
rules to the officers going to industrial and
commercial organisations which they have
applied for industrial corporations, so that the
working of the commercial organisations also
improves and the officers do not have a feeling
of discrimination and neglect?

SHRI VIDYA CHARAN SHUKLA:
There is a difference between the commercial
and industrial undertakings and other autono-
mous bodies like the CSIR, for instance. The
CSIR is an autonomous body. But it cannot be
compared with the Bhilai or the Rourkela steel
plant or the HMT. Those peoplewho go to
such bodies need not necessarily stay in those
bodies for good. I think that this is a sugges-
tion which can be examined.

But there is an obvious distinction between
the autonomous bodies which function under the
Government of India and the commercial and
industrial undertakings which function under
the Government of India. The distinction is
quite clear. But whether the same set of rules
for option can be applied or notis a matter
which can be considered.

SHRI S. M. BANERJEE : May I know
whether itis afact thata decision has been
taken that those officers who belong to the
IAS, whose services are being utilised by the
public undertakings have to take a final deci-
sion whether they wish to continue in the IAS
or get absorbed in the public undertakings
permanently ? The question which is agitating
the minds of these officers is whether they will
get the same benefits while in the public
undertakings. I would like to know what final
decision has been taken by Government in this

regard.

SHRI VIDYA CHARAN SHUKLA: A
final decision has been taken by Government
and the conditions also have been communi-
cated to those people who are working in the
public enterprises. They have been given the
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terms and conditions and they have been asked
to excersise their option by February, 1971.

Financial Assistance from International
n 1 + A 2 ads,

*246, SHRI S. KUNDU: Will the
Minister of FINANCE be pleased to state :

(a) the amount given to India by the Inter-
national Development Association during the
last three years ;

(b) what are the projects for which the
money has been given, the amount of such
money per project and place where the projects
are located ;

(c) the amount which is likely to be avai-
lable during the Fourth Plan period and the
names of the projects under the International
Development Association Scheme ; and

(d) the money received from the Inter-
pational Development Association schemes
under aid and loan so far and the rate of
interest charged on it ?

THE MINISTER OF FINANCE (SHRI
Y.B. CHAVAN) : (a) and (b). A Statement
is laid on the Table of the Sabha. [Placed in
Library. See No. LT-4338/70]

{c) Asindicated in the Statement, Agree-
ments worth 255 million (Rs. 191.25 crores)
have been signed with the International Deve-
lopment Association, since the commencement
of the Fourth Five Year Plan, Itis difficult
to say for what value agreements will be signed
in the remaining period of the Fourth Plan.
This will depend upon actual resources avai-
lable to the IDA, the nature and pumber of
projects and progammes that we are ready to
execute which are in line with the interests
of the IDA, the extent to which they satisfy
the criteria of IDA etc,

(d) The total value of IDA assistance given
to India so far is $1264 million (Rs. 948 crores).
IDA credits are interest free.

SHRI 8. KUNDU: From the statement
you will find that for the last three years, IDA
aid is increasing. Is the Minister aware that
due to a faulty and unsound investment
programme, this aid is not properly utilised
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and also there isa backlog of this aid which
has still not been properly utilised, Under
this programme, has Govvernment thought
of getting this aid to spend for equipment for
minor irrigation programmes and also for
components ? Has Government thought over
it and instituted a machinery to find out
whether the aid which is got is also invested
in proper, good and sound programmes ?

SHRI Y. B. CHAVAN : It is not only
Government representatives but even represen-
tatives of the World Bank also go into the
preparation of the projects. They go into the
economics of the project. It is only after that
the further processing of the proposal is
taken up.

Ido not think itis correct to say that the
money is not properly utilised. The World
Bank has also agreed to take to assisting certain
agricultural projects as well,
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Disposal of confiscated goods

*247. SHRI LOBO PRABHU: Will the
Minister of FINANCE be pleased to state :

(a) the procedure for disposal of smuggled
gold and other articles and whether a time
limit is fixed after termination of the proceeds
ings ; and

(b) the steps taken to prevent smuggled
articles sold by Government becoming a screen
for private sales of smuggled articles ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) The procedure
for the disposal of confiscated smuggled goods
is as indicated below :

(i) Gold, gold jewellery, silver and
silver jewellery are deposited in
the Mint.

(1) Cut-diamonds and precious stones
are exported through Handloom
and Handicrafts Export Corpora-
tion, a public sector undertaking.

KARTIKA 29, 1892 (SAKA)

Written Answers 30

(iii) Rough diamonds and precious
stones are sold by the Customs
Department by Public auctionto
import licence holders on condition
that their licence will be debited
by the accepted bid.

(iv) Synthetic yarnand metallic yarn
are fold through public auctions
confined to actual users of such
goods.

(v) Perishable and fast deteriorating
goods such as cigarettes which can-
not be retained for some time with-
out deterioration are disposed of
by the Custom Houses in retail
sale.

(vi) Other consumer goods are sold to
Military Canteen Stores, Central
Government Employees Consumer
Cooperative Society (run by the
Ministry of Home Affairs) and to
the National Consumers Coopera-
tive Federation Ltd, for sale to
consumers  through  Consumer
Cooperative Stores throughout the
country,

No time-limit has been fixed
for disposal but goods are required
to be disposed of as soon as prac-
ticable after confiscation. In doubt-
ful cases of seizures in the interior,
Department has to wait for the
expiry of Appeal and revision
Application proceedings.

(b) Asindicated against(a)above, smugg-
led goods are sold to consumers through
approved agencies and to actual users to pre-
vent smuggled articles sold by the Government
becoming a screen for private sale of smuggled
goods.

Loan from In i
Association

*248. SHRI YASHPAL SINGH :
SHRI MAYAVAN :
SHRI DHANDAPANI :

Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the International
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Development Association of the World Bank
has decided to give credit amounting to Rs. 4.5
crores to India ;

(b) if so, whether Indian Government pro-
pose to set up any project for which this credit
will be utilised ; and

(c) if so, the name of that project ?

THE MINISTER OF FINANCE (SHRI
Y.B. CHAVAN) : (a) Yes, Sir.

(b) and (c). The proposed IAD Credit is
meant to finance the foreign exchange cost of
an Agricultural Awiation Project in India
involving import of B2 aircrafts (35 Helicop-
ters and 47 Fixed Wing Aircraft) and spares
ete., by the Private Operators and the Govern-
ment of India. The Project aims at better
control of crop pests and diseases through the
expansion and improvement of acrial spraying
services throughout India. Agreement for this
Credit has not yet been signed with the
Association.

Effect on the Economy of Asansol Coal
Mines due to Revised Policy of Bank
Loans and Advances

*249, SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of FINANCE be
pleased to state :

(a) whether the revised policy of bank loan
and advances has affected the economy of the
coal mines in Asansol ;

(b) if so, in what way and how far ; and

(c) the steps Government propose to fore-
stall the crisis.

THE MINISTER OF FINANCE (SHRI
Y. B. CHAVAN) : (a) and (b). Banks have
pot formulated any scparate advanees
policy in respect of the coal industry. Accor-
dingly, the question of any revision in the
policy and its effect on the economy of the
coal industry does not arise.

(¢) The crisis referred to is presumably in
respect of the piling up of the stocks of coal
at the mines because of the higher production
of coal coupled with slackening of demand by
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steel mills, transport bottlenecks etc. As far as
the financial stringency arising out of the stock-
piling of coal is concerned, the Reserved Bank
has advised the representatives of the coal mining
association to bring to its notice any difficulties
experienced by the collicries in obtaining
finance from their bankers. The Reserve Bank
of India has also issued a circular letter to
public sector banks asking them to deal with
such cases sympathetically.

Deteriorating Condition of University
Education

*250. SHRI B. K. DASCHOWDHURY :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether Government have considered
to set up a high level committee to examine
the deteriorating conditions of University edu-
cation and the obstacles to carry out reforms ;
and

(b) if so, the details thereof and the time
by which the committee is likely to submit its
report ?

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR. V.K.R.V. RAO):
(a) No, Sir. The Education Commission (1964~
66) has already studied in a very comprehensive
way the position with regard to University
education in the country.

(b) Does not arise.

Schemes for giving Aid to Developing
Nations by International Monetary Fund

*25]. SHRI N. R. LASKAR : Will the
Minister of FINANCE be pleased to state :

(a) whether itis a fact that International
Monetary Fund has agreed to give aid to
developing nations at a Conference held in
Copenhagen during September, 1970 ;

(b) whether International Monetary Fund
also agreed to study four schemes in this regard ;
and

(c) if so, the broad details of these schemes ?
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THE MINISTER OF FINANCE (SHRI
Y. B. CHAVAN) : (a)to (¢). On the aspect
of aid to the developing nations, the Manag-

ing Director of the International Monetary
Fund, indicated during the course of his address

to the Joint Session of the Boards of Governors
of the IMF and World Bank held in Copen-
hagen recently, that, in view of the widespread
support for the suggestion that the IMF should
initiate a study of the link between the creation
of SDRs and the financing of economic deve-
lopment, the Board of Exccutive Directors
would give consideration to this. However,
the President of the World Bank (the Inter-
national Bank for Reconstruction and Develop-
ment) besides offering cooperation of the
World Bank to the study of the question of the
“link", agreed to initiate actions on the follow-
ing four points:

(i) To undertake a major study of the
debt problems that face the member
countries ;

(ii) To take action to consider specific
proposals relating to the interna-
tional investment insurance plan
to help accelerate the flow of private
capital into the developing coun-
tries ;

(iii) To review the questions of both

programme lending and local cost

financing by the World Bank

Group ; and

(iv)] To assist Governments of the

bers of the Develog Assis-

tance Committee in the working

out of a practical agrecment on the

untying of bilateral development
loans.

Financial Assistance to West Bengal

*252. SHRI SAMAR GUHA : Will the
Minister of FINANCE be pleased to state :

(a) whether only a part of the request for
Central loan/grant for flood relief measures in
the State, made by the West Bengal Govern-
ment, has been fulfilled ;

(b) if so, the total amount of Central loan/
grant for flood relief operations asked for by
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the West Bengal Government and the amount
1o far sanctioned ; and

(c) the reasons for refusal to accept the
request of the State Government ?

THE MINISTER OF FINANCE (SHRI
Y. B. CHAVAN}: (a} to (c). The Govern-
ment of West Bengal had estimated their require-
ment of funds for various flood relief, repair
and rehabilitation measuresin 1970-71 at Rs. 66
crores. A Central team of officers visited the
State in September last for an on-the-spot
assessment of the situation and the requirement
of funds and held detailed discussions with the
State Government representatives. In the
light of this assessment, the Central team has
recommended a ceiling of expenditure of
Rs. 19.85 crores on relicf, repair and rehabili-
tation measures, for purpose of Central assise
tance. This ceiling has been accepted by the
Governhent of India and communicated to
the State Government. An amount of Rs. 7
crores has already been advanced to the State
Government in this connection and further
assistance will be provided on the basis of
progress of expenditure to be reported by
them.
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Misuse of Travellers’ cheques by Hotels
and Restaurants

*154¢. SHRI PRAKASH VIR SHASHTRI :
Will the Minister of FINANCE be pleased to
state :

(a) whether Government are aware that
the restaurants and hotels authorised by the
Reserve Bank to honour travellers’s cheques
issued by foreign banks or foreign currency
are indulging in malpractices and depriving
the country of the much-needed foreign
exchange and boosting smuggling activities ;
and

(b) ifso, the steps taken to streamline the
procedure of their maintenance of accounts to
plug the leakage of precious foreign exchange ?

THE MINISTER OF FINANCE (SHRI
Y.B. CHAVAN): (a) and (b). Restaurants,
Hotels and other establishments who fulfil
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certain criteria are issued money changers
licence by the Reserve Bank. They have to
operate these licences in terms of the authori-
sation given by the Reserve Bank. They have
to furnish periodical statements and even
otherwise their accounts and books are subject
to inspection by the Reserve Bank. In the
event of violation of the conditions on which
the licence has been granted, action can be
taken against the licencee.

The Reserve Bank has been conducting
periodical inspections of the money-changer
licences of hotel and restaurant owners. No
cases of malpractices have come to its notice.

Deteriorating conditions of Calcutta port

*255, SHRI BENI SHANKER SHARMA :
Will the Minister of SHIPPING AND TRANS-

PORT be pleased to state :

(a) whether Centre has been urged to take
due note of the disastrously deteriorating condi-
tion of Calecutta port ;

(b) whether itis a fact that if the silting in
the Ganga was not checked, Calcutta port
would die like many of our ancient ports ;

(c) whether it is also a fact that completion
of the Farakka project alone could save the
port ; and

(d) if so, what remedial measures are con-
templated in the matter ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAGHU RAMAIAH): (a) to
(d). It has been urged from time to time by
the Calcutta Port Commissioners that the
Hooghly river has been deteriorating and that
Farakka Barrage is essential to arrest the
deterioration. The barrage is already under
construction.

Exemption of Delhi Transport Undertak-
ing from Sales and Road Taxes

*256. SHRI ISHAQ SAMBHALI: Wil
the Minister of SHIPPING AND TRANS-
PORT be pleased to state ;

(a) whether there is any proposal before
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Government proposing the ption of Delhi
Transport Undertaking from the Sales Tax

and Road Tax ; and
(b} ifso, the decision taken in the matter ?

THE MINISTER. OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAGHU RAMAIAH): (a)
There is no Proposal before Government for
the exemption of Delhi Transport Undertaking
from Sales Tax and Road Tax but a proposal
has been received from the Delhi Administra=
tion requesting that a subsidy should be given
to the Delhi Transport Undertaking to the
extent it pays sales tax and road tax to the
Goveroment,

(b) A decision has not yet been taken in
the matter.

Recommendations of lnlanl Water
Transport Committee

*257. SHRI RAMAVATAR SHASTRI:
SHRI P. C. ADICHAN:
“ SHRI §. M. KRISHNA :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact tbat the Inland
Water Transport Committee favours a national
transport policy ;

(b} ifso, what would be the scope of this
policy ;

(c) whether the Committee has suggested
five waterways as National Waterways ;

(d) the names of five waterways ; and

(e) the decisions taken by Government on
the other recommendations of the Committee ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAGHU RAMAIAH) : (a) and
(b). The Committee have recommended that
the national transportation policy should aim
at exploiting inherent advantages of all modes
of transport with the object to bring about
conditions for the development of all modes of
transport in such proportions and combinations
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as would ensure maximum return from invest-
ment in the transport system as a whole and
to meet the total transport needs of the commu-
nity at each stage, at minimum cost.

(c) and (d). The Committee have recom-
mended the following waterways for being
considered for declaration as National Water-
ways i—

(1) The Ganga-Bhagirathi-Hooghly,

(2) The Brahmaputra,

(3) The Mandovi and the Zuari rivers
and the Cumbarjua Canal in Goa,

(4) The Mahanadi,

(5) The Godavari,

(6) The Narmada.

(¢) The Committee has submitted their
report reeently. The report has been forwarded
to the concerned State Governments for their
comments and for implementation of such of
the recommendations as concern them. The
recommendations of the Committee will be
further processed, taking into account the
comments of State Governments, in consultation
with concerned Ministries.

Demolition of R.S.5. Offices Building in
Banaras Hinda University Campus

*258, SHRI SARJOO PANDEY: Wil
the Minister of EDUCATION AND YOUTH
SERVICES be pleased to refer tothe reply
given to Starred Question No. 545 on the 2lst
August, 1970 regarding demolition of R.S.5.
Office Buildiog in Banaras Hindu University
Campus and state the further progress made
in regard to the negotiations that were going
on for the demolition of the said building ?

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR. V. K. R. V.
RAO) : The University has decided to take
legal action to get possession of the buildipg.

Work to Rule Agitation in Indian Airlines

*259. SHRIK.P. SINGH DEO: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the period for which the technical staff
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of the Indian Airlines went on ‘go-slow’ and
‘work-to-rule’ agitation recently ;

(b) the loss suffered by the Airlinesas a
result thereof ; and

(c) the details of the agreement reached
with the staff to end the agitation ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Aircraft technicians represented by the
Indian  Aircrarft Technicians’ Association
resorted to ‘go slow” and ‘work to rule’ from
I7th August to 6th September, 1970,

(b) Approximately Rs, 30 lakhs.

{c) Following are the details of the agree-
ment reached between Indian Aircraft Tech-
nicians' Association and Indian Airlines :—

(i) The Association agrees to withdraw
its present action (termed by them
as ‘Withdrawal of Cooperation)
with immediate effect ;

(ii) Itis agreed to in principle for
reference of the dispute to arbitra-
tion ;

(iii) Who should be the arbitrator and
what should be the constitution of
the arbitration and the terms of
reference etc. shall be finalised by
a Committee of representatives of
managements of both Indian Air-
lines and Air-India, Indian Aircraft
Technicians’ Association and Air
Corporations Employees’ Union ;

(iv) One of the points that will be sub-
mitted to arbitration shall be
whether the readjustment of exist-
ing pay scales of the technical
categories shall be effected and if
so from what date;

{v) The arbitration shall be completed
within a period of 3 months ;

(vi) Any other details and the fixation
of time, procedure, etc. shall be
finalised at a meeting represented
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by the managements of Air-India
Indian Airlinesand the representa-
tives of Indian Aircraft Technicians’
Association and Air Corporations
Employees’ Union within a period
of 15 days from 7th September,
1970;

(vii} In the event of no agreement being
reached between the parties mens
tioned in para (iii) above regarding
the matters referred toin paras
(ii) and (iii) above, the issues will
be referred to the Deputy Minister
for Civil Aviation, Dr. Sarojini
Mabhishi, for her decision; and

(viii) The Association agrees to give the

fullest cooperation for maintaining
cordial relations and restore normal
functioning in the Indian Airlines
and Air-India.

uegwest fre wfadl w wedeaa S
fasa &% ' I

*960. «ft TrA¥A® 1A :
oY qITHRT AR :

=T
3 fF

faw #=Ar 3g & & FAOT

() gra # gu U Auewy faw
Pt & geET aq1 faeg 9% &1 J27
% ar gen favig fl a7 §;

(@) widm  aq-agEEr 9T W
favigi &1 F4T FWTT qIT;

(w) 7 fagg &5 7 wiea FY S
qaadta @rwar ¥ faa sfus  wufw
guasy FUA Fr oy fear @ arsq
qT fagrT FT @ E; AT

KARTIKA 29, 1892 (SAKA)

Written Answers 42

() afez 2, @ #r a7 =
fafasz qfeqiomre & fag & ar g
I ¥ fag g ?

fea At (st amEAuw agm) ¢
(F) 17 #1718 fageaz, 1970 #¥
fasifar, arewg & g§ wsgavesea fam
wfaat €1 455 Fww FF 9T A A
mr gg-frafia £ afy awr § wa 9z
W& A g [wama A &t @y
et gemr L.T.No.-4339/70] a7
s gar fafg & gaea fadas 1w fasa
I H FeTq a1 frewafas feeafuai,
faad amfws dz%1 & geg favig aard
i §, 1 afgai gqw F 9z e @ &
T § 1 [wenem W wm dway ) Afed
weat L.T. No-4339/70]

(@) ag g #fea @ f o fafua
SFIT ¥ yeogua gE Ry aaw, gaw
qfvora saew faza &Y snfas  feafy 97
swifag grit @Y WIRdT Fd-sqaedr
qT FAFT 4T TH(T T |

() &g (7). fsr &5 g
fasra &9 st o W 1 g wAar
FY grar FIAT ARY § 1 A ) Fradr
ggraaT fas g%t 93 3¢ arar o fasic
w1 ¢ v g wenst & arg aega: feaw
@ed IqAsT g, A FEHT A1 qfe-
At e 1 oa, ¥ A deansit ¥
fgat & wama § aradl, s T afegrsag
g7 gearat 9% gru faaifea waifeay a3
Fgl aF &9 Il §, wfz | fazg %
AT radiedts fasm &9 gra & 9@
e agiaar fafaer  ofaisamEy @k
wrd%ai & fau gar & s 3o
& fa@ adf



43 Writien Ansnwers

U.K’s Entry Into European Common
Market

*261. SHRI D.N. PATODIA:
SHRI MUHAMMAD SHERIFF :

Will the Minister of FINANCE be pleased

to state:
i

(a) what views were expressed by the Indian
Delegation when the question of the entry of
U. K. into the European Common Market was
raised at the recent meeting of the Common=
wealth Finance Ministers in Nicosia and which
of the countries supported thie views expressed
by India;

(b) in what manner India's trading interests
are likely to be affected by U. K.’s entry into
European Common Market and whether the
British Government have given any assurance
to safeguard India's interest before entering
into European Common Market ; and

(c) what are the particulars of various
benefits and preferences received by India
from the United Kingdom in respect of trade
and other financial and Industrial matters ?

THE MINISTER OF FINANCE (SHRI
Y. B. CHAVAN): (a) At the Gommonwealth
Finance Ministers’ meeting, I emphasized the
need to safeguard the interests of the Common-
wealth msmber countries, in the context of
Britain’s entry into the European Common
Market, I suggesied that firstly, Birtain should
not raise duties on products from developing
countries until there had been time and oceca-
sion for the developing countries to negotiate
agreements with the EECasa whole and
secondly, Britain should not feel obliged to
extend preferential treatment to developing
countries not aligned to the Commonwealth
which cannot at the same time be extended to
Commonwealth developing countries.

The need to take into account the interests
of Commonwealth member countries was sup-
ported by all delegations.
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(b) if, in order to enter the Common Mar-
ket, U. K. disbands the preferences for entry
of Commonwealth exports to U. K., it is likely
to affect adversely India's exports to U. K.

The British Ch llor assured the C n-
wealth Governments that they would be kept
fully informed of developments in this regard
and the British Government will also keep itself
informed of Co>mmonwealth views and of
special interests of individual members. This
applies to all members, including India.

(c) Many of our exports are allowed entry
into U. K. duty free or enjoy preferential duty
treatment in the U. K.

Conversion of Loan givea by the Pablic
Financing Institation to Private Sector

into Equity

*262. SHRI DEVEN SEN:
SHRI C. JANARDHANAN :

Will the Minister of FINANCE be pleased
to state:

(a) whather any loan given by the public
financial institutions has bzen converted into
equity ; and

(b) ifso, the namss of the concerns where
such conversions have taken place ?

THE MINISTER OF FINANCE (SHRI
Y.B. CHAVAN): (a) and (b). Whilethe
question of form alating guidelines for conver-
sion of loans into equity in terms of the deci-
sion taken by the Government on the recom-
mendations of the Dutt Committee is under
active consideration the of Government, the
information in respect of the loans converted
into equity by the public financial institutions
so far is given below. In the cases listed below,
the Industrial Finance Corporation of India
has agreed to converta part of outstanding
loansfinterest into share capital with a view to
give relief to these concerns from debt service.
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Ry, in lakhs

Sl No. Name of the Concern

Assistance sanctioned
by the Corporation &
outstanding as on :0th

Amount converted/agreed
to be converted into equity/
preference shares.

June, 1970 Equity Pref. Total
Conperted.
1. Assam Hard Boards Ltd. Rupee Loan 21.63 10.58 10.58. 21.16
Dollar
Sub-Loan 90.95
?. India Firebricks and Insulta-
tion Co. Ltd. Rupee Loan 121.48 9,00 12.50 21.50
19.58 23.08 42,66
*
Agreed to be Converted.
1. Sivanandha Steels Ltd. Rupee Loan  36.74 6.75 - 6.75
DM Sub-Loan 32.06
2. Binod Mills Ltd, Rupee Loan  151.85 17.00 - 17.00
Deferred
Payment 16.11
Guarantee
3. Ashok Paper Mills Ltd. Rupee Loan &
' Deferred pay-
ment Guarantee £01.95 96.00  30.03 126.00
4, Mandhya National Paper Deferred
Mills Ltd. (tentative, payment
based on the outstanding Guarantee 18B.73 188.73 - 188.73
on 30.6.197C).
Sub-Total 308.48 30.00 - 338.48
Grand Total 328.06 53.08 38l.14

Industrial Development Bank of India

The Industrial Development Bank of India
has not so far converted into equity any of the
loans granted by it to industrial concernsin
the private sector.

Life Insurance Corporation of India

The Life Insurance Corporation of India
has also not so far converted into equity any
of the loans granted by it to industrial concerns
in the private scctor.

Unit Trost of India

The Unit Trust of India is not empowered

to grant loans to any industrial concern. How-
ever, in the following two cases, the Unit Trust
of India has agreed to conversion of debentures
into equity :-

1. Bombay Suburban Eleciric Supply

The Unit Trust of India’s holding of con-
vertible debentures of Rs. 10 lakhs were con-
verted into equity in 1964.

2. Bowreah Cotton Mills Limiled.

The Unit Trust of India’s holdings of Rs. 1
lakh of convertible debentures were converted
into equity in 1970.
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Smuggliry of Fake Indian Currency Notes
by China Across Nepalese Borders

*263. SHRI SITARAM KESRI:
SHRI OM PRAKASH TYAGI:

SHRI MAHENDRA MAJHI :

Will the Minister of FINANCE be pleased
1o state : .

(a) whetheritisa fact that the Chinese
have been circulating fake Indian currency
notes across Nepalese borders with a view to
disrupt the Indian Economy ;

(b) whether Government have examined
the matter ; and

(e) if#b, the steps taken to weed out the
fake currency ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) to (c). Govern-
ment have seen such reports in the newspapers,
but the inquiries so far made do not confirm
these reports. However, utmost vigilance is
being maintained in the matter.

Complaints of Foreign Tourists

*264. SHRI MANGALATHUMADAM :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government have seen a survey
report conducted by the Indian Institute of
Public Opinion on bechalf of his Ministry
regarding the various complaints of the foreign
tourists ;

{b) if so, the action taken on the main
points brought out in this survey ; and

{c) whether Government have instructed
some senior officer to look into this matter in
detail ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Yes, Sir.

(b) and (c). According to the Survey
Report, 93.3% tourists enjoyed their visit to
India, 5.5% were ‘somewhat disappointed’ and
only 1% said that they were dissatisfied with
their stay in the country. The main complaints
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related to poverty, insanitary conditions and
red-tape. The Department of Tourism had
constantly been making efforts to remedy these
negative factors. Specific complaints received
in the Department are promptly enquired into
and taken up with the Organisations concerned
for immediate remedial action.

British Shareholding ia India Tobacco
Company Limited .

*265. SHRI M. L. SONDHI: Will the
Minister of COMPANY AFFAIRS be pleased
to state :

(a) the extent of British sharcholding in the
India Tobacco Company Limited ; and

(b) whether the India Tobacco Company
Limited is in any way interconnected with
Indian Leaf Tobacco Development Company
Limited or Vazir Sultan Tobacco Company
Limited, or British American Tobacco
Company Limited (U. K.)?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY) :
(a) Inits application for registration under
section 26 of the Monopolies and Restrictive
Trade Practices Act, 1969, the India Tobacco
Company Limited has indicated the extent of
of foreign and non-resident sharcholding as
under :—

Name of shareholder Amount
Rs.

Tobacco Manufacturers 10,32,18,940

(India) Limited.

Tobacco Investment 3,30,10,860

Lirnited.

Carreras Limited, 53,70,200
Total:  14,16,00,000

All these companies are incorporated in the
United Kingdom. Other non-resident shares
houlding is stated to be negligible. The subscri-
bed and paid up capital
Rs. 18,95,00,000.

is shown as

(b) The company has, in the said applica-
tion, admitted that itis inter-connected with
Indian Leaf Tobacco Development Company
Limited, in terms of section 2 (g} of the Mono-



49 Written Answers

polics and Restrictive Trade Practices Act.
The question whether it is also inter-connected
with Vazir Sultan Tobacco Company Limited
or British American T'obacco Company Limited
(U.K.) is under examination,

Complaints of Foreign Tourists

*266. SHRI SHASHI BHUSHAN :
SHRI VIRENDRAKUMAR
SHAH :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether his attention has been invited
to the news item appearing in the Hindustan
Times of the 9th October, 1970 under the
heading ‘Irritations Galore for Honoured
Guests';

(b) whether Government have made enqui-
ries into the complaints enumerated therein by
foreign tourists ; and

(c) the remedial measures taken by Govern-
ment to ensure that foreign tourists are not
harassed in various ways as mentioned in the
said article ? '

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Yes, Sir.

(b) and (c). The complaints described in
the news report are mostly in general terms.
Enquiries are always made into specific comp-
laints received by the Department of Tourism.
The matter is taken up with the agency con-
cerned, such as, shops, hotels, Indian  Airlines,
Railways, Customs, etc., to ensure remedial
action. Efforts are also continuing to improve
the general tourism infrastructure so that such
complaints are reduced.

#am qewre & g wiftal & safe
WAL & /A
*267, Wl WOFATG TA WAy 4T
farer 5T 77 TR Y FO oSO 5
(%) #ar ag /9 & fr &7 GOEC

¥ gaarfeg s & wf siafer gargar
F arw Faq Mgt w1 ag) faar mar §;
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cl of Ed 1o ot Tmeblécsd in
West Bengal

*268. SHRI S. K. TAPURIAH : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether it is a fact that many educa-
tional institutions had to close downin West
Bengal for differing periods due to Naxalite
attacks and/or other forms of unrest; and

(b) the number of institutions that were
closed and the days they remained closed since
January, 1970, and reasons for closure ?

THE MINISTER. OF EDUCATION AND
YOUTH SERVICES (DR. V.K.R.V. RAO):
(a) Yes, Sir.
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(b) The requisite information is being col-
lected from the Government of West Bengal
and will be laid on the Table of the House
when received.

Taleyarkhan Committee Report on Savings
Certificates and Time Deposits

*269. SHRI SHIVA CHANDRA JHA:
will the Minister of FINANCE be pleased to
state :

(a) whether Government have accepted the
Taleyarkhan Committee recommendations
concerning Savings Certiflcates and Time
Deposits ;

(b) ifso, how far these recommendations
have been implemented ; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) to (c). The main recommen-
dations of the Taleyarkhan Committee concern-
ing Savings Certificates and Time Deposits
have been accepted by Government almost
entirely. A few of the minor recommendations
are, however, still under consideration. A
statement showing the extentto which the
recommendations have been accepted and
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implemented is placed on the Table of the
House. [Placed in Library. See No. LT-4340/
70].
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Lapses in the Accounts of Large Compa-
nies

1601. SHRI DEVINDER SINGH GAR-
CHA: Will the Minister of COMPANY
AFFAIRS be pleased to state :

(a) whether Government's attention has
been drawn to a publication issued by the Ins-
titute of Chartered Accountants of India, relea-
sed on the 5th October, 1970 at New Delhi in
which charge bas been levelled against Govern-
ment for not taking action on the reports of
malpractices and lapses in keeping accounts by
+ a large number of companies ;

(b) if so, the reaction of Government
thereto ;

(c) whetheritis a fact thatin the above
publication, about 500 instances of lapses have
been cited in about 2000 Balance Sheets audi-
ted by them ;

(d) whether Government have taken any
action on these reports ; and

(¢) if so, the details thereof ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY):
(a) Government’s attention has been drawn
to the pamphlet entitled *“Qualifications in
auditors’ reports” issued by the Institute of
Chartered Accountants of India on 5.10,1970.
The pamphlet appears to bea guide to the
members of the Institute of Chartered Accoun-
tants of India in connection with the audit of
companies and does not contain any charge
against the Government or its officers.

(¢) The pamphlet purports to contain about
324 ples and not i es, of qualifica-
tions in the auditor’s reports. No names of
Companies are mentioned.

(b), (d) and (e). In the course of their
normal work the Registrars of Companies are
required to scrutinise the Balance Sheets and
Profit and loss Accounts filed by Companies
from time to time with particular reference as
to whether thie auditors® reports thereon are
qualified or not. Wherever necessary the
explanations of the panies are  invariably
obtained to decide further course of action.
In appropriate cases where the audit reports
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are qualified, inspection of the books of
account of the company unider section 209 (4)
of the Companies Actis ordered. The atten-
tion of the Registrars of Companies has been
drawn to the publication of the Institute and
the need for utmost vigilance in this regard has
once again been emphasised.

Discussions by World Bank Team with
Officials of Agricultural Finance Corpora-
tion

1602. SHRI DEVINDER SINGH GAR-
CHA: Will the Minister of FINANCE be
pleased to state s

(a}) whether a World Bank Team visited
India recently and had talks with the Agricul-
tural Finance Corporation Officials ;

(b) if so, the details of the talks held ;

(c) the spheresin which the World Bank
has agreed to give support ;

(d) whether the World Bank Officials sho-
wed interest in non-farm investments like farm
consultancy to back up farm investments;

and
(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) and (b). A World
Bank Team visited India to study the program-
mes regarding agricultural credit with a view
to see whether some of them will be suitable
for IDA assistance. They had discus-
sions with the Agricultural Refinance Corpora-
tion. They also met the officials of the Agri-
cultural Finance Corporation. The discussions
were of an exploratory nature.

(c) Since this was in the nature of a Recon-
naissance team, there was no question of their
agreeing during the course of their discussions
to give support to any project or particular
sector. However, the World Bank has been
assisting the Agricultural Credit sector in
India.

(d) and (e). The World Bank Team explai-
ned that in addition to Agricultural Credit
Projects of minor irrigation and mechanisation,
they will be interested in non-farm investment
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to back up farm investment, particularly related
to under-ground water resources etc.

Foreign Visits Made by Secretary and
Office Bearers of Sangeet Natak Akademi

1603. SHRI BABURAO PATEL: Wil
the Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) the total number of trips abroad under-
taken by the Secretary of the Sangeet Natak
Akademi from January 1, 1968 to September
3, 1970, the countries he visited, the duration
of his stay in each place and the purpose for
which he made these trips ;
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(b) the total cost of tripsin air fare and
foreign exchange ;

(c) whether other officesbearers of the
Akademi were sent abroad ; if so, when their
names with places they visited and the cost of
each trip ; and

(d) the benefits that accrued to the Aka-
demi from these trips ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI A.K. KISKU):
(a) Two trips abroad, the details of which are
given below :

Countries visited Duration Purpose
First Trip
Malaysia 5 days in August, 1969 To attend the International
Conference on the Traditi-
onal Drama and Music of
South-East Asia.
Second Trip
(June to Sept. "70)
Japan 6 days Personal
U.S.A. 2 months Personal visit for a teaching
assignment.
U. K. 6 days Personal
Switzerland 2 days Personal
Poland 2 days Personal
U.5.8.R. 6 days Invited by the Soviet

Indian Cultural Society.

(b) No expenditure was incurred on this
account by the Akademi or the Government.

(¢) Yes, Sir. Shri Mchan Khokar, Special
Officer (Dance) was selected by the Ministry
as Liaison Officer to accompany the cultural
delegation to East European countries covering
Bulgaria, Yugoslavia and Hungary under the
cultural exchange programme, The duration
of the visit was for a period of B weeks from the
st week of October 1968, An expenditure of
Rs. 5,030/- was incurred by the Government of
India on account of air fare.

(d) The Secretary of the Akademi presented
two papers at the International Conference on
the Traditional Drama and Music of South-
East Asia, and thus helped project India’s

theatrical heritage in an internatianal forum.
His awarencss of the arts of these regions and
his contacts with the experts there will also be
belpful in implementing some of the projects of
the Akademi.

Raids Conducted by Income Tax Officers
in Ludhiana

1604, SHRI BABURAO PATEL :
SHRI RAM KISHAN GUPTA:
SHRI MUHAMMAD SHERIFF :

Will the Minister of FINANCE be pleased
to state &

(a) the names of firms and their proprietors
raided on the 25th September, 1970, in Ludbiana
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and the nature of action taken against the
alleged offenders ;

(b) the total amount of currency, jewellery,
hundis, ete., seized by the Income-tax
Officials ;

(c) whether itisafact that black money
was being given as loans to industrials against
hundis and the hundi racket has been going on
for many years not only in Punjab but in many
other States as well ; and

(d) the steps taken to eliminate the hundi
racket and if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) and (b). Sears
ches of 26 business and residential premises
belonging to 17 partics were undertaken at
Ludhiana on 25-9-1970. Currency, jewellery
and hundis exceeding Ras. 22.5 lakhs were seized,
Engquiries as contemplated by section 132 (5)
of the Income-tax Act, 1961 are in progress.
In the interest of proper investigation it is not
possible to furnish the details of action taken
in the case of each of the 17 parties. A list of
the persons whose premises were searched is
given in the statement enclosed.

(c)and (d). Itisa factthat unaccounted
income is sought to be introduced in business
through bogus hundi loans not only in Punjab
but in all parts of the country. During the last
gix years hunderds of searches have been under
taken in all parts of the country to break the
hundi racket. The officers ofthe Income-tax
Department have also been informed of the
names of persons and brokers who have been
leading their name for the purpose of introduc-
ing bogus hundi loans. As a result of the steps
undertaken by the Income-tax Department the
practice of introducing unaccounted income in
the form of bogus hundi loans is on the
decline.

Statement
SI. Name and Address R
No. of the party e
! 2 3

1. Dr. B. K. Ahuja, Maharani Jhansi
Road, Civil Lines, Ludhiana.
(Indl).

2. Lady Dr. Ishwer Kaur, Guniji
Chhapri, Ludhiana (Indl).
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8. Dr. N.S. Parhawka, Pindi Street,
Ludhiana. (Indl).

4.. M/s. Tara Chand Brij Lal, Laxmi
Street, Ludhiana. (Indl).

5. Ram Saran Dass Hans Raj,
Chaura Bazar, Ludhiana.

(H.U.F. with Sh. Hans Raj as
Karta).

6. Tulsi Ram Rakha Ram, Chaura
Bazar, Ludhiana (H,U.F. with
Sh. Rakha Ram as Karta).

7. (a) B.S. Knitting Works, Chaura

Bazar, Ludhiana. (R.F. with
partoers }) i—

(i) Sh. Babu Ram 1/4

(i) Sh, Shanti Sarup Sfo Sh. Vas
Dev. 1/¢

(iii) Om Parkash S/o Sh. Vas
Dev. 1/4

(iv) Sh. Ram Parkash S/o Sh, Vas
Dev. 1/4

7.(b) Shanti Sarup Dev Raj, Chaura

. Sh. Dev Raj S/o Sh. Vas Dev.

Bazar, Ludhiana. (R.F. with
partners) :-

Sh, Shanti Sarup Sfo Sh. Vas

Dev. 5%

15%

. Sh, Suresh Kumar Sjo

Sh., Om Prakash Sfo Sh. Vas

Dev. 15%

. Smt. Kanta Devi W/o

Sh. Chaman Lal Sfo
Sh. Shanti Sarup.

5%

. Smt. Sheela Devi W/o

Shri Ram Kishan §/o

Sh. Vas Dev. 5%

. Sh. Surender Kumar Sfo

Sh. Ram Parkash Sfo

Shri Vas Dev. 15%

. Shri Ram Karan 5o

Shri Vas Dev. 40%
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7(c) Motoo Mal Khet Mal, Chaura 15. Tarsem Lal Surinder Kumar

Bazar, Ludhiana (R.F. Dissolved (Pyare Lal Tarsem Lal), Civil

on 31.3.1966 with partners) :-
1, Shri Vas Dev, 7/16

2. Shri Shanti Sarup S/o
Shri Vas Dev. 2/16

3. Smt. Devki Devi W/o
Shri Murli Mal. 5/16

4. Sh. Ved Parkash Sjo
Shri Murli Mal. 2/16

8. Gobind Ram Dalal, B. VIII/
124, Kothi Megh Singh,
Ludhiana. (Indl).

9a. Harbans Lal, Hundi Broker,
Maleri Wali Gali, Ludhiana,
(HUF with Harbans Lal
Karta).

b Shri Harbans Lal, Hundi
broker, Maleri Wali Gali,
Ludhiana (India).

10, Shri Makhan Lal Kanodia,
Roopa Mistri Street, Ludhiana
{India).

11.

(a) Shri Hans Raj Dalal, Naya
Mohalla, Ludhiana (Indl).

(b) Shri Hans Raj & Co., Naya
Mohalla, Ludhiana,. (Firm with

partners) -
1. Shri Hans Raj 5/o Sh. Walayati
Ram. 60
2, Shri Narindra Kumar Sfo Sh. 403
Walayati Ram.

12. Hari Chand Dalal, Wakilan
Street, Ludhiana (Indl).

13. Jagdish Rai Jindal, Vishwa-
mitra Street, Ludhiana (Indl).

14, Vimal Dass Jain (Dalal),
Purana Bazar, Ludhiana
(Indl).

Lines, Ludhiana (Indl.) upto
1968—69 Asstt. thereafter firm
with partners :«

1. Shri Pyare Lal 12
2. Shri Tarsem Lal 1/2

16. Mool Raj Dalal Meleri Street,
Ludhiana (Indl).

17. Babu Ram Aggarwal Cjo M]s.
Girson Knitting Works,
Ludhiana (H.U.F. with Shri
Babu Ram as Karta).

Consultative Committee Meetings Held
Outside Delhi

1605 SHRI BABURAO PATEL: Will the
Minister of PARLIAMENTARY AFFAIRS be
pleased to state :

(a) the total number of Consultative Com-
mittee meetings of various Ministries held
outside Delbi during the last two years ending
with October 30, 1970, the places where they
were held; and the number of days the Mem-
bers stayed at each place ;

(b) the total cost to Government by way of
air fare, train fare, board and lodging for these
trips;

(c) reasons why the Consultative Commit-
tees select places outside Delhi; and

(d) whether in view of the high cost invol-
ved in this procedure, Government propose to
give up the idea of meeting in hill stations in
future and if not, reasons therefor ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
(a) A statement giving details of Consultative
Committee meetings arranged outside Delhi
during the last two years and the places where
they were held as also indicating days of the
meetings is attached.

(b) As the TA/DA to the Members of Con=
sultative Committees is paid by the Lok Sabha
and Rajya Sabha Secretariats directly, the
information in this regard is not readily avai-
lable with the Government.
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{c) P to the recommendati of the
Committee of Members of parliament regarding
Parliament Session in the South, it has been
decided that meetings of the Consultative
Committee during intersession periods might,
at the discretion of the Chairmen of these Coms
mittees, be held outside Delhi.
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(d) Hill stations are not preferred for
holding Consultative Committee meetings
except in only one case when the meeting of
the Consultative Committee of the Ministry of
Tourism and Civil Aviation was held ata hill
station on account of its Tourist importance.

Statement
Details of meetings of Consultative Committees arranged outside Delhi during last two years.

8. No. Ministry/Department Date (s) of the Meeting Place where held
1. Atomic Enecrgy 18.1.1970 Bombay
2. Communications 18.7.1970 Bombay
3. Defence 23 and 24.10.1970 Bangalore
4, Education & Youth Services 20.7.1970 Mysore
5. Health & Family Planning 6.6.1970 Bangalore
6. Industrial Development &
Internal Trade 21.7.1970 Bangalore
7. Information & Broadcasting 16 and 17.7.1970 Bombay
8. Labour & Employment 22 and 23.10.1970 Hyderabad
9. Mines & Metals (i) 26.6.1970 (i) Neyveli
(i) 17.10.70 (ii) Udaipur
10. Shipping & Transport 5.6.1970 Mangalore
11. Steel & Heavy Engineering (i) 26 to 29.9.1969 (i) Ranchi &
Rourkela
(ii) 14 to 17.1.1970 (ii) Bokaro &
Durgapur
(iii) 30.6.1970 (iii) Bangalore
(iv) 26.10.1970 (iv) Bokaro
12. Tourism & Civil Aviation 3 to 5.7.1970 Srinagar
13. Works, Housing and Urban (i) 8.6.1970 (i) Bangalore
Development. (ii) 20.7.1970 (i) Jaipur

Teller System in the Branches of 5. B, I.

1606. SHRI MANGALATHUMADAM :
Will the Minister of FINANCE be pleased to
state ;

(a) in how many branches of the State
Bank of India the Teller system is in practice ;

(b) whether this system has been expanded
in the rural branches also ; and

(c) if 3o, the details of the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) The teller system

is being experimented within forty branches of
the State Baonk of India and covers current
account cash payments; cash receipts and
transfer receipts up to Rs. 1,000/-.

(b) and (c). None of the branches where
the system is currently being experimented
with is at a rural centre. The selection of
branches is done on the basis of the volume of
work. Extension of the scope of the system to
cover payments in cash of Savings Bank
Cheques, drafts and banks rupee travellers’
cheques up to Rs. 1,000/- and also its extension
to other offices is under the active considera-
tion of the State Bank of India. .
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Financial Assistance to Students of Poly-
technics in Delhi for Educational Tour

1607. SHRI P. C. ADICHAN : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether itisa fact that Government
sanctioned funds for grant of financial assist-
ance to the students of the Polytechnics in
Delhi for enabling them to meet expenses in
connection with the educational tour conduct-
ed this year ;

{b) ifso, how much fund was sanctioned
for the purpose and how much of it was put at
the disposal of G. B. Pant Polytechnic ;

(c) whether the G, B. Pant Polytechnic did
not utilise this fund, if so, the reasons therefor ;
and

(d) whether the financial assistance will be
given to the deserving students after the tour ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT DAR-
SHAN): (a) Yes, Sir.

(b) and (c). An amount of Rs. 13,500 has
been sanctioned for the payment of two-third
of third class railway fare to each student pro-
ceeding on tour during 1970-71. A sum of
Rs. 10,000/- has already been disbursed to the
students of the G.B. Pant Polytechnic. The
rest of the amount will be disbursed, when the
tour of the students is over.

(d) All students, who go on educational
tours, are given financial assistance to the
extent of two-third of third class railway fare,
A major portion of the assistance is given be-
fore the commencement of the tour and the
final reimbursement is made after the tour is
over.

Withdrawal of I. A. S. Officers from Posts
held by them in Public Undertakings

1608. SHRI S. D. SOMASUNDARAM :
Will the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that the I. A. S. and
other high ranking officers deputed to Public
Undertakings stick to the posts as they are not
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accountable for the losses incurred by the-
undertakings ;

(b) whether it is also a fact that the rcasons
put forward by them for such losses are casily
accepted by Government ; and

(e) the action being taken by Government
to withdraw the IAS and other senior officers
from the Public Undertakings by the target
date of 1971 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) and (b). No Sir;
no such general statement can be made that
I. A. S. and other high ranking officers deput-
ed to public enterprises stick to posts they are
deputed to. Government makes appointment
to top posts in Public Undertakings. Explana-
tions for short falls received from all top execu-
tives are always scrutinised.

(c) Presumably, the hon. Member is refer-
ring to the order issued by Government, pursu-
ant to the recommendations of the Administra-
tive Reforms Commission in their Report on
“Public Sector Undertakings™ for reducing and
eliminating the dependence on the deputa-
tionists for manning posts in Public Enterpri-
ses. The administrative Ministries/Departments
concerned with Public Enterprises have been
addressed to ensure the implementation of the
option orders within the time-limits already
prescribed for the purpose.

Financial Assistance to Sir Ganga Ram
Hospital, Delhi by Reserve Bank

1609. SHRI GUNANAND THAKUR :
Will the Minister of FINANCE be pleased to
state:

(a) whether itis a fact that the Reserve
Bank of India has earmarked some financial
assistance/grant to Sir Ganga Ram Hospital,
Delhi in lieu of Medical Treatment and/or
Reserve Beds for the employees and officers of
the Reserve Bank of India;

(b) if so, the details thereof ; and

(¢) the total amount disbursed by the Bank
to the said hospital in the last  years and the
details thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) and (b). The Re-
serve Bank have reserved two beds in semi-
paying ward and one bed in general ward in
Sir Ganga Ram Hospital, New Delhi, for
hospitalisation of employees and their family
members of its branch in New Delhi, on a pay-
ment of Rs, 3,500{- every year as retention
money.

(c) Total amount paid to the hospital and
the details for the years 1968-69 and 1969-70
are as under :—

KARTIKA 29, 1892 (SAKA)

No. of employees Amount paid
and their family for hospitali-
members hospi- sation  (ex-
talised. cluding reten-
tion fee.)
Rs.
1963-69 209 59,226.23
1969-70 191 56,761.90

Conversion of Loans into equity by Public
Financial Institations

1610. SHRI S. R. DAMANI :
SHRI B. K. DASCHOWDHURY :

Will the Minister of FINANCE be pleased
to state :

(a) whether any decision has been taken
and guidelines drawn up regarding the con-
version of loans into equities by public finan-
cial institutions ; and

(b) if so, the details thereof and from what
date it will come into force ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) and (b). Arising
out of the recommendations of the Industrial
Licensiog Policy Inquiry Committee, Governs
ment accepted the ‘joint sector’ concept in
principle and decided that it should be ensured
in future that there was greater degree of parti-
cipation in management, particularly at policy
levels, in the case of major projects involving
substantial assistance from public financial
institutions ; public financial  institutions
would also, as part of their financial assistance
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arrangements, exercise option for converting
loans given and debentures issued in future,
cither wholly or partly, into equity within a
specified period of time. As for loans and
debentures given in the past, the financial
institutions concerned would have discretion
to negotiate conversion in cases of default.

The detailed operational arrangements
which would be necessary to give effect to the
above decisions, are under active consideration
of the Government,

Registration of New Companies

1611. SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that during the
period January to June, 1970, 253 new com-
Panies were registered in various States ; and

(b) if so, the Statewise break up together
with their authorised capital and categories
(public or private) as compared to the break
up during the corresponding periods in 1938
and 1969 ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY) :
(a) During the period Ist January, 1970
to 30th June, 1970, 862 new companies
limited by shares were registered under
the Companies Act, 1956 in the various States
and Union Territories of India ;

(b) The information asked for is given in
the statement laid on the Table of the House.
[Placed in Library. See No. LT-4347/70].
Changes in Manag t of public under-

‘takings

1613. SHRI NARAYANAN :
SHRI N. R. LASKAR :
SHRI D. N. PATODIA :

Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that Gowernment
are considering a series of changes in respect of
management and structure of the public sec-
tor undertakings under their administrative
control to obtain better efficieney in their
working ; and
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(b) if so, the details of changes contemp-
lated and how far these changes are likely to
bring about efficiency in the public under-
takings ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) and (b). Presum-
ably, the Hon'ble Member is referring to the
changes with regard to the management and
organisation of Public Enterprises. Various
decisions have already been taken in this area.
Thus, it may be mentioned that it has already
been decided thatin future in the larger units
full-time functional Directors should be appoin-
ted, who will be the executive heads of their
departments. It has also been decided that,
as a normal rule, there should be a full-time
Chairman-cum-Managing  Director for a
Public Enterprise. Policy decitions have also
been taken about the composition of the Boards
of Directors of these undertakings. Gowvern-
ment have also accepted, pursuant to the re-
commendations of the Administrative Reforms
Commission, that there should be suitable
decentralisation of powers not only from
Government to the Boards of Directors, but
also within the various levels of management
of the enterprises themselves. Government
constantly review the management structure
of the Public Sector Undertakings, with a view
to making the necessary changes therein when-
ever considered necessary. These are some of
the more important decisions in regard to the

gement and org ion aspects of public
sector functioning in recent years.

Registration of Monopolistic Under-
takings

1614. SHRI SURENDRANATH DWI-
VEDY: Will the Minister of COMPANY
AFFAIRS be pleased to state ;

(a) whether it is a fact that there is con=
fusion due to ambiguity in the registration of
alleged monopolistic undertakings ;

(b) if so, whether the term “Public Interest™
in the Monopolies and Restrictive Trade
Practices Act and the grounds of public
interest have been clearly defined ; and

{c) if not, the reasons therefor ?
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THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) : (a) to (c). There is no confusion,
The term *‘monopolistic undertaking'’ has been
defined in the Monopolics and Restrictive
Trade Practices Act. All undertaking coming
under section 20 are required to apply for
registration under section 26 of the Act. The
question of public interest does not arise so far
as the requirement of registration is concerned.

Studies into Inventory of Public Sector
Enterprises

1615, SHRI SURENDRANATH DWI-
VEDY : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that recently Govern-
ment had ordered studies into the inventory
of public sector enterprises ;

(b) if so, the names of the enterprises ; and
(e} the results of these studies ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : {a) and (b). Govern-
ment have been setting up from time to time,
since 1967, Committees on Inventory Control
to study the position regarding inventory
management of selected Public Enterprises. So
far, these Committees have studied the follow-
ing units/undertakings :

(1) National
Ltd.

Coal Development Corpn.

(2) Heavy Electrical (I) Ltd.

(3) Sindri Unit of the Fertilizer Corpora-
tion of India Ltd.

(4) Trombay Unit of the Fertilizer Corpn.
of India Ltd.

(5) Rourkela Steel Plant of Hindustan Steel
Ltd.

(6) Heavy Machine Building plant of the
Heavy Engineering Corporation Ltd.

(7) High Pressure Boiler Plant of the Bharat
Heavy Electricals Lid,

(8) HA M. T. I&II Uhaits of Hindustan
Machine Tools Ltd.
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(9) Bhilai Steel Plant of Hindustan Steel
Ltd.
(10) Neyveli Lignite Corporation.
(11) Indian Telephone Industries Ltd.

Study in respect of the following six under-
takings is in progress :

(1) Oil & Natural Gas Commission,
(2) Fertilizer & Chemicals Travancore Lid.

(3) Hindustan Photofilms Manufacturing
Company Ltd.

(4) Hindustan Cables Ltd.

(5) National Mi I Development Corpn.

Ltd.
(6) Hindustan Shipyard Ltd.

. (¢) The total inventories of the 11 units,
the studies of which have been completed, were
Rs. 28] crores ; and the studies showed that
this could be reduced by Rs. 115 crores. Ways
and means of effecting reduction in the inven-
tories level have also been suggested.

Licences under Monopolies and restrictive
Trade Practices Act

1616. SHRI 5. M. BANERJEE : Will the
Minister of COMPANY AFFAIRS be pleased
to state :

(a) whether it is a fact that only 157 factor-
ies owned by the 20 dominant industrial
houses identified by the Dutt Committee on
Industrial Licensing Policy have applied for
licences under the Monopolies and Restrictive
Trade Practices Act as firms with assets of
Rs. 20 crores and more commanding sales in
the market ;

(b) whether it is also a faet that since the
Dutt Committee submitted its report last year,
there has been an emergence of new dominant
industrial houses ;

(c) if so, what are the business houses which
come under this category ; and

(d) the steps taken by Government to end
growth of such monopolies ?
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THE MINISTER OF COMPANY
AFFAIRS ( SHRI RAGHUNATHA
REDDY): (a) 162 undertakings shown
under 20 larger industrial houses—first tier—
in Appendix II-A (1) of the Report of the
Industrial Licensing Policy Inquiry Committee
have 5o far been registered under Section 26
of the Monopolies and Restrictive Trade
Practices Act, 1969,

(b) and (c). According to the study (which
is purely academic) by Shri B. Datta of the
Department at least one Industrial House, viz.
Larsen & Toubro. had emerged with assets of
Rs. 46 crores in 1967-68. In this context,
attention is invited to the Article published
under the Caption: ‘Growth of Business
Houses : Larsen & Toubro' in the Annual
Number (1970) of the Company News and
Notes—a journal which is supplied on a regu-
lar basis to the Parliament Library. It is
possible that further studies may reveal emer-
gence of some other similar industrial houses.

(d) Steps to restrict or regulate further
growth of such undertakings are being taken
according to the provisions of the said Act and
the Monopolies and Restrictive Trade Practi-
ces Commission has already been set up.
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Agricultural Wealth Tax Act Declared

Ultra Vires by the Punjab and Haryana
High Court

1618, .SHRI D. AMAT :
SHRI MANIBHAI J. PATEL :
SHRI P. C. ADICHAN :

Will the Minister of FINANCE be pleased to
state :

(a) whether Government’s attention has
been drawn to the fact that the Punjab and
Haryana High Court has declared the provi-
sions of the Wealth Tax Act in so far it in-
cludes Agricultural land for the purpose of
computing *net wealth™ as ulrta-vires ;

(b) if so, whether any alternatively legisla-
tion is proposed to be brought forward ; and

(c) if so, when and on what specific lines ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) Yes Sir.

(b) and (c). The Government has already
filed an appeal, before the Supreme Court of
India, against the judgement of Punjab and
Haryana High Court. No alternative legisla-
tion is under consideration at present.
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Advances given by Nationalised Banks
for Housing Parposes

1619. SHRI LOBO PRABHU : Will the
Minister of Finance be pleased to state :

(a) the names of nationalised banks which
have begun giving advances for Housing pur-
poses and the rates of interest therefor ; and

(b) the reasons why all banks are not
encouraged to give loans for housing, since
house property is the best security available ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN .SHUKLA): (a) Four of the
nationalised banks have framed specific
schemes to advance loans for housing purposes.

The details of these schemes are given
below :— -

The Bank of Baroda advances loans upto
a maximum of Rs. 25,000/ for construction
of house. The rate of interest for the loan is
934%. The loan is repayable in 10 years in
equal monthly instalments. The United Com-
mercial Bank, Indian Bank and Syndicate
Bank have formulated scheme for giving loans
for construction of houses or for purchase of
house ; these schemes are linked to savings and
are mainly intended to motivate middle-
income-groups to save amounts regularly so as
to purchase or build houses later. The United
Commercial Bank has a ‘housing recurring
deposit scheme” under which a person having
a regular source of income bas to open
a special recurring deposit account and
deposit Rs. 50/~ to 1000f- in multiple
of Rs. 50/- per month for a period of
48; 60; 72 or 84 months. The bank will
advance the loans equal to twice the amount
of total balance due to him under the recur-
ring deposits but subject to maximum of 607
of the value of the house purchased. The loan
is repayable in 60 ; 72 ; 84 ; 90 or 96 months
depending on the period for which the recur-
ring deposits arc originally made. The bank
charges interest at the rate of 47 above bank
rate. Under the Syndicate Bank ‘triple loan
facility scheme,’ loans are advanced upto five
times the average saving bank balance of the
depositor for the past 24 months and the maxi-
mum loan under the scheme is limited to
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Ras. 10,000/-with a collateral of the house as
security with 50% margin. The loan is repay-
able in 60 monthly instalments. The bank char-
ges interest at the rate of 34% over the bank
rate but not less than B}%. Under the
save for “your own home’ scheme framed by
the Indian Bank, a special account has to be
opened and a minimum deposit of Rs. 50/-
per month should be made. Amounts of
over Rs, 50/- should be in multiples of ten.
The deposit has to be made for a fixed number
of years varying from 3 to 7. At the end of
the agreed period the depositor can withdraw
his deposit with interest and also obtain a loan
of an equivalent amount at BJ interest per
annum. Repayment of the loan can be made
in monthly instalments to be agreed upon at
the time of opening of the account. The main
purpose of the scheme of the above three banks
is to inculcate the habit of savings among the

people.

(b) Bulk of the deposit resources of banks
are repayable on demand or have short dated
maturity. Loans for house construction pur-
poses have to be necessarily term loans. There-
fore, involvement of banks in providing finance
for housing on any substantial scale is not
possible, Such investment finance should
better be taken care of by other financial
institutions like the Life Insurance Corporation
and State Housing Boards.
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(b) Government of India was not consulted
in this regard.

(c) Does not arise.

Rejection of Haryana Government's
Request for Foreign Exchange for its
Delegation

1622. SHRI RAM KISHAN GUPTA :
Will the Minister of FINANCE be pleased to
state :

(a) whether Government had rejected the
request of the Haryana Government for release
of foreign exchange worth about Rs. 6000/- to
a delegation of 7 leaders of Haryana for visit-
ing foreign countries ;

(b) if so, the reasons therefor and the pur-
pose of the visit and names of the members
of the delegation ; and

(c) whether there was a member in the
delegation who did not belong to the Ruling
Party ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) to (c). A request
was received from the Haryana State Govern-
for release of foreign exchange of
Rs. 54,000/~ to sponsor the visit of an eight-
man team to visit foreign' countries to study

ment

Ban on Employment of Retired P
in Pablic Undertakings in Kerala

1621. SHRI DINKAR DESAI : Will the
Minister of FINANCE be pleased to state :

(a) whether attention of Government has
been drawn to the recent ban imposed on the
re-employment of retired government ser-
vants in public sector undertakings by Kerala
Government ;

(b) if so, whether the Government of Kerala
had previous coosultations in this behalf;
and

(c) if so, the advice tendered to the Govern-
ment of Kerala in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) Yes, Sir.

g lly the agricultural, water management
and soil conservation practices. The team was
to comprise the following :

1. Shri Ram Dhari Gaur I1&P Minister.

2. Shri Dalbir Singh M. P., Chairman
Canal Advisory Committee,

3. Shri Raj Singh Dalal.

4. Shri Dny; Krishan.

5. Shri Om Prakash Garg.

6. Shri Prem Sukh Das.

7. Shri Mani Ram Godara,

8. An official of the Haryana Government.

The proposal was examined and was not
approved as it was not found acceptable in

terms of Government’s current policy on the
subject.
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Settlement of Pensions and Accounts of
Retired Headmasters of Delhi Municipal
Corporation Schools

1623. SHRIMATI SUCHETA KRIPA-
LANI : Will the Minister of EDUCATION
AND YOQUTH SERVICES be pleased to state:

(a) whether it is a fact that some Head

Masters were retired from service on the lst
April. 1969 from schools which were under the
Delhi Municipal Corporation previously ;

(b) whether it is also a fact that those
retired Head Masters had not been paid till
now their gratuity, G. P. F. Account money
and even their pensions have not been finali-

sed ;
(c) if s0, the reasons thereof ; and

(d) whether any time limit for the settle
ment of the above noted accounts has been
fixed for the retired persons by the Delhi
Administration ; and if not, the steps taken

or proposed to be taken to settle their

accounts ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) to (d). The requisite in-
formation is being collected from the Delhi
Municipal Corporation and will be laid on the
Table of the Sabha as soon as possible.
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Increase in Road Accidents in the Capital

1625. SHRI S. K. TAPURIAH : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) whether there is a sharp increase in the
road accidents (most of them fatal) in the
Capital ;

(b) whether the causes have been analysed
and some positive steps arc in the offing to
reduce such accidents ; and

(c) what is the total number of dead and
disabled due to road accidents during the
past two years ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF SHIPPING AND TRANSPORT
(SHRI IQBAL SINGH) : (a) The figures
regarding the road accidents in Delhi for the
years 1968, 1969 and 1970 (up to 30th Septem-
ber, 1970) are as follows : —

Total number Persons Persons
Year * of killed injured
accidents
1968 7893 400 3316
1969 Bl64 433 3525
1970 (u 3966 408 2647
30.9.1970)




77 Wrilten Answers

(b) The Delhi Administration bave not
carried out an analysis of the causes of the
accidents, but the accidents are stated to be
mainly due to the following :—

(i) Unwary road Users, particularly
pedestrians and cyclists,

(ii) Negligent and rash driving.

(iii) Running of mixed traffic—slow and
fast moving—on the roads of Delhi.

(iv) Joy Riding.
(v) New colonies coming up on the side

of roads which were meant solely for
wvehicular traffic.

Some of the measures taken to reduce the
pumber of accidents are indicated in the
annexed statement.

(¢) The number of persons who were killed
or injured has already been given under part
(a). Information in regard to the number
of persons injured, who were eventually dis-
abled as a result of the accidents, is not
available.

Statement

Measures taken/proposed to be taken by the Delhi
Administration to reduce road accidents

I. (1) Road safety education, including
lectures on road safety and observance
of traffic rules, is imparted in educa-
tional institutions,

(2) Hand bills and comics on road safety
are distributed among the public and
children.

(3) Cinema slides on traffic safety and
television shows are also arranged on
road safety.

(4) Traffic Safety Weeks are organised for
the education of the public.

(5) Roads are being widenedand foot paths
improved, wherever possible.

(6) Light signals and blinking lights have
been installed on various road
junctions.
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(7) One way traffic has been introduced in
the congested parts of the city. Heavy
vehicles are not allowed to pass through
such: areas.

(8) Transport vehicles are subjected to
rigid inspection, before certificates of
fitness in respect of them are issued.

(9) Speed ‘traps’ of wvehicles by mobile
patrols are frequently arranged and
action is taken under the law against
drivers who arc found to be driving
rashly and negligently or at excessive
speeds.

(10) Vehicles are subjected to surprise
checks by mobile police patrols and
Flying Squads.

(11) Plying of heavy vehicles has been res-
tricted to the hours during the day in
certain areas.

(12) Speed limits have been fixtd on many
roads and indicated on boards.

II. The limits of fine, which may be imposed
for driving at excessive speed, under Sec-
tion 115 of the Motor Vehicle Act, have
been enhanced, The Government of India
have also appointed a Study Group on
Road Safety (a) to enquire into the inci-
dence of road accident both in urban
areas and on highways in India and ascer-
tain the causes of such accidents; (b)
recommend a suitable organisational set-
up for collection and analysis of data/
statistics relating to such road accidents,
the measures, necessary for education of
road users in road safety and better en-
forcement of traffic laws and regulations
and the improvements required in roads
to ensure the maximum possible safety on
them.
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Proposal to Revise Out-Moded and Out-
Dated Act of 1871 based on Pension Act

1628. SHRI DINKAR DESAI: Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that there is a pro-
posal under ideration of G to
revise the out-moded and out-dated Act of 1871
based on Pension Act;

(b) whether Government also propose to
revise the pension rules as is being done in
Britain periodically ; and

(c) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) to (c). There is
no proposal to revise or replace the Pensions
Act, 1871. This Act contains certain salutary
provisions for the protection of pensioners’ in-
terests. The pension admissible to Government

. servants is regulated not by this Act but by the
provisions of the Civil Service Regulations and
office memoranda issued from time to time.
These provisions have not remained static. The
Third Pay Commission, whose terms of refe-
rence cover death-cum-retirement benefits for
Central Government servants will also review
these provisions.
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Ealargement of Scope of Terms of Refe-
rence of Third Pay Commission

1629. SHRI BAIDHAR BEHERA : Will
the Minister of FINANCE be pleased to state ;

(2) whether it is a fact that the Third Pay
Commission has asked for the enlargement of
the scope of its terms of reference ; and

(b) if so, whether the Pay Commission has
scope to examine the pay structure and condi-
tions of service obtaining in private sector in
order to evolve an appropriate pay structure
for Central Government employees ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) No, Sir.

{b) Does not arise.
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Financial Assistance to Mysore to help
Drought Affected People
1631. SHRI SIDDAYYA:
SHI N. SHIVAPPA:

Will the Minister of FINANCE be pleased
to state :

(a) whether Government of Mysore has
requested for financial assistance to help the
drought-affected people in several Districts of
the State ;

(b) if s0, the assistance given so far by the
Central Government ;

(c) whethera team of officers visited the
State ; and

(d) if so, recommendations made by the
team ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) Yes, Sir.

(b) to (d). Central assistance to the Govern=
ment of Mysore towards drought relief measures
would be provided in the light of the ceilings
of expenditure adopted on the recommenda-
tions of a Central team scheduled to visit the
State shortly. Meanwhile, an amount of Rs, 2
crores has been sanctioned to the State Govern-
ment to enable them to take up the necessary
relief measures,

Farm Wealth Tax

1632. SHRI BENI SHANKER SHARMA :
Will the Minister of FINANCE be pleased to
state:

(a) whether there has been some opposition
to the Farm Wealth Tax ;

(b) if so, the reaction of Government
thereto ; and

(c) the steps taken or proposed to be taken
in the matter ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) Yes, Sir.

(b) and (c). The Government have consi-
dered the objections but have not found suffi-
cient justification for dropping the levy of
wealth tax on agricultural lands,

Registration of Firms under Monopolies
and Restrictive Trade Practices Act

1633. SHRI A. SREEDHARAN : Will the
Minister of COMPANY AFFAIRS be pleased
to state :

(a) whether it is afact that «ome firms have
complied with the provision of Monopolies and
Restrictive Trade Practices Act and sought
registration as firms with assets of and over
Ra. 20 crores ;

(b) ifso, the names of such firms which
have been registered during the last one year ;
and

(c) the names of such firms which have
assets of more than Rs. 20 crores but have not
registered themselves ?

THE MINISTER OF COMPANY AF-
FAIRS (SHRI RAGHUNATHA REDDY) :
(a) Yes, Sir.

(b) A statement indicating the names of
undertakings registered under Section 26 of
the Act is laid on the Table of the House.
[Placed in Library. See No. LT-4342/70)

(¢) Itis not possible at this stage to indi-
cate the names of the undertakings covered by
clause (a) of Section 20 of the Act which have
not registered themselves.

Probe into Monopolistic and Restrictive
Trade Practices of India Leaf Tobacco
Development Co.

1634, SHRI ESWARA REDDY : Will the
Minister of COMPANY AFFAIRS be pleased
to state :

(a) whether 52 small tobacco traders from
Guntur, (Andhra Pradesh) have sent a memo-
randum to the Monopolies Commission urging
immediate public enquiry into the monopolis-
tic and restrictive trade practices of the Indian
Leaf Tobacco Development Co. ; and
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(b) if so, the action taken by the Commis-
sion thereon ?

THE MINISTER OF COMPANY AF-
FAIRS (SHRI RAGHUNATHA REDDY):
(a) Yes, Sir.

(b) The matter is under consideration of
the Commission.

Policy for Recruitment in Public Under-
takings

1635. SHRI D. N. PATODIA: Will the
Minister of FINANCE be pleased to state :

(a) whether Government propose to revise
their policy with regard to the recruitment of
local people in the public sector projects owned
by the Central Government ;

(b) if so, the present practice and what
changes are sought to be made therein ; and

(c) to what extent the present practice is
implemented in all the public sector projects
particularly in the backward States?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) to (c). The policy
of the Government has always been that the
local people should not have any legitimate
gricvance that they do not getan adequate
share in the employment opportunities avail-
able in the public sector undertakings located
in their areas. With this end in view, instruc-
tions have been issued that appointments to
posts in public sector enterprises carrying a
salary of mot more than Rs. 500/- should be
made through the local employment exchanges;
other sources are to be tapped only if the
employment exchange issucs a non-availability
certificate. There are also instructions that the
representative of the local State Government
should be associated with recruitment matters,
by way of convention.

The adequacy of the existing instruction is
being cxamined in the light of the recommen-
dations of the National Integration Council,
Mational Commission of Labour etc. in the
matter.
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Accumulation of Unclaimed Dividends in
Joint Stock Companies

1636. SHRI H. N. MUKER]JEE : Will the
Minister of COMPANY AFFAIRS be pleased
to state :

(a) whether large sums of money remain
accumulated every year in the hands of Joint
Stock C “unclaimed and unpaid

panies as “‘unc

dividends" ;

(b) if so, the details thereof for the last
three years;

(c) whether such accumulated moneys
lapse back to the Companies concerned rather
than to the State ; and

(d) whether steps are being taken to rectify
the position conformably with the interest of
the people ?

THE MINISTER OF COMPANY AF-
FAIRS (SHRI RAGHUNATHA REDDY) :
(a) and (b). There are about 29,000 compa-
nies at work in India. The collection of requir-
ed data in respect of these companies would
involve enormous labour and time. It is,
therefore, not possible to give any precise in-
formation in this regard for all the companies.
However, on the basis of a study conducted in
the Department, accumulated amount of un-
claimed or unpaid dividends of top 100 public
limited companies works out at Rs. 2.77 crores
in the year 1967-68, Rs. 2.35 crores in 1968-69
and Rs. 2.72 crores in 1969-70.

{c) and (d). Companies Act does not per-
mit Government to appropriate such accumu-
lation. In the case of ‘live’ companies, the un-
claimed dividends are dealt with in accordance
with the provisions of the Limitation Act 1963,
Companies Act 1956 and the Articles of Asso-
ciation of the company concerned.

o e O 4 F - "

J:nwg-qu;mber, 19771

1637. SHRI B. K. DASCHOWDHURY :

Will the Minister of COMPANY AFFAIRS
be pleased to state :

(a) the number of companies, registered
under the Companies Act, which ceased func- *
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tioning in the different States and Union Terri=
tories during the period st _J:muary. 1970 to
30th September, 1970 ; and

(b) the details thereof ?

THE MINISTER OF COMPANY AF-
FAIRS (SHRI RAGHUNATHA REDDY):
(a) During the period from the Ist January to
30th September, 1970, 370 companies limited
by shares and 8 guarantee companies and asso-
ciations not for profit ceased functioning in the
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country. Of the companies limited by shares
199 companies went into liquidation and 171
companies were struck off the register under
section 560 (5) of the Companies Act, 1956.
Of the guarantee companies and associations
not for profit, 2 went into liquidation and the
rest six were struck off the register under section
560 (5) of the Companies Act. 1956,

(b) The State/Union Territory-wise details
are given in the statement annexed.

Statement

Details of companies that ceased functioning during January-September, 1970.
No. of companies that ceased functioning during January-September, 1970.

Companies limited by Guarantee companies and
Name of State/Union shares. Associations not for profit.
Territories: Struck off u/s. Struck off ufs.
Liquidation. [560 (5) of | Liquidation.| 560 (5) of Cos.
Cos. Act. Act.

Andhbra Pradesh 8 7 — 1
Assam —_— 20 —_ —_
Bihar 2 1 —_ —_
Gujarat 7 18 1 —
Haryana 3 - — -
Jammu and Kashmir —_ 7 —_— —_
Kerala 11 - 9 —_ —_
Madhya Pradesh 3 4 — -
Maharashtra 22 30 - 2
Mysare 14 7 - 1
Orissa - 2 - -
Punjab 7 2 - -
Rajasthan 3 7 - -
Tamil Nadu 23 30 — -
Uttar Pradesh 8 6 —_ 2
West Bengal 45 17 —_ =
Chandigarh 2 — 1 —
Delhi 10 ! - -
Goa, Daman & Diu - 2 - -
Pondicherry 1 - - -
Tripura = . - -
Total : 199 171 2 6
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Financial Assistance to Public Sector
Undertakings

1638. SHRI DEVINDER SINGH
GARCHA : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that the Industrial
Finance Corporation has received applications
from three public sector undertakings for
financial assistance and a large number of
enquiries from many other public sector com-
panies ;

(b) whether it is also a fact that the Plan-
ning Commission is of the view that the recent
decision of Government to allow financial
institutions to lend money to public sector
projects might upset the plan priorities and the
targets sct for different sectors ; and

(¢) ifso, the details thereof and Govern-
ment’s reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) The Industrial
Finance Corporation of India has so far
received four applications/enquiries from public
sector undertakings for financial assistance.

(b) and (c). In pursuance of the Govern-
ment decision to allow public sector companies
to approach the financial institutions for funds,
procedures arc being evolved for processing of
proposals in this regard.

It has been decided that the Planning Com-
mission would ascertain from the Central
Ministries, their fresh proposals for projects in
the public sector which are sought to be finan-
ced with assistance from financial institutions.
These will be considered by the Commission
from the point of view of their viability and
Priority and in the t of the availability of
institutional finance. The proposals received
from the States will be referred by the financial
institutions to the Planning Commission for
ascertaining their priority.

t Und kings under M
polies Act

1639. SHRI DEVEN SEN: Will the
Minister of COMPANY AFFAIRS be pleased
to state :

(a) whether in the Monopolies Act, the

Domi
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20 crore category is to be determined by the
fixed assets or total net worth of a firm ;

(b) the definition of ‘dominant wunder-
taking’ ; and

(c) whether a firm which controls one third
share with Rs. 50 lakhs assets also comes under
the Act ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY):
(a) For determining whether an undertaking
falls within Section 20 (a) ofthe M. R. T. P.
Act, the value ofits assetsis determined in
accordance with the provisi of Sub ion
(W) of Section 2 of the Act,

(b) Definition is contained in Sub-section
(d) of Section 2 of the Act.

(c) Suchan undertaking by itself alone is
not covered by Chapter IIT of the Act.

Credit for rural Housing by Banks and
Cooperative Societies

1640. SHRI LOBO PRABHU : Will the
Minister of FINANCE be pleased to state :

Ta) the credit made available for rural
housing by the Banks and Gooperative socicties
during the last year ;

(b) what provisions Government propose
to make to provide credit for rural housing ;
and

(c) since some banks have begun to give
credit for Housing the reasons why Government
do not encourage them to extend it also to
rural housing by making the Reserve Bank
provide for it on the same rate as for small
scale industries ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) Information about
credit made available by the Commercial Banks
for rural housing is not available. Asregards
the credit made available for rural housing by
Cooperative Banks and cooperative societies,
no information is available for the year 1968-
69 According to the data available for 1967-68,
the state housing socicties advanced Rs. 12,47
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crores to their members whereas the advances
of the primary societies (both urban and rural)
during the year amounted to Rs. 19,51 crores.

(b) To provide credit for rural housing
the Government of India introduced a scheme
called the Village Housing Project Schemes
which has been in operation since August, 1957,
The scheme inter alia envisages the grant of
loans to villagers or their cooperatives for cons-
truction/improvement of houses, upto B0% of
the cost of construction/improvement, subject
to a maximum of Rs. 3000 per house, The
Fourth Five-Year Plan envisages a total provi-
sion of Rs. 193.27 crores for Housing and
Urban Development in the State Sector. Social
Housing Schemes including the Village Hous-
ing project scheme are included in the State
Sector programmes and from the beginning
of the Fourth Five-Year Plan Central assistance
for such State Sector programmes is being
released to States in the shape of ‘block loans
and ‘block grants’ without being tied to any
particular head of development of programme.

(c ) Bulk of the deposit resources of banks
are repayable on demand or have short dated
maturity. Loans for house construction pur-
poses have to be necessarily long term loans.
‘Therefore, involvement of banks in providing
finance for housing on any substantial scale is
not possible. Only four banks have schemes
for financing housing but in three of the banks
the schemes have been drawn up only to moti-
vate savings. The small scale industries being
a priority sector and having difficulties, especi-
ally in gestation periods, are given credit
facilitics at slightly Jower rates than normal
rates by some of the Public Sector banks.
Financing for house construction cannot there-
fore be comparable to financing for small scale
industries.

Non-Refundable fee for posts advertised
by Public Undertakings

1641. SHRI SHIV KUMAR SHASTRI :
SHRI RAM CHARAN :

Will the Minister of FINANCE be pleased
to state :

(a) whether almost all Government under-
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takings require non-refundable deposits with
applications for the advertised posts ;

(b) whether even large and reputable cor-
poration in the private sector do not require
any refundable or non-refundable deposits ;
and

(c) if so, the reasons for which Government
undertakings require non-refundable deposits ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) to (c). Govern-
ment do not have any information on whether
the Public Enterprises require non-refundable
deposits with applications for the advertised
posts, as it pertains to the day-to-day adminis-
tration of these enterprises. Further, collection
of such information from all the Public Enter-
prises will involve work incor urate with
the results to be obtained therefrom.

Smuggling of gold across the Gharinda
Border (Amritsar)

1642. SHRI DEVINDER SINGH
GARCHA : Will the Minister of FINANCE
be pleased to state :

(a) whether itis a fact that gold worth
Rs. 10 crores is stated to have been smuggled
into India during the past few months across
the Gharinda border ; and

(b) whether Government have held any
inquiry in this regard and, if so, the details
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) and (b). No speci-
fic enquiry regarding smuggling through
Gharinda border has been held, as being not
practicable. However, there are indications
that gold is smuggled into India across the
Indo-Pak border including the Gharinda border
(Amritsar). It is not possible to estimate with
any degree of accuracy the extent of such
smuggling.
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Construction of Annexe to National
Archives of India

1643, SHRIMATI SUCHETA KRIPA-
LANI: Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(a) whether a final decision in regard to
the construction of Annexe to the National
Archives of India has been taken ;

(b) ifso, the details thereof and the time
by which it is likely to be implemented ; and

(e) if no decision has been taken, the
reasons therefor and the level at which the
matter is under consideration of Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION ANDYOUTH
SERVICES (SHRI BHAKT DARSHAN):
(a) and (b). It has been decided that an
annexe to the present buildiog of the National
Archives of India on its south and west be
constructed during the Fourth Five-Year Plan.
The Central Public Works Department has
pnpa.rcd an estimate costing Rs. 110.13 lakhs
for its construction. The construction is likely
to be completed within a period of 30 months
from the commencement of the work.

(c) Docs not arise,

Molestation of a Girl by DTU Conductors

1644. SHRI MUHAMMAD SHERIFF :
Will the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether any enquiry was held in the
matter of molestation of a girl by the DTU
conductors on the 18th September, 1970 ; and

(b) if so, the details thereof and if not, the
reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH) : (a) and (b).
A complaint was received by the Delhi Trans-
port Undertaking from Shri R. K. Sharma, an
cmployee of the Delhi Administration to the
effect that he was manhandled and his sister
molested on 18. 9. 70, by the driver and con-
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ductor of bus No. 1280 operating on route
No. 13A. Departmental proceedings have been
initiated against the above two employees of
the Undertaking, which are in progress,
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Proposal to award deterrent punighment
for causing death by rash and negligent
driving

1647. SHRI KEDAR NATH SINGH :
SHRI P. G, ADICHAN:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whetherin view of the increased number
of fatal road accidents, Government propose
to amend the relevant provisions of the Indian
Penal Code to provide for more deterrent
punisk for ing death by rash and
negligent driving and for rash driving itself ; if
50, the proposed modifications to be made in
the Indian Penal Code ; and

(b) if not, the reasons therefor ?

THE DEFUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH): (a) and
(b). There is no proposal at present to amend
the Indian Penal Code to provide for more
deterrent punishment for causing death by
rash and negligent driving and for rash driving.
However, the fine under section 115 of the
Motor Vehicles Act, 1939, for driving or
causing any person to drive a motor vehicle at
excessive speed has been considerably enhanced
to serve as a deterrent to rash driving.

Working of India United Mills, Bombay

1648, SHRI N. K. SOMANI: Will the
Minister of COMPANY AFFAIRS be plecased
to state

(a) the net financial results of the working
of India United Mills, Bombay, for the Com-
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pany’s financial years 1966, 1967, 1968 and
1969 and the total loss as at the close of 1969 ;

(b) whether the Company has any arrears
of depreciation to be provided for ;

(c) if so, the amount of such arrears ; and

(d) whether there is any move to sell the
controlling interest of this group of Mills to a
party in the private sector ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY) :
(a) to (d). The information is being collected
and will be laid on the table of the House.

Flood Relief to West Bengal

1650. SHRI V. NARASIMHA RAO:
Will the Minister of FINANCE be pleased to
state

(a) the amoumt of money sanctioned by
Government for the relief and rehabilitation
of the flood-affected areas in West Bengal ;

(b) whether Government propose to give
more aid to the victims ; and

(c) if so, the extent of help to be given ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) to (c). In the
light of recommendations made by a Central
team which visited West Bengal recently for
an on-the-spot assessment of the flood situation
and the requirement of various relief measures,
the Government of India have adopted a
ceiling of expenditure of Rs. 19.85 crores on
reliefl measures for purposes of Central
assistance, An amount of Rs. 7 crores has
already been advanced to the State Govern-
ment in this connection. Further assistance
would be provided on the basis of progress of
expenditure to be reported by the State
Government.

Arrears of Central Taxes

1651. SHRI D. AMAT : Will the Minister
of FINANCE be pleased to state the estimated
arrears of Central Taxes at the end of Septem-
ber this year ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : The tnformation is
being collected and will be laid on the Table
of the House.

Ceiling on Personal Income

1652, SHRI D. AMAT:
SHRI BENI SHANKER SHARMA :
SHRI S. K. S AMBANDHAN:

Will the Minister of FINANCE be pleased
to state :

(a) whether with a view to prevent tax
evasion Government propose to impose a
ceiling on personal income : and

(b) if so, the details of the proposal and the
decision taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) and (b). Govern-
ment have already taken a number of measures
for checking tax cvasion. A Direct Taxes
Enquiry Committee headed by Shri K. N.
Wanchoo, retired Chief Justice of the Supreme
Court has also been appointed to suggest inter
alia measures for checking tax evasion. The
report of this Committee is awaited. The
objecdve of ceiling on personal incomes is
sought to be achieved by fiscal measures like
steeply progressive taxes on income and wealth,

Resignation by Vice Chancellor,
University

Delhi

1653. SHRI D. AMAT :
SHRI RAM SEWAK YADAV:
SHRI JANESHWAR MISHRA :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether the Vice Chancellor of Dellu
University recently tendered his resi
and made allegations against a number uf
Principals of affiliated Colleges for inciting
ndiscipline among students ;

(b) if so, reaction of Government in this
regard ; and
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(c) whether Government propose to take
any action on the wvarious allegations and
recommendations made by the Vice-Chancellor,
Dr. K. N. Raj?

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR, V. K. R. V. RAO):
(a) The Vice-Chancellor has tendered his resig-
nation which has been accepted. He did not
take any allegations against a number of Princi-
pals of affiliated Colleges for inciting indiscip-
line among students.

(b) and (c). Do not arise.
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ion of A 1 Report of the
Reserve Bank of India

1659. SHRI 5. R. DAMANI: Will the
Minister of FINANCE be pleased to state :

(a) whether Government have examined
the annual report for 1969-70 prepared by the
Reserve Bank of India ; if so, their reactions
thercon especially with regard to the observa-
tions on :—

(i) the poor savings mobilization by
the governmental sector and the
availability of increased purchasing
power in the bands of the commu-
nity ;

(ii) stepping up of savings in the house-
hold sector and the role of banks in
it ;

(iii) the decline in output of capital
goods industries ;

(iv) the anxiety over low private sector
investment ; and

(v) the urgent need for higher rate of
growth in industrial production to
match the growing demand ; and

(b) the measures proposed to be taken to
overcome these drawbacks in the economy ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) Yes, Sir.

(i) and (ii). There is a mention in the
Report of ““a good deal of lee-way to be made
up in the matter of raising savings in the
government sector” and also of the need of
“stepping-up in the savings on the part of the
household sector of the economy.” The Report,
however, also deals at length with the various
measures contained in the Central budget for
1970-71 to raise additiopal resources in order
to augment public savings as well as with the
various concessions given to encourage house-
hold savings in the form of financial assets such
as small savings, bank deposits, government
securities, and stocks and shares. Mention is
also made of the steps taken by the nationali-
sed banks to mobilise savings ; these include
the ‘Lead Bank' scheme, the branch expansion
programme and other measures which the
banks have announced to attract niore deposits.

(iii), (iv) & (v). The Government is aware
of the relatively slow rate of growth of produc-
tion, particularly in the capital goods sector of
the industry, as well as of the moderate level
of investment activity in the private corporate
sector in the more recent period ; it agrees on
the urgent need for an accelerated rate of
growth in the economy, including in the
industrial sector.

(b) The Government's fiscal and monetary
policies are already attuned to the objective of
raising savings and stimulating economic
growth., The Budget for 1970-71 contains
specific measures to step up the level of the
Plan activity as well as to stimulate private
savings. The total Plan outlay in the public
sector has been increased from Rs. 2,271 crores
in 1969-70 to Rs. 2,82! crores in 1970-71;
this would also provide an impetus to invest-
ment activity in the rest of the economy. The
monetary policy is geared to the objective of
mecting the needs of the {priority sectors while
curbing inflationary trends in the economy,
The licencing policies and procedures thave
been liberalised in order to stimulate industrial
production. In so far as the slow-down in the
rate of industrial output is due to the rclative
scarcity of industrial raw materials and short-
ages of items such as special categories of steel,
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the Government is trying to remedy the situa-
tion by arranging for adequate imports.

Suggestions made by India in World Bank’s
Meeting

1660. SHRI S. R. DAMANI: Will the
Minister of FINANCE be pleased to state :

(a) the suggestions which he made at the

recent meetings of the World Bank and the
International Monetary Fund ;

(b) the reaction of the International finan-
cing bodies to those suggestions ; and

(c) the suggestions that were accepted and
the benefits that India and other developing
countries are likely to get out of them ?

THE MINISTER OF STATE IN THE’
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a)In his address at the
annual meetings of the IMF and World Bank
held at Copenhagen in September, 1970, the
Finance Minister among other things referred
to the subject of Exchange Rate Mechanism
and expressed preference for continuing the
present par value system of the IMF without
significant modifications. He also made the
suggestion that the IMF should use a part
of its resources and accruing net income for
investment in international development bodies
like the World Bank. The Finance Minister
also made a strong plea for the structure of
the management and distribution of quotas and
voting rights in the IMF.

As far as the World Bank is concerned, the
Finance Minister referred to the need for
continued non-project assistance by IDA. As
to the questions of bilateral assistance, the
Finance Minister stressed the need to set up a
suitable mechanism to ensure a steady growth
in the volume and untying of such assistance,

(b) and (¢). The Managing Director of the
IMF and the President of the World Bank in
their concluding remarks, showed general
appreciation of the suggestions made by
Governors and have indicated willingness to
initiate further studies on some of these pro-
blems. Executive Directors of the Fund and
the Bank will examine these and later submit
them to Board of Governors for a decision,
Therefore, it is not possible to say any thing at
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present about the benefits that India and
other developing countries are likely to get out
of them.

Building of ships by Yugoslavia for India

1661, SHRI S. R. DAMANI: Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) the number of ships that Yugoslavia is
building at present on behalf of India ;

(b) the payments that will become duc in
hard currency and Indian rupees against these
orders ;

(c) whether it has been suggested to
Yugoslavia to reduce the foreign exchange
component in order to augment that country's
rupee resources in India ; and

(d) ifso, what is the result?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAGHU RAMAIAH): (a)
At present only one ship M. V. Bailadila of
about 85000 dwt is under construction in
Yugoslavia besides two
contract has been signed recently in August,
1970.

tankers for which

(b) The total cost of the vessel ‘Bailadila’ is
Rs. 675.00 lakhs of which Rs, 165.971 lakhs is
payable in foreign currency and the balance
of Rs. 50,029 lakhs is payable in rupees. In
respect of each of the two tankers 707 of the
price (Rs. 1226.25 lakhs for the first tanker and
Rs. 1237.50 lakhs for the second tanker subject
to escalation) will be payable in foreign
currency and 30% in equivalent mon converti-
ble rupees.

NOVEMBER 20, 1970
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(e) No, Sir.
(d) Does oot arise.

Loans Received by Small Shopkeepers,

P and O of Small Scale

Industries from Bal and Jal

Units of Umited Bank Of India and State
Bank Of India

1662. SHRI S. KUNDU : Will the Minis-
ter of Finance be pleased to state :

(a) the amount and number of small shop-
keepers, poor or marginal peasants, and owners
of small scale industries who have received
loans from Balasore and Jaleswar units of
United Bank of India and State Bank of India
after the banks were nationalised ;

(b) the amount of loans released to the
Traders by the above two banks so far after
the banks were nationalised ;

(c) whether there is any direction given by
the United Bank of India to its branches that
loans to the small p ts and shopkeep
could be given on surety and also pledging the
Land of the Loanee ; and

(d) if so, whether such direction have been
given to its two units at Jaleswar and Bala-
sore ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) Banks do not
maintain data pertaining to advances granted
to poor or marginal peasants separately. How-
ever advances granted to agriculturists (direct
finance) by United Bank of India are given
below :—

(AMOUNT IN LAKHS OF RUPEES)
POSITION OF ADVANCES AS ON THE LAST FRIDAY OF SEPTEMBER, 1970

Small Agriculturists Small-Scale
Shopkeepers (direct finance) Iodustrics
Name of No. of Bal. No. of Bal. No. of Bal.
Branch Ales. Out- Alcs. Out- Ales. Out-
standing | * standing standing
1. Balasore 1 0.07 Nil Nil 1 0.24
(opened on
22.9.1969)
2. Jaleswar 1 0.03 Nil Nil Nil Nil
(opened on

10?1?.1969)
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Information from State Bank of India is
being collected and will be laid on the table

ofthe House,

() United Bank of India
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(b) Amounts of advances granted for Retail
Trade by United Bank of India and State
Bank of India after the nationalisation are
furnished below :

AS ON THE LAST FRIDAY OF

June 1969
No. of Balance
Accounts Qutstanding
325 Rs. 82.74 Lakhs
(i) State Bank of India
October, 1969
No. of Balance
Accounts Outstanding
2634 Rs. 144.91 Lakhs

(c) and (d). Yes Sir.

Letters Written by Members of Parlia-

ment to the Manager, United Bank of

India, Calcutta Re. Loans paid to Peasants
of Mayurbhanj, Orissa

1663. SHRI S, KUNDU : Will the Minis-
ter of Finance be pleased to state :

(a) whether a number of Members of
Parliament had written a letter to the
Manager, United Bank of India, Calcutta
recommending Rs. 1000f- loans to be paid to
10 peasants of Mayurbhanj District, Orrissa
for agricultural purposes ;

(b) if so, whether the said letter has been
acknowledged and loans have been given ; and

(c) if not, the reason thereof and when the
loans will be paid ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) to (c). Inquiry
indicates that the Manager, United Bank of
India had not received any such letter signed
by a number of Members of Parli LIt
has, however, been ascertained from the Bank
that Shrimati Uma Moni Debi and others of

August 1970
No. of Balance
Accounts Outstanding
2693 Rs. 286.36 Lakhs
August, 1970
No. of Balance
Account Outstanding
25,735 Rs. 1725.52 Lakhs

Kamardiha Gram Panchayat of Mayorbhanj
District, Orissa applied on the 27th March,
1970 to Baripada Branch for loans ranging
between Rs. 1000 to Rs. 2000 each for the
purchase of cattle. Baripada Branch, however,
declined to sanction the loans mainly on the
grounds that the farms concerned were situated
at a distance of 36/37 miles from Branch and
that the applicants were mostly well-to-do
farmers. Cattle mortality in the - area was also
bigh. Moreover, as a policy the bank does
not give loans for purchase of cattle unless this
forms a small part of the total composite farm-
ing operation scheme.

Interim of Relief to Central Governmment
Employees

1664. SHRI 5. KUNDU :
SHRI YASHPAL SINGH :
SHRI INDIRAJIT GUPTA :

Will the Minister of FINANCE be pleased
to state :

.
(a) whether any interim wage relief has been
given by Governmet to its employees ;

(b) if s0, the scale of such relief given to
different employees ;
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(c) whether any criteria was followed in
awarding the said interim wage relief, if so,
the details thereof ;

(d) whether representatives of  Central
Government Employees have expressed dis-
appointment at the low quantum of interim
relief announced by Government ; and

(e) if so, whether Government proposed to
increase the scale of interim relief so far as the

low paid employees concerned ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA

CHARAN SHUKLA) : (a) Yes, Sir,

(b) and (c). On the basis of the recom-
mendations of Third Pay Commission which
have been accepted by Government in foto,
the following rates of interim relief have been
sanctioned to Central Government employees
with effect from Ist March, 1970 :

NOVEMBER 20, 1970

Pay range Rates of interim

relief per month
' Rs.

Below Ras. 85/- 15

Ras, 85 and above

but below Rs. 210 25

Rs. 210 and above

but below Rs. 500 30

Rs. 500-1250

(subject to marginal

adjustment) 45

‘The criteria followed by the Pay Commission
contained in their Interim Report; copies
of which have been laid on the Table
of the House.

(d) Yes, Sir. A few representations have

been received.

(e} The rates of interim relief ranging from
Rs. 15 to 45 for pay upto Rs. 1250 per month
are based on the recormmendations of the
“Third P;y Commission who have made the
same after due deliberations taking into
account all relevant factors. Government have
accepted the recommendation of the Commis-
sion in fofs and do not see any reason for in-
ereasing these rates of interim relief.
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mittee

R dati 0‘1: ia C.
Regarding Forward Trading

1655. SHRI LOBO PRABHU : Will the
Minister of FINANCE be pleased to state :

(a) whether the recommendations of the
Anjaria Committee, particularly the recom
mendation for the resumption of forward trad
ing have not been accepted ; and

(b) in what countries the forward trading
is banned, where it had existed before ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) The report of
Anjaria Committee on Forward Trading in
Securities is  still under consideration of
Government.

(b) Presumably, the reference is to forward
trading in securities. Accroding to the informa-
tion available, forward trading in securities
was suspended in the United Kingdom during
the Second World War period. It was, how-
ever, restored in 1949, It is also understood
that in Singapore ‘delayed dealings’ have been
banned since January this year in the securities
of certain companies with a capital of Singa-
pore § 5 million or over as a measure of curbing
excessive speculative activity.

Increase in Salaries as Result of Pro-
posals of Pay Commision

1666. SHRI LOBO PRABHU : Will the
Minister of FINANCE be pleased to state :

(a) whether the Planning Commission has
evaluated the incidence of the increase in
salaries and allowances, given n:c:m‘ly by the
Pay Commission, on the economy and re-
sources of the Fourth Plan ;

(b) if the increase is to be borne by other
sectors of the population, will it not mean an
increase in their own charges with inflation
which will dilute the Fourth Plan ; and

(€) what is the Planning Commission pro-
posing to do for sectors which cannot raise
their own charges and will be left with lower
incomes by inflation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) to (c). The
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annual additional expenditure to the Central
Government arising from the grant of interim
relief to Central Government employees on the
basis of the recommendations of the Third
Pay Commission is estimated to be about
Rs. 106 crores. This additional liability on
account of interim relief will affect the resour-
ces availability for the Fourth Plan to some
extent unless compensated by other factors.
The impact, if any, of this on the Fourth Plan
and other sectors of the ecconomy are being
assessed.

T—- 'r d .l-. h 1, c' 1 DD« P
from Education Ministry to Tourism and
Civil Aviation Ministry

1667. SHRI YASHPAL SINGH :
SHRI MANIBHAI J. PATEL :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that he has proposed
transfer of the Department of Archaeology from
the Education Ministry to his Ministry ; and

(b) il so, what useful purpose would be
served by merging the Department of Archaeo-
logy with his Ministry ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). Since tourism in India revolves
very largely around our archacological heris
tage, the Consultative Committee of Parlia-
ment attached to this Ministry felt that it
would ensure complete coordination with the
Archacological Department if it were to be
transferred to the Ministry of Tourismm & Civil
Aviation,
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Resignation Submitted by Vice-Chancel-
lor University of Delhi

1669. SHRI YASHPAL SINGH :
SHRI B. K. DASCHWDHURY :
SHRI BENI SHANKER SHARMA 1

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that Dr. K. N. Raj,
Vice-Chancellor had submitted his resignation
to the Visitor of Delhi University ; and
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(b) if so, the reasons given in his resignation
letter ?

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR. V. K. R. V.
RAO) : (a) Yes, Sir.

(b) According to Dr. K. N. Raj the Univer-
sity was too large an organisational unit to be
reformed or re-structured independently of the
environment in which it was placed and that
it was impossible for him or for a small number
of his colleagues to achieve, under the pre-
vailing conditions, the objectives which, he
believed earlier, could be attained.

Registration of Companies and Under-
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period of sixty days is to count from the date
the provisions become applicable. The Central
Government is empowered to allow further
time in this regard, on sufficient cause being
shown, In exercise of this power time was
extended generally upto the 15th September,
1970 and further time has been allowed in
some individual cases upto the 30th Novem-
ber, 1970.

{c) 634 undertakings were registered till
the 14th November, 1970.

(d) Necessary action under Section 43(2) of
the M. R. T. P. Act will be taken after proper
study and examination.

g, T g

Man

takings under Monopolies and restricti
trade practices Act

1670. SHRI YASHPAL SINGH:
SHRI VASUDEVAN NAIR:

Will the Minister of COMPANY AFFAIRS
be pleased to state:

(a) whether it is a fact that the companies
and ths undertakings are required to register
themselves under the Monopolies and Restric-
tive Trade Practices Act ;

(b} if so, when this Act came into force and
what was the closing date for registration ;

(c) how many companies and the under-
takings had registered themselves by the due
date ; and

(d) the action Government proposc to take
against those companies and the undertakings

whose applications for registration were
received late ?
THE MINISTER OF COMPANY

AFFAIRS (SHRI RAGHUNATHA REDDY) :
(a) Every undertaking covered by Section 20
of the M.R.T.P. Act has to register itself with
the Central Government,

(b) The Act came into force on the st
June, 1970. Every undertaking to which Part
A of Chapter IIl of the Act applied on the
1st June, 1970, was required to register itsclf
with the Central Government within sixty days
therefrom. In case the said provisions become
applicable subsequent to the said date, the

ipts from Japan

1671. SHRI MANIBHAI J. PATEL:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that the Director of
International Academy of Indian Culture has
recently brought a good number of rare ancient
manuscripts in Sanskrit from Japan ;

(b} il so, on what basis he has brought these
manuscripts and whether the origin of these
manuscripts has been established ; and

() the subjects with which these manus-
cripts deal ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN): (a) to (c}. The Ministry of
Education and Youth Services did not sponsor
the visit of the Director of International
Academy of Indian Culture to Japan, We
have no information about rare ancient manu-
cripts in Sanskrit, which he is reported to have
brought therefrom.

1 M.

Visit by Internati y Fund's
Managiog Director to India

1672. SHRI MANIBHAI J. PATEL:
SHRI DEVINDER SINGH
GARCHA:

Will the Minister of FINANCE be pleased
to state :

(a) whether it is afact that the Managing
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Director of the International Monetary Fund
had a discussion with him and the Prime
Minister recently ;

(b) if so, the main points of discussion and
the outcome thereof ; and

(c) the reaction of International Monetary
Fund official delegation to India’s suggestion
for continuing the special drawing rights scheme
beyond 1972 and linking it to the development
assistance ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) Yes, Sir.

(b) and (c). The discussions included,
among other things, the question of the
structure of management and the pattern of
voting rights in the IMF and particularly
consideration of some basic reform on these
matters aimed at reducing the weightage of
economic power and reflecting instead the
aspirations of the developing countries. The
discussions also touched on study of the issue
of the link between the creation of SDRs and
the provision of development finance. During
his speech at the 1970 annual meeting, Mr.
Schweitzer shared the satisfaction expressed
by many Governors with the operation of the
Special Drawing Rights and indicated that the
Board of Directors would give consideration
to the suggestions made by several Governors
for the study by the IMF of the link between
the SDRs and development finance.

Remuneration paid to managing agency
in Yemmiganur Spinning Mills

1673. SHRI GADILINGANA GOWD:
Will the Minister of COMPANY AFFAIRS
be pleased to state :

(a) the remuneration paid to the Managing
Agency three years before its canccllation in
Y emiganur Spinning Mills ;

(b) the remuneration now paid various
Directors including the Managing Director for
varipus purposes viz. purchasing, marketing
etc.; and

(c) whether the remuneration now paid to
the Directors is more than what was paid to
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Managing Agency and if so, the action Govern-
ment proposes to take to protect the interests
of shareholders ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY):
(a) to (). The Managing Agents who were
entitled to Commission on net profits in the
manner laid down in sections 349-351 of the
Companies Act, did not actually draw any
remuneration due to inadequacy of profits.
The directors of the company are to be paid
Rs. 100/- for each meeting of the Board of
directors. The two Managing Directors are
to get commission of 5% each on the net
profis. The Managing directors are allowed
to draw sitting fees for the period of 3 years
since they are not likely to earn any remunera-
tion during this period on account of financial
difficulties. They arenot allowed any remunera-
tion on account of purchasing, marketing etc.

Remuneration paid to Managing Agency
of Panyam Cement Ltd.

1674. SHRI GADILINGANA GOWD ;
Will the Minister of COMPANY AFFAIRS be
pleased to state :

(a) the remuneration paid to the Manag-
ing Agency three years before its cancellation
in Panyam Cements Limited ;

(b) the remuneration now paid to various
Directors including the Managing Director
for various purposes viz. purchasing, marketing
etc. ; and

{c) whether the remuperation now paid
to the Directors is more than what was paid
to the Managing Agency and if so, the action
Government propose to take to protect the
interests of shareholders ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATH REDDY) :
(a) The Managing Agents of the company
were paid the following remuneration for the
three years before their tenure ended :~

1966-67 Rs. 2,12,608
1967-68 Rs. 1,28,539
1968-69 Rs. 2.44,284
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(b) The directors of the company (other
than the Managing and Deputy Managing
Director) are entitled to receive Rs. 200/-
for each meeting of the Board of Directors.
The Company Law Board has approved the
appointment of one Managing Director and
two deputy Managing Directors on salaries of
Rs. 4,000/-, Rs.3,000/- and Rs. 2,000/- per
month respectively plus commission of 13 each
and perquisites,

(¢) The remuneration tanctioned has not been
protected as minimum remuneration and the
Managing Directors would receive the sanc-
tioned remuneration only when sufficient
profits are made by the company.

Remuneration Paid to Managing Agency
in Rayalaseema Mills, Adoni

1675. SHRI GADILINGANA GOWD:
Will the Minister of COMPANY AFFAIRS
be pleased to state :

{a) the remuneration paid to the Manag-
ing Agency three years before its cancellation
in Rayalaseema Mills at Adoni ;

(b) the remuneration now paid to various
Directors including the Maoaging Director
for various purposes viz. purchasing, marketing
ctc. ; and

(¢) whether the remuneration now paid
to the Directors is more than what was paid
to the Managing Agency and if so, the action
Government propose to take to protect the
interests of sharcholders ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY):
(a) to (¢). The managing agency remuncra-
tion paid during the years, 1964-1967, and the
managerial remuneration now approved for
payment to the Managing Director and the
two Whole-time Directors of the company are
as follows -

During the four years prior to the abolition
of the Managing Agency System in this com-
pany on 21st September, 1967, the managing
agency firm, namely, the Rayalascema Agencies
were drawing remuneration on a sliding scale
from 8% to 4% depending on the net profits
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of the company and actual amounts drawn by
them year-wise are as follows :—

1964 1965 1966 1967
56,720 1,880 Nil 6,704

The Managing Agents were not entitled to
draw any minimum remuneration in case there
was inadequacy of profits or loss in any particu-
lar year.

The Managing Director was sanctioned a
salary of Rs. 2,000/- per month plus a commis-
sion on the net profits of the company provided
the salary and commission together shall not
exceed 5% of the net profits of the company.
A ceiling of Rs. 1.20 lakhs per annum on the
remuneration was also fiixed. Each of the two
Whole-time Directors was sanctioned a monthly
salary of Rs. 1,000/- per month plus commiss-
ion subject to a ceiling of 24% on the net profits
of the company with an administrative ceiling
of Rs. 1.20 lakhs per annum for each of them.
A minimum remuneration of Rs. 24,000/- per
anoum te the Managing Director and
Rs. 12,000/~ per annum to each of the two
Whole-time Directors was also approved for
the period from 12th October, 1967 to 1lth
October, 1972. The managerial remuneration
paid to the Managing Director and the two
Whole-time Directors since 12th October,
1967 is as follows :

12, 10. 67 to 31. 12. 67 .. Rs. 10,580
1968 . Rs. 52216
1969 . Rs. 87,246

Proposal to Introduce Cattle Insurance
Scheme by L. I. C.

1677. SHRI DEORAO PATIL : Will the
Minister of FINANCE be pleased to refer to
the reply given to Unstarred Question No.
1050 on 3rd August, 1970 and state :

(a) whether Government have since taken
a decision on the scheme to introduce Cattle
Insurance ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) and (b). The matter is still
under study.
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Vacant Posts of Director and Assistant
Director National Museam, New Delhi

1678. SHRI B. K. DASCHOWDHURY :
SHRI G. VENKATASWAMY :
SHKI N. R. DEOGHARE :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state

{a) whether itis a fact that the National
Muscurn New Delhi is being run without any
Director for the last two years, and without
any Assistant Director for the last one year;

(b) if so, the details thereof and the reasons
. for mot having made any appointments so
far ; and

{c) the time by which the post is likely to
be filled up ?

THE MINISTER OF STATEIN THE
MINISTRY OF EDUCATION ANDYOUTH
SERVICES (SHRI BHAKT DARSHAN) :
(a) to (c) Yes, Sir ; it is unfortunately a fact
that the National Muscum, New Delbi has
been without a Director since January, 1969,
and without an Assistant Dircctor since July,
1969. This matter is under the active consi-
deration of the Government. Efforts are being
made to fill up both these posts as carly as

poasible.

Misuse of funds given for flood-relief to
Rajasthan and West Bengal

1679. SHRI B. K. DASCHOWDHURY :
Will the Minister of FINANCE be pleased to
state :

(a) whether any enquiry was held for
misusing Government funds which were to be
spent on flood-relicl operations in the States
of Rajasthan and West Bengal ;

(b) if so, the details thereof ; and

(c) if no enquiry was held, the reasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) to (c). No comp-
laints of misuse of Government funds in the
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exccution of flood relief measures in Rajasthan
and West Bengal have so far been received in
the Government of India.

Wage structure of Bank Employees

1680. SHRI B. K. DASCHOWDHURY :
SHRI SRADHAKAR SUPAKAR :
SHRI DINAKAR DESAI :

Will the Minister of FINANCE be pleased
to state :

(a) whether the Bank employees receatly
agitated in the matter of wage structure ; and

(b) if so, the terms and conditions on which
settlement was reached with the employees ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) Yes, Sir.

(b) The salient features of the Memoran-
dum of Settlement signed on 12th October 1970
between the Indian Banks' Association repre-
senting its member banks and the All India
Baok Employees' Association representing the
employees in these banks are as follows :—

1. The new agreement abolishes the area-
wise classification of different places in the
country for the purpose of scales of pay and
introduces uniform scales of pay at all centres
for each of the three categories of banks, viz.
A, B and C Class banks.

*2, Dearness Allowance as at 1960 has been
merged in the basic pay, i.e. 21 in case of
clerical staffand 30% in case of subordinate
staff and the base year for future Dearness
Allowance is changed from 1949 to 1960,

3. Basic pay, for both clerical and subordi-
nate cadres, has been revised upward and the
time span of the scales has been reduced from
25 years to 20 years,

4. The revised scales of pay are :—

(a) Clerical Staff
A Class Banks

Rs. 170-10-200-13-226-14-240-15-285-20
=345-25-420-30-480-35-550
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B Class Banks

Rs. 158-6-170-10-200-13-226-14-240-15-
285-20-345-25-420-30-480

C Class Banks

Rs. 146-6-170-10-200-13-226-14-240-15-
285-20-345-25-420

(b) Subordinate Staff
A Class Banks
Rs. 116-3-131-4-151-5-181-6-193-7-200

B Glass Banks
Rs. 108-2-110-3-131-4-151-5-181

C Class Banks
Rs. 104-2-110-3-131-4-151-5-171

5. On abolition of areas and introduction
of uniform pay scales in all areas, the total
emoluments of employees in erstwhile Area I
would have been reduced. To compensate for
this reduction, a City Compensatory Allowance
is provided in erstwhile Area I, City Compen-
satory Allowance will be payable as under :—

(a) Clerical Staff :
A Class Banks—157 of basic pay with a

minimum of Rs. 30 and maximum
of Rs. 80f- p.m. '

B and C Class Banks—153 of basic pay
with a minimum of Rs. 30/- p.m.

(b) Subordinate Staff *

. A Class Banks—12.57, of basic pay with
a minimum of Rs. 15/- and a maxi-
mum of Rs. 25/- p.m. .

B and C Class Banks—12.5% of basic pay
with a minimum of Rs. 15/- p.m.

City Compensatory Allowance ranks for bonus
and overtime for workmen in service as on
31. 7. 1970. 50% ofit (maximum Rs. 30) also
ranks for Provident Fund in case of those who
were in service as on 31. 12, 1969.

6. The agreement lays down in detail the
method of adjustment in the new seales of pay
the existing employees, including provision
for grant of Temporary Adjustment Allowance
or increment, as the case may be. The agree-
ment also provides for additional increments
in the case of clerks with certain educational
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qualifications like graduates or banking diploma
holders.

7. Special Allowances (which are in the
nature of wage differential for employees
required to perform special duties involving
higher responsibility or greater skill and which
also rank for Dearness Allowance) have been
increased by 21% and 309 for clerical and
subordinate staff respectively.

8. Except for merger of part of Dearness
Allowance, the general scheme of Dearness
Allowance continues to be the same as before.
In other words, Dearness Allowance continues
to belinked to all-India Average Consumer
Price Index (General) for Working Class but
with base 1960=100 (Former base year was
1949=100). Neutralisation also continues at
the same rate, namely 75% for the clerical staff
and the 100% for the subordinate staff.

9. The sctilement will have effect from Ist
Janvary 1970 and is binding on the parties
for four years. After 3lst December 1973, it
can be terminated by either of the parties by
giving the other two months’ notice in writing.
The settlement would continue to be binding
even after 31st December 1973 till such a
notice is given. For the purpose of making
the requisite adjustments and payments thereof
under this settlement, banks shall have time
till 30th November 1970.

Hijacking of B. O. A. C. Jet Airliner
by Arahs

1681. SHRI N. R. LASKAR :

SHRI SAMINATHAN :

SHRI MAYAVAN :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whethera B. O. A, C. Jet Airline carry-
ing 101 passengers was hijacked in the month
of September, 1970 by Arabs ;

(b) ifso, whether some Indians were also
in the plane and were put to a lot of inconve-
nience ; and

(e) ifso, the steps Government propose to
take in this regard :
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Yes, Sir. AB.O.A. C. VC-10 Jet air-
craft was hijacked on 9th September, 1970,
while on a scheduled flight from Bahrein to
Beirut.

(b) There were 52 Indians on board the
hijacked aircraft. They were well treated and
promptly released.

(c) Security arrangements have been
strengthened at our international airports.
Government views all such acts with deep
concern since they constitute a grave hazard
to persons on board the aircraft as well as on
the greund. Accordingly, it has condemned
all acts of unlawful interference with inter-
national civil aviation, including what is com-
monly known as hijacking. The Government
of India has participated in international
cfforts towards evolving a suitable solution to
this serious problem and it will continue to

do so.

Aid by West Germany

1682. SHRI N. R. LASKAR :
SHRI SHASHI BHUSHAN :
SHRI D. N. PATODIA :

Will the Minister of FINANCE be pleased
to state @

(a) whether itis a fact that Bonn (West
Germany) has agreed to give more aid to India
this year ;

(b} if so, to what extent ; and

(¢) how Government of India propose to
utilise that loan ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) to (c). Yes, Sir.
An Agreement concerning financial assistance
to India for 1970-71, totalling DM 270 million
(Rs. 55.35 crores) as compared to DM 250
million (Rs. 51.25 crores) for the previous
year, wassigned between the Government of
India and the Government of Federal Republic
of Germany in New Delhi on the 19th Novem-
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ber, 1970. The amount is to be used as
follows :

(i) Rs. 17.73 crores (DM 86.5 million)
as commodity aid for purchase of
goods and services ;

(ii) Rs. 12.3 crores (DM 60 million) for
projects to be mutually agreed ;

(iii) Rs. 3.075 crores (DM 15 million)
for loans to small and medium
sized industries by the Industrial
Finance Corporation of India, the
Industrial Credit and Investment
Corporation of India and the
National Small Industries Corpo-
ration ;

(iv) Rs. 3.075 crores (DM 15 million)
for the import of plant and machi-
nery as approved by the Inter-
Ministerial Committee on Capital
Goods ;

(v) Rs. 15.64 crores (DM 76.3 million)
towards deferment of certain instal-
ments of repayment of principal
in respect of earlier German Credits
maturing between 1st April, 1970
and 31st March, 1971 ; and

(vi} Rs.3.53 crores (DM 17.2 million)
towards reduction of interest pay-
ment on certain German Credits
falling due between st April, 1970
and 31st Mareh, 1971.

World highway conference in Canada

1683. SHRI. N. R. LASKAR : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state ;

(a) whether a six-day Conference was held
in Canada in the month of October, 1970 on
World Highway ;

(b) if so, what were the subjects discussed ;
and

(c) how many countries participated in
the Conference ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH) : (a) Yes, Sir.
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(b) The following themes were discussed
at the Conference :

(1) Road Safety.
(2) Urban Mobility.

(3) Development and Conservation of
Resqurces.

(4) Roads and the Environment.
(c) Sixtyfive.
Air Traffic between Delhi and Calcutta

1684, SHRI SAMAR GUHA : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether the air traffic between Delhi
and Culcutta is heavy and there is always
pressure on booking of seats on this route ;

{b) whether Delhi-Calcutta flights are

linked with corresponding air services from
Calcutta to North Bengal, Assam, Tripura and

Orissa ;

(c) if so, whether Government propose to
increase the number of IAC flights between
Delhi and Calcutta as existing between Delhi
and Bombay ; and

(d) ifso, the steps proposed to be taken in
this regard and if not, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). Yes, Sir.

(c) and (d). Indian Airlines propose to
increase the capacity on the Delhi-Calcutta
route in the first half of 1971 on receipt of its
Boeing 737 aircraft.

Setting up of Son-Et-Lumiere Show in
Calcutta for display of light and sound
performance

1685. SHRI SAMAR GUHA : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a)}) whether Government assured on the
floor of the House that a Son-et-lumiere show
will be set upin Calcutta for display of light
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and sound performance for the citizens of
Caleutta and the tourists visiting that city ;

(b) ifso, the reasons for delay in fulfilling
the promise ; and

(c) the stepstaken so far by Gowvernment
for setting up Son-ct-lumiere in Calcutta and
when the promise will be fulfilled ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) No such assurance was made.

(b) and (c). Do not arise.

TF @197 7w SAfawTq WY o & T
faegat & avm= @i

1686. =it Wiag wara : a7 fawy w41
Ig T3 I g1 w4 fF

(%) #ar a@FTL ®1 =@ fEais 26
g, 1970 & #faF “fggeia” W
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s Frar mar 2 ; 9
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FI7 HHATIE KT 1E & 7
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1T | FgAA FEArdt ¥ owq F, @R
gfer qar F+dta geoed gew afasifat
g 59 3T e ges s &
g feqa fegrast sqra a1 qana &
¥ atx faday # fafwa 5,840 %o gew
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39 A% & fa¥ dag g =Fa @wEA F
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1 2

2. awt g faeg Fvor Ao,
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Raising of limits for imposition of
Income-Tax and Wealth-Tax

1692. SHRI BENI SHANKER SHARMA :
SHRIMATI SUSHILA ROHTAGI :
SHRI SHASHI BHUSHAN :

Will the Minister of FINANCE be pleased
to state @

(a) whether the Council of the Institute of
Chartered Accountants of India has suggested
that the taxable limit of income should be
raised to Rs. 10,000 for income-tax and Rs, 2
lakhs for wealth tax ;
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(b) whether the suggestion has been exa-
mined ; and

(c) if so, the decision taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) The Institute of
Chartered Accountants had, some time back,
suggested that exemption limit for personal
incomes should be raised to Rs. 7,500/~ in the
case of individuals and Rs. 10,000/- in the case
of Hindu undivided families. There was, how-
ever, no suggestion for increasing the exemp-
tion limit under the Wealth-tax Act.

(b) and (¢). The question of raising the
exemption limit for persopal income$ has been
considered by Government on several occasions
and was also examined at the time of formula-
tion of the budget proposals for the year 1970-
71. It was decided that it would not be desir-
able to raise the exemption limit beyond
Rs. 5,000/-.

Disposal of matured claims by L. L C.

1693. SHRI BENI SHANKER SHARMA :
Will the Minister of FINANCE be pleased to
state :

(a) the number of cases of Life Insurance
matured for payment and outstanding for more
than 2 months as on the 1st April, 1970 ;

(b) the normal period of time required by
the L. I. C. authorities for payment of the
claim on its maturity ;

(c) the minimum time taken for disposal
of such claims ;

(d) whether it is a general complaint that
claims are not settled by the L. I. C. expedi-
tiously ; and

(e) ifso, the reasons thereof and the steps
taken to remove the gricvances in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) The information
is not readily available. However, the number
of claims outstanding for more than 3 months
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as on Ist April 1970 was 28,611 Death Claims
and 52,504 Maturity Claims.

(b) The average time taken by LIC to
make payment after receipt of all requirements
is about 10 days. Efforts are being made to
reduce this time-lag further,

(c) The minimum time is less than a day,
as many maturity claims are settled on the
date of maturity itsell. LIC endeavours to
scttle all claims as quickly as possible after
receipt of the requirements. A major part of
the delay is due to the policyholders or clai-
mants oot furnishing the requirements necessary
for the settlement of claims promptly.

(d) No, Sir.

(e) The field staff of the Corporation con-
tacts the claimants and assists them in comp-
lying with the requirements.

Delay in Introduction of B Sch by
Air India for People of Indian Origin

1694. SHRI BENI SHANKER SHARMA :
SHRI G. VENKATASWAMY :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state 2

(a) whether the introduction of the Bonus
Scheme by Air India for people of Indian
origin has been further delayed due to objec-
tions by the Race Relations Board of Britain ;

(b) if so, the steps taken or proposed to be
taken for introduction of this travel promotion
scheme at an early date ; and

(c} the time by which it is likely to be
introduced ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Yes, Sir.

(b) Certain clauses of the scheme are being
reconsidered in the context of the U. K. laws
and policies.

{c) Itis not possible toindicate any date,
as consultation with the U. K. authorities will
be necessary.
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Farm loans to Agriculturists after
Nationalisation of Banks

1696. SHRI HEM RAJ : Will the Minister
of FINANCE be pleased to state :

(a) the amount of farm loans advanced to
agriculturists after the nationalisation of banks
on short term basis and the rate of interest
charged thereon, State-wise and Union Terri-

tory-wise ;

(b) the amount of farm loans advanced by
the Cooperative Banks on short term basis and
the rate of interest charged by them State and
Union Territory-wise ; and

(c) the percentage of recovery by each of
such agencies mentioned in parts (a) and (b)
above State and Union Territory-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) A comparative
statement showing state-wise, the outstanding
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amounts of commercial bank credit-both short
and medium term—to farmers as in June 1969
and 1970 and net increase in such advances
within this period, is enclosed at annexure-I.
Separate information in respect of short term
loans only is not available.

The rate of interest on these loans varies
from bank to bank and not from State to State.
It is generally around 9%.

(b) A statement showing state-wise short-
term loans issued for agricultural purposes
by the primary agricultural credit cooperative
socicties to the cultivators during 1968-69 and
the rate of interest being charged by them on
these loans is enclosed at annexure-II.

(c) No data on recovery of loans advanced
by the commercial banks to farmers is available,
The percentage of overdues outstanding State-
wise ason 30th June 1969 in case of primary
agricultural credit cooperative societies is, how-
ever, shown in annexure-II.

ANNEXURE-I
Advances to Agriculture by the Scheduled Commercial Banks
- (Rs. in Lakhs)
State/Union Loans Outstanding Increase (+)
R June 1969 June 1970 Decrease (—)
1 2 3 4
1. AodbraPradesh 528 22,46 + 17,18
2. Assam 23 53 + 30
3. Bihar 26 3,11 + 2,85
4. Gujarat 5,66 24,93 + 19,27
5. Haryana 66 2,56 + 1,90
6. Himachal Pradesh 1 7 -+ 6
7. Jammu and Kashmir 1 6 + 5
8. Kerala 4,45 9,39 + 4,94
9. Madhya Pradesh 74 5,42 + 4,68
10, Maharashtra 9,63 32,71 + 23,08
11. Mysore 7,88 21,52 + 13,64
12. Orissa 11 44 + 33
13. Punjab 1,56 7,47 + 5,91
14. Rajasthan 84 6,3¢ + 5,50
15. Tamil Nadu 9,35 25,92 + 16,59
16. Uttar Pradesh 2,15 10,83 + 8,68
17. West Bengal 3,11 6,36 + 3,25
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(1) @ (3) (4)
18. Chandigarh 4 21 + 17
19. Delhi 1,12 2,88 + 1,76
20. Goa 4 28 + 24
21. Manipur —_ 1 + 1
22, MNagaland — 1 + 1
23. Pondicherry 15 30 + 15
24. Tripura - — -
25. Other union Territories not
specified by banks 35 17 - 18
53,61 183,98 + 130,37

ANNEXURE II

Loans to agriculture by the Primary Agricultural Credit Cooperative Societies during 1968-69

. . Loans issued Percentage of Interest Rate
State/Union Territory (Rs. in crores) ovcorg;;:;&l:;m l Ny
Andhra Pradesh 22,99 37 B-1j4
Assam 2.76 75 9-1/2
Bihar 8.31 46 8-1/4
Gujarat 60.51 24 7-1/2
Haryana 10,87 24 9,37
Jammu and Kashmir 2.89 31 9
Kerala 13.12 26 9
Madhya Pradesh 32.71 37 9
Maharashtra B7.45 39 9
Mysore 27.37 41 ]
Nagaland — 37 —
Orissa 9.42 47 9-1/2
Punjab 50.18 26 9
Rajasthan 12.60 31 8-9
Tamil Nadu 37.27 29 7.8
Uttar Pradesh 46.37 33 9-1/4
West Bengal 5.12 56 10
Andaman and Nicobar 0.02 70 N.A.
Chandigarh . _— 9.38
Delhi 0.47 5 N.A.
Goa, Daman and Diu 0.12 53 7-1/2
Himachal Pradesh 1.03 23 8-1/2
Laccadives * 8
Manipur 0.17 64 10
Pondicherry 0.37 34 8
Tripura 0.14 50 9

TOTAL 452,26 35

*Less than Rs. 1 lakh.
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Chief Engineer’s Conference

1697. SHRI HEM RAJ: Will the Minis-
ter of SHIPPING AND TRANSPORT be
pleased to state :

(a) whether a Conference of the Chief En-
gineers (B & R) of the States was held towards
the end of August, 1970 ;

(b) ifso, the main recommendations made
at the Conference and which of them have
been accepted by Government ; and

(c) the steps taken by Government to im-
plement them ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF SHIPPING AND TRANSPORT
(SHRI IQBAL SINGH): (a) Yes, Sir.

(b) and (c). The main discussions at the
Chief Engineers meeting held at Delhi on the
29th and 31st August 1970 related to the re-
view of the progress in respect of Central Sec-
tor Schemes and steps to be taken to increase
the tempo of work to achieve plan targets. The
conclusions arrived{recommendations made at
the meeting and the action taken to implement
them are indicated below :—

Conclusions[recommendations

(1) Progress of Expenditure: It was felt that

the main reasons for slow pace of work could be
attributed to:-

(i) inadequate organisation for project
preparation and handling of execus
tion ;

(ii) want of complete information and
data backing the estimates for
enabling speedicr processing there-

of ; and

(iii) need for greater delegation of
powers in respect of passing excess
over sanctioned estimates.

(2) Estimates: It was found that the pro-
gress in the submission of estimates was not
quite upto the mark and in many cases even
complete details were not available. It was
felt that the problem could be solved if—
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(i) the organisations for investigations,
detailed engincering and project
preparation were strengthened ;

(ii) separate staff was provided for ad-
vance planniog ; and

(iii) estimates were prepared realistically
and necessary information was
supplied in full detail,

(3) Road Making Mackinery requirements for
the #th Plan.

In order to expedite the execution of works
requiring mechanical equipment, the State
Chief Engincers were urged upon to

(a) undertake immediately a realistic
review of the machinery require-
ments and intimate those require-
ments to the Roads Wing urgently
so that they could be examined
quickly and action taken to meet
by redistribution of surplus machi-
nery and also by examining the
posibility of purchasing new ma-
chinery where necessary ; and

(b) consider the feasibility of purchas-
ing special equirment from State
Funds and recover its cost by charg-
ing the usage hire from works.

(4) Seriptof the inscription on KM Stones and
sign Boards and the observance of starting
and terminal stations for N.H. routes|sections
as preseribed by the Roads Wing.

It was found that there were a lot of defi-
ciencies both in respect of script, size and man-
ner of painting as also starting and terminal
stations for KM stones which caused consider-
able hardship to the road traveller. It was
agreed that the State Chief Engineers would
complete the work of removal of deficiencies
before the next meeting of Chief Engineers
to be held at Madras in December 1970 and
would report the progress at that meeting.

Action Taken

These recommendations have been intimat-
ed to the State Governments who are actual
executive agencies. The Government of
India, on their part, are also actively exa-
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mining with reference to (1) (i) & (iii) &
2 (i) & (ii) above the possibility of—

(a) providing some money to State
Public Works Departments by way
of an advance payment towards ap=
proved scale of agency charges for
establishment for investigations,
Pproject preparation, etc ; and

(b) liberalising the existing rules for
admitting excess expenditure with-
out submission of revised estimates,

Agsessment made by Reserve Bank of
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Moreover, while the I. D. B. 1. and L. F. C.
will entertain applications for assistance from
public sector " undertakings which are in-
corporated as companies on the same basis as
applications from private sector parties, it will
not be possible for these institutions to prede-
termine an allocation of resources as between
public and private sectors. All that they can
do is to make their best efforts to raise the
maximum resources possible and finance from
these all viable and deserving industrial pro=
Jects which come to them for help from the
Public and the private sectors.

Cheating at the Simla Branch of State

India regarding q of additional
resources available with 1. D.B.I. and
LF.C.

1698. SHRI RAMAVATAR SHASTRI:
Will the Minister of FINANCE be pleased to
state :

(a) whether Reserve Bank is making an

of the quantum of additional resour-

ces  available with Industrial Development

Bank of India and Industrial Finance Corpo-

ration for financing public sector projects as
Central and State levels ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): The Reserve Bank
has recently constituted a Working Group on
Income and Savings. The work of this group
is still in progress. The Report of the Working
Group when finalised would inter alia provide
some broad idea of the availability of resources
with financial institutions during the Fourth
Plan and how they propose to utilise their
funds including the assistance to public sector
projects.

It is not, however, possible for financial ins-
titutions to presage with any degree of accu-
racy the aggregate amount of assistance which
they will extend to industrial project in any
given period. Sanctions and disbursals of assis-
tance depend on various factors such as inflow
of applications for e, size of projects to
be assisted, progress of implementation of the
projects, measure of assistance forthcoming
from other financial institutions etc.

Bank of India

1699. SHRI RAMAVATAR SHASTRI :
Will the Minister of FINANCE be pleased to
State 1

(a) whether the State Bank of India branch
in Simla has been cheated of Rs. 48,000 by an
unidentified person; and

(b) if so, what measures Government pro-
pose to take to guard against such cheatings ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) and (b). According
to the information available, a draft was issued
by the State Bank of Patiala, Mansa for Rs. 4/-
on 13th August, 1970 payable by the State
Bank of India New Delhi Local Head Office.
It appears that fraudulent alterations were
made in the date, amount, the name of the
payee and the name of drawee office appearing
in the draft and the relative draft advice. The
draft was encashed at Simla branch of the State
Bank of India on 18th September, 1970 for Rs.
48,000/-. The amount was paid in cash on the
strength of the relative draft advice. The payee
was identified from the specimen of his signa-
ture, recorded at the branch, in respect of a
savings bank account opened a few days earl-
ier with a nominal balance, His address, as
recorded in the account opening from, appears
to be fictitious. The Rﬁc‘wc Bank's Central
Account Office noticed the irregularity when
it received the paid draft from Simla Branch of
the State Bank of India in the usual course.
The State Bank of India, Simla branch has
since reported the matter to the police.
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C. B. L. Enquiry against Shri Ram Nath
Goenka and his Firms

1700. SHRI RAMAVATAR SHASTRI :
SHRI S. M. KRISHNA :
SHRI BHOGENDRA JHA :

Will the Minister of COMPANY AFFAIRS
be pleased to state :

(a) the charges levelled against Shri Ram
Nath Goenka and the firms under his control;

(b) the extent to which the C. B. I. enquiry
into these charges has progressed;

(¢) the time by which enquiry is likely to
be completed;

(d) whether any action has been taken
against Shri Goenka and his firms on the basis
of the preliminary report submitted by the
C.B.L; and

(e} if so, the details thereto ?

THE MINISTER OF COMPANY AFF-
AIRS (SHRI RAGHUNATHA REDDY}: (a).
On the basis of the examinadon of the books
of accounts of the National Company Ltd. and
also of some other companies with which the
former has dealings, an FIR was filed by an
Under Secretary in the Department of Com-
pany Affairs with the CBI against Shri R. N.
Goenka and others. The CBI registered the
FIR for offences under Section 120B read with
sections 409, 477A IPC and 409, 477A IPC
and took up investigation.

(b) to (e). Shri R. M. Goenka filed a peti-
tion under Article 226 of the Constitution in
the High Court of Calcutta. The Calcutta
High Court, pending the disposal of the said
petition, granted an interim stay ofall proce-
edings with respect to investigation. The
matter is still pending before the High Court.

in I Tax Depart: t in

Delhi

T £,

1701. SHRI RAMAVATAR SHASTRI :
Will the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that the employees
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working in the Income-Tax Department in
Delhi are very much agitated over the transfers
of Income-tax Officers Class ( II ) from other

charges to Delhi;

(b) whether it is a fact that certain emplo-
yees have protested to Government over these
unilateral transfers; and

(c) if so, the steps taken by Government in
the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) and (b). Transfers
of Income-tax Officers (Class II) from other
charges to the Delhi charge have occasionally
led to representations against such transfers.
These transfers are not unilateral and transfers
of Income-tax Officers (Class II) out of the
Delhi charges too have been effected.

(c) Mo steps were necessary as such trans-
fers are made only when it is administratively
expedient to do so.

U= WA TEA-7EE ae s wg,
1970 § g§ ¥o%

1702, =it @t qweq : w40 faen
aq gE% §A AAT 4g qQIH S0 OFAT
Farfs:

(%) aar 7§ 1970 & Usa &@F

qi3q gEIF a1E #1 455 g4 faad fafamr
usgi & faer staat ¥ ww faar;

(=) afz g, ar &% # ¥ faug
folr 1 ; A

(w) 7 Gar W fazwm fear aar
g1 {5 et & mesarfasar sfa aifga
AEY agiaT srar Tfgg ?

fasr @t gas G4 ®At (0o Ao
&o Lo Ao @) © (F) A1 gl |

(&) @ gru g gadr d5% &
%1 i fasifat &1 ooy g97 & 1



143 Written Answers

(w) @1 ¥ feafafaa & § oF
agar Hfgs 1 GgE 1T AW T T@T
amA #1 Ifee & ww/A TZT GEIF B
e % f OF J@ ST F g
FE faar 0 F gwE & @
frar
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(2) wfaas

(3) =rewarfasar
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(5) wigrETg

(6) swemar
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frazor qTaraaT w93 9EEr Tt
& qafd &7 # A9A%9 q3q
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& fF gw@ & fasrada 91, aga
feafq @ & ;

(/) 7a1 3@ weew # FEAEF
gderr fFar aar §; AR

(7) 71 3= feae &t gF sfa qar
92 93 T St ?

Ataga aur af@gw wAww #§ 99-
"t (0 gwaw fag) ¢ (F) & (7).
mogE (I W) & fage wdw oadr
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F fawradia 4El & 91 s§ EvEe ¥
F1E gagr A g fFar @ g

Service conditions of Delhi University
Employees

1704. SHRI RAM SWARUP VIDYA-
RTHI : Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to state:

i ' (a) whether some demands bave been made
by Delhi University Non-teaching Employees
Association to better their service conditions;
and

(b) if so, the reaction of Government
thereto ?

THE MINISTER. OF EDUCATION AND
YOUTH SERVICES (DR.V.K.R.V.RAO) :(a)
The Delhi University and College Karamchari
Union has made the following demands:—

(i) Implementation of Pension-Provi-
dent Fund-Gratuity scheme,

(ii} Better Service Conditions.

(b) The Government has already agreed to
introduce two new retirement  benefit schemes,
namely (i) General Provident Fund-cum-
Pension-cum-Gratuity and ( ii ) Contributory
Provident Fund-cum-Gratuity in the Central
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Universities, including the University of Delhi.
Detailed rules of these schemes had been
framed and sent to the University for adoption.
The University have framed a Statute incorpo-
ating the new schemes. The Statute which
requires to be approved by the Visitor is
under examination. The rules regarding re-
tirement benefits to employees of Non-govern-
ment Colleges of Delhi University, which are
in receipt of maintenance grants from the
University Grants Commission, are also under
consideration.

So far as the demand for better service con-
ditions is concerned, the University has already
initiated action in this regard.

Scheduled Castes in Teaching Staff of
Colleges under University of Delhi

1705. SHRI RAM SWARUP VIDYAR-
THI: Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
State s

(a) the number of posts of Lecturers and
other teaching staff filled in the various Colleges
under the Delhi University during the last
three years;

(b) the number out of them belonging to
the Scheduled Castes; and

() whether the Home Ministry’s instruct-
ions regarding reservation are followed and if
not, the reasons thereof ?

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR.V.K.R.V.RAQ):(a)
to (¢) . The required information is being col-
lected and will be laid on the Table of Lok
Sabha in due course.

Loans givem by Nationalised Banks to
Sdudnled Castes and other people of low
Income Group

1706. SHRI RAM SWARUP VIDYARTHI:
SHRI ABDUL GHANI DAR. :

Will the Minister of FINANCE be pleased
to state the amount given as loans to the
Scheduled Castes and other lower income group
people by the Nationalised Banks since
nationalisation?
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‘THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) Data regarding ad-
vances are not maintained by the banks accor-
ding to the castes of the borrowers; nor are
statistics compiled aceording to their income
range. It will not thus be possible to furnish
information in the manner asked for.

Reservations for Scheduled Castes and
Scheduled Tribes

1707, SHRI RAM SWARUP VIDYAR-
THI: Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether his Ministry is implementing
Home Ministry's instructions regarding reser-
vations for Scheduled Castes and Scheduled
Tribes;

(b) if so, the number of Scheduled Castes
and Scheduled Tribes recruited during last one
year in various grades: and

(c) if the required percentage has not been
filled, the reasons thercof and the steps Govern=
ment intend to take to rectify it ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION: (DR. KARAN SINGH)

(a) Yes, Sir.

(b) Class I -
Class IT 6
Class III 48

Class IV . 114

(c) As suitable and qualified candidates
were not available in some cases, vacancies
were carried forward as required under the
rules.

Students Violence and their Turning into
' Naxalites

1708. SHRI K. P. SINGH DEO: Will
the Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether attention of Government has
been drawn to the press interview given by the
Vice-Chancellors of the three West Bengal
Universitics, as reported by the Indian Express
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dated the 5th September, 1970, regarding
students’ violence in the country particularly
in West Bengal and their turning into Naxali-
tes; and R

(b) ifso, the reaction of Government in
regard thereto?

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR.V.K.R.V.RAOQ):(a)
and (b). Reports of a press conference by the
Vice-Chancellors of Calcutta University, Kal-
yani University and Viswa Bharati on Septem-
ber 4, have appeared in some newspapers. The
State Government has been requested to fur-
nish details and their reply is awaited. It may
however, be stated that the proposals of the
Vice-Chancellor, Calcutta University for future
development of the University have been con-
sidered by the University Grants Commission.
The Commission has decided to sct up a
Committee to examine the developmental
problems of the University in all its aspects.

Grouping of G 1 I
and Oriental Fire

of L.L C

1709. SHRI K. P. SINGH DEO: Wil
the Minister of FINANCE be pleased to sta:

(a) whether it is a fact that L. I. C’s. per-
formance in General Insurance has been very
much disappointing and that Government are
proposing grouping of the General Insurance
of L. I. C. and Oriental Fire;

(b) ifso, the reasons for the poor perfor-
mance of L. I. C. in General Insurance;

(c) whether any decision has been taken by
Government in regard to the grouping of
General Insurance and Oriental fire; and

(d) if so, details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) L. 1. C’s. performance in
General Insurance has not been disappointing.

(b) to (d). The Life Insurance Corporation

d ing G 1 Insurance

business in 1964, The break-up of the gross
[l
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premium income of LIC on this accountis given in the table below:

1965-66 % 196667 %

OpenMarket 065 25 099 14

Tied Account 035 14 079 11

Public Sector 157 61 522 75
Total T257 700

It can be seen from the above table that the
gross premium income derived from the gene-
ral insurance business of LIC with public
sector has gone up progressively from 61% to
85% while open market business and tied
account business mow accounts for only 6%
and 9% respectively. The Morarka Commit-
tee had also recommended, though in another
context, that the LIC should confine its activi-
ties to the life insurance business, The LIC
has, therefore, proposed that it should discon-
tinue open market business and transfer its
tied business to its subsidiary, the Oriental
Fire & General Insurance Company. This
proposal is under consideration of the Govern-
ment.

Reallocation of Scholarships to students
in G.B. pant Polytechnic

1710. SHRI NIHAL SINGH: Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to refer to the reply
given to Starred Question No. 563 on the 21st
August, 1970 and state :

(a) whether any instructions have been
issued to G. B. Paat Polytechnic to reallocate
to deserving students scholarships which are
with drawn from the students who fail to
maintain their standard at the latest examina-
tions.,

(b) whether that institution is not following
the said procedure during the current year;
and

(c) whether responsibility for wrong 1nter-
pretation or misunderstanding of the rules 1o
the detriment of deserving students in that
institution during the last three years by non-
reallocation of scholarships has been fixed, if
not the reasons therefor ?

-MINISTRY OF

1967-68 % 196869 % (s 'Epm}
103 8 119 7 16 6
127 10 166 10 164 9

1032 82 1335 83 1513 85
1262 1620 1793

THE MINISTER OF STATE IN THE
EDUCATION  AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) Yes, Sir. Instructions in
this connection were issued to all the Principals
of Polytechnics on 30.8.1969,

(b) The Polytechnic is following the pro-
cedures. Instructions have been issued to it to
disburse funds without delay.

(c) As there was no default on the part of
any individual, the question of holding any onc
responsible does not arise.

feeeit fasafaama gra gwe go 1 fgmit
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Procedure for supplying copies of lessons
ete, to correspodence course students of
Rajasthan by Delhi University

1712. SHRI D. N. PATODIA : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether it is a fact that an Association
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of 700 students from Rajasthan, who have
joined the Correspondence Course of the
University of Delhi, has expressed its dissatis-
faction over the tardy way the students are
being fed with the lessons and the delayed
follow-up action by way of correction of answer
books of the students ;

(b) whether it is also a fact that the students
are not getting their lessons in time and many
of the students for the three-year degree course
have yet to receive their copies of the lessons
where as students in Delhi for the same course
have been supplied with 24 lessons ; and

(c) if so, whether the whole matter has been
examined and if so, what steps have been
taken to ensure that students from Rajasthan
do not have to suffer because of the existing
procedure of supplying them with copies of
the 1 and their foll

p measures?

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR. V.K.R.V. RAO):
(a)and (b). According to the information received
from the Delhi University, no representation
from the Association of 700 students from
Rajasthan, who have joined the Correspondence
Course of Delhi University expressing their
dissatisfaction, has been received, nor isita
fact that the Rajasthan area has been neglected
by the School of Correspondence Coursesin
the matter of supply of lessons. All lessons to
students living in Delhi and outside are sent
simultancously by post.

(c) Does not arise.

Creation of an
Authority

=3 3 s
L3

1713. SHRI D. N. PATODIA :
SHRI R. R. SINGH DEO:
SHRI C. JANARDHANAN :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether any recommendations have
been made by the Indian Institute of Public
Administration for the creation of an indepen-
dent Tourism authority, if so, what are the
broad outlines of the recommendations made ;
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(b) whether a decision has been taken by
Government on these recommendations ; if so,
the particulars thereof ; and

(c) if not, the reasons for the delay and the
time by which a decision will be taken ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Yes, Sir. The Indian Institute of Public
Administration has made a number of recom-
mendations including the creation of an India
Tourism Authority, aimed at achieving greater
operational flexibility, a modern marketing
approach and better quality personnel to
develop efficient managerial techniques.

(b) and (c). The
under consideration.

recommendations are

Demand for Increased Finmancial Assis-
tance for Uttar Pradesh

1714, SHRI D. N. PATODIA :
SHRI S. M. BANERJEE :
SHRI RAGHUVIR SINGH

SHASTRI :

Will the Minister of FINANCE  be pleased
to state

(a) whether the Government of Uttar
Pradesh have asked for increased financial
asgistance from the Central Government ;

(b) if so, the quantum of assistance sought
and the purposesfor which it is required;
and

{c) the reaction of Government in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) Yes, Sir.

(b) The Government of Uttar Pradesh had
asked for additional Central assistance of
Rs. 181 crores for their Fourth Five Year Plan
for the purpose of augmenting the outlays on
schemes like roads and bridges, irrigation and
flood control, land reclamation and develop-
ment of urban areas. Recently, the State
Government have also asked for special accom-
modation, amounting to about Rs. 52  crores
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annually, towards the expenditure proposed to
be incurred by them on grant of interim relief
to Government employees and teachers and
towards the loss likely to result from abolition
of certain taxes.

(c) Central assistance for development
schemes included within the State Plan is pro-
vided in accordance with criteria laid down by
the National Development Council. The
entire Central assistance available for State
Plans has already been distributed amongst the
various States and it is not possible to
provide additional funds for such schemes.
As regards special accommodation, this facility
is being provided only to those States which, in
the assessment of the Plaoning Commission,
had inescapable gaps in resources during the
Fourth Plan period. Since on this assessment
Uttar Pradesh did not havesuch agap, the
question of providing any special accommoda-
tion does not arise.

Appointment to Posts of Director and
Assistant Director of National Museam,
New Delhi

1715. SHRI BABURAO PATEL: Wil
the Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether it is a fact that the National
Museum, New Delhi, has been without a
Director for 2 years and without an Assistant
Director for | year ; if so, the reasons for the
delay in appointing them ;

(b) the name of the Director selected
recently by the Union Public Service Commise
sion with his qualifications ;

(c) whether it is a fact that be rejected the
selection of this Director ; and

(d) if so, reasons for doing so, and when
the next selections will be made by the U.P.5.C.,
if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) to (d). Yes, Sir,it is unfor-
tunately a fact that the National Museum, New
Delhi, has been without a Director since
January 1969, The matter is under the active
consideration of the Government.
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Appoint: t of Di Central Secre-
tariat Library, New Deihi

1716. SHRI BABURAO PATEL: Wil
the Minister of EDUCATION AND YOUTH
SERVICES be pleased to state:

(a) whetheritisa fact thathis Ministry
appointed recently a Director for the Central
Secretariat Library without advertising the
post and without allowing the Union Public
Service Commission to make the selection ;

(b) what arc the terms of appointment and
the name of the Director ;

(c) whether the person selected now was
criticised adversely by the Khosla Committee ;
and

(d) the reasons for this appointment ?

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR. V.K.R.V. RAO):
{2) to (d). ShriD.R. Kalika a permanent
officer of the Delhi Public Library and previ-
ously Librarian, National Library, Culcutta,
has been appointed as Officer on Special Duty
in the Central Secretariat Library in the scale
of pay of Rs. 1800-100-2000 with cflect from
the 18th September, 1970. His appointment has
been made in accordance with the recommen-
dations of the Khosla Committee itself. This is
covered by the Union Public Service Commis-
sion (Exemption from Consuitation) Regula-
tions-1958, asthe post is sanctioned for a
period not exceeding six months from the date
it was filled.

Setting up of Vidyasagar Literary Insti-
tute

1717. SHR1 DEVEN SEN: Will the
Minister of EDUCATION AND YOUTH

SERVICES be pleased to state:

(a) whethera proposal tosctupa Vidya-
sagar Literary Institute for training literary
workers and organizing oricntation programmes
has been submitted to the Central Government
by the vidyasagar Memorial National Commit-
tee of Calcutta ; and

(b) if so, the reaction of Government to that
proposal ?
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THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR. V.K.R.V. RAO) :
(a) One of the proposals put forward by the
Vidyasagar Memorial National Committee to
Government was the construction ofa Vidya-
sagar Literacy House ona plot adjacent to
Vidyasagar's residence, to serve as a centre for
functional literacy and for rescarch on mass
literacy and tribal and woman’s problems.

(b) The Vidyasagar Memorial National
Committee was advised to work out details of a
programme for the setting up of the Vidyasagar
Centre for Adult Literacy, which would inter
alia train literacy workers, organise various
types of orientation programmes, prepare
reading materials, etc. and that Government of
India would consider assisting this programme.
The detailed programme is awaited from the
Committee.

Recruitment Policy in Nationalised Banks

1718. SHRI DEVEN SEN:
SHRI RAM AVTAR SHARMA :

Will the Minister of FINANCE be pleased
to state :

(a) what is the recruitment policy followed
in regard to appointments in the Nationalised
Banks after nationalisation ;

(b) whether Government are aware of the
dissatisfaction among the public about the
manner of recruitment after the nationalisation
of Banks ;

(c) if so, whether Government propose to
formulate any uniform policy of such recruit-
ment through Employment Exchanges or
propose to appoint any Bank Service Commis-
sion on the lines of the State, Central and
Railway Service Commission in regard to
appointment, promotions and discipline among
the employees of all nationalised Banks ; and

(d) if so, the details therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) :(a) Pendiog framing of
the regulations under Section 19 of the Banking
Companies (Acquisition and Transfer of Under
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takings) Act, 1970, cach nationalised bank
under the guidance of its first Board of
Directors is making recruitment to various
categories of bank employees, in accordance

with the rules existing prior to nati ion,
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Children Education Allowance to Central
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1720. SHRI MANGALATHUDAM : Will
the Mini of FINANCE be pleased to

as provided in the law.

(b) Government have received a few com-
plaints regarding the manner of recruitment in
the nationalised banks. There is, however, no
evidence to indicate that there is dissatisfaction
among the public about the manner of
recruitment after the nationalisation of banks.

(c) and (d). The Finance Minister while
addressing the Custodians of the nationalised
banks on 22nd July, 1970 has said that it would
be in the interest of the nationalised banks to
devise some common arrangements for recruit-
ment and training. Uniform rules and
standards in the recruitment of employees in
the nationalised banks can be prescribed only
after the existing regulations are suitably
amended. It will be appropriate if this im-
portant matter is considered by the Board of
Directors to be constituted under the scheme
prepared by the Central Government under
Section 9 of the Act and since laid on the
Table of both the Houses of Parliament.

Emergence of foreign currency rackets as
a result of liberalisation of foreign travel
rales

1719. SHRI SITARAM KESRI: Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that along with the
boom in foreign travel that has been brought
about by the liberalisation in the 88 ‘P form
rules, the foreign currency racket has also been
on the increase ; and

(b) if so, the steps taken to curb this evil ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) Ne, Sir. Since
people resort to such transactions for a variety
of reasons, it is not possible to say that they
may be doing so to an increasing extent
because of any single factor such as liberalisa-
tion in travel regulations.

(b) Cases of violations detected by the En-
foreement Directorate are dealt with under
the law.

state :

(a) whether Gevernment are considering a
proposal to enhance the present Children
Education Allowance given to Central Govern-
ment employees ;

(b) if so, the main features of the proposal ;
and

(c) whether the Central Government em-
ployces working in vorious State-capitals will
also be benefited by this ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) No, Sir.

(b) and (c) Does not arise,

Grant of Additional Interim Relief to
Class IV Employees of Central Govern-
ment

1722. SHRI M. L. SONDHI : Will the
Minister of FINANCE be pleased to state :

(a) whether there is any proposal under
consideration for the grant of additional
interim relief to Class IV cmployees of the
Central Government ;

(b) if so, the details thereof ? and

(c) the nature of assistance likely to be
given to Class IV employees in addition to the
interim relief already sanctioned or further
proposed to be sanctioned ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) Ne, Sir.

(b) and (c). Does not arise.
Payment of Service Charges to Workers
of Ashoka Hotel

1723, SHRI M. L. SONDHI: Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) the reasons for non-payment of Service
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charges to the workers of Ashoka Hotel, New
Delhi ;

(b) the specific demand made by the
workers of Ashoka Hotel with regard to Service
charges ;

(c) the reasons for the delay by the Ashoka
Hotel in meeting the demand of the workers ;
and

(d) the date when Service Charges will
finally be granted to Ashoka Hotel workers ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) ;
(a) In lieu of Service Charges, Decarness
Allowance is being paid as recommended by
the Wage Board for Hotels & Restaurants in
Delhi.

(b) The workers have demanded that the
variable amount of Service Charges which used
to be paid to them out of the collections
during the period 11.7.1967 to 30.4.1969, call-
ed “adhoc Service Charge” should not be
taken into account while calculating the dues
of the employees, as a result of the implemen-
tation of the Wage Board’s recommendations.

(c) The demand was not accepted by the
Maoagement and was, therefore, referred to
adjudication along with various other demands.

The demands were subsequently withdrawn.
(d) Does not arise.

Mode of Selection of Posts of Principals
and Vice-Principals of Higher Secondary
Schools, Delhi

1724, SHRI SHASHI BHUSHAN: Will
the Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) the mode of selections to posts of Princi-
pals and Vice-Principals of Higher Secondary
Schools in Delhi ;

(b) whether some quota is proposed to be
allotted for these posts to the senior teaching
staff transferred from Municipal Corporation
of Delhi to the Delhi Administration after the
take over of the Schools by the latter from the
former on July 1, 1970; if so, the details
thereof ;
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(c) whether itis a fact that the teaching
staff so transferred to Delhi Administration is
being given fresh appointments even to those
teachers who were already confirmed with
the Municipal Corporation of Delhi and also
in the Delhi Administration prior to their
transfer to the Municipal Corporation in 1958 ;
and

(d) if so, how Government propose to fix
their seniority and redress their grievances so
that justice is done to them ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT DAR-
SHAN) : (a) to (d). The requisite informa-
tion has been called for from the Delhi Admi-
nistration and will be laid on the Table of the
Sabha as soon as possible.

Recoguition to Private Schools in Delhi
and New Delhi

1725. SHRI SHASHI BHUSHAN : Will
the Minister of EDUCATION AND YOUTH
SERVICES be pleased to refer to the reply
given to Unstarred Question No. 9793 on the
15th May, 1970 regarding recognition to
private schools in Delhi and New Delhi and
state :

(a) whether the required information has
since been collected ;
(b) if so, the details thereof ; and

(e) if not, the reasons for delay and the
further time likely to be taken in collecting the
required information ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT DAR-
SHAN) : (a) Yes, Sir.

(b) A statement is laid on the Table of the
House. [Placed in Library See No, LT—4343/70)

(c) Question does not arise.
Gold Smuggling in India

1726. SHRI SHASHI BHUSHAN : Will
the Minister of FINANCE be pleased to state :

(a) whether Government are aware that
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gold smuggling in the country is bcing carried
on a large scale and that most of the gold so
smuggled is bearing British Scal ;

(b) whether the Government are also aware
that the British Insurance Companies insure
such gold for the safe transportation of gold in
Dubai ;

(¢) whether these Insurance Companies
have their branches in India also ; and

(d) if so, their names and action Govern-
ment propose to take against such British
Insurance Companies which help in distribut-
ing the economic conditions of the country in
this way ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) Government is
aware that gold is being smuggled into India.
It is, however, not possible to estimate the
quantity of gold smuggled into the country, The
gold scized by the Customs authoritics gene-
rally bears marking of British, Swiss and
French refiners.

(b) No Sir.
(c) and (d). Do not arise,

Investment made by Scindia Investment
C y in Krish Baldev Bank

1727. SHRI SHASHI BHUSHAN: Will
the Minister of COMPANY AFFAIRS be
pleased to refer to the reply given to Unstarred
Qustion No. 1213 on the 4th August, 1970
regarding investment made by Scindia Invest-
ment Company in Krishnaram Baldev Bank
and state 3

(a) whether the required information has
since been collected ;

(b) if so, the details thereof ; and

(c) if not, the reasons therefor and the
further time likely to be taken in collecting
the required information?

THE MINISTER OF COMPANY AF-
FAIRS (SHRI RAGHUNATHA REDDY):
(a) Yes, Sir.
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(b) As per balance-sheet of Scindia Invest-
ment Private Limited as at 31.12,69 it is
noticed that the said company is holding
49,889 equity shares of Rs. 100/- each, Rs. 50/-
per share paid-up, in its subsidiary company
Krishnaram Baldev Bank Ltd. The company
clarified that it has not made any investments
on the guarantee of shares held by itin
Krishnaram Baldev Bank Ltd.

(c) Doesnot arise.

Relations between Scindia Investment
Company and Krishna Ram Baldev Bank
of Gwalior

1728. SHRI SHASHI BHUSHAN : Will
the Minister of FINANCE be pleased to state 1

(a) whether a Private Limited Company
can own a Bank or shares upto 99 per cent of
the Bank as a holding company ;

(b) if so, the relations between Scindia
Investment Company and Krishna Ram
Baldev Bank of Gwalior and the economic
interest of the Scindia Investment Private
Ltd. in the affairs of the said bank ; and

(c) the details of the steps taken by the
Reserve Bank to regular the position ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) A private com-
pany is not prohibited in law from holding a
banking company as a wholly or majority
owned subsidiary,

(b) The Scindia Investments Private Ltd.,
a family concern of Shri Madhav Rao Scindia,
holds 49,838 shares of the face value of
Rs. 24.92 lakhs constituting about 99.7 per
cent of the total paid-up capital of Rs. 25
lakhs of the Krishnaram Baldev Bank. The
bank is thus the subsidiary of Scindia Invest-
ment Private Lid.

(c) In order to check the influence of the
ex-Maharaja and his nominee on the board of
the bank, a seniog officer of the Reserve Bank
of India has been appointed as an additional
Director under Section 36 AB of the Banking
Regulation Act. The bank has also been
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advised to broad-base its-share holdings and
its Board of Directors. The progress made by
the bank in this direction is being watched.
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Foreign tours by union Ministers and
Officers

1730. SHRI R. R. SINGH DEO:
SHRI P. K. DEO:

Will the Minister of FINANCE be pleased
to statc :

(a) the number of Union Ministers and
senior officers of Government who went abroad
dring the last three months and the purpose of
their visits; and

(b) the foreign exchange spent for this
purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a)and (b). The in-
formation for the months of August, September
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and October 1970 is being collected and will
be laid on the Table of the House as soon as
it as available.

Cehal i

Merit-cam-M. ps to Stud
in Delhi Polytechnics

1731. SHRI JAGANNATH RAO JOSHI :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to refer to
the reply given to Starred Question No. 563 on
the 21st August, 1970 regarding merit-cum-
means scholarships to students under Delhi
Administration and state :

(a) whether the rules made applicable to
the students of G. B. Polytechnic were also
issued to other Polytechnics viz,, K. G.
Polytechnic, Delhi and Pusa Polytechnic, New
Delhi and whether they followed the same
procedure for grant of scholarships ;

(b) whether it is also a fact that some of
the students in G.B. Pant Polytechnic who
were granted scholarships during the last two
years, have now been deprived of the scholar-
ships ; and

(c) if so, the number of such students and
the reasons why they were deprived of the
grant of scholarships ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) Yes, Sir.

(b) and (c). The total number of students,
whose scholarships were discontinued after one
and two years, is as below :

Afier one year  After 2 years  Tolal
i.e. during i.e. during
the 2nd year the 3rd year
1969-70 19 13 32
1970-71 17 6 23

The scholarships were discontinued since the
students concerned failed to qualify at the
annual examinations in the first attempt in
accordance with the provision of the scheme.

In addition to 32 scholarships discontinued
in 1969-70, one student in the first fear who
had been awarded a scholarship left the
institution.
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in West

Collection of Central revenues

1733. SHRI S. K. TAPURIAH: Wil the
Minister of FINANCE be pleased to state :

(a) whether revenue from West Bengal from
Income Tax ; Excise Duty and Sales Tax has
been below budget estimates in the current
year ;

(b) if so, the revenue from above heads
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since April, 1970 (monthwise) and the budget
estimates ; and

(c) the reasons for the short-fall ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): fa) to (c). The
estimates for realisation of Income-tax and
Central Excise duty from West Bengal for the
financial year 1970-71 are Rs. 140 crores and
Rs. 240 crores respectively. The figure of
collection of Income-tax for the six months
from April to September, 1970, is Rs, 29.39
crores (provisional), while the Central Excise

duty collected during the same period is
Ras. 108.16 crores.
The month-wise break-up of I tax

and Ceatral Excise duty collected in West
Bengal from April to September, 1970 is given
below :

Months (1970)  Income-tax  Central Excise
duty

(In crores of Rupees)
April 1.49 18.91
May 1.54 17.91
June 4.98 17.26
July 14.30 18.49
August 3.15 18.95
September 3.93 16.6¢

Though the collections of Income-tax and
Central Excise revenue on a pro-rate basis are
below budget estimates, it is too early to say
whether there will be an actual short fall in
revenue collections under these heads at the
end of the financial year.

Information relating to Central Sales-tax is
being collected, and will be laid on the Table
of the House.

Foreign Exchange for ‘ICE-Skating Show’
in Delhi

1734¢. SHRI S. K. TAPURIAH : Will the
Minister of FINANCE be pleased to state :

(a) whether permission has been granted to
bring foreign artistes to perform ‘Ice-skating
Shows' in India ;
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(b) if so, the net out-go of foreign exchange
on these artistes/groups ; and

(c) whether similar permission has been
granted to bring in the country other similar
groups/artistes/singers/dancers ? _

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) No, Sir.

(b) No remittance facility has been granted
to the artistes/sponsor of the show, in this
behalf.

{c) Does not arise.

Conversion of Loans by Banks and Public
Financial Institutions into Equity Capital

1735. SHRI S. K. TAPURIAH : Will the
Minister of FINANCE be pleased to state :

(a) whether the banks and public financial
institutions have a legal of valid right to
convert a part of their loans into equity capi-
tal of the concern to which loans are granted :

(b) whether this has been resorted to by
some financial institutions ; and

(c) what are its effects on various borro-
wers?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) Section 81(3) of
the Companies Act, 1956 enables a financial
institution to convert its loans to a company
into equity capital if the terms and conditions
of the loan include a term for such option for
such conversion and the term has been approv-
ed by the Central Government before the
raising of the loan.

Arising out of the recommendations of the
Industrial Licensing Policy Inquiry Committee,
Government has accepted the ‘joint sector’
concept in principle and also decided that it
should be ensured in future that there isa
greater degree of participation in management,
particularly at policy levels, in the case of
major projects involving substantial asistance
from public financial institutions; public
financial institutions should also as part of their
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financial assistance arrangement in such cases
have option for converting loan and debenture
assistance given in future, cither wholly or
partly, into equity within a specified period of
time. Necessary stipulations will be made for
the purpose by the public financial institutions
in the loan agreements in appropriate cases and
the approval of the Central Government taken
when necessary.

(b) The Industrial Finance Corporation of
India converted a sum of Rs. 42,66 lacs, on
account of overdue interest on loans granted by
it into equityfpreference shares in respect of 2
concerns, In 4 other cases, the Corporation
has agreed to convert a part of the outstanding
loans/interest into share capital to the extent
of Rs. 338.48 lacs. This has been doneasa
measure of relief and with a view to the
rehabilitation of the prajects.

The Industrial Development Bank of India
also has reserved the right to convert loans/
debentures into equity in case of 9 industrial
concerns in the private sector,

Till recently the IFC and IDBI's policy in
this respect was to reserve the right of conver-
sion in certain special cases on merits e.g.
where it was felt that the company should issue
additional equity capital or where the company
might find it difficult to service the loan. But
since the acoeptance by the Government of
India on the recommendations of the Industrial
Licensing Policy Inquiry Committee regarding
conversion of loans into eguity, the public
sector financial institutions including the IDBI
and IFC have started imposing a condition
regarding the right of conversion of a part of
theloan into equity where the condition appears
justified.

(c) Theterms and conditions on which
term loans/debentures are to be converted into
equity share capital will be stipulated in the
assistance agreement between the financial
institutions and the assisted company before
it is entered into. The option to convert loans/
debentures into equity share capital is expected
to be exercised by the institutions in a judicious
manner 5o as to avoid any violent fluctuations
in the market price of the equity shares at the
time of conversion which may adversely affect
the genuine int of a large her of equity
shareholders of the pany and also avoid
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any serious imbalance in the ratio of debt to
equity capital of the Company, Government is
of the view that there need be no consequent
disincentive to entrepreneurs and businessmen
engaged in productive enterprises.
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Foreign Exchange to Ex-Rulers

1737. SHRI HUKAM CHAND
KACHWAI : Will the Minister of FINANCE
be pleased to state the total amount of foreign
exchange granted to ex-rulers for visiting
foreign countries during the last two years ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : The Reserve Bank do
not maintain statistics on the basis of the status
of the persons as ex-rulers of States. If any
speeific names are given, the information
regarding foreign exchange sanctioned during
the last two years to them could be given.
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siuEa &6 § aur wAafy

1738. =it gF® o7 @AW :
=t 71ea fag shgm

o1 faw "4 3g @ w7 Fr
7O fF

(F) =@ 797 g% USFT 9% §
g a1 grufa feaat ;8%

(&) 73 qiw ®FF & safq ¥
aq Il ¥ fagra & fak g7 F%7 g
q9% qa% fa¥ 7% gzl o7 ot £
gaufy fradr feaar & ?

fo=t s W wew WA (s faen-
T qE)  (F) 19 FrE, 1969 F
TLIFET 14 g FH5 F oqra, ¥
16 wzay, 1970 ft—t faogw gra
#1 A&t ardre § faad awd Soeew §,
ST T IAT A IR Y FAT AT
¥ fear mar &

(=) 31 Fmew, 1970 & v
faege g & @ ardw & s
AiFE ITA §—aAIA X aATHAT qiF
agiAt §1 safa ¥ w1 Sfvg S grw
g A w1 fed T w0 FY a=wrm
THR 198,74 FUT ™I F  TgFET
205.68 FUT TIAT & AT Fqiq IFH
6.9 Uz &7 Fr qlg gf 1

fagww

16 srFzaz, 1970
F1 FA FJAT EFH
(Frt—aF  w@mr
AT I BT FT
(71T waal #)

1. §uw &% A%

gfemr 508.32
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2. &% arw gfear 411.55
3. qoT| JTAA dF 414.11
4. % 9% YAV 334.63
5. garsfes

Fafaas &% 229.99
6. FATC aF 186.65
7. garsfes 4%

s Zfear 174,91
8. A1 &% 145.68
9. fadide 9% 139.56
10. g 3%

#1E 141.58
11, g@gER &% 130.62
12, sfvzga ¥ 89.77
13, &F aT% "G 94.21
14, zfozge

AT T 80.65

sz 3082.23

froqeft : aiFe afaE & |
uay giewar & g

1739. st gOR 9+ STAW :
=l FmTY A A

T q@Ew qa wafAw  IvzEA A
ag qa13 1 F4 F fE:

(%) fasitg g 1969-70 ¥ =
frar mfral 3 wax gfeear ¥ @
¥ ; ale

(@) 588 @<F S 1969-70 F
go fFaqar gaer gar &k 1970-71 &
3 fraar amw @ 7 gewraAr & 7

(w10 woi fag) : (¥) wax sfosar grar
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1969-70 ¥ qga f5d @ worea arfagf
# qear 4,02,609 &t

(@) wax gfear 3 1969-70 #
AT 227.00 M@ ®IT FT PE AT
FAEAT | IFR 1970.71  F oA
312.00 @r" §9F F 1A FT I9E AT
g2 9Gg, W Fisd ¥ F-faauw
sgaeqn aar afafias Jadf & W< aga
F & folr i e and wfaga axa
%1 afeafag g} fear mar & 1 1969-70
F fay sgmfaa sfafems Faa-a
93 @rg TIA Far 1970-71 ¥ fd
144 F1& &9 I AT GEAEAT S | gHY
gHT, 1969-70 F @AM ¥ ¥ “w=I%
Fagt” & fair 30 e &% &Y sgaeq
Y F FE

T FIFEl ¥ it grarrg, Are
afy afgg FORTw & o FRTrEeT
AT AT

Seizure of Smuggled Goods

1740. SHRI N. N. PATEL: Will the
Minister of FINANCE be pleased to state :

(a) whether the collector, Customs has
detected and confiscated smuggled goods worth
lakhs of rupees at Surat, Bulsar, Bilmora,
Navasiri and Daman in September, 1970 ;

(b) if so, the value of the goods;

(c) the penalty imposed on and realized
from smugglers and the precautions taken for
the future ; and

(d) the number of persons (men and women
separately) involved in the gang and their
names ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) to (c). During the
month of September, 1970, in 4 cases contra-
band goods valued Rs. 32,03,441/- were seized
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at Surat, Bulsar, Billimora, MNavasari and
Daman. During the same period, 18 cases
involving smuggling of goods detected prior to
September, 1970 at these places were adjudi-
cated resulting in imposition of penalties to the
extent of Rs. 34,33,000/- and confiscation of
goods valued Rs. 35,73,048/-.

Information regarding penalties realised
during the period in question is being collected
and will be laid on the table of the Sabha.
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The following precautions have been taken to
prevent smuggling in future :

Systematic collection and follow-up of
information, keeping a watchful eye on the
suspected smugglers, rummaging of suspected
vessels or aircraft and patrolling of vulnerable
sectors along the coast and the land frontiers.

(d) The number of persons (men and
women) involved in cases of smuggling referred
to in part (a) above together-with their names
is as indicated in the enclosed statement :

Statemens

Number of persons (men & women) and their names involved in smuggling cases

No. of Men Names

No. of Women Names

4+ (1 Dhana Rama
(2)  Mitha Ukud
(3)  Lallu Budhia
(4) Ranchhod Sukal
(5)  Babu Ravia
(6) Vithal Bhai Govanbhai
(7)  Amhabhai Naranbhai
(8)  Abdul Rasid Abdul Gani
(9) Mohmed Ibrahim Yusuf

{10) Namdev Rathod

{11) Mohmed Nazir

(12) Mohmed Ali Patel

(13) Luxman Gopal

(14)  Soma Gopal

(15)  Govan Oria

(16) Ramji Gopal

(17 Kanji Naran

(18) Lallu Soma

(19) Vital Hiri

(20) Haribhai Raviabhai Patel
(21) Rambhai Ramjibhai Patel
(22) Babar Morar Bari

(23) Kalan Chamal Bari

(24) Ahmed Mohmed Ismail Shaikh
(25) D. R. Dorda

(26) S. K. Talaker

(27) M. L. Parikh

6 (1)  Smt. Ditiben Manga
{2)  Bai Devi Horia
(3)  Bai Kesur Kalan
(4) Smt. Lakhdi Rama
(5)  Bai Laxman Bhula
(6)  Smt. Laxmi Haria
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No. of Men Names No. of Women Names
(28)  A. P, Saligar
{29)  S. M. Soni
(30)  Grafur Abdual Sheikh
(31) Bachanlal Babulal Eroda
(32) Devii Gopal
(33) Mohmed Umar Chopara
(34) A.Y.Khan
(35) Mohmed Hussein .
(36) Saiyed Ahmed
(37  B.J. Desai
(38)  Jagu Manchhu Mangela
(39) Govan Narsi Machhi
(40)  Gopal Keshav Dubla
(41)  Jivan Hira Tandel
(42) Thakor Vallabh Machi
(43) Bhikhu Budhia
(44)  Daji Govan Tandel.
Total No. of persons 50,
Share of States in Central Taxes and (b) Does not arise.

Excise Duties

1741. SHRI K. HALDER :
SHRI V. NARASIMHA RAO:

Will the Minister of FINANCE be pleased
to state :

(a) whether there is any proposal before
Government to statutorily fix the share of the
States in Central taxes and excise duties ; and

(b) if so, the details of the proposal ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) No, Sir. The net
proceeds from Income Tax, Estate Duty and
Excise Duties are at present shared with the
State, The amount shareable with the States
and the percentage share of each State, in all
these cases are provided in the respective distri-
bution Acts and statutory orders on the basis
of the recommendations of the Finance Com-
mission set up under Act 280 of the Constitu-
tion.

Highway Conference held in Canada

1742. SHRI SAMINATHAN :
SHRI NARAYANAN:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it isa fact that India made
certain proposals in the Highway Conference
held in Canada in the month of October, 1970 F

(b) if so, whether most of the proposals
were accepted ; and

(c) the subjects that came up for discussion
and the results achieved ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF SHIPPING AND TRANSPORT
(SHRI IQBAL SINGH): (a) to (c), The
Highway Conference held in Canada was of a
technical nature and India also participated in
the discussions in that Conference. The subjects
discussed at the Conference included Road
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Safety, Urban Mobility, Development ‘and
Conservation of Resources and Roads and the
Environment. Proceedings of the Conference
have not been received.

Strauctaral Changes in Central Univer-
sities

1743. SHRI SAMINATHAN :
SHRI N. R. LASKAR :
SHRI KANWAR LAL GUPTA :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that to make certain
structural changes in the Delhi University and
other Central Universities, Government pro-
pose to make certain amendments to the rele-
vant University Acts;

{b) if so, when the Acts are likely to be
amended ; and

(c) the changes likely to be made ?

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR. V.K.R.V. RAO):
(a) to (c). The University Grants Commission
have appointed a Committee under the Chair-
manship of Dr. P. B, Gajendragadkar, Vice-
Chancellor, Bombay University, to consider
issues relating to Governance of Universities in
its wvarious aspects, such as, structure of Uni-
versities and composition and representation
on various University Bodies, mz. Court, Exc-
cutive Council. Academic Council, ete. The
report has not yet been finalised. As and when
the report is available, it is proposed, in the
light of the recommendations made by the
Committee, to consider the question of suitably
amending the Acts of the Central Universities.

Money Minted by Indian Mint for Govern-
ment of Greece

1744, SHRI HEM BARUA: Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that the Indian
Mint has minted money for the Government
of Greece ;

(b) if so, the total amount involved ; and
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(c) the benefit gained by the Indian Ex-
chequer ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) A contact for the
supply of a total quantity of 29 million pieces
of finished Greek coins was concluded in
Athens on 20th August, 1970 by the State
Trading Corporation of India. The Bombay
Mint has commenced the minting of these
Greek coinsin accordance with this contract
from the last week of October, 1970,

(b) The total amcunt is valued at Rs,
127.50 lakhs.

(¢} Approximately Rs. 33 lakhs in foreign
exchange carnings.

Loans to Small Units in Backward Areas

1745. SHRIMATI SHARDA MUKER-
JEE: Will the Minister of FINANCE be
pleased to state :

(a) whetheritisa fact that the Industrial
Development Bank of India has formulated a
six-point programme of direct assistance on
softer terms to small and medium projects
which would be set up in backward areas ;

(b) whetheritis a fact that the Bank would
also bear the cost of consultancy services to pre-
pare feasibility reports required by entrepre.

_neurs ; and

(c) ifso, the broad outlines of this scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) to (c). With a view
to fostering the industrial development of the
less deweloped areas in the country, the Indust-
rial Development Bank of India (IDBI) decid-
ed in July, 1970 to extend direct financial assise
tance on concessional terms for setting up of
projects in such areas.

The various concessions under the IDBI's
scheme would be generally available for pro-
jects where the total project cost does not
exceed Re. | crore. Concessional finance for
bigger projects would be on a selective basis.
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Under the schemes, direct loans to industrial
units will be extended at a concessional rate of
interest, which will be 2 per cent the Bank
Rate with a minimum of 7 per cent (as against
the present normal rate of interest 84 per cent).
concessions offered include the extention of the
initial grace period for repayment of loans from
the normal period of three years to five years,
longer repayment period of 15-20 years (as
against normal repayment period of 10-15
years) and reduction in the commitment charge
on the undrawn balance of the loan, In under-
writing of shares and debenture, the IDBI
would charge a lower underwriting commis-
sion, and may in addition, subscribe relatively
heavily to the share capital of projects in back-
ward arcas, The usual terms pertaining to the
promoters’ contribution in relation to the cost
of the project and margin for loans may also be
relaxed.

Since some of the entrepreneurs needing the
IDBI's help may not often be able to meet the
cost of consultancy at the initial stage, the
LD.B.I. may bear the cost of consultancy ser-
vices to prepare feasibility reports for the entre-
preneurs initially, subject to reimbursement
later when the project reaches the profitability
stage,

Attack on Indian Delegation which Parti-
cipated in World Bank's Meeting

1746. SHRI HEM BARUA: Will the
Minister of FINANCE be pleased to state :

(a) whether itis a fact that the Indian
Delegation was attacked by youths at Copen-
hagen at the time of the annual International
Monetary Fund and World Bank meetings ;

(b) if so, the details thereof ; and

{c) the nature of injuries sustained by the
Indian Delegation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) No, Sir.

(b) and (c). Do not arise.

NOVEMBER 20, 1970

Wrilten Annwers 180

World Bank’s Assistance to Tamil Nadua
al Devel

for Agricul "

1747. SHRI HEM BARUA: Will the
Minister of FINANCE be pleased to state ;

(a) whether the demand for financial aid
made by the Tamil Nadu Government for the
agricultural development in Tamil Nadu from
the World Bank was routed through the Central
Government ;

(b) if so, when this demand was made first ;
and

(¢) the estimated amount for the proposal ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) Yes, Sir.

(b} The request was sent by the Govern-
ment of India to the World Bank in January
1970.

(e} The total cost of the proposal as revised
by the State Government in  August, 1970, has
been estimated at Rs. 58 crores. A World Bank
Mission visited India in September, 1970 to
appraise the project. The result of the apprai-
sal has not yet become available.

1, 1. + hil
¢ P

L

1748. SHRI KANWAR LAL GUPTA:
Will the Minister of FINANCE be pleased to
state :

(a) whether a suggestion was made at the
mecting of the Consultative Committee for the
Ministry of Finance to set up an All-party come
mittee to suggest ways and means to solve
the problem of unemployment in the country ;

(b) whether he agreed to consult the Prime
Minister over this matter ;

(c) if so, what steps have been taken by
Government after consultation with the Prime
Minister over this suggestion ;

(d) whether the number of unemployed
persons in the country will go up if the rate
of production is not increased by 10 per cent ;
and
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(e) what specific steps have been taken by
Government to see that the growth increased
10 per cent?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) Yes, Sir.

(b) and (c). The suggestion is being exa-
mined,

(d) and (e). The Fourth Five Year Plan is
designed to achieve an annual rate of growth
of 5 per cent in agriculture, 8 to 10 per cent in
industry and 5.5 per cent for the economy as a
whole. Considering the availability of resour-
ces, the rate of growth envisaged in the Plan
is the maximum feasible under the present
situation.

However, the aspect of employment creation
has been kept fully in mind while formulating
the Fourth Five Year Plan which includes as
a number of labour-intensive schemes. The
various Central Ministries and State Govern-
ments/Union Territories have been asked to
take effective steps to remove restrictive policies
which inhibit the faster growth of employment
and to ensure that the detailed programmes to
be formulated within the framework of the
Plan are, as far as possible, employment-
oriented.

Increase in Number of Students in Delhi
and Opening of Another University

1749. SHRI KANWAR LAL GUPTA:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) the number of Collegesin Delhi and
the total number of students and teachers which
come under Delhi University ;

(b) whether Government propose to open
another University in Delhi on account of
increase in the number of students ;

(c) if not, the reasons therefor ;

(d) the names of other Universitics in Delhi
alongwith the number of students in each such
university ; and

-
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(e) what is the budget of each university in
Delhi for 1970-71 ?

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR. V.K.R.V. RAO) :
(a) statement is attached.

{b) The matter is under consideration of
the University Grants Commission.

{c) Does not arise.

(d) Jawaharlal Nehru University. .331.
(e) Estimated expenditure

(1970-71 (Rs. 1n lakhs)
Delhi University 337.40
Jawaharlal

Nehru University. 93.38

Statement

Total number of Colleges, Students and Tea-
chers in Delhi University

The total number of colleges in Delhi Uni-
versity is 48 as per details given below :

(1) Maintained Institutions : 5
(2) Constituent Colleges : 37
(3) Affiliated Colleges : 6

2. The total number of students as on 1.8,1970
is as follows :-

Regular students = 59.175
Students in Correspondence
Courses . 15.319
Students enrolled as private
Students .e 7,673
Students under Non-Colle-
giate Women's Board 2,708

Total : 84,875

3. Total number of Teachers in the Colleges

and the University as on 14.8,1970 is as
follows -
Professors 57
Principals, Readers and
Lecturers . 3,584

Total: 3,641
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Filing of Wealth Tax Returns by Miinisters

1750. SHRI KANWAR LAL GUPTA : Will
the Minister of FINANCE be pleased to state :

(a) the name of each Central and State
Minister who has filed the Wealth Tax return
for the assessment year 1970-71 ;

(b) the total wealth declared by each
- Minister and the figures of ecach head in the
return separately ;

(e} the names of the Ministers whose assess-
ment have been completed and their declared
wealth has been enhanced ;

(d) the reasons for the enhancement of
wealth in the case of each Minister ; and

(e} whether Government have found out
the sources of wealth in each case and if so, the
details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) to (d). The
information is not readily available, Informa-
tion in respect of each Central Minister is being
collected and will be laid on the Table of the
House. The collection of information in respect
of each State Minister would, however, involve
enormous time and labour and would not be
commensurate with the results likely to be
achieved. If, however, the Honourable Mem-
ber desires information in respect of any
particular Minister of the State Government,
the information will be gathered and laid on
the Table of the House.

(¢) The sources of wealth are enquired into
in any particular case only if an asset is decla-
red in the return of net wealth for the first
time or if there is a suspicion about the source
of acquisition of any particular asset.

Assessees Possessing Wealth above Rs. 25
Lakhs

1751. SHRI KANWAR LAL GUPTA : Will
the Minister of FINANCE be pleased to state ;

(a) the names and addresses of the assessees
who have either declared their wealth above
Rs. 25 lakhs or have been assessed above
this figure ;
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(b) the extent to which enhancement has
been made in each case by the Department and
on what grounds ;

(¢) the names and addresses of the assessces
who have paid more than 100 per cent on their
income as income tax and wealth tax ; and

(d) whether Government propose to mke‘
such changes in the Act so that no assessee be

forced to pay more than 100 per cent as income
tax and wealth tax ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) and (b). The
information is not readily available. It is
being collected and will be laid on the Table
of the House.

(c) The required information is not avai-
lable and it can be collected oaly after a detaie
led examination of a large number of assess-
ment records of individuals which will involve
considerable time and labour.

(d) No, Sir. The Government have no such
proposal at present.

Interim Relief for Public Sector Units

1753. S. M. BANER]JEE : Will the Minister
of FINANCE be pleased to state :

(a) whether the Interim Relief as suggested
by the pay Commission and accepted by
Government has been given to all public sector
units ; and

(b) if not, the reason for the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) The recommen-
dation of the 3rd Pay Commission and the
decision of the Government about the grant of
Interim Relief thereon pertain to the Central
Government employees ooly. Government's
orders regarding grant of Interim Relief do
not, therefore, apply to employees of Public
Enterprises, which have their own linkage with
Wage Boards ; etc.

(b} Does not arise,
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Demand of All India Employees Organi-

sations to decide wage structures of

Government Employees by Bi-Partite
Discussion

1754, SHRIS. M. BANER]JEE : Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that many All
India Employees’ Organisations rcpuscnling
the Central Government employees have ex-
pressed a desire to decide the question of wage
structure including the question of need-based
minimum wage by bi-partite discussion with
Government; and

(b) if so, the reaction of Government
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE ( SHRI VIDYA
CHARAN SHUKLA) : {a) and (b). Some of
the employees’ Unions have been asking for
Bi-partite discussion to decide the question of
wage structure. As, however, a comprehensive
review of the existing structure of emoluments
of Central Government Employees ineluding
their demand for a need based minimum wage
has been entrusted to the Third Pay Commis-
sion, the question of Bi-partite discussion does
not arise.

Opening of Freight Investigation Bureau
Office at Cochin

1755. SHRI C. JANARDHANAN :
SHRI E. K. NAYANAR :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state 1

(a) whether the South West India Shippers
Association has urged the neced to open an
office of the Freight Investigation Bureau of
the Government of India at Cochin witha
view to getting r.xpedmuus solution to :hlppcrs
problems in the region; and

(b) if so, the action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SARI IQBAL SINGH) : (a) and (b).
No formal representation from the South
West India Shippers’ Association has been
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received with the Government that an office
of the Freight Investig: hould be
opened at Cochin,

tion B

Government have been considering meas-
ures needed to strengthen the existing Freight
Investigation Bureau and the Director General
of Shipping has submitted certain proposal,
which reckon with the shipper’s problems in
the Cochin region as well. This is under exa-
mination.

wia-asal & ¥ o= smow & s
9T ®%
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(1) FuHl @1 s H arg A
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1969-70 1,45,629

graa afedn 3z geaedr gied qaa
¥ I7qT A8 &1

(@) swda (%) § 397 #1 @3
3T g 9% A Y sEr |

fam o ad oa=w

1759. =t wgrow fag wrat @ 747
Tz a9t FRiaw IxTAw A A Fary
1 g9 741 f Far ag w9 & fF faea
g are fadst odewi §1 9T § A
& arFdw I F 2 w7 a5 w31 w0
Frasg?

qyeR aqn wEfE IgTAT wAr (2o
w9 fag) : W@ WA T fam g
ai & agesi & faq feafafea gfaset
F1 sqIeqr HI T4 E -
1. =g Aifq &1 SerdE |
2. qiew Al @Y wEAFw T8 F
sfaa g0 9¢ w1arg sqaeqT |
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3. wgaqW wded ¥R TC FAAE
waql &Y giar & fay gefaw
FIT-ArATHT (F7592T FIT )
F1 AT |

gz & fadsit gan @ s

1760. =it s &AW AW ;AT
qEER a9 AGTAE ITEQA HAT A AW
# w97 +4r fF :

(%) wiza & fadst gEr A ey §
graeg # fazg & A0 H Wi & @0
®|E g ; A

(a) zo gm= & ofamd 2 A
AT T #4717 § 7

gy aat yafas Irzaa WA (00
w0 fag): (¥) ate (&@). 1968 &
qizd & Infed &t 9% fadsn gar A1
gfoz & wreg &1 game F AW A 40 ar
T @ W ofar F AW H 8 ar,
Agfasan sqass qiFe § |

st & g TaT & AR § wEWT

1761, =Y @\ ST QW - FAT
fomy @ gaw {=v A 5 S0
FT T fF -

(%) #7a1 ag a= g fo aal & g=
mEFar #§ ffwm & sfogesd ®
FIFHN AAAS & ;

(&) #ar ag g9 ¢ fF a7 fafae
witdta aar fadal fagral & =samgare
T4 qYETA T A 9 AE §

(w) =fz gi, av W & gt w5t
AT %1 &1 fawrr s yofefm 7
FLA AT IT 07 OF & WHL T ATA-
FrE 99T F /T A0 § 4R
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(%) 7ar awwR 0z glafea 5@
F os@E wuit fF owufasg & S0 &
FFIT &1 fgamarae §1 o g g
arT afs agf, a1 59% v wTI0 § 7

fagqr aar gaw ;1 wmTAw ¥ www
At (= W @A) 2 (F) SrEnd

(=) < gt

() a7 (). gt @rg faardEl
Fifs § gma agfaww sa ww@
& & fawd wiwar fear o fem &
fafgga 21 snu | zafao sarfag astaw
agt A fF AT9-8r97 sgETAT F Ararc
9 frafzo s@7 § fag faag g fagrat
93 &1 gz faar sa ot &gEt A FEA
7 qraageasi (sfagrm ®1 qewi afgm)
# faafo afz ssmma &0 7 arfre
sy g AV fazafqaiear & &
graa: afz 3 ;F a1 1 fagral =
T AT TFHAAT F T F6T F 1

Scheme for Providing Loans to State
Governments for Share Capital Partici-
patiom

1762. SHRI G. VENKATASWAMY
SHRI V.NARASIMHA RAO

Will the Minister of FINANCE be pleased
to state :

(a) whether the Reserve Bank has approved
a scheme for giving loans to the State Govern-
ments for share capital participation in those
urban banks which are interested in production
activities; and

(b} if so, the broad outlines of the scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) Reserve Bank has
approved from the year 196970 a scheme for
giving loans to State Governments to contri-
bute to the share capital of selected urban
cooperative banks.
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(b) The facility of share capital contribu-
tion is available to such urban banks as have
already undertaken the financing of small scale
industries or intending to take up such financ-
ing and have chalked out a definite programme
in that behalf. No eceiling has been fixed in
respect of the amount that could be contribu-
ted to a bank which will be dependent upon
the merits of each case. The primary (urban)
banks requiring contribution should not have
overdues exceeding 20 per cent of the demand
of the year or 10 per cent of the loans out-
standing where details of the demand are not
available. The Members’ contribution to the

share capital of the urban bank is also required
" to be linked at 5 per cent of their borrowings.
The Government share capital contribution is
expected to be retired only after 10 years and
that too when these banks feel that they have
adequate share capital of their own to comma-
nd sufficient funds for being lent out to their
members.

Legislation for Preservation of Play
Grounds

1763. SHRI G. VENKATASWAMY: Will
the Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether the Chairman of the All India
Council of Sports has urged that a legislation
should be enacted for the preservation of play
grounds, lack of which was posing a serious
problem for the growth of sportsin the coun-
try; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND YOUTH
SERVICES (SHRI BHAKT DARSHAN) : (a)
In a recent meeting convened by this Ministry
regarding development of games and Sports,
the President of the All India Council of
Sports made a point that even the few play-
grounds that were in existence in towns and
cities a decade age, have been converted into
built-up areas. He pleaded for acquiring open
areas and maintaining them as play-grounds,
if 1 y, even by legislati

(b) As early as 8th July, 1964, the then
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Education Minister had written to the Chief
Ministers of the States on this Subject. A copy
of the letter is laid on the Table of the House.
[Placed in Library. See No. LT-4344/70. The
State Chicl Ministers were reminded by him
on 27th January, 1965. They were again re-
minded by our present Education Minister on
the 22nd March, 1969,

Permanent Machinery to Handle Labour
Disputes at Ports and Docks

1764. SHRI J. M. BISWAS: Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) whether the proposal to setupa per=
manent machinery to handle labour disputes
at ports and docks has been finalised;

(b) if so, the details thereof ; and

(¢) when the machinéry is expected to be
sct up?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH): (a} to (c).
The matter is under consideration.

Composition of Final Boards of Directors
of Nationalised Banks

1765. SHRI RABI RAY : Will the Minis-
ter of FINANCE be pleased to state :

(a) whether Government have decided
about the composition of final Boards of Direc-
tors of the nationalised banks ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) and (b). Board-
based Boards of Directors for the nationalised
banks are required to be constituted in terms
of a Scheme to be formulated under Section 9
of the Banking Companies (Acquisition and
Transfer of Undertakings) Act; 1970. The said
Scheme has since been finalised and placed on
the Table of the Lok Sabha on 17th November,
1970. Steps will now be taken to constitute
such Boards as carly as possible.
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Reports Published by Reserve Bank of
India on the Working of Banking System

1766. SHRI P. VISWAMBHARAN : Will
the Minister of FINANCE be pleased to state :

(a) whether it is a fact that the Reserve
Bank of India publishes reports on the working
of the banking system ;

(b) if 30, whether the policy of issuing sepa-
rate reports for the Working of banking system
and the Reserve Bank has been abandoned ;
and

(e) if so, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) to (c). Prior to
1969-70 (July-June), the Reserve Bank used to
publish two Reports, namely (1) The Report
on Trend and Progress of Banking in India, in
terms of Section 36 (2) of the Banking Regu-
lation Act, 1949 and (2) The Annual Report
of the Central Board of Directors of the Reserve
Bank of India, in terms of Section 53 (2) of the
Reserve Bank of India Act. The Report on
Trend and Progress on Banking in India
covered the calendar year ending December,
while the Annual Report of the Reserve Bank
covered the Bank's accounting year ( July-June).
Both the reports were published within an inter-
val of about three months and reviewed mone-
tary and banking developments against the
background of the economic situation and the
changes in the Reserve Bank’s credit policy.
Consequently there was some overlapping in
respect of a part of the year covered in the two
reports. Therefore, with a view to presenting
a well documented analysis on the trends in
the national economy, particularly in the mone-
tary and banking spheres, the Board of Direc-
tors of the Reserve Bank approved in May,
1968, a proposal for merging these two reports
and publishing a single report. Thus, the
report for the year 1969-70 is a combined one.

Shares of Indian Iron and Steel Co. Par-
chased by L. I. C.

1767. SHRI P. VISWAMBHARAN : Will
the Minister of FINANCE be pleased to state :

(ay whether it is a fact that L. I. C. has
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purchased large number of shares of India
Iron and Steel Company Ltd. ; and

(b) if so, the number of shares and the total

amount involved ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) and (b). The
Life Insurance Corporation’s investments in
the Preference and Equity Shares of the Indian
Iron & Steel Co. Ltd., as on 11-11-1970 are as
under :—

6.5% T. Cum. Preference Ordinary shares of
shares of Rs. 100/- each F.P.  Rs. 10/ each F.P.

Nos,  Face Value Nos.  Face Value
Rs. Rs.
79,211  79,21,100  56,67,980 3,66,79,800

The Corporation has not purchased any
shares of this company recently.

Assistance from PL-480 Fund

1768, SHRI MAYAVAN :
SHRI DHANDAPANI :

Will the Minister of FIFANCE be pleased
to state :

(a) whether it is a fact that US Govern-
ment has agreed to give Rs. 700 crores of the
uncommuted PL-480 rupee funds as an out-
right grant for three specific schemes ;

(b) if so, what are the three schemes speci-
fied ; and

(c) the amount to be speot on each
scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) to (c). As indi-
cated in the reply to Starred Question No. 19
answered in the Lok Sabha on 27th July, 1970,
the utilisation of accumulated PL-480 funds
for technical and agricultural education and
housing and urban development has been
under discussions with the US authoritics,
‘These discussions are still continuing and no
decisions have been taken on the amount of the
funds to be earmarked.
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Shortage of Small Change

1769. SHRI CHENGALRAYA NAIDU :
Will the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that shortage of
small coins is prevailing for some time past in
the country ;

(b) ifso, reasons for this shortage of cur-
rency ; and

(c) steps taken to overcome the problem
and circulate adequate currency inthe country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) to (¢). There is
no general shortage of coins in the country.
Some complaints regarding shortage of coins
from a few places are being received from time
to time and the reasons for such complaints are
difficult (o ascertain as this reflect mainly local
or seasonal factors. However, the Reserve
Bank of India have been making additional
supplies of small coins to those places from
where request have been received by them for
supply of such coins. Further Government
have taken steps to increase production of
small coins in the Mints,

Inland Port at Farakka

1770. SHRI KEDAR NATH SINGH :
SHRI HIMATSINGKA :

Will the Minister of SHIPPING AND

TRANSPORT be pleased to state :

(a) at what stage is the proposal to set up
an inland port at Farakka ; and

(b) what studies have been made to deter-
mine the commercial viability of this Port ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH) : (a) and (b).
There is at present no proposal under considera-
tion of the Government to set up an inland
port at Farakka. However a post-Farakka
traffic study to assess the quantum of traffic
likely to be offered to the river route after
completion of the Farakka Barrage is in pro-
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gress. The question of setting up an inland
port can be considered if the study reveals
sufficient traffic originating and terminating
at Farakka.

Implementation of Resolution Regarding
Wages Passed at AICC Session Held at
Patna

1771. SHRI KEDAR NATH SINGH :
Will the Minister of FINANCE be pleased to
state what specific steps, have been chalked
out to break the vicious circle of wages follow-
ing the rising prices in the light of the econo-
mic resolutions passed at the A. I C.C.
session held at Patna recently ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : The ultimate solu-
tion to the problem of higher prices leading
to a demand for higher wages lies in greater
production, which would also ensure that
increases in wages do not out run increases in
productivity. The Fourth Five Year Plan has de-
tailed various measures to increase productien,
and a successful wages-income policy will largely
depend on the fulfilment of the targets laid
down in the Plan. Meanwhile, the Govern-
ment try to ensure price stability through
fiscal and monetary measures, through en-
larged imports of raw materials and intery
mediate products in short supply, through
administrative regulation and through main-
taining a wide net-work for the public distri-
bution of foodgrains to the vulnerable sections
of the community.

Owerseas Scholarship and Passage
Grants to Scheduled Casteand Scheduled
Tribe Students during 1969-70

1772. SHRI SIDDAYYA Will  the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) the names of the applicants (with their
academic qualifications) who had applied for
the award of the overseas scholarship and
passage grants for Scheduled Castes, Scheduled
Tribes and other Backward classes in the year
1969-70 in each category separately ; and
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(b) the names of those who were selected
for the award in each category ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND YOUTH
SERVICES (SHRI A. K. KISKU): (a) and
(b). The information is given in the state-
ment laid on the Table of the House. [Placed
in Library. See No. LT-4345/70]

asy maw ¥ weiga 60 g fqR
™ g

1773. =it Twmaa i : 70 faw
#4 ag qa ® FU F fF

() o<asin § qzad TEEFT
91 gt wey w3W § @I IGvafaat,
g, Seiifaad, faafaal st femal
arfz &t g fear wha & = fag 7
A Y 3¢ F SRrT g feadr afa
& = 37 & fagre g

(&) ¥ 3I9gaa Il F Fg =7
o usflaFT 51 ¥ FO 9T 5@
AgFET W@WE ; A

() =afz f, @t ga% g1 wreor 7

faw damg § oew WAt (s faan-
T ) : (F) & (7). gIN IR
F T TE Y AR GH-TEA 9T I &
HTTAT |

fet & foq sradiedln =t

1774, =0 T wwi @ aar e
am gaw ®&r WA ag FAE T FA
¥ fF -

(%) ferst wret wai & favanr wlaai
#rc g uedt & fega fazafaeaat &
gogadafaat & oF fadiz amlaT & aoq
Igares wiew # IE F31 4 Fr el
1 ®q, T4T, BT wWwH F A
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gy awl wreg @A &1 qdr g
geqraar 3 afz g fgar & gae feg
arg &tr famafeaaas s s qu
agam § ;

(=) afz gr, 1 W@ IR oF
fazafagran agma s fgedr &t
=Ly 2 At faard & gm Sy wEAT
FIWE;

(7) ¥ awwT 7 ag winw & 5
HYF S §9 AT I9F wUeAl § fgedy
F qregar faw qar Far qgET U G
a1t 5a% Afuso 1 Figafeat & s
F ¥ fag wrwdtn afzfafaat 5 oy
frw fag & f5 & argd wmew fg=h &
g ; o

() afz ag), ar sa% 7ar wreow § 7

frmr 921 gaw A sAewm ¥ o=
"t (st Aew @ww) 0 (F) T (). feet
Wit weEt & faenr wfray aar @7 went
# feaq famafaqragt & gegfaal & giw
& W go AT ¥ H99 IIART Wew
% foegr qar gas &1 AT ¥ wEw fr
afg fgrt & warfaa qrml & @ &Y
Fare @+ ¥ fasafagradl gro ffas
gameq fasr ar gwg 914 9T fZeaT gqiT
T osgaer WA § ¥ uF g asar
21 za fear # gerv A 58 saw sa@ E
fazsi & faet =+t Aisfrg a3 & fag
uF FioAr g ¢ @ forad seaia fada
¥ fauasT agi WIAT I F g
RIS &, JEAFG | TT &1 Wy
HIGTHT FT FE HEA A, fgedr &
gag § ®gF@ Uy snfewr F faga-
faraal & @19 A ATHT FATT
&t fasfag Fx wgr &

gw @1 § fazafaeas aqzma s
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Fagm @t & far s faer gfaat
qiRo H g S EaST IOfw giew
giam ot afes ead &1 3\@ A
frdt & a1 &g WAl ¥ gead famy
¥ e g e fed # gow el
F1 fawtor gfafeas g snaar

2. 12 sFgae, ¥ 14 Az, 1970
aw LA F WG wHAT X 16 F
wsfgdma & fasr qar gas &ar &4t &
ot wredry wfafafe s=a & aar &, fg=r
& ZATHY T FIE-FIT AT F owH
TEOT FA F raggFar 9T &= far g
smT & sgm e fages fg=
¥ gaEwt & NFTEAl § FEAHA B far
F aft fawfar w20 amr s
gearg eNF 71 faar ar o gaet
F wgifade=s @i ag snwmEa fam
war 41 {5 gAEsr § [ qgAm & W3-
d usHig FTA w1 FFEAT F H4T
afas wwradAl &1 feedt & gega fean
ST |

3. #gFa v ¥ anfawifes waral
# fegl ot A€ wowret w1 afewfag 7 U
war &fs7 & 1 dgEd vee d@9 wgr awn
F1 FAFIL ATIIHT BT gAT F AG7T ATH
wired & fau wfFar fawt § qras sar
srgzas grm faas  fag gefeafa qar
wagIA g1 H gIEl & qgAa &1 guad
FTAAF g | TAFT GENFAT 431 7aT {5
feaga wa gfez & faedt ot afeadai 1
agad FHET FI | ’

4, @y T §u & faarcfanal §
iy &9 e vty afafafaqt s @
#1¢ fgarad a4t & 1€ & fF F @197 wraor
fa=r & & Fifs fgrdy dgar sz &7 F14-
&IT AMGT AZT & 0
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Applications Pending with Financial
Institutions for Financial Assistance

1775. SHRI RAM AVTAR SHARMA :
Will the Minister of FINANCE be pleased to
state : .

(a) the number of applications for financial
assistance pending with financial institutions
of Government during the year 1970 ;

(b) the reasons for which they have been
pending ; and

(c) the steps proposed to be taken to expe-
dite the disposal of these applications ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) to (c). The
information is being collected and will be laid
on the Table of the House.

Appointments in Indian Institute of
Science, Bangalore

1777. SHRI DINKAR DESAI : Will the
Minister of EDUCATION AND YOUTH
SEVICES be pleased to state :

(a) whether it is a fact that a number of
appointments were made recently at the Indian
Institute of Science, Bangalore ;

(b) the names of the posts filled during the
past three to six months ; and

(c) whether these posts were advertised in
the newspapers ?

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR. V. K. R. V.
RAO) : (a) Yes, Sir.

(b) Professors ; Assistant Professors/Senior
Scientific Officers ; and Lecturers/Scientific
Officers.

(e) Yes, Sir.

Export Duty on Alumininm Products

1778. SHRI RAJASEKHARAN: Wil
the Minister of FINANCE be pleased to state :

(a) whether itis a fact that prior to Ist
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March, 1970 Central Excise Duty was equalled
on extruded aluminium products produced by
primary producers and sccondary manufac-
turers ;

(b) whether it is also a fact that from the st
March, 1970, the secondary manufacturers are
paying more duty on their inferior quality
products vis-a-vis the duty of superior quality
products of primary producers ; and

(c) if 30, the steps taken by Government to
equalise the duty burden on the extruded
products of primary as well as secondary
manufacturers ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : {a) Yes, Sir.

(b) The rate of duty on all extruded shapes
and sections of aluminium, whether manufac-
tured by a primary producer or a secondary
producer, is the same. The only change effec-
ted from 1-3-1970 is that the notification fixing
tariff values for such products, which was in
force prior to this date, has been rescinded.
Before that date the products of all the manu-
facturers were asscssed on the basis of common
tariff values fixed by Government. From
1-3-1970, these goods arc assessed on their
real value. If the goods produced by a manu-
facturer carry a higher value, the amount of
duty payable will be correspondingly higher.
Since there is a large variety of extruded shapes
and sections and there is also difference in
their quality, composition, finish etc., a com-
parision of prices between goods produced by
secondary producers and those produced by
primary producers is difficult.

{c) The Minister of Petroleum & Chemi-
cals and Mines & Metals have appointed 2
Working Group for examining the pricing
policy of aluminium and its products, After
the receipt of the report of the working Group,
Government will take such steps as may
AppEar necessary. .

Service in the Nationalised Banks

1779. SHRI HARDAYAL DEVGUN:
SHRI SHRI CHAND GOYAL :
SHRI SAMAR GUHA :

Will the Minister of FINANGE be pleased
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to state 3

{a) whether Government are aware that
since the nationalisation of banks, service in
the banks has considerably deteriorated and
the customers are not being attended to
promptly ; and

(b) if so the steps taken by Government
to improve service to the customers ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) Government are
aware of certain complaints made against
individual nationalised banks alleging deterio-
ration of service to the customers. These com-
plaints generally relate to delays in sanction=
ing advances, attending to correspondence
orin regard to the indifference on the part
of the employees.

(b} A number of steps have been taken to
improve service to the customers. Individual
complaints are looked into in consultation with
the Reserve Bank and the banks concerned and
appropriate action taken by the banks where
the complaints can be substantiated. The
National Institute of Bank Management con-
ducted a workshop on ‘customer service' in
which the representatives of the nationalised
banks also participated. A number of recom-
mendations were made at the workshop and
steps are being taken to implement the same
to the extent feasible. Custodians of the
nationalised banks have impressed upon the
branch officials to render better and more
courteous service to the customers, The need
to enlist the cooperation of the officers and the
staff for providing better customers service
was stressed during the meeting of the Chief
Executive of the Public Sector Banks i New
Delhi on the 22nd July, 1970. The Reserve
Bank has in October, 1970 advised all the
Scheduled Commercials Banks includiog the
nationalised banks, in connection with mobi-
lisings deposits, to ensure the highest standards
of customer service in their operations.

Replacement of Sales Tax by Excise Duty

1781, SHRI HARDAYAL DEVGUN:
Will the Minister of FINANCE be pleased
o state :

(a) whether Government have received
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suggestions from certain States and Union
Territories for the conversion of Sales Tax on
certain items into Excise Duty ; and

(b) if so, the reaction of Government there-
to?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) According to the
Report of the Fifth Finance Commissjon, the
States of Jammu & Kashmir and Magaland
were in favour of maintaining the existiog
arrangements under which sales tax on tobacco,
sugar and textiles was replaced by additional
excise duties and also extending them to other
commodities. Later on 4th July, 1970, the
Executive Council of Delhi Administration also
passed a Resolution that other items on  which
gales tax is levied at present should also be
covered by the scheme.

(b) Sales tax falls largely within the legis-
lative competence of the States. Any such
suggestion for replacing sales tax by excise duty
on any commodity would, therefore, require
the unanimous approval of the States. In this
connection, the Fifth Finance Commission has
stated :

“In view of the general opposition of
the States, there is obviously no scope for
extending the arrangements to other items or
commodities in the foreseeable future.”

This recommendation of the Fifth Finance
Commission has been accepted by Govern-
ment.

US Assii to De

loping Countries

1782. SHRIMATI ILA PALCHOU-
DHURI: Will the Minister of FINANCE be
pleased to state : '

(a) whether Government of India's atten-
tion has been drawn to a recent decision of the
U.S. Administration to untie with immediate
effect all its bilateral assistance to developing
countries for purchases among themselves ;

(b) if so, to what extent India will be bene-
fited thereby ; and
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(c) Government's reaction to the announce-
ment ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) Yes, Sir.

(b) and (c). Government welcome the
announcement as an improvement to the
quality of aid. As an importer, India will be
benefited to the extent it can make purchases in
eligible lower-income countries at more compe-
titive prices than in the U.S. As an exporter
India will be able to enlarge its exports to
lower-income countries in receipt of US AID
loans. A quantitative assessment of these bene-
fits can, however, be made only over a period
of time,

Exports Through Calcutta Port

1783. SHRIMATI ILA PALCHOU-
DHURI: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether Government of India's atten-
tion has been drawn to the fact that India's
exports through the Calcutta Port were being
adversely affected due to unsatisfactory shipping
services and excessive port and ocean freight
charges including the delay in clearance of

goods and infrequency of services ;

(b) ifso, the overall position about the
matter ; and

(c) steps taken or proposed to be taken in
regard thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH): (a) The
year-wise break-up of the export traffic through
Calcutta Port during the last three years isas

under :-

Year In lakhs tonnes
1967-68 14.07
1968-69 39.55
1969-70 34.87

The reduction in the quantity exported was
not due to unsatisfactory shipping services or
excessive port charges levied at Calcutta or the
actual content of ocean freight in export costs.
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(b) The commodities under export, which
contributed to the decline in traffic through the
Port, were coal, ores and gunpies. The fall in
coal traffic was primarily due to loss of foreign
markets and diversion to rail movement of bulk
of the coal meant for railway use in the
Southern Region which earlier used to move
by coastal ships. In the case of guonies, the
fall in traffic was due to slump in the trade.
As regards ores, inview of the preference of
the buyers for deep drafted ports, there has
been a decline in the export through Calcutta.

(c) The openingof the Haldia Dock to
traffic in 1971 offering deep-drafis and mecha-
nised handling facilities and the expected com-
missioning of the Farakha Barrage by about
that time is likely to help the growth of - traffic,
particularly export traffic through Calcutta
Port as these two projects are designed to
overcome the limitations of the existing port in
regard to draft and length of ships which
inhibit the growth of traffic.

Recommendations of Airlines Operators’

Committee
1784. SHRIMATI ILA PAL CHOU-
DHURI: Will the Minister of TOURISM

AND CIVIL AVIATION be pleased to
stafte :

{a) whetheritisa fact that withdrawal of
the existing facilities for air passengers to travel
on Airlines’ Buses between Airports and City
terminal offices and free transportation of their
luggage by Airlines porters had been recom-
mended by the Airlines Operators’ Committee
to the Directorate of Civil Aviation ;

(b) if so, the details of the progosals ;

(c} the average number of passengers car-
ried annually by Airlines Buses between airports
and city terminal offices ;

(d) the total annual revenue, separately,
which will accrue to the Airlines from Bus
fares and porterage charges as against the
existing c’&penditm‘e incurred on both counts ;

(e} how the fresh revenue will be spent ;

(f) whether Government have accepted the
proposals; and
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(g) ifso, the date from which they will
become effective ?

THE MINISTER. OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). Yes, Sir. The airline operators’
committee at Delhi approached the Director
General of Civil Aviation and suggested that
this facility should be provided at passengers’
cost by a private agency.

(c) to (g). Do mot arise since the proposals
have not been accepted by Government.

Conference of International Airlines Ope-
rating in India to Prevent Hijacking

1785. SHRIMATI ILA  PALCHOU-
DHURI: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whetheritisa fact thata conference
of representatives of 12 International Airlines
operating in India, including Indian Airlines
with officials of the Home and Customs Depart-
ment, was held under the Chairmanship of the
Director General of Civil Aviation in New
Dulhi on 17th September, 1970 to consider steps
to prevent hijacking ;

(b) if so, suggestions made at the Conference
and decisions taken ; and

(c) whether Government have accepted
them and put them into force ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Yes, Sir.

(b) and (c). There was exchange of views
between  airlines’ representatives and the
governmental authorities concerned, with
regard to measures necessary to strengthen
security arrangements at airports. Since then,
several security measures have been enforced
at the airports, the more important of which
are as follows :

(i) Instructions have been issued to
Customs authorities for strict enfor-
cement of the provisions of Rule
8-A of the Aircraft Rules which
forbids the carriage of arms, explo-
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sives or dangerous goodsin air-
craft to, from, within, or over India,
except with the approval of Govern-
ment.

(ii) In order that Civil Police bereadily

available, the State Government/

Union Territories have been reques-

ted toopen police stations in the

premises of airports, with sufficient
staff strength,

The procedures for checking of pas-

sengers and their personal  baggage

are being streamlined.

Visitors are not allowed in transit

lounges.

(v) Exceptin exceptional circumstances,
vehicular traffic in the operational
area has been prohibited.

femram w3, wfoge sk faeelt & smawe
w agsh

1786. =it TrailaTel SITSTATS ¢
faer 5o 3z A & FO A4 R

(iii)

(iv)
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Starting of New Business by Boards of
Directors of Nationalised Banks

1788. SHRI JYOTIRMOY BASU: Will
the Minister of FINANCE be pleased to
state:

(a) whether itis a fact that the Boards of
Directors (erstwhile) of the 14 Nationalised
Banks have been allowed to start new business
with the money that is being paid to them as
compensation ;

KARTIKA 29, 1892 (SAKA)

Written Answers 210

(b) whether a number of Boards have

already started business through floatation of
new companies ; and

(e) if so, the details thereof ?

Ll

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) to (c). The four-
teen banking companies whose undertakings
were taken over and vested in the correspond-
ing new banks under the Banking Companies
(Acquisition and Transfer of Undertakings)
Act, 1970 are not prohibited from carrying on
any b with the P ion
paid to them, in accordance with the laws, if
any, pertaining to the establishment and
conduct of such business. Government are not
aware of any of the Boards of Directors of such
companies having started business through floa=
tation of new companies.

t of cor

Refinance Facilities Provided to Instito
tions by Agricultural Refinance Corpora-
tom

1790. SHRI JYOTIRMOY BASU: Will
the Minister of FINANCE be pleased to
state year-wise and State-wise refinance facili-
ties provided to cligible institutions by the
Agricultural Refinance Corporation, in respect
of agricultural development schemes requiring
long-term and medium term finance, during
the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): The Agricultural
Refinance Corporation is primarily a refinan-
cing agency providing long term financial
accommodation to eligible institutions, A year
wise and State-wise statement showing the
distribution of schemes sanctioned by the Cor-
poration during the three years ended the 30th
June, 1970 is enclosed.
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STATEMENT
State-uriee distribution of Schemes sanctioned by the Agricultural Refinance Corporation
during the years ended 30th Fune, 1968, 1969 and 1970
State No. of Schemes Amount involved Corporation"s Commitment

(Rs. in crores)

(Rs. in crores

30.6.68 30.6.69 30.6.70 30.6.68 30.6.69 30.6.70 30.6.68 30.6.69 30.6.70
Andbra Pradesh 11 40 11 2,52 2138 6.20 2.10 18.21  5.58
Assam — 1 3 —_ 0.07 027 — 007 0.18
Bihar 3 - 2 1020 — 6.23 8.855 — 4.75

Delbi 3 —_ — 0.40 —_ - 0.31 — —
Gujarat 9 6 24 7.73 278 1426 6.80 2.50 12.10
Haryana 6 1 4 7.93 3.90 -+ 2.14 7.02 3.51 1.89
Jammu & Kashmir 1 1 075  0.30 0.95 0.56 023 071
Kerala 9 2 1 3.51 1.07  0.67 2.27 093 0.21
Madhya Pradesh 5 5 5 374 808 327 3.37 7.27 291
Maharashtra 7 - 8 6,14 — 5.94 5.32 — 5.11
Mysore 9 15 40 882 132 1040 757 100 9,09
Orissa —_ 2 5 — 0.35 1.33 — 0.26 1.00
Punjab 11 12 6 6.06 2042 6.26 5.44 1848 513
Rajasthan — 5 5 — 386 3.70 —_ 338 333
Tamil Nadu 10 7 20 6.62 269 11.21 5.755 225 96l
‘Uttar Pradesh 4 12 5 3.13 1275  19.90 2.81 11.03 928
West Bengal 11 2 061 024 005 046 020 0.4
Total 89 108 142 68.16 79.21 192,78 5864 69,32 7092

Administrative and Organisational set-up
of National Library, Calcatta

1791. SHRI JYOTIRMOY BASU: Will
the Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether administrative and organisa-
tional set-up of the Mational Library, Calcutta
is being changed ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN): (a) and (b). Thechanges pro-
posed to be introduced in the administrative
and organisational set-up of the National
Library, Galcutta, in pursuance to the recome

mendations made by Dr. Jha Committee and
Justice Khosla G , have already been
indicated in the Statements, showing the
action taken on the recommendations, which
were laid on the Table of the Lok Sabha on

“the 14th August, 1970, along with the Reports

of the Committees.
MATT WY T GAH

1793, it #iwrT AT I :
w5t e fag =g
st faw @ ag sa &1 Fw
00 fw

(%) s7 @€t 50 &qf & 19 547



213 Written Answers
& faad A srame A afagan sqafa

TFATE ;

(a) s aray § -3 F qwrar
gaufa fra §

(7) z@ awm@r aqafs # g
0 & fad sar Frdargr & af § qar
g% & qfeom faasr & ol

(%) za ddg ¥ sar sdaE F7
&1 faae g ?

et wiwrrery ® Tow WA (= fren-
Tw ) ¢ (F) ¥ (7). a¥fer gaar
uwfra &t arv@ & & g9 @aa
IS g1 TA-9ST X I T ST |

faeeit § 22 fawwl w &y

1794, =it afwre @< &TAT AT
fam w5 78 aTA F FW A4 F

() 7ar 78 wa g 5 fesly aon
g® grg-9d F A1 & frafedi
g fassl & &A1 & &0 Feofas
FETE &7 qAAT FIAT 9T WE
R

(=) afz &, @1 =@ &9 S
F ¥ fag a7 FFH &7 v wra ?

faw Wt ¥ Tew WA (s fawn-
T gw) : (7) feedt st 9Ew amw-
qE & AT # FiE fawel # aw w6y
F aiy A aqar § #f fawad @
sreq g€ § !

(&) =g 9w Safeqa agf gar

KARTIKA 29, 1892 (SAKA)

Written Answers 214

Profit made by Industrial Finance Cor-
poration

1795, SHRI DHIRESWAR KALITA:
Will the Minister of FINANCE be pleased to
state :

(a) whether the Industrial Finance Corpora-
tion has made a bigger profit in the year
1969-70 as compared to 1968-69; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) and (b). The
accounting year of the Industria) Finance
Corporation of India is from July-June, The
net profit made by the Corporation in the
year 1969-70 was higher at Rs. 19582 lacs as
compared to Rs. 170.32 lacs in 1968-69. The
increase was mainly due to higher interest
income on account of the cumulative outstand-
ing loans being larger than as at the close of
the previous year. The details are given
below :

(Ra. in lacs)

1968-69 1969-70

Gross income 1193.81 1281.57
Interest paid on bonds

and other borrowings 739.24 739.56

Other expenses 62.46 55.19

Provision for taxation 221.70 237.00

1023.49 1085.75

Net profit 170.32 195.32

Transfer of New Delhi Municipal Com-

mittee Middle and Higher Secondary
Schools to Delhi Administration

1796. SHRI HARDAYAL DEVGUN:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that the New Delhi
Municipal Committee has decided not to
transfer its middle and higher secondary schools
to the Delhi Administration ;

(b) whether it is also a fact that a majority
of the teachers have shown their willingness for
such a transfer ; and
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(c) if so, what steps has the Delhi Adminis-
tration taken to take over these institutions?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND YOUTH
SERVICES (SHRI BHAKT DARSHAN):
(a) and (b). According to the information
furnished by the New Delhi Municipal Com-
mittee, while it is a fact that the New Delhi
Municipal Committee has decided not to
transfer its middle and higher secondary
schools to the Delhi Administration, it is not,
however, a fact that the majority of teachers
have shown their willingness for such a trans-
fer,

(c) Does -not arise.

Market for Hindustan Shipyard Vessels

1797. SHRI DHIRESWAR KALITA:
Will the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether the Hindustan Shipyard has
explored the possibility of finding market for
its vessels in African and South East Asian
countries ; and

(b) if so, the results thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH): (a) and
(b). The possibilities of export of shipsare
under consideration by the Hindustan Shipyard
Limited, Visakhapatnam.

Levy of Additional Fee on Students for
Appointment of Additional Teachers and
Parchase of Equipment in Delhi Schools

1798. SHRI DHIRESWAR KALITA:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that his Ministry has
prescribed some regulations for the levy of
additional fees on the pupils in Delhi Schools
for appointment of additional qualified teachers
and for purchase of necessary equipments;

(b) if so, what are the regulations ;

(c) whether this regulation debars women
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teachers from getting maternity leave benefit ;
and

(d) if so, whether Government propose to
remove this restriction which is against the
spirit of the Constitution ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND YOUTH
SERVICES (SHRI BHAKT DARSHAN):
(a) Yes, Sir.

(b) Copies of letters No. F. 6-18/58-S. E.
2(A) dated 14th May, 1960 and No. F. 48-144/
67-BSE. 5 dated 22.2,68, containing instructions
on the subject, are contained in the Statement
laid on the Table of the House. [Placed in
Library. See No. LT—4346/70].

(c) The teachers paid out of the Develop-
ment Fee are not eatitled to any benefit ad-
missible to teachers on regular basis, except the
benefit of Casual Leave.

(d) Thereis no proposal under considera-
tion,

Sports Stadium in Calcatta City

1799. SHRI BHOGENDRA JHA: Will
the Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whetheritis a fact that there is no
sports stadium in the city of Calcutta ;

(b) whether Government propose construct
a stadium in Calcutta ; and

(c) if so, when and how long it will take to
be completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) There are two sports
stadia at Calcutta one at Rabindra Sarobar
and the other at the Eden Gardens ; but neither
can be termed as a fullfledged Stadium.

(b)-and (¢). The Government of West
Bengal have prepared a scheme for a composite
stadium at the Eden Gardens, Calcutta. The
Scheme is at present under the consideration of
the State Government.
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Credit advanced by Nationalised and

Private Banks for Agricultural Production
and for small Scale Industries etc.

1800. SHRI BHOGENDRA JHA: Will
the Minister of FINANCE be pleased to state :

(a) the total amount of credit advanced by
the nationalised banks since nationalisation
and private banks separately for agricultural
production, small-scale industries, whole sale
trade in general and that of foodgrainsin
particular, and for other purposes statewise ;

(b) whether it is proposed to totally stop
bank credit to whole sale trade and o allot at
least 50 per cent of the same to the Kisan and
landless agricultural labourers ; and

(¢) if not, reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) State-wise figures
of credit advanced by the natiopalised banks
and the banks in the private sector since
nationalisation, separately under all the heads
mentioned, are not available. However, the
amount of advances of nationalised banks,
State Bank and its subsidiaries, and banoks in
the private sector for agriculture and for small
scale industry, as outstanding at the end of
June, 1970 state wise, are indicated in the
Tables I & II of the Statement laid in the
Table of the House. [Placed in Library. See
No. LT—4347/70].

(b) and (c). One of the primary objectives
of nationalisation to ensure flow of eredit to
the hitherto neglected sectors such as, agri-
culture, small scale industry and other categories
of small borrowers in greater measure. With
this end in view, the banks have been making
every effort to step up their lending to these
sectors, which is reflected in the growing
volume of credit outstanding under these heads,
as indicated in Tables III, IV & V of the
Statement laid on the Table of the House.
[Placed in Library. See No. LT—4347(70]. At
the same time measures have been taken to
ensure that credit is not mis-used for unpro-
ductive or speculative purposes. Reserve Bank
bas laid down a proforma for adoption by
banks which is intended to improve credit
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appraisal procedure and to ensure proper end-
use of credit. Reserve Bank has also tightened
authorisation of relatively large credit limits.
There is, however, no intention to deny credit
to trade or industry whether in the large-scale
or in the small-scale sector so long as it is
required for productive purposes.

12,02 hrs,

RE. CORRESPONDENCE WITH MR,
SPEAKER

Mr. SPEAKER : I have a request to make
to Mcmbers When they address their com-
munications to me conveying information or
their requests about official or parliamentary
matters, or any other business of the House,
they should address them to “The Speaker of
the Lok Sabha’ or ‘Dear Mr, Speaker’, They
should in no case be addressed to him by per-
sonal name. When they are addressed to me
personally, they get mixed up with my personal
correspondence. I was alittle embarrassed when
letters from one or two hon. members got mixed
up with my personal correspondence and got
delayed by one or two days.

I hope Members will kindly keep this in
mind.

RE. HEALTH OF DEPUTY SPEAKER

SHRI S. M. BANERJEE (Kanpur): We
would like to know whatis the condition of
health of the Deputy- Speaker ?

MR. SPEAKER : I am very glad to inform
you that Government was good cnough to
agree to the request, and we have sent him
to London for operation.

SHRI S. M. BANERJEE: We wish him
an ecarly recovery.

MR. SPEAKER : Ofall persons, I feel his
absence very much because he was here to
share most of my burden. We very much pray
and sincerely hope that he gets all right at the
earliest.
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12.03 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

RePORTED DIsAPPEARANCE OF S. 5.
Mahajagamiira

SHRI NATH PAI (Rajapur): I call the
attention of the Minister of Parliamentary
Affairs and Shipping and Transport to the
following matter of urgent public importance
and request that he may make a statement
thereon :

The reported disappearance of S. S.
Mahgjagamitra, a cargo vessel, in the Pakis-
tani waters and steps taken to recover the
same,

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH): The vessel
m. v. “Mahajagamitra™ owned by the Great
Eastern Shipping Company and chartered by
the South East Asia Shipping Company pro-
ceeded with cargo from Calcutta for Kuwait
and left Sandheads at about 10.00 hours on
the 11th November, 1970.

The vessel had 49 persons on board and
was proceeding with carge of 5700 Tonnes—
comprising jute, tea and other general cargo
and steel. The vessel was presumably caught
in the cyclonic storm which hit East Pakistan
recently and is missing since the afternoon
of the 12thinstant after sending out an 8.0.5,
message. The estimated position of the vessel
at the time of sending the 5. O. § was 20° 30
north and 89° 00 east.

Immediately on receipt of 5. O. S. message,
intensive and extensive search for and rescue
of the vessel was organised. All the ships
in the vicinity were asked to respond to the
vessel's S. O. 5. call. The Indian Navy, Air
Force and the Calcutta Port Commissioners
were alerted and asked to assist and carry out
aerial and surface search and rescue. Indianships
“DESHLOK"” and “VISHWAMAHIMA”
and a foreign ship “TEESTA" have carried
out surface scarches in and around the area.
Indian Air Force have carried out aerial
searches extensively but unfortunately no in-
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formation is available about the wessel. The
scarches are still continuing. All organisations
concerned, viz. the Directorate General of
Shipping, the All-India Radio, Calcutta, the
Indian Navy and Air Force, Civil Aviation
authorities and Calcutta Port Commissioners
are acting fully in goncert and doing every-
thing possible for search and rescuc of the
vessel and survivors. Ships in the vicinity
have also been asked to continue to keep
sharp look-out for the vessel. The neighbour-
ing Maritime countries of Pakistan and Burma
have also been requested to intimate to us if the
vessel is found on or near their coasts or
if any further information reaches them,
Government have also requested our High
Commission in Islamabad and Ambassador
in Burma to inform us if they are able to
get any information to locate the vessel in
the territorial waters of Pakistan and Burma,
Aircrafts of the Indian Air Force have also
made a thorough aerial search of the mising
vessel and her crew in Pakistani and Burmese
territories, after securing their permission to
fly over their territory,

2. Mr. Bragg, a Director of the South
East Asia Shipping Company, left for East
Pakistan on the 17th November, 1970, to
seek, il available, information about the vessel
and her crew. Qur Deputy High Commis-
sioner in  Dacca has been requested to render
all possible assistance to Mr. Bragg. In spite
of all possible efforts, I regret to inform the
House, we have not yet been able to get any
information about the vessel and her crew.

SHRI NATH PAI: Itis more than a week
since the ship was last heard of I think the
Government has now reached the unhappy
conclusion that the ship is perhaps lost. In
that case, the usual pratice is to express
sympathies for the members of the crew and
to indicate to the House what kind of relief is
given to their families. If, however, the
Government is still hopeful, and I hope they
perhaps are, that the ship may be traced, they
should tell us that,

May I know when the knowledge was first
available to the Government about the onset
of the cyclone? Is it afact that as carly as
9th November the Government was made
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aware that the cyclone was developing? If
30, why was the ship allowed to put to sea
on the 1Ith? What kind of co-operation has
Government received from the neighbouring
countries, their navies and their merchant
navies ?

Finally, is the Government satisfied with
the present arrangements on our coast with
regard to anticipation of cyclones and storms
and rescue measures? Isit not a fact that
four years ago on the western coast of India,
when a cyclone took place, ships were lost
without any trace, the reason being that the
storm warning system had proved very
inadequate and the rescue system even more
lamentably inadequate? In the light of this
may [ know why the ship was allowed to be
put to sea ?

SHRI IQBAL SINGH: We are in touch
with the family members of the crew and
informing  them about the position.
But we have not informed them so far that
the ship is lost, because we are still continuing
the search with the aid and assistance of
neighbouring countries,

Regarding the second point, it is true that
on the 9th we received this warning of the
cyclone, and the Calcutta Port Commissioners
were asked to hoist the stormwarning signal.
But at that time, the cyclone was about 50
degrees to 70 degrees, and it was just cast of
the course of the ship, Even on the 1lth,
when the ship left Sandheads, the pilot of
the Calcutta port had also taken the inform-
ation we have given, but it was entirely always
the judgement of the Master of the ship,
whether be has to Sail or not to sail. But
we canoot anticipate; at that time, the
cyclone was cast of the course, and presum-
ably he would have tried to avoid that course,
because a second ship which left Sandheads
after seven hours was not caught in. That
was the Viswamahima to which we had sent
SOS; it was not caught in the eyclone, That
is the whole position.

Regarding stormwarning signal, we will
still see whether these things are effec-
tive. But as far as the present position is

KARTIKA 29, 1892 (SAKA) S. §. ‘Mahajagamitra’ (C.A.) 222

concerned, we feel that information was avail-
able to him, Even on the last signal he
was trying to avoid the cyclone. That is the
whole position.

Regarding the signal system, we will review
the position, and if any further improvement is
required, we will do it.

SHRI NATH PAI : If you do not agree
that the ship is lost, are you sure that it has
been impounded by Pakistan? You did not
say what was the co-operation you received
from the neighbouring countries. Whose co-
operation you had sought?

SHRI IQBAL SINGH : Regarding co-ope-
ration from neighbouring countries, we have
requested them that our Indian Air Force
planes should fly over their territorial waters
and through their territory, and they have
given full permission, Our Indian Air Force
planes flew over their territory and their terri-
torial waters. That is the maximum which we
have asked for, and considering the whole
position in East Pakistan, we have done the
best, and whatever assistance we have asked
from them, so far they have readily given it.

SHRI NATH PAI: May I point out a
discrepancy? In the other House, your senior
colleague has said that he has ordered an
enquiry as to why the ship was allowed to be
put to sea when the stormwarning signal was
hoisted. Which of the two things is correct?
You said that the Master of the ship wasto
judge whether to sail or not to sail.

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAGHU RAMAIAH) : Idid
answer that question, because I myself was
wondering why the ship was allowed to go and
I gave the answer that the Director-General
of Shipping is enquiring into it. It is a fact
that he has enquired into it. At the same time,
what my colleague said is also true. Not only
this ship but three other ships left about the
same time.

1 would like to add one thing, though how far
credibility can be given to it and another thing ;
that is, there is an unconfirmed report that
some ship has been aground in an island off
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East Pakistan. We have asked for more speci-
fic information, It may not be this ship, but
‘we are trying to get the information through
every possible source.

SHRI BEDABRATA BARUA (Kaliabor):
I would like to know if the value of the storme
warning was really of that nature that it
turned out to be. Cyclone warnings do appear
off and on, but this type of cyclone comes in 2
decade or so. I want to know whether that
type ofanticipation was there in the warning.

Secondly, did the warning indicate the
exact location of the storm or did it mislead
the captain also in regard to the location of
the storm when the warning was given.

Thirdly, I would like to know about the
provision for compensation, I think the char-
tered companies have insured, the ship as well
as the cargo. I do mot know what type of
insurance the employees had. May I know
whether the ship and the cargo were insured,
and whether the employees also would be
compensated, and whether any negotiation
has been earried on.

Fourthly, I would like to know whether the
search continues or it has been abandoned.
There has been a newspaper report that it has
been abandoned and hopes are lost. I want
the Government to clarify the position whether
so far as the search is concerned, it has been
abandoned or it continues.

SHRI RAGHU RAMAITAH : Tt is insured
and they will get the benefits under the Work-
men’s Compensation Act. Regarding the
warning, the cylone was declared on the
evening of 9-11-70 and it was broadcast six
times a day. On 11-11-70, at 10 AM when
the ship left the sandheads, the cyclone was
located at 16 degrees N and 87 degrees E.
Presumably like the other three ships which
also left at that time, the master of this ship
thought he would also escape the storm.

The others escaped, but he did not.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : If the Minister wanted to give a
little more details, he could have done it. Day
before yesterday evening, in Calcutta, one
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paper published very elaborate details that the
Pakistan Flying Club which is making a lot
of intensive searches has located two steamers
near Bhola. But so far the Government of
India have not opened their mouth in this
regard. If the Minister will read the Anand
Bazaar Patrika of 19th November, it gives in
the front page full scale details of what has
been happening and what the Pakistan autho-
rities are feeling about it. The Government
of India must know that the Pakistan Govern-
ment is doing its best to trace the steamer and
help in rescue work. Secondly, the master of
a vessel is not free with the stcamer between
the Calcutta Port and the sea. Itis entirely in
the hands of the pilot who is controlled by the
Caleutta Port Commissioners. In view of
the fact that gale warnings are given days in
advance and repeated through different media,
even though the master wanted to take some
risk for the sake of making some money for the
owners, why did the Calcutta port Commis-
sioners allow the pilot to take the steamer be-
yond the point where they had received the
gale warning? May I know whether Govern-
ment has received any communication from
the Pakistan Government, specially its aire
borne organisations about their searches and
endeavours and the details of their findings?
The steamer had a crew of 49 including
officers. Has Government already given any
compensation to their next of kin ?

SHRI RAGHU RAMATAH : About the
opening of the mouth, I cannot open my mouth
as wide as he can, because the Government
must necessarily go by definite, specific and
authentic information and not by rumours.
My hon. friend knows that we are as anxious
as anybody clse to secure the safety of the ships.
But when there are certain readings about the
gale in a certain direction, it does not mean
that all shipping is prohibited. But in the
special circumstances of this case, I have said
that I am already looking into the gquestion
whether the Dircctor General of Shipping
could do something more. So far as the pilot
is concerned, he himself has reported that the
master was fully aware of the cyclone, but he
thought he would escape it.

SHRI JYOTIRMOY BASU : But what
did the pilot feel? Heis the master of the ship
upto the sea.
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SHRI RAGHU RAMAIAH : The pilot's
duty is to pilot and he piloted. (Interruptions).

SHRI BAL RAJ] MADHOK (South Delhi):
While natural calamities cannot be ruled out,
may I know whether the fact that there isa
strike in the Calcutta Port and some kind of
cmergency exists there was also a hindrance to
proper investigations being made about the
ship in time? Secondly, the minister said that
3 ships sailed at the same time; two were safe
and this ship was untraceable. What was the
tonnage of the two other ships ? Is it a fact
that this ship had a low tonnage—only about
5000 tonnes—and it was obsolete? Many of
the ships in the Indian Merchant Shipping are
of low tonnage and obsolete and they cannodt
stand such storms. Otherwise, bigger and more
modern ships can stand such storms.

Therefore, may I know whether anything
is being done to see that the ships that we sead
to the high seas are of a higher tonnage and
are of improved conditions so that they are not
casily liable to be affected by such natural
calamities on the scas?

SHRI RAGHU RAMAIAH : The tonnage
of this ship is about 5,700 tonnes. We are not
in a position just mow to give the tonnage of
the other two vessels.

As to why thisship was allowed to go, as
I said, I personally wanted to know why some
restriction should not be placed. I am asking
the Director-General to look into it.

SHRI BAL RAJ] MADHOK : That was
not my question. My question was: Isita
fact that the strike in Calcutta Port was any
hindrance in the way of tracing the ship ?

SHRI RAGHU RAMAIAH : The strike
in the Calcutta Port has become a very frequ-
ent feature, That has nothing to do with these

regular sailings.
RE: MAHARASHTRA GOVERNMENT
SERVANTS' STRIKE

12.22 hrs.
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T i g7 A@ifaw @ s A g
ami ®t % frgat & agEre S99
ifgT \ oftaq Fe F A H, 97 7@
9 #afya g Arqg fi—F 1967
FT AT FT @I E—ATHAT AT F FIC
ZHAT ZAI, AFIATIE IIqAH ZHT, F5
IHET A AMN FT I FE & AT
faer | 39 @97 37 S0 F IO ArEq
FSTAT 1 41 A1 §F w1 41 FF FIwgar
qrdatg g, 347 27 Gidafas wza &
9% 97 990 FW F1 aAfawre g
arfge | aF1 waAq gg AL 2 5 uewr
FAMAY Z0 AT FT W F ) A«
Agisg § Iew FHAICE &1 gEA
g7 @1 3 fawd swa faama @wr #
45F 1 yeadl @ q4T | A9 G
¥ gaawg *r &5 gEar A gi g
AT HIY TEAAHE AT AZT HLAT A2
AT AT FRA § F1aT & AfFa fqaw
193 & avadq ar 1T seema § 349
qId ® FEA & AYFT fEar @rar
afge 1 a1 fagra awr &1 §5% 39
a1g wafma Frar sar F1§ Argat qig g
¥ Afza § agi 71 wg1 § AT F soq
gaF Ty favig wgar g fr frar A
frdt @Fa &, ar @ sqrarFdwr ar faaw
193, feat 7 fodl asa & 9% F7e
fasix &%& &1 avwr frar sro arfs gw
qq19 741 N fa w1 § =8 ¥ g9
AT FT AT FT AL AT @A §T
¥ T FL AT AT 2 ARy w1
TEIATT F2

SHRI NATH PAI (Rajapur): I have also
written to you about this matter. May I point
out to you, to help you take an carly decision
in the matter, that the authority of this House
is attached under the provisions of the Consti-
tution? Under article 355 it is the duty of the
Centre to ensure that the administration of
every State is carried on in accordance with
the provisions of the Constitution. The impli-
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cation of this is that the State Assembly shall
meet from time to time. As aresult of the
strike  in Maharashtra; the Maharashtra
Government had to cancel the scheduled ses-
sion of the Maharashtra Assembly which was
fixed to meet in Nagpur on the 16th of this
month.,

Here our attention and authority are invi-
ted. I will be absolutely abiding by your
judgment and directive but, I think, we owe
it to you to help you and to point out to you
to reach a conclusion as to how the authority
of the House is attracted. The strike is so
complete that slowly the Central services ope-
rating in Maharashtra are being affected.
When there was a bandh in Bengal, the House
was allowed to raise the matter. In Mahara-
shtra on the 24th there will be a complete
bandh. Whatever may be our attitude, none-
theless, this House must be provided an oppor-
tunity to raise it, because once the bandh takes
place, the Central services are automatically
and inexorably affected.

May 1, therefore, appeal to you to give us
an opportunity to raise this vital issue on these
two scores, namely, (a) the cancellation of the
Assembly’s scheduled scssion; and (b) the
inevitable effect of the present strike in Maha-
rashtra on the Central Government services ?

DR. RAM SUBHAG SINGH (Buxar) : Sir,
this is a very serious matter that the session of
the Maharashtra Assembly has been cancelled.
This Government is thinkiog of giving jobs to
about half a million people. But there the
services of about 5 lakh employees have been
terminated. What help are they going to give
to these 5 lakh employees and their families
when they have been rendered serviceless. I
suggest like West Bengal and other States, this
should also be allowed to be discussed on the
floor of the House.

it wza fagTdt aAAd (FIAAIT) ¢
oreqe HElEw, WETUST § OF Sardror
feafy Gmrdy T o T aEw =9
gfzfeafa & afa oF 3% s 4@ @
grar g1 fama gwr Y I3F T gara
SATAT OF AEAIT HIRAT § | T§ ATAATIIT
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gar ¥ g & sawfd A i ¥ #
I oA g oS dm e ae
agms ww fawr wifgg 1 omms
wFT T fagma & 5 T gewe
g% Aoz ¥ faq air Af aT @ g
Tafay & ao% sHafeat fram  afe
T ST RE T TW FuT § el
aF g€ R, ¥ FT AE as forew g,
T FHMCET 1 wzars war 2 ¥
g Twa FHafEl & gz owar
FIA KT WO B R AT AT qFAT E—
T 91X 95T & fa9 97 /a9 @ faare sy
F W41 faem anfgu § 3@ em
TT & qgwa § 5 ozad oy aq amn
fafeT 37

SHRI H. N. MUKERJEE (Calcutta-North-
East) : Sir, on account of the session of the
Mabharashtra Assembly having been cancelled.
a situation it created which really and truly
comes within the ambit of this House. If the
Assembly was going to meet in session, we
would have nothing say in this matter. Since
the Government of this country in one part or
the other seems to collapse in this particular
fashion—in West Bengal where there is the
President’s Rule, there is a kind of collapse;
in Maharashtra where there is no President’s
Rule, there is a kind of collapse—it is a very
serious situation and it certainly comes within
the ambit of this House. The Constitution
empowers us to have a discussion and, parti-
cularly, in view of the Maharashtra Assembly
session being cancelled and being purposely
pushed out of the picture, we ought to get
into the picture. That is our entitlement.

SHRI S. M. BANERJEE (Kaopur): Sir,
I would like to submit only one thing. You
remember, in this House, when there was the
Telengana Bandh and there was the strike by
the employees there, we got an opportunity to
discuss the matter. Then, when there was a
strike by Government employees in Himachal
Pradesh, we discussed the matter in the House.
In Maharashtra, about 4-5 lakh State Govern-
ment employees have been affected on account
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of their going on strike. The entire services
have been paralysed. The State transport is
completely pa.rali.sed. with the result that the
Ca=ntral Government employees are unable to
attend offices and their services are also likely
to be affected. I submit that either a Call
Attention Notice or a discussion should be
allowed on it. I appeal to your sense of im-
partiality to see that this matter is discussed
here.

SHRI JYOTIRMOY BASU ( Diamond
Harbour) : Sir, this Government taking ad-
vantage of the delegation of powers have,
more or less, decided to bring two black Acts
for West Bengal through back-door/which
infringe upon the fundamental rights of the
citizen. It is a matter of encroachment on the
right of this House that when the Parliament
is in session. . .. (Interruptions)

MR. SPEAKER : That is not relevant
here.

SHRI S. KUNDU (Balasore) : Sir, I just
want to bring in another constitutional aspect
on this matter, My contention before you
is that law and order problems are mnot
always the matter which pertain only to State
Governments. There are certain points which
have to be considered. I am told, the Maha-
rashtra Government is now getting a lot of
C. R. P. and Central Police. And they are
mercilessly, arbitrarily and eapriciously using
the Esscntial Services Ordinance. Now, the
whole question is law and order and, therefore,
it can be discussed here, particularly the point
Mr. Nath Pai has made. Therefore, I plead
with you that Lok Sabha is not barred from
discussing this matter,

SHRI DATTATRAYA KUNTE (Kolaba) :
This is a matter of serious consequence where
the State Government has said, ‘We should
not like to consider the matter till the strike
is withdrawn’. In these circumstances in the
city of Bombay and other places where the
Government is running a milk scheme, child-
renand women are not even getting milk. In
these circumstances, if the strike continues
like this and the State Governments stand on
prestige saying that it will not look into the
matter, well, this House also is concerned with
it and we must discuss it as carly as possible.
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As a matter of fact, we must have discussed
it before the strike started.

SHRI RANGA (Srikakulam): I don’t
think we have enough information. The only
information that we have is that the session
has been cancelled, for their own reason.
Certainly the State Government has every right
with the assent of the Governor within that
period of six months either to convene the As-
sembly session or to cancel a  session that has
been called so long as it continues to enjoy
confidence of the legislature there. At this
rate, I do not know where we would end if
we go on interfering with the provincial auto-
nomy.. (Interruptions) Then one of these days
the Prime Minister will make up her mind to
interfere everywhere. ... (Interruptions)

MR. SPEAKER : Let him speak. He did
not interrupt you.

SHRI RANGA : Sir, that is the conven-
tion and practice of this House. I would
request the Chair to ask the Government to
make a statement and in the light of that state-
ment. ... (Interruptions) if we have enough
information which would justify our inter-
ference, then I would also join my friend in
asking for a special discussion.

it tfa @ (3) : wga gar 2
M OAS FF AW E Az A g
T R IAR ATEHAA FT W@ §
#Tifs gag & T{T AT A IW 9T AZH
FR AT fF wawa on qiga
F AT FT o§g A A afzg
aifat 98 fadt e & A3 § atc<m
ST GIFIF FUA F AL B9 qmAr
Tifgw 1 T S qT geaT & faeang
FI 2 aF IT9 Fgar wifze 5 193 ar
FHar wZaq Afex ¥ 317 79 amay 97
937 F 7g9 gFI Wigq | avaw wga
q garw fAaga 3 fr a9z 9% Ty 3
arfE g 7t feafs & aX ¥ 2w 7z
9T FZT FL TH |

SHRI HEM BARUA (Mangaldai): Lest

we have double standards in this matter,
Sir....
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MR. SPEAKER : Kindly resume your
seat. I have very carefully read what Mr.
Madhu Limaye wrote to me in his motion
this morning.. (Inferuptions) a suggestion
making a demand for discussion, I have been
seriously thinking since recently as to how far
we can take up (Interruptions). Will you please
listen to me ? Even on the questidn of privi-
lege motion also I have been seriously making
how far we can go for that and also onsuch
matters,

About West Bengal I did not accept the
position later on, as well also in U.P. and
other States. I said that may have been done,
but that is not a precedent.

SHRI MADHU LIMAYE: Why not?
It is a precedent.

MR. SPEAKER : And I explained every-
thing clearly in this House that it was not.
We should avoid taking up State matters at
every stage. In this particular situation....
(Interruptions) that was settled. We discussed in
everything in this House, Everything was consi-
dered. Later on we did not follow thatasa
precedent and I made the whole position clear
in this House. If we have to run this big
democracy, we have to face many things, which
happen in every corner of the place, in every
State, every day.

SHRI RABI RAY : But this situation is
extraordinary. (Interruption)
SOME HON. MEMBERS rose—

MR. SPEAKER : Why can’t you listen to
me? Hon. Members must have some
patience.

'SHRI MADHU LIMAYE : Assembly is
not in session.

SHRI NATH PAI : Assembly session has
been cancelled.

MR. SPEAKER : The question raised is,
why the Assernbly was postponed—coming as
it does from a learned Member like Mr., Nath
Pai, who is always very proud of his koow-
ledge of Constitution, which I appreciate so
much....

SHRI NATH PAI : I base my question on
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that, Sir ; not on pride or knowledge. The
Assembly session was cancelled.

MR. SPEAKER:....from whom I very often
get guidance and inspiration. He is advising
me as to why it happened ; that Assembly
was postponed and all that. ...

SHRI NATH PAI : I am not saying that ;

Prof. Ranga said. The Assembly’s session was
cancelled.

MR. SPEAKER : Cancelled, postponed—
whatever that might be, I accept everything
that you say. Don't quarrel about the word,

11
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or adjournment
or prorogation, They are the same so far as
the session is not being held.

Now, Mr. Vajpayee was much more clever
than any other person. He said, though he
realises that they are provincial subjects, and
the dispute is local, it might lead to disloca-
tion of the Central Services who are also
working there and they are demanding their
own share. I am going into this point of what
Mr. Vajpayee wrote, that that Government
wrote to Central Government and the Central
Government did not accept the demand,—as
if that Government is very much willing and
everything is arising from these Benches, I
will have to find this out. That is the only
point. (Interruption).

I have been the Speaker of a State Assem-
bly for 10 years. At least I would not have
gone in for Mr. Nath Pai's point of discussion
by Parliament due to postponement or cancel-
lation of sessions of Vidhan Sabhas—that
would not have been accepted by any Vidhan
Sabha or any State Government.

SHRI NATH PAI : Who is responsible for
Central Services if not Parliament ? The whole
of air-services, communications, etc. are affec~
ted,

MR. SPEAKER : Don't take the position
of a Parliament representing as touch-me-
nots. Any Member going out, touch-me-not ;
anything done by Parliament, touch-me-not :
This is 2 wrong attitude, We should not be
too much over-sensitive and touch-me-nots,
(Interruption)
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MR. SPEAKER : Iam going to have a
statement from the Government as to what
their position is to the objection raised. And,
if I find something, I am very much disposed
to have some guidlines for the discussion....
(Interruption).

SHRI MADHU LIMAYE: Not one
standard for the West Bengal and another for
Maharashtra.

SHRI RABI RAY : There should be one
standard ; not double standards.

MR. SPEAKER : I am not going to allow
this Parliament House to become an every
day debating place for whatever bappens,—
which is purely within the jurisdiction of a
State. I have asked them ; I will be getting
that statement. I shall give my ruliog on
Monday morning and I shall try to help you
in this matter.
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SHRI NATH PAI : Sir, let not that state-
ment take as much time as the enquiry.

MR. SPEAKER : Itis before me and be-
fore the House before I allow or dis-allow or
accept at in any other shape. Papers to be
laid on the Table.

12.39 hrs.
PAPERS LAID ON THE TABLE

STATEMENT REACTION TAKEN BY GOVERNMENT
ON ASSURANCES, ETC. AND NOTIFICATION UNDER
MercHANT SHIPPING ACT

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAGHU RAMAIAH) :

1 beg to lay on the Table—

(1) The following statements showing the
action taken by the Government on
various assurances, promises and under-
takings given by the Minister during
the various sessions of Lok Sabha :—

Third Lok Sabha :
(1) Supplementary S at No. XVI
Fourth Lok Sabha :
(2) Supplementary Statement No. XVII
(3) Suppl tary S t No. XXIX

(4) Supplementary Statement No. XXIIT
(5) Supplementary Statement No. XXVIIT
XXII

(6) Supplementary Statement No.
(7) Supplementary Statement No. XV

(8) Supplementary Statement No. XX

(9) Supplementary Statement No. X
(10) Supplementary Statement No. VIII
(11) Supplementary Statement

Nos. VII, VIII and IX

(12) Statement No. I

Thirteenth Session, 1965,

First Session, 1967.
Second Session, 1967.
‘Third Session, 1967.
Fourth Session, 1968.
Fifth Session, 1968,
Sixth Session, 1968.
Seventh Session, 1969.
Eighth Session, 1969.
Ninth Session, 1969.
Tenth Session, 1970.

Eleventh Session, 1970,

[P.','aud in Library See No. LT—4323/70]

(2) A copy of the Life-boatmen’s (Quali-
fications and Certificates) Amendment
Rules, 1970 (Hindi and English ver-
sions) published in Notification No.
G. S. R. 611 in Gazette of India dated
the 11th April, 1970 under sub-section
(3) of section 458 of the Merchant
Shipping Act, 1958. (Placed in Library
See No. LT—4324/70)

(3) A statement showing reasons for delay
in laying the above Notification,
[Placed in Library See No. LT—4325/70]

NOTIFICATION UNDER AIR CRAFT ACT
THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
I beg to lay on Table a copy of the Aircraft
(Second Amendment) Kules, 1970 (Hindi and
English versions) published in Notification
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No. G. 5. R. 1009 Gazette of India dated the
11th July, 1970, under section 14 A of the Aire
craft Act, 1934 together with an explanatory
Note. [Placed in Library See No. LT—4326/70].

AnNuAL RePorT OF LiFe InsuranceE CorRPORA=-

TION; NOTIFICATIONS UNDER THE CENTRAL

Saves Tax Act, THE CeNTRAL Exercme AND
SaLt Act, aND THE Income Tax Act, Bre.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : Ibeg to lay on the
Table,

(1) A copy of the Annual Report of the
Life Insurance Coporation of India for
the year ended the 31st March,
1970 along with the Audited Accounts,
under section 29 of the Life Insurance
Corporation Act, 1956. [Placed in Lib-
rary See No. LT—4327/70]

(2) A copy of the Central Sales Tax (Regis-
tration and Turnover) (Amendment)
Rules, 1970 (Hindi and English ver-
sions) published in Notification No.
G. S. R. 1720-A in Gazette of India
the dated 29th Septernber, 1970, under
Sub-section (2) of section 13 of the
Central Sales Tax Act, 1956. [Placed
in Library. See No. LT—4328/70].

(3) A copy of the Central Excise (Thir-
teenth Amendment) Rules, 1970 (Hindi
and English versions) published in
Notification No. G. S. R. 1860 in Gaze-
tte of India dated the 3lst October,
1970, under section 38 of the Central
Excise and Salt Aect, 1944, [Plasced
in Library. Ses No. LT—4329/70].

(4) A copy of Notification No. G.S. R.
1312 published in Gazette of India
dated the 5th September, 1970 con-
taining corrigendum to Notification No.
G.S.R. 492 dated the 21st March,
19/0, under sub-section (4) of section
280 ZE of the Income-tax Act, 1961.
[Placed in Library See No. LT—4330/70.]

(5) A copy each of the following Notifica-
tions (Hindi and English versions)
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issued under the Central Excise Rules,
1944 :—

(i) G. 8. R. 1310 published in Gazette
of India dated the 5th September,
1970 together with an explanatory
memorandum.

(ii) G. S. R. 1686 published in Gazette
of India dated the 19th September,
1970 together with an explanatory
memorandum.

[Placed in Library See No. LT—4331/70)

(6) A copy cach of the following Notifica-

tions under section 159 of the Customs
Act, 1962 1—

(i) G.S.R. 1687 (Hindi and English
versions) published in Gazette
of India dated the 19th September,
1970 together with an explanatory
memorandum.

(ii) G.S. R. 1715 (Hindi and English
versions) published in Gazette of
India dated the 26th September,
1970 together with an explanatory
memorandum.

(iii) G.S.R. 17i6 (Hindi and English
versions) published in Gazette of
Indis dated the 26th September,
1970 togetber with an explanatory
memorandum.

(iv) G. S. R. 1717 (Hindi and English
versions) published in Gazette of
India dated the 2Ist September,
1970 together with an explanatory
memorandum.

(v) G.S.R. 1754 (Hindi and English
versions) published in Gazette of
India dated the 1st October,
1970 together with an explanatory
memorandum.

(vi) The Baggage (Second Amendment)
Rules, 1970 (Hindi and English
versions) published in Notification
No. G.S. R. 1875 in Gazette of
India dated the 4th November,
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1970 together with an explanatory
memorandum,

(vii) G. S. R. 1792 (Hindi and English
versions) published in Gazette of
India dated the 17th October,
1970 together with an explanatory
memorandum.

(viii) G. S. R. 2362 (Hindi version).

published in Gazette of India dated

the 5th September, 1970 together

with an explanatory memorandum.
[Placed in Library, See No, LT—4331/70]

NorwicaTions unper THE MERCHANT SHIPPING
Act, aND THE MoTORVEHICLES ACT

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH): I beg to
lay on the Table—

(1) A copy of the Merchant Shipping
(Certificate of Service) Rules, 1970
(Hindi and English versions) published
in Notification No. G. S. R. 1682 in
Gaze:te of India dated the 19th Sep-
tember, 1970, under sub-section (3) of
section 458 of the Merchant Shipping
Act, 1958. [Placed in Library. See No
LT—4343/70]

(2) A copy of the Punjab Motor Vehicles

(Chandigarh Amendment) Rules, 1970

(Hindi and English versions) published

in Notification MNo. 5061-HII (2)—70/

7687 in Chandigarh Gazette dated

the lst May, 1970, under sub-section

(3) of section 133 of the Motor Vehicleas

Act, 1939. [Placed in Library. See No.

LT—4334/70]

—

(3) A statement showing reasons for delay
in laying the Notification mentioned
at (2) above. [Placed in Library. See No.
LT—4335/70]

PETITION RE: PREVENTION OF FOOD
ADULTERATION ACT

SHRIK. P. SINGH DEO (Dhenkanal) :
1 present a petition signed by Shri Daitary, Sahu
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President, Banika Sangha, Dhenkanal (Orissa)
on behalf of 151 others regarding the preven-
tion of Food Adulteration Act, 1954,

12.41 brs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAGHU RAMATAH) : With
your permission, Sir, I rise to anoounce that
Government Business in this House during
the week commencing from 23rd November,
1970 will consist of :—

1. Further consideration and passing of the
Scheduled Castes and Scheduled Tribes
Orders (Amendment) Bill, 1967, as
reported by the Joint Committee.

2. Discusion on the Resolution secking
disapproval of the Foreign Exchange
Regulation (Amendment) Ordinance,
1970 and consideration and passing of
the Foreign Exchange Regulation
(Amendment) Bill, 1970.

3. Consideration and passing of :
(i) The Architects Bill, 1970, as pass-
ed by Rajya Sabha.

(ii) The Salarics and Allowances of
Officers of Parliament (Amend-
ment) Bill, 1970.

(ii) The Tea  Distric's Emigrant
Labour (Repeal) Bill, 1967.

(iv) The Indian Medicine Central
Council Bill, 1970, as pasmed by
Rajya Sabha,

(v) The Supreme Court Judges (Con-

ditions of Service) Amendment
Bill, 1968.
(vi) The  Chartered Accountants

(Amendment) Bill, 1969,

(vii) The Maternity Benefit (Amend-
ment) Bill, 1967, as passed by
Rajya Sabha.
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[Shri Raghu Ramaiah]
(viii) The Industrial Disputes (Amen-
ment) Bill, '968, as passed by
Rajya Sabha.

4. Further discussion under Rule 193
regarding shortage of fish supply in
West Bengal, at 4 p. m. on Thursday,
the 26th November, 1970,

Some hon. Members rose—

MR. SPEAKER : The other day I request-
ed hon. Members not to make it a debating
hour. Those who want to raise certain discus-
sions should send their suggestions to the Buasi-
ness Advisory Committee and only if the Busi-
ness Advisory Committee has not accepted it
they can ask about it in the House. Iam
bappy that Mr, Banerjee sent this information
in writing. I thought I should send it to the
BAC and let him know later on ; none else had
come.

SHRI S. M. BANERJEEE (Kanpur): I
should make my position clear, I sent that note
because if Irise Iseem to injure your senti-
ments which I do not want to do.

MR. SPEAKER : There are no sentiments
atall ; it is only a question of rules and proce-
dure. Il you are within them, anything is all
right.

SHRI S. M. BANERJEE: According to
rules we arc allowed to put questions.

SHRI BAL RA] MADHOK (South Delhi) :
We would have agreed to the suggestion that
the matter should be referced to the Business
Advisory Committee. But we find that even
when the thing had been adopted by the BAC
it never comes before the House ; that has been
our experience in the last two or three sessions.

The municipal elections of Delhi Corpora-
tion are due in March but Mr. Pant has
announced that the Government was re-think-
ing about the new set-up of Delhi ; in that case
the Corporation might be dissolved. Whatever
decision has to be taken, has been taken before
the Corporation elections are held. Otherwise,
if the Jan Sangh gets a majority and then you
dissolve it, this will not be tolerated. Thisisa
matter of very urgent importance and imme-
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diate steps should be taken ; the whole matter
should be discussed in the House as to what
future set-up should we have in Delhi.

ot tfa ta (g8) : womw wQEd,
# faget arc Wt 39 gara H1 04T 4T
fs fedam wq2Y %1 FaiE 9T agg g
sifgn | gast anar g fr 94 wgag
qa gt § 5 @ avg %1 Foid ga
Fama wiqr) ¥ ggar g 50
TR AT FEfF @ ax ¥ fedema
Faer 1 foiiE 9T agw e ar =387 )

gadr ary ag & 5 s=adey feafa
9T # g% § @g@ gWr wifge 1 &
Figm 5 A9 wgRg  wewhwma
fagua ox agq % fa@ guar atar €01

=it Wo Wro &AW : 4 Fyrawy Jar
# wifar sfow Afex s ar faad
FATLF 4 gL I FAAFEA FY
IAF FET T faswrar A F A A
g g q ¥ grzargd frarar fe
gawr agt & fawrar adf wdar g &
g Efrsad X Hagaam 3

o aiT ag # fe ward w47 o A
FIE F qray 9 FAAG w2 fas
Fax Fagwm 2 @ & e afariiz &
HqegT Y 30 | 4% graew A, § |rgar
g gam w47 ar fae A qaw €

dradr A9 ag § fe agi 9T artane
aearan faar aar ar 5 fa= gfag amei
& faers Gswa feagr qar 4r, faqsr
feafnm a1 a3 frar nar ar fEedl
of#2aT & w7 A F FIL0, IAF AAA
93 fa=me fFar T | I9F AL H Iy
Gar g s g & Trgar g fr oqg A
o zgh @t ¥ Fam § arfs s
aEATE AT gL &Y AF )
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MR. SPEAKER.: I prefer moving from my
left to right; as I keep on moving nobody
should get up from the benches which had been
finished. I shall start again.

DR. RAM SUBHAG SINGH (Buxar):
You may have seen the statement of Shri
Dharam Teja before a magistrate in a London
court ; he has made certain sensational disclo-
sures and they pertain to matters about him
and the Government. We should like to be
acquained by the Government with correect
facts. . . . (Interruptions)

MR. SPEAKER: Some hon. Members
came to me with this motion and I considered
it. Teja's name is being confused very much,
There was a person who was first Secretary and
who was present at the time of Mr. Shastri’s
death. We do not want to raise a discussion
because they are already seized of the matter in
court ; our Government is also represented in
that case. I shall give an opportunity to the
House but ata later stage ; we shall discuss
this. It is a very serious and mischievous thing
and it has happend. We shall discuss it later
on, not now.

st sweew T (el w=R)
eqey wgEg, & W ok I FEAT
AT a1 Sy 2o W gAaa fag ¥ war
mam i waRIaA s fr
FeEA |2 wrw fFar a1 ave ¥ A4l
¥, grm §1 faedr fast o, fv ag agi
Ty & fay §a g

Feqw WEE : A9 a3 AT @ @
g

ot waTene 7 ¢ & AT 9rgar g
fragsaiar dtn g frfamrafd.
g qF "ifs ama 2

st TEEAR WEAt (9E1) 0 W
faqi Ywarfear agd faara § @= @
& & =igw s g9 g3a § Y@wrfedi &
foafow & 1% Fga gl, fog s o 1
T2 &1 9% | W fa¥ | I w U
fermrerr =ifgl o
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=t g famd (%) : ssr gy,
At ¥ aF HggFd AAT ¥
HHIE AEATE ¢

(1) @ =t adzs st o &
art ¥ garu 1€ qur famw g8 @A N i@
FA A @E ifs g &1 F1 ¥
At faota g, st aw "faaa @ 3g qrud
g vas dfrs ghz ¥ a7 gy A
Fmar 1 zafan qar ag e 9FT F
¥ garu 7€ fagas dn w00 7

(2) a3 35 fa7 gwd Far av fF
far seafagt & afrgfaa st & st
wifer #1 IgT § IaF F13 F 3@ avq ¥
a4t 7 g a9 a1 7w et qEOr WA &
& 1| 71 @ F fae sy g w1 qag
faar snaay ?

(3) #rus Aifem fRaT @ samow
FATT AT FINF UST T F -
gl Ft 91 FEE § I g F
qIXH FEIT IR F  GTU T GAAT
o gwd 8, faEewT wgroe &
AT T WA F1 ABL | R IHH A7
ot aag faRm ?

(4) afww qra 2z & 5 amw 713
#rag AT T T W 2 oara 18
# 21 af F 9 F gas A gafaai
g A AT 1 gfawre oy @rd ay
fagzs &1 Wt 9@ FW FT AT 4T AR
wgwE?

ft fmm W Wy ("gEAr) o 9
maar & fad eag v W@ 1@ &1 fam
TR[ITYIAATWRE 999 A g fa
HITHT AATg & AZT IAY A gqTg W
Wt IE 9T qRF TG0 &F AFAI | qGAT
Hoamr g fogrgs ¥ 99% 92g 9
we T mar § AT 6T amar § fr sas
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[ fara ==z @)
TTEA &1 qr47 AT W1 I AE A
aig faatdt NG DT F o FAT
#F aF g & Igar g FF et
# 7Y a1 I9% FuF "oz ¥ yqgy T4y
TIFAT IT IZ9 G 1

o1 Zle fagmara &1 faq w421 &
Targr | 98 e @ fagas & qEd
qaifeers IFEIA AT 5T FE A AT
w1 faar g | 3951 gd 97 & Qi fFar
wrar wifz® 1 ag gfqaA # g9 $I3
aien fagas 21 998 a@fas Fag A
AT | IR AT G F ArF afa
FL 1

fodft o F arx & 7 e feafaq
T QI &3 | ITRI U KA & fay
gfaara ¥ garga 1A arr faqusw g
A g & oar g0

ot et arg A1 9§ A% g0 A
fer qg¥ €ZadT #, 4% w@zadd #
3% garfeas amar ar, feasdar g
971 7z gAU AT 2\ 9EF gaifeas
A1 aga g Tifgd

SHRI HEM BARUA (Mangaldai); Shri
Dharma Teja has made certain serious reflec-
tions and serious aspersions on the Members of
Parliament and the courts of India. Therefore,
I would request Government to make a state-
ment clarifying the position in the face of these
serious allegations made by Shri Dharma Teja.

MR. SPEAKER : We shall have a discus-
sion on it later on,

SHRI HEM BARUA : Secondly, Govern-
ment have decided to open a sccond refinery
in the public sector in Assam. There should
be a statement on this here, because what we
have gathered is from the newspapers only.

Thirdly, we have not discussed the interna-
tional situation so far. There should be a dis-
cussion on the international situation in the
House.

MR. SPEAKER 1 We are having it today.
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SHRI J. H. PATEL (Shimoga): I would
like to refer to two issues which have been a
permanent source of trouble between States in
the southern part of our country. I would
refer particularly to the Cauvery water dispute
between Tamil Nadu and Maysore and the
boundary dispute between Maharashtra and
Mysore. 1 would like to koow what this
Government is going to do to solve these pro-
blems. It only knows how to create the pro-
blem, but it never comes forward with solu-
tions and therefore those problems become a
permanent source of trouble, because these are
matters about which the people of those States
are very much agitated. Government comes to
the resuce of the situation only when something
happens there. I would like to know what solu-
tion the Government of India is going to put
forward before Parliament on these two matters.

sit v fag  (V2as) - g9 =
&1 9T 331 45 a7, ¥@r WHAw gEAT
fF qdo qto &1 g Agt WE gw o
ATFIAAE, OF U6 TG F 9297
dg FT AT E | AT gH AIGHT BT TS
! A AEFAE IW Y IaT IAA
FFFL Y, TATH HIA1 FIHLE |
st arqr . w@H S TAawgAT
Agf & 1 @rT anaHr § 0

MR. SPEAKER : The hon. Member should
have some patience and wait. I am coming
from the left to the right, just like the clock,

SHRI S. KUNDU : I would like to raise
only one matter. I would request you to ask
the hon. Minister of Parliamentary Affairs to
raise a discussion in the coming week about the
soaring up of prices. This problem was just
discussed, and Snrn Y. B. Chavan has also
agreed to a discussion, and other Members also
have agreed that this matter should be discus-
sed. This is cutting down the income of the
poor people who have a lower pay packet, The
prices are going up at a speed comparable to
that of the jets. What happens here is that we
give so much emphasis on the law and order
problem.

Basic issues arc always forgotten. So I
would request that this very important issue is
taken up and something is done about it. Un-
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less the basic problems are discussed here, this
Lok Sabha will not be able to fulfil the aspira-
tions of the people,

st gEmER SR (3r9E) e
{1 arF wgAr & 1 TG WATAT H W WAL
o faat ¥ 619 o awer frar a1 &)
garar a1 £ s are qgigl AT w7
qeg F qravw & Arawiedi & awed gl
qEy o WE AT AEdr g SAE FAr
gz g @1 Al | AT G TR
T T2 9T A 1@ W | WY @
a@HaRg T I WE | Augar g v
GIFTT FAeET F GIT FETATT AT 92 9
@ AR IEF FIT W EAH I
fadr qwa fear [rq

ga<t amq & srwrae &1 freasar
FArTA H HEAT TIgaT § | WA &
qqTen ¥ §vaw § & U aar F
aga T LATAT X FT LFT | /F ;A
¥ @y feafg @ arg z8% feg ag
arazaw ¢ fFare wmed &Y frsai &
q2¥ & #r¢ fAsqw @y wfafa 45 sy
aifF swrmaTon SifF Jaar #1 geafa &
gaxr Iugm fedraw faga & fad &
g aF

st Tt fag : 99T F dEw &
Aragd wifstesr a4r aAFge ghamom &
fear AT T AX W ET VI UF AT
1% 99 wrdt § fF agr v qrdt Agf
fear amar @, o faast a8t €1 @y &,
feamadiz s @1 AT @, ORI &V
dfafadia @t aff &1 om W E 1@
oTH! &t frad asft ara 2 ar 3 AT
araFa ) & wgarg Fawd aq
W & a% g9 A% #I dger gefufa-
we ufwr =t fagr @ &k arg ¥
o) g #1 2 faar g 4 3% any
¥ e g wEn ?
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a7 @ifar, sidd g7 JifFm,
AT qT &@ifET & A g OF a8
afer T SY a8 T wowsy & @rer
fagar, =ifeem & atv @t adr wdq
ot & mfas §, 37 9 Hifqr 1 ag
#1§ A% @0 &1 7@ A9 39 97 @ifFT
aarg Arat 0 F 0T wafan #1 8
qFEEr AGAT AT AAT GG F1 53T
agf s ? ogdA aed gz H@ifaw ®
AT H gUHTT F1 897 FFATE

=far @1 a1 a5 & F7 w11 I
w3a, gfaamr, gdam warfe § o w0t
T9ar &7 & wrfasi 1 fa= aifasy
TIE q=1G1 §, ag a1 IAr Frarar o |
FT arq @ g @ FiF FrAg IAHT
faart F sqaewr F @@ 1 FTwr e
St ar A5F ? Far A9 oy §9 fw
art framel #t g9 9w ¥ @Ag T
i |

99 TR feedt gfaq ol & oy
H g AT F R ITIAA Y Fqr q4
frar & ? FmAR & A ¥ ITHT wiAT
fear @t z@r &, F1E AR qaAT &Y AH
g #g=arar fF qaT g4 w77 g=
fafagee &t ot 3wt aga w1 far
AT 1 TR w94 fwar g Fza
TEATET A9 ArEl #1 AR § agd
T f2a¥ ) w3 s g W oA
frar & f smor g% @@ gad & ad
g gART AT qE@E T | AT B AT
IA% aeAg § are 9 faaw &, g9y
#¥ IAFT FTH T4 7

MR. SPEAKER: Only suggestions in
brief; no arguments in support or debate
thercof.

SHRI AMRIT NAHATA (Barmer): I
want to raise three issues. First, will Govern-
ment include in the agenda for the next week
or the week after a discussion on the reports of
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the ARC. I had written a letter to you and the
BAC signed by about 60 members. In the last
meeting of the Committee, you put it for dis-
cussion and the Secretary was very legitimately
wanting to know what specific reports of the
Commission I d to be di d. I have
already written to you that the most important
and the most crucial report of the ARC is the
report on personnel administration. So, I would
now request the Minister of Parliamentary
Affairs to agree to a debate on that particular
report of the ARC, because, as you and the
entire House realise, unless there are basic,
drastic and radical changes, nothing can be
done.

13 hrs.

Secondly, we have genuine apprchensions
that session after session important debates are
left to be taken up at the fag end, and some-
times they never come up for discussion. So, I
would request him not to put off the debate on
the Fourth Plan any more, and have this de-
bate as carly as possible.

Lastly, we always discuss internal affairs
piecemeal. Would not Government come for-

ward with a proposal to have a regular debate
on foreign affairs ?

MR. SPEAKER: I think we should have
a regular debate on foreign affairs, Now it is
getting unnecessarily delayed.

st wa fag (fowar) : wsam
®EEA, § UF & 9hE A F@M g
i1 g fafreey, st omg, ¥ wasw d
ag 5w &1 4t 5 s gw famraw
g3 §1 g W F iy H faw amn
s {7 I gg Wt fazaw feaman
qr i sa#r o #3 fear @@ e
™ AT A& At gw & fafsds
orqor & % &, AfET 9w awaw g fE
g4t AZ15T 7 39 faw & i ¥ fas a5
A1 7gf fear § 5 sner g ag fawar
wg mIwar faare gr =g 7
w1z #7a1 g 5 ag ag oo 736G
ard g R # fgamaw 3w & @
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wz FT 2AT2A & I & fa=r amar sy
A1 FEwr qre FT fzar ardar

MR. SPEAKER : I am not going to allow
this type of discussion in future if you go on
making a regular speech on it.

sit wame fag : w574 WEEa, AIFR
1 AF ¥ T 7199 ¥ gg amar fear w4r

a1 f5 Al ¥ § ag fas 9w A%
faar sndam

st fagfa fas  (Matgrd) - srsaer
wEraw, gWIR gaw &1 ag fraw qar gar
2w ar-wifega faa dog a8 &ar
g, afem e am-anfers Wegad 1
AT 8%, 77 ag A7 g Jar g1 § fAaga
F3A1 Arzar § & arvanfens faw w2
avg AF-vifems g ot dg A
grar fge & 37 AT # F1E 5F A9
graT =nfgw |

T A T F1 ogEEAT T AR
DWW RN F FAGU AT T AT
gaa qmrgr wEd, SER 9 W
@ & fagr #1 o g graa & fagi
F s fafreet ¥ #gr & 5 Asgarew
F1 FA FIAT GETT g1 W L1 &9
faw a1 fraga & fs g smoeamiz
Fay ¥ z@gew ¥ fegswa syl

Tig fage & FWyaadz F ak F
FWER 1 oF eyfaen fear ma §, afew
;S qF g A7 A A0 & fF Iaw ary
¥ 31 frar mar 2 1 T ¥ w2arEaR
FTIGIA FT FT7 TF 720 F | ITH! A1
FY sgaFar ) I A0MRC |

st go so @t (FTaeer) : wsA|
wgreg, & ¥ qrar gIE AT qAvg
oF a2 @fEe q=2T #; aww framn
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AT § 1wy gfean gfrafad &
TH fam A FHT X A=A wEE
@i g, fags adtar ag @ 5 s
¥ #7g9 ufadize aga fax @
agl geawial & faams drezg fasm
g, faadt gaawia f1 gw s miaat
) araw ¥F D dreed
AR FTOE AE 1 T A
8N, A F F19% JrAA W FAT | gaA-
qET F1 FEH qX q@7 A faar spar
2 1 IR AT JETE AT I qIIFAL
® @A A1 W@ ¥ FEgAA ofaiew
sz gfean gfrafadt & s aswz
F GH FIAT AR &1 AN FER A
WA F Fet dEer 7 foar, @ 9gi
9% FFAA qar g sy, faesr g
Tar AEF It | Far gAY EH {@A F
astng gfean ghafedr & a1t d oF
Fifrngfaa fa=sr ar w@r & ar =g, arfs
AYgar FrftaTEeT g e agi gz Faa
g1 agr, Y g ey ;I ATEA | &4
gwFe 99 faa 1 ofem@Ez § a@ F
fadr dare g ar adf ?

SHRI S. R. DAMANI (Sholapur) 1 There
is an acute shortage of cotton. Last week four
mills in West Bengal had closed down. The
hon. Minister promised to do something to ease
the shortage but nothing is being done. Thou~
sands of workers will go out of employment
and the economy of many small cities is going
to be disrupted. The hon. Minister for foreign
trade should make a statement about the im=
port policy of cotton so that these mills do not
close down.

=it qqamm qifew (FT9wE) ; AegE
AgEa, ¥ FE Ul # afagfe &
RO FlA-399 F1 aga @fa g«
9% 3t af o gy & oF & gT uF wra
¥ g w1 Wl FH G @ g AR gy,
gaF &7 gl FEE q7 WY AR}
I G T AT T @Y & 1 gufad
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#% ag gama faar @ 5 oo faeg x q@
gEA # F9i g1 § 54 AT A AR
Fem fF ag 9 warg I9F A A
a7 F% |

SHRI SONAVANE (Pandharpur) : I want
a discussion on the soaring prices of consumer

goods because it entails a lot of strain on a
normal household.

SHRI K. RAGHU RAMAIAH : Various
valuable suggestions and recommendations have
been made by various sections of the House,
Serious apprehensions have been expressed in
respect of certain matters. ..(Interruption) I shall
convey them to the Ministers concerned.

In regard to price situation, I think there
is a non-official resolution in the name of
Shri Indrajit Gupta.

SHRI RABI RAY : We want a discussion
out of Government’s time.

SHRI RAGHU RAMAIAH: Whatever
feelings have been expressed will be literally,
correctly and truthfully conveyed by me to the
Ministers concerned.

13.07 hrs.

STATEMENT RE: DISMISSAL OF A LEC-
TURER OF SALWAN COLLEGE, DELHI

st Ay famd (F77) : Fsqw APy
HAIEEH 9 F I H—=2r0 T F w@eHzT
9, WA [AEAT FT A7 § |

@ qut ¢ & enwr w9 wgiaa ag
gweq 2 @ &, afea 0 aefa @
SHT § | 59 95T # %% qwr ag e
frar T & fF fagm 372 % svoeia &1
ot @@ F0 N wE awew T ogwar @
a1 3eq SEF I H FAT T G TS
&, afea ez fret gara & @it § gaeay
F grar sArATRYy qEAw aifs § Afed
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fer 9@ & @ "@A w@lEg #T dEAR
3% 99@ § gAr Afge | § 39 I
¥ fesrs adi g afsw 4fF oo a7
g amer ¥ W E, Wiwt g9 Swax
garw TE 9@ @ET ) FT gR oA
@Y, FU AT § A TEST AT
o fgar &, wsw &€ SO o
T siwgq Aifeg f&Y §, @ dgear
FIF IGFT AV FLAT FT F9 IART
& aifF gast s qgr st agafy
fam &% 1 agt X gAwT ¥ 7g 9fwar a
fram gr & 5 faasr ggar Tfew gar
2 3aFY & AT Fpmar g7

MR. SPEAKER : I have not yet admitted
any Call Attention motion. (Interruption) I have
not done it. There is nothing about.

ot A fora : afpa ag agaa @
f& qnz Aifze & oY asa3s7 961 & sqq
# gy aifgy, arfs gus ww q@F *1
HYT faa % 1

SHRI JYOTIRMOY BASU (Diamond
Harbour) : What is the position here with
regard to Call Attention motions? In the
Rajya Sabha the decision about the Call Atten-
tion motions is conveyed to the Members.
(Interruption)

MR. SPEAKER : Such questions being
raised every day only creates headache, There
is no Call Attention that I have admitted. He
is perfectly entitled to make a statement.

SHRI MADHU LIMAYE : Why should
he be allowed ?

MR. SPEAKER : There is nothing before

me.

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR, V.K.R.V. RAOQ) :
Shall I read the statement or shall I layit
on the Table ?

MR. SPEAKER : It is already getting late,
You may lay it on the Table.
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SHRRI MADHU LIMAYE : Let him read
it ; we should know it.

DR. V. K. R. V. RAO rose—

MR. SPEAKER : It is too long a statement.
You lay it on the Table.

DR. V. K. R. V. RAO : Sir, I lay the state-
ment on the Table.

Statement

On November 11,1970, Shri Indrajit Gupta
raised in this House the question of reported
dismissal of a Muslim Lecturer in Salwan
College, Delhi, by name Shri Javeed Alam,
from the service of the College on the ground
that he had married a Hindu girl. Shri Gupta

" had asked that an enquiry be held into the

matter and some steps taken to see that there
is no victimisation.

2. Onthe basis of the newspaper reports,
the Ministry had already addressed the Pro-
Vice-Chancellor of the Delhi University in the
matter. I am now in a position to place before
the House the facts gathered from the Univer-
sity.

3. On October 30, 1970, Shri Javeed Alam
informed the Pro-Vice-Chancellor that the
Chairman of the Governing Body had called
him on Qetober 22, and orally communicated
to him strong disapproval of his marriage to
a Hindu girl. Shri Alam further stated that
the Chairman had told him that strong pressure
was being put on him by some important people
of the locality demanding his dismissal from
service. As a consequence, the Chairman
warned him that he might have to lose his
Jjob very soon and that there was great danger
to his physical security.

4. The Pro-Vice-Chancellor sent for the
Chairman of the Governing Body of the College
but before the latter saw the former, the
Principal of the College terminated the services
of Shri Alam on November 7, 1970, under the
directions of the Chairman of the Governing
Body, without assigning any reasons therefor.

5. At the meeting between the Pro-Vice-
Chancellor and the Chairman of the Governing
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Body of the College on November 9, 1970, the
Chairman told the Pro-Vice-Chancellor that
be was under pressure from some influential
persons in his area who wanted Shri Alam to
be dismissed.

6. Under directions from the Pro-Vice-
Chancellor, the Registrar wrote to the Principal
on the same day to inform him that in the
matter of termination of service of Lecturers,
onoly the Governing Body of the College is
competent to take action; the Chairman
should call a meeting of the Governing Body
and place the matter before it. The Registrar
further conveyed to the Principal the directions
of the Pro-Vice-Chancellor that in the mean-
time, no action should be taken on his letter
of November 7, addressed to Shri Alam termi-
nating his services.

7. On November 10, 1970, the Principal
wrote in reply tothe Registrar's letter of the
previous day, to say that action had been taken
by the Chairman of the Governing Body under
the emergency powers vested in him by Rule
9(2) of the Model Rules of Basic Information
on Law and Procedure relating to the
Governance of the Colleges. Further, before
taking the decision, the Chairman had consul-
ted most of the members of the Governing
Body and had also discussed the matter with
the Principal. In this letter also, no reason
was put forward for the termination of the
services of Shri Alam. The Principal stated :

“The Chairman has also met the Pro-
Vice-Chancellor in this connection and has
explained the whole position to him. Under
the circumnstances already explained by the
Chairman to the Pro-Vice-Chancellor perso-
nally, I feel itshall not be in the interest
of Shri Javeed Alam also to stay in this
institution hereafter.”

8. On November 12, 1970, the Registrar
addressed the Principal of the College and
asked him to communicate his remarks on the
newspaper reports that the services of Shri Alam
had been ter ted on o | grounds.
‘There has been no response from the College
to this letter of the Registrar,

9. Shri Alam has submitted to the Univer-
sity a certificate issued to him by the Lecturer-
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in-charge of his Department of Political
Science in the College that the work of
Shri Alam had been satisfactory and he had
received no complaints against him. Ten
teachers of the College also met the Pro-Vice-
Chancellor and expressed in writing their
resentment against the termination of services
of Shri Alam. The Executive Committee of
the Delhi University Teachers’ Association has
also passed a resolution condemning the action
of the College.

10. The College autherities have not stated
the reasons for termination of the services of
Shri Alam nor have they commented on the
newspaper reports as asked by the University.
The action of the College authorities, to say
the least, is arbitrary and high haaded and I
have requested the Chairman of the University
Grants Commission to look into the matter in
consultation with the Pro-Vice-Chancellor of
the University, I have no doubt that the
University and the University Grants Commis-
sion will take appropriare remedial action.

13.13 hrs.

The Lok Sabha adjourned for Lunch till fifteen
minutes past Fourteen of the Clock.

The Lok Sabha re-assembled after Lunch at twenty
minutes past Fourteen of the Clock.

[Semy Pra®AsH VIR SHASTRI in the Chair)

SHRI JYOTIRMOY BASU (Diamond
Harbour) : I have to mention that they have
declared emergency in the Calcutta Port which
is on strike. Why is the Government taking
to a fascist policy ? It is the right of the workers
to go on strike and to go in for collective bar-
gainiog. Will the hon. Minister for Transport
and Shipping, who is sitting here, make a state-
ment and give an assurance to us that the
workers’ demand will be considered favourably
and that the strike will be settled ?

gaafa wgEw : w@ Wy Fwr ACE
afs 1| anoFY arw IFA gT A E ) w7
aggfea @ifs aar sggfea smenfa
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[mwmafa #gea]

g (doras) fagas oz =sf graew
griit 1 ot Ffgs @ faz waw 2 9F
&1 ag F9AT ATgw AL @

SHRI JYOTIRMOY BASU : 500 Baswnati
workers are being put on the streets by Shri
Asoke Sen and the Government has been a
silent watcher. Will you kindly direct the
Government to make a statement about what
to do with the Basumati ?

SCHEDULED CASTES AND SCHEDULED
TRIBES ORDERS (AMENDMENT)
BILL—Contd.

SHRI K. M. KOUSHIK (Chanda) : Mr.
Chairman, with regard to the guidelines which
the hon. Minister for Law and Social Welfare
suggested the other day, I want you to tumn
to page 11 of the Maharashtra Government’s
publication (1969) wherein the position of
Rajgonds has been explained, It says i—

“There are a number of Adiwasi com-
munities in Maharastra, who live either in
dense forests or on mountain perches of the
Sahyadris and the Satpudas.The main amon-
gst these are the Warlis, the Katkaris and the
Thakurs of Thana and Kolaba districts, the
Bhils of Dhulia and the Korkus, Gonds and
the Madias of Vidarbha, These Adiwasis
still continue to live a primitive life as they
used to live centuries ago, despite all the
big changes that have taken place in the
neighbouring civilised world. Their deitics,
festivals and modes of recreation—especially
their folk-dances and folk-music—have a
quaint charm and fascination for the civili-
sed people. But stecped in poverty and
ignorance, their lot is most miserable and
the ironyis that the inertia of ages is so
decprooted in them that they sometimes
resist attempts to change the age-old pattern
of their life even if it does them good.”

This will very clearly show that there are
only two types of Gonds in my district, the
Rajgonds and the Madias. The Government
themselves have admitted that the Rajgonds
have not changed their Tribal characteristics
and have not been assimilated in the civilisa~
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tion. Their refusal to be assimilated in the
civilisation is a fact. Therefore one of the
guidelines which the hon, Minister suggested
the other day has failed and there is no case
made out for their deletion.

The sccond guideline which the hon,
Minister suggested was the Joint Committee's
report. Inthis case I am very sorry to say,
though the Joint Committee at its first meeting
actually drew up what line of action they had
to take, namely, togo to the specific belt or
places where these Tribes actually live and
get first-hand knowledge of their living condi.
tions of today so that they will take action
cither to delete or to include-this was the
guideline actually put as you can sec from
paragraph 8 of the main report.—Actually,
what they did was that they went to Nagpur,
reccived some memorandum there, had some
discussion and closed the chapter.

My bumble submission is that the Rajgonds
live in the interior of Chanda District in
Sironcha and Gadhchiroli tehsils which are
450 miles away from Nagpur. Even though
the Joint Committee laid down the guideline
that they would go to the specific belts to study
the present condition of these people, they
did not go there and, thercfore, their report
sitting in Nagpur and hearing certain things
is not in pursuance of what they had actually
decided as their policy in coming to a conclu-
sion at their first meeting.

This is exactly what happened even in
Madhya Pradesh. Even in Madhya Pradesh
Rajgonds live in the particular areas of Kanker,
Sarangarh and the interior of Durg but un-
fortunately all these arcas were not wisited.
Therefore, my humble submission to the hon.
Minister is that the second guideline, which he
suggested, so far as the Rajgonds are concerned
has also failed. These two guidelines have
failed and there is no case made out for their
deletion, I thank him for having putin an
amendment with regard to their retention
among the Tribes.

With regard to the revision of these lists as
these lists came in for criticism in Parliament
and outside that they were not on a rational
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and scientific basis, a Committee was appoint-
ed under the Chairmanship of Mr. Lokur. He
made as stuby and ultimately retained Rajgonds
both in Maharashtra and in Madhya Pradesh.
This was the report submitted in August, 1965.
In 1969, the Joint Committee submitted its
report saying that Rajgonds should be deleted
from the list. [ ask the hon. Minister : Was
there any metamorphosis ? Mr. Lokur after
making hisstudy, in the middle of 1965, gave
the report that Rajgonds still have primitive
and tribal characteristics and that they should
be retained. In 1969, the Joint Committee
says, “No.”” They have shaken off all their
tribal characteristics and that they have assi-
milated themselves into the civilisation and,
therefore, they should be deleted.” I do not
know whether there has been any metamor-
phosis between the time the Lokur Committee
Report was submitted and the Report submit-
ted by the Joint Committee. Because they did
pot visit the particular pockets where the
Rajgonds live the Joint Committee is ignorant
of the conditions of Rajgonds and therefore,
their recommendation for deletion of Rajgonds
cannot be seriously considered.

Then, the Joint Committee has suggested
the inclusion of Halbas and Halbis. These
Halbas and Halbis are only in my district and
their population is only 5000. 860 stipends
have been given to them in 1968-69. They are
confined broadly to two development blocks,
Karkheda and Dhanora. But actually Halba
Koshtis are taking undue advantage of the
concessions given to these communities,
Halbis and Halbas have nothing to do with
Halba Koshtis, These Halba Koshtis omit the
pame ‘Koshtis’ and put it as Halba and take
undue advantage of the concessions that are
intended to these tribals. Therefore, I humbly
request you that when you specify these
Halbas and Halbis, the area restrictions should
be put in. Otherwise, these people are being
defrauded by the community called Halba
Koshtis who are not tribals at all.

Further, we have a tribe in Bihar called
Bhuiya. Bhuiya was treated as tribe. But now
it has been putas a caste. That is not correct.
It should be a tribe.

Bhovi and Bovi were the castes

Again,
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coming from Mysore. So far, these Bhovi and
Bovi were put as castes. But now they have
been put as tribes, That is not correct. They
should be put as castes.

Coming to the last point with regard to
Banjaras, it is a de-notified community, In
1966, when the question of revision of these
lists came before the House, late Mr. Rane, a
Member of this House, fought for these Ban-
jaras by putting in an amendment that they
should be included in the tribes. This was dis-
cussed in the House. I would like to invite
the attention of the hon. Minister to the Lok
Sabha Debates, Volume VIII, 1956, Part IT
dated 10th September, 1956, This amendment
was discussed. There were scveral speeches
and, after that, the vote was taken and it was
lost. It was held that they were an advanced
community and that they had no tribal charac-
teristic. I would submit that this has been
discussed at great length. They have been
held to be an advanced community having no
tribal characteristics. To include them is to
deprive the tribal people of their rights. There-
fore, by no stretch of imagination, these Ban-
jaras could be added as a tribal community.
So, it should not be allowed to be included in
the tribes.

I would like to point out that all commiss-
ions and committees are against these Ban-
jaras to be included. They have said that it is
an advanced community and that it should not
be included in the list of tribes. The Lokur
Committee again, as all other Committees and
Commissions, has suggested that these Banjaras
should mot be added because they are an
advanced community. The Lokur Committee
also has specifically said that it is an advanced
community. They have no tribal characteris-
tics. They should not be included. The MPs
and MLAs of Maharashtra State have submit-
ted a memorandum before the Joint Committee
opposing the inclusion of Banjaras because
they are sufficiently advanced and there is no
question of any tribal characteristics being in
them. In 1966 before this Bill was prepared,
the Central Government at that time also dis-
cussed this matter, [ think they did not accept
the idea that Banjaras should be included, If
the hon. Minister sees the Bill, he will sec that
Banjaras have not been included as the |
Government had already taken a decision in
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this matter. Even in the Joint Committee,
when and amendment was put up, it was hotly
contested by the then Minister, Mr. Govinda
Menon who said that Banjaras should not
be included. There was enough evidence
before the Committee to show that itisan
advanced community. Even the Government
said it and, therefore, the Minister hotly
opposed it and the proposed amendment was
lost.

THE MINISTER OF LAW AND SOCIAL
WELFARE (SHRI K. HANUMANTHAIYA):
Is there any evidence regarding their educa-
tional and economic development ?

SHRI K. M. KOUSHIK : I will come to
that. Even the CM who is himself a Banjara,
if you see his cvidence and the discussions the
Committee had with him, has not pressed.
He is satished with the educational and other
concessions that are being given to themasa
backward and denotified community. Heis
quite satisfied. He himself did not press that
Banjaras are tribals and they have tribal
characteristics. This is a matter of great im-
portance and the very fact that he has not
passed for inclusion is to be appreciated and
the matter concluded.

Again, the Social Welfare Minister of
Maharashtra, Shri Bharasker, stated that his
only argument for inclusion of Banjaras is that
in the neighbouring States Banjaras have been
included and so, let there be uniformity and
they may be included. This is the only argu-
ment he has put in. Not only that the Joint
Committee had examined various experts.
The Public Relations Officer of Maharashtra
State and the people who have worked in the
social welfare fields have tendered their evi-
dence before the Committec. They all said
that these Banjaras in Mabarashtra are a com-
pletely civilised set of people. They have no
tribal characteristics at all. They are more civi-
lised or atleast as civilised as any of us are.
Therefore, they do not deserve to be taken into
the tribal communities. That is what has been
actually said.

SHRI AMRIT NAHATA (Barmer): Is
our Shri Dhuleshwar Meena mnot civilised ?
He belongs to Scheduled Tribes.
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SHRI K. M. KOUSHIK : It is a different
question. Collectively you have to see. What
is the evironment of the majority ? Therefore,
my humble submission is that if you include
them, then you are opening a serai or choultry
or Dharmshala and the real purpose will be
defeated. Tribals’ chances to improve will be
defeated. About Dhimers in Maharashtra and
Khiverts in Orissa—both are Dhimers—have
been excluded in several places. Therefore, my
humble submission is that the hon. Minister
will kindly take note of that and see what
best can be done with regerd to these two
communities.

=t 3T afew (agaara) @ g
afa wgiga, =g fagas &1 «1a & FT
aftsm #FuyE gu d | ALY FEE
AT AYee Tigsw F AT AT F OF
&gt AT @ faaw dgges ofa ai
wifgwrze ofar & agr @y AW
arfeardy, S & # €, snfeardr Ay
At sy @9 gow & 1962
rasity §fea wATZTAA AT® F AT IN
swfa &1 aus &= a1 §T FEN 30
wim w41 qur IAwr afaEnE
mifeg 31 1 397 faar a1 wfad
2 a7 ag a2 =1 fam &

Tq fagas g agd faoy @A &
98N gF ST /AT e sfe it
Y qurs T =ifgdr ) 1967 § fagmw
dmT W ¥ T 3w fagas &1 1967
& gwe & Afaw faa gogs F qw W@ #©
g @ sgfeama sfe #@t &1 I Ew
AEY g a%d | Igia A faqr @it
GfEq FARIATT ATE FIU FHIT AT
w2y anfaardt &ar w8« & faee wvse
#1 famiw 26 AgraT, 1963 &1 fe¥ m@
agargA &t 91 fwar &

e ofear aix efawrss afar
g & Frw W & 50 wrw aArfa-
aifgdt w1 sfaardt A8 AT AT § )
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Yfrgg anl & arv wF @ &1 20 agf
g fagr, anfas otz waifas &4
AT FIHN ZfT ISAT OF T  oGrAT W
20 agt I W@ FIHT & faar
gl gfaad fadft & wa ww
FEL F JTaAl ¥ qremor £ qfrmaar
& agare e W glaard fash €
TAAT T A ST A F AAAL
ot fagd ot wasarer & 13 RS
1§ ot anfeawd d92 geer gt A4 A
FFr 1 I 9T wEIUE ¥ fAw dm
afeardT agey ag ot offgw agrass &
arr & fad Al wosarer & 13 faw
¥ Fawe w9 aifzard wEer A
ATTFE |

FAF USHl H FAIAT AT T
arfaatfaal &t gear 50 arg 3, AGTUSG
¥ fazf fawrr & sA%r gem 10 @i|
3, 37 QT U AT T | HYA It F
Frewr agl, afag framat g # gafaa
val ¥ Freo Iasr Ffearf e oz
@ R a9 Agges gfar F gar g w
fag anfeardt ¥ #1X a1 T3 FJegee
ofar § argt war § zafag sufzardt
agl @AT WA g, dg A9 I AT H
JEard ¢ 1 g OF IS AN sATHe
gl @ wwE FgwE G A
gt i 4 |

Tl USg A A, MRAE F T
F qgaUd AAE q, AFT FAL A,
T FHEI—THo o T HIT FATHE FHET
¥ fawifen &1 2 & agwa &g wfa-
g FEMAT A | FET GIET A A
fagrfer &1 ww faar ar 5 adgww
=g afqeaee gerar we | gad fag &
ga®T JTAT § | @EE § qaawag
Ig, FAT AT AT FAGE FHES
1 arart g ¢ faegiv 5@ fawifor
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#1967 | & FO FIAAT JUzAO0E fF
zq faa & grar 50 srw arfaaman, afz-
aEr Gifes g7 @ @ # 1 39% fag
ag fza oF Ufagifas faa & AL ofeww
F1 A1 7w faar, aft @i H5q¢ g 4,
zafaq ag 7T fAu ot stz #rfag 20

o faa &1 9 3g5a & TR AR
@ Afgw ) 39% @ v@w & ogww
19 93 faar w1 T AT 99F 2 P
¥ 1 qzgar 98 § 5 1o ¥ S wfawey
&1 g fFgr st qar Faw 39 srfrgd
#1 wifaa 0 A WG AT ¥ gre
gt wf & 1 qgd Ie5T w1 X zoerawwr
frar & f& s ot gt @ anfaanfast
3gi ot ufear Weasaq fear mar 2 f5
Afgwee ofor § @ 7@, Yeges
ufcar & g8 a1 St Y & anfaarar
AT AT HIT A AT @Y & I A
aEr w8 1 3w fawwar 1 gz fear
a1 g 323 fearaw ars fae o
ar | aife? fdraT s fae Fr /rgar
arar 4 P erd At g Fr qAdfer
FIA & ArggFAr AT 9T 1 IAF T
FAA | CF 1 gNT FE F7 F1dz
g7 1 98 JoHE 71 97 : OFe feqraa
% fz gfiw F1E &1 adw 70 401
A6 1964 | 9T &1 At agglad arfy
A1 anfaafagt &1 g4t & Igd 49 s
N A Zresw et af 2y FT gER
&1 &nrer a1 fe A% IAEr Iv-arfaay,
qI-TI5eA HIT IUATH T & 43 aET-
dfewat afemfaq g1 avdr &1 dfew
mita #12 F fediwa fear f5 2@ 77
arfaar €1, A I Ie-Mifqar &, s
At ITH g Fifge aWr wifezgaa &
ggare g wifa sgar sawfs gas
Sy | gafan feflma ars faee &
HIHAT F7xiq GIHIC & FTHA 41 T
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[t 2a<m aifes)
fangee fae daC FW &1 F19 g€
gam )
arawt qar genr 5 wifesgas #
gt gAY 1 Ffawg Sfadz w5 faar
aar 1 afsa g g & Preft 1 srear
&1 ar fdt w1 3ax fAsmar € at 48
afamic wifeeggas &1 T 341 31T
342 & wgax fas oz &y foar
Tar § FT WY Fifeegtiz FFTAAT A
siEfifeT &1 IGA AT IR 9qT FHAT
fr ga < =t fegar geqide am@T T
2 aF gy fFY ¥z F arST F A
AT B, SAR T/ FET I AT IJGMAT
g1, a1 Tawr &fawrc wfagm JF qifean-
¥z %1 faar &, &< mawAT ® A5 fEar
war § | sEfad 4% WA a9 g A1
9 9% gragwr & fawre s aifgh o
gas! 7g Fg9 gq am gar g fs
FEIT GIEIT A 1 faq a=En, &
FLFTC A FY g1 ang, qg U fa=mr
F & qrg, gEagH ¥ fasF@w F
are, aAE A1 99F HAT ag fadaw
&are fraT 4T & | 9B qar g
wq fIad &1 14 ATq7 9540 98, a9
ag fafaes ar fs a7 &t snfaar s
#Yq 47 9-arfaat e, 8 9 fegeam
& ¥4 91/ a9 FET | A FIER
& fAq 7g w15 gaFr &1 w1% 91, ag ¥
agi wiAar | gafag S U9 e
¥ §9g A1 W FYEE FEELH A
AgGeE IrEET ¥ WEEAIA ¥ AT 22w

& sa-¢ fafrez & gasr difer gars .

#1Z gF%r quAd foar | @F fag s
gIh 19 FHE IAcAI§T FI, AT gL TF
e § 7% | % @ § gEagd &1 e
I9% arz ag fa= @17 g 3@ faw
F AT KA F A H, dT A FIWE
¥gar g fam & g9 @, IFA s
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F6 ST AT IEAAAT F q19 79 fa
® A F F Fifaw w1 A
aiw fae &1 Y Fv g & IEd g%
UF &1 3ad wfaa § F far glaar
faadt 8, sa9t sifeegma & agac
aodt wiw @A & Ffawr fawar
AW AR T G 1T q¥ 991 T
5 3@ gt o awar Arw as s & oy
frdt fadm aRm § am s FUTF
forr € arforat o€ | TyFT FOOT AT R
fF wifeeegaa & gafas a7 w5t
&9 gfaed foerdt §1 ggm @t ar @
frasr fetfewrss, Anifes swgfedis
a1 IFIE RS FaT AraT E, IART
Fifezeqma & ¥wme adi §, dafors,
gmifas, sfas sAfs 5% 3 faar
Fifezggaas Fwme & & 1 g7 Feor
& AT ¥ wear ¥ afwar gard @
| AT FAD Y Tga AgAa a,
afosw & &1 frar & 3K 97 faoia e
FFEE A wh Few W g aR
FEA of T w17 fear ag Sedeslg g,
AMHAIT R | FAE F g FIHFE F
arz 9 fawifear & # g7 famfea #
I a7 § A foid w1 39 ¥ |
faarao e R awey Taist @ &)
g RE ¥ Anges FrE AR Iggss
Zieew &Y fawz & 1| a9 Famar feife-
w158 FgfEis ol abifes s
W Re ¥ § 1 39 AW &Y e Wy
79 o7 M@ § | /fafs F sgglaat §
mfwa s & fa 270 & afas qga
A1 FfeATT I g7 ¥\ @ § Afasi
fediferrge  ssgfdls  ac anifes
Fegfadisr § w1eg gU & T A W AR
¥ faatgd € | 39F Feqror graedt w4
It aF 79t fra o € ¥ fadw g
Famx §1 ¢ amnfas, dufos agqr
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1w S & aaA ¥ oggha ity
a1 9 afea ¥ @wty WET SEr
afed |

g arw gfear feaifewrse qar
Aifes segfadtsr 71 o G397 ¢ faad
awgfs gax wrf & IER At swAT
frmm s gqr 1 SEiA Wi AT A fE
T A A Y 5w giaad wEm EA F
fatr o iz sfawe &t fgfe &
a anfas & amfas s Safos
gafa e & Fs@E sy aan
sT=eqT T AT, FAT ¥ Tlw W AT
# srgar g fs @@ @ weF v fagw
7 ST |/rfed |

ST LT A oF AT fgwrfar f
¢\ afafa s Fgar g fo anfeaa s@
a5 qfearT #7ar & @Y g snfaamr a8
W@ gFar g @ 9w g gfafy @
Tga Tere N aga faeed faaw
foar & 1 awa gaar Adf @ fo & sa¥ o
a% | A5 @ AFE 9T @iy 0 g
gL A St #AE § w0 fegr Al .y
FE JST4T, 98 WAEAE 97 | AT 6 FrE
fagrz @er g, A9%S gHAT, IW AN
SEi THETE WW, Tl FT FAE
@1 @R FAA F g e ==t &7
#Hiqq qrifee T3t 1 1 aw & fam
IAFT T 1 FAT TvATIAE B S
famifed #9&T & #f I9F TE o= 9T
g1 fF s@ a1 9w % fafrecaar
dgT F 9% fafrex & 02 s e fe
afr #adt & fafase gt # <& &7
gana agf foar &, 59 Ay dgyes we
% gg afy &t gl @ §&q g ar
ggges Ziza H @l, fedr @t gEv W
wl, ®§ ATAF TE AT g ) gAfaw
# wear § 5 svqEa a qFeEa
&I 9979 FT8 72T a9 g | «wfafq J
fwf afeanfaal & ary # w60 991 A
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¢ fewg e afafags st =%
#aarar afew vaw g w@r e fe
ot anfaanET a9 qfceamT #¢ a7 § 99
17 Fggfaa av-anfa & fag o saifear
w g g A wa § feEr e
IS T qAAT FIW AAA F g
F9 watfear § | 57 a9 3§ 5 awonfa
Taa & fau a1 WA §F fag s &
Faifeat &1 agat a1 ag § f5 agaa
F grg 470 &9 ¥ Ay oF@H & g@w,
ariAg a1 Ficde fag fa FgfEdr oz
ardl, ga<r & anfaardt qeu, feafefaen
wead | 39 qrey §9T 947 & @79 afe-
gifagt #1 @feardr T& "ar ST
Tifed | AT FEfeat o o &aw
gt § @ ®r§ g9 A4 & AfFw ¥ wdr
T LN

Fa § gardt aafedl & quy & w70
FFAT E, A F ST F gEI AT H
AT FT I E, AF A F FwgAr
Frzar g wggleaT @rfa % safem
it off 37 wfa 1 aufsa aEf e
ST 8 9= 7% fR ga Osw W oem ww
@A % Sar g w7 aF {5 ag 3+ Tew
1 grggfaa wfaat #1 g & afenfaa
ft oF arfa ¥ gmafraa 7 v afafy
F g Iva femn @ fF arggfas anfa
1 w1f sufeq afz fedt gy Tsor # o
FL @A AT & A T 39 TS F A
gfag anfa &1 safe qwer g faeg
T AT T 979 Fggfaa s-arfa
¥ U fodl safaq & avaeg § @y A
AT O% WSy ¥ @l oW H o7
FT T a1 AT g | qggEd  S-ah
FT ATIHT AT AT q7 T YT geFta
AFH g A H W g A Ag
afearat &1 & A sada Fwar g
9 qrer AT ArgAT & 6 Saw W9 -
qrET AT AAT AT AT
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[+t 2atra aifew]
w7 37 frgas & afa fRg @
Ft wraggFar #41 §, WH AR F H 33
FZAT AEAT E | gFA WlAwA A FIIT
@ arar fagas qr@ 5 faar & foa¥
AT FTTAT F qafa F1 gy 3@ AT
% fau @gr fzar §1 4@ 1972 & 317
ary & ar 9y 9y A7 AV FFF 139
grat & fag ghat farc S g
zg fagas &1 AT AAFTAT AT AT
are afgarfaat 97 @Y S0 T@r A
grar gasr ara fomx w1 wr 0 F
igar g e ag fadas @t & a@ @
arfs gy g6 @ faq @¥ ) T
a1 # A e FE1 FAWF § @fF
faawt 39 faqas & gru giaal & afas
faar war &, 3AF1 A% ard faq a¥
HAT wEYET A 421 AFAF GAIAT U
g wgr & f5 1961 #r w1z 1971 Fear
a1 ag ar 51F 31 Afeq daq faed
1971 § @ @ty frasgz, 1971 %
s&ifad & A AT FT A F A
gt ¥ av g APRT Fear ¥ AT
foorg wie gt i Afafmas sdaT
7EF @7 gHaT | gaHr afeonrw ag grn
1972 % gor¥a § a1 999 98 AT TH4-
o AT a1 FAF0 ATH ITA AFY FAoa o
IAHT TET ATA (AT 9%, 9% fAU g
arasas & £ AT AL FY 5T A0 KT
gfaat 3t & §ar< &7 & afawrc far
aq a1fF 1972 ar 3aF 939 HL 7T
Zar § & zasr ary et o 8%
*SHRI G. KUCHELAR (Vellore): Mr.
Chairman, I am very happy to avail myself of
the opportunity to speak in Tamil on the Bill
to provide for the inclusion in, and the exclu-
sion from, the list of Scheduled Castes and

Scheduled Tribes, of certain castes and tribes,
which is now before the House.
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I am surprised to note that the Joint Com-
mittee to which this Bill was referred, did not
give full and due consideration to the aims
and objects of the Bill. The Bill as reported
by the Joint Committes secks to include certain
castes and tribes and excludes some others
from the lists of Scheduled Castes and Schedul-
ed Tribes. My charge is that the Joint Com-
mittee has not discharged its duty in not
examining as to which are the castes that have
attained a higher economic status and which
are still haviog no opportunity to come up,
before deciding the question of inclusion io and
exclusion from the lists of the Scheduled Castes
and Scheduled Tribes of certain castes and
tribes,

We sze rom the report of the Joint Com-
mittee that the numbsr of people belonging to
the castes which have been included in the
lists is large, but the number of people bslong-
ing to the castes that have been excluded is
very much small. The report of the Joint
Committee illustrates even after 22 years
independence how much benefit these people
have derived from the concessions and facilities
extended to them. As the hon. Minister poiated
out the other day, the number of people
belonging to the castes that have now been
included is 77,756 or so and they are spread
all over India. Even when I regretfully say
that the number of inclusion is more and the
number of exclusion is small, I find that still
many of the neglected and socially ostracised
castes in Tamil Nadu not been included in the
lists and I would charge that the Joint Com-
mittee has failed in its duty. I would request
the hon. Minister to give thought to this
question. There are many castes in Tamil
Nadu which are suppressed and oppressed,
neglected and treated as untouchables. The
hon. Minister himsell hails from Mysore, a
Southern State, and he must be aware of the
eonditions there.

In North Arcot district a caste by name,
Nariklcuravars live in large numbers. They do
not live in one particular place. They do not
also have houses to live and they are all
illiterates. They arc nomads, They are the
out castes of the society. Even the Scheduled

*The original speech was delivered in Tamil,
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Castes people do not accept them as a part of
their own. I regret to say that the Joint Com-
mittee had made no reference to them at all.
These Nariklcuravars are called jocularly as
‘Kuruvikkarans’ ; they are also known as
Nadodigal. They get their name from the
place where they are born. They are unable
to live in any particular place for long. If one
of them is borm in Alathur he is known as
Alathur Singh. If one is born in Chennai he
is known as Chennai Singh. If another is
born in North Arcot he is known as Arcot
Singh. Though they are some times proud of
being called Singhs, they arc the neglected lot
in the :ociety, educationally and economically.
1 would alse say that they are treated as out
castes of the society. I would request the hon.
Minister to include this community also in the
list.

There is another community called Chanda-
las in Tamil Nadu, My Hindi speaking friends
as also others may not know about them. In
English they arc known as the sinners of the
community ; they are treated as the symbols of
sions. Why should there be such a community
at all in any society ? Having social reforma-
tion as their foremost aim, the DMK which is
at present ruling Tamil Nadu have removed
this stigma of being called as Chandalas and
have included them in the list Adidravidas.

With a view to identifying themselves with
the trials and tribulations and the hopesand
aspirations of the suppressed and oppressed
sections of the society, for example, these
Adidravidas, and with a wview to doing away
with the traditional system of calling a section
of the society by any particular name, my
Party assumed the name of Daravida Munnetra
Kazhagam. After having analysed and under-
stood the basic structure of the society, the
DMK is engaged in the sacred task of ushering
in an era of casteless society in Tamil Nadu.

There is also another neglecte? community
known as ‘Sangoothigal’. They are the people
who lead the funeral procession. I do not know
bhow such an insulting name has been given to
them, All these names have been removed and
these communities have been brought under
the classification of Adidravidas I submit that
the Central Government should also recognise
them as such.
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‘When I begin to think of these things I feel
someiimes amused. No. doubt, the lists have
been expanded by including certain castes.
But there is mo list showing the castes which
have reached a certain economic status. Some-
times I entertain even this thought that is the
concessions economic, educational and employ-
ment—are not extended merely on the basis of
caste which happened to be enumerated in
such lists, perhaps the caste distinctions that
are there now, may disappear. I would add
that even in the matter of extending such
concessions  there is discrimination. If a
labourer gets an annual income of Rs. 2,500,
he does not become eligible for educational
concessions, Now a days, with a monthly
income of Rs. 200-300, it is very difficult for
any one to make both ends meet. I would
request the hon. Minister to raise existing
minimum income limit of Rs. 2,500—3000/- for
the purposes of extending such concessions. I
am glad to state here that the Tamil Nadu
Government has raised the minimum income
limit from Rs. 1,500 to Rs. 2,500/-, thus cover-
ing a larger number of people belonging to
Scheduled Castes for the purpose of extending
such concessions.

I commend this step taken by the Tamil
Nadu Government and I request that the
Central Government here should also adopt
that.

The hon, Minister quoted the other day,
from the report of the Joint Committee and
said that if a women not belonging to the
scheduled caste desired to marry a man belong-
ing to the scheduled caste, she would become
entitled to all the privileges under this Bill. I
welcome that statement ; but I would say that
this would happen automatically without any
body's intervention. When we talk about
generation in our country, it is the male who
matters in counting the gencration. If an
Adidravidian is a male then his descendants
will automatically get all the concessions. But
at the same time it would be a commendable
step if the Government came forward to extend
such benefits and concessions in the case of a
mixed marriage, when a male belonging to
other caste married a scheduled caste female.

My interpretation of the famous Tami]
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couplet of Thiruvalluvar “Agara
Ezuthellam Adi Bhagawan Muthepre Ulagu™
would be : Adi, Adidravadian giri married a
Brahmin boy named Bhagwan and their son
was Thiruvalluvar ; his couplets have universal
appeal. Ifthis is true and the Adidravidians
are the descendants of Thiruvalluvar, if you
want to make these people a part and percel of
the society, if you want to create a castcless
society in our country, then you cannot afford
to treat them as inferior to any other com-
munity. Let us follow the precepts of the
Great Thiruvalluvar, who has been accepted
not only by our India but by the whole world,
as a man of no caste, to lead our nation for the
purpose of having a society of mo caste or
community.

So far as Andhra State is concerned there
is 2 scheduled tribe known as Palli. They are
living on the sea coast engaging l.bemlt.lvczl .in
fishing. Such of them who live in the interior
have been incorporated in the list of scheduled
caste and scheduled tribes but this community
living on the sea coast have no ouportunity to
progress and I would appeal to the hon. Minis-
ter to include this community also in the list.

When I think of these things, I wonder how
long the Government will rest content with
riggmaroles. 1 also do not know how long the
Government will take to bring in a casteless
society in our country. In the end I would
appeal that in the matter of extending conces-
sions there should be no discrimination between
male and female. I request that the Govern-
ment should take appropriate steps in this
direction. With these few I conclude my

speech.
15 hrs.

e«SHRI P.C. ADICHAN (Adoor): Mr.
Chairman, Sir, T welcome this Bill. This Bill
was introduced in this House in August 1967.
Only after three years we have been able to
take it up for consideration. This is not a
very happy thing. I would request the Govern-
ment and also this House to show more interest
and seriousness in considering matters connect-
#d with the backward classes of our society who
are suffering from many difficulties.

I wel the recommendation of the Joint
Committee to remove from the list of Schedul-
ed Castes and Scheduled Tribes names like
Chadala, Panchama, Paraya etc, which
actually bring indignity on the people belong-
ing to those sects. But, I would like to suggest
that when those names are removed from the
lists care should be taken to see that the people
who were previously classified under those
names are not made to suffer any loss of the
concessions and facilities that they were enjoying
before.

In the report of the Joint Committee it has
been clearly stated that the classification of
Scheduled Castes and Scheduled Tribes should
be done on the basis of bockwardness suffered
by them in the matter of finance and education
due to the p 1 of untouchability. It is
also stated in the report that the list of
Scheduled Tribes should be prepared taking
into consideration the way of living and special
characteristics in the traditions followed by the
peoplein a particular area. I fully agree with
this rec lation of the G ittee. But,
I strongly oppose the suggestion that if a
Scheduled Caste or Scheduled Tribe person
embraces another religion his backwardness and
financial difficulties cease to exist and he should
not be given the concessions and facilities he
used to get. To whatever religion a person may
belong if he suffers from certain difficulties in
the society he should be given protection by
the Government. In our country which has
accepted secularism as a basic principle the
process of dividing backward people into
Scheduled Castes and Scheduled Tribes on the
basis af castes is not at all correct.

Many amendments have been tabled by hon.
Members and also the Government to include
a number of castes and sections of society in
different States in the list of Scheduled Castes
and Scheduled Tribes. In my opinion those
that come under the general principles that. I
have mentioned should be accepted by the
Government.

‘With these words, Sir, I once again welcome
the Bill

*The original specch was delivered in Malayalam.
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srodt wgsag  (Yes) @ wwrafa
o, & @raw ¥adax fafre #1 qard
A g A sagE FAA Al F1 q9rg
A g It ghsa ¥ gg food
I AICE | AAT AR FF IAH A& A™AT |
gH o=y aga § 5 fmger Fer e
AgYee 28 F I T §3 F MW
A Fg T A4 aFd §, QAr I|rag
qear g1 # s Fmw arfew &1 @
ot a1 g 5 ga fam Y &% & oA
aga sifaa &1 1 FF ATH B} AGF FA
Ffaveg damar 1 91T oF 9
agr FgAT TN E §F AGI H1 U
gl @ Anfg, M FgPer FRE AR
§3YeS TTEeW & q9-7F AvT At AAE
qE ¥94 FT wgm, AT GR-SEY
gu-arfaal F X ¥ w9 AL S
Ia%T F& goarfaar For za¥ i
adt & faawt a7w g =0 saw A 3|
AT IART ag IAH A A T
sifaat AgYes FEE FY FAR AT q3W
# § mfam 17w v ags I A
T & 1 E e gar 1 afea
A% it & AR Iqaifaar § v A
zaar, fae arfe anfaai § a3z
TaH TAF AZT g 24 1 20 | g 14,
ag 9 AW 1 9% o7 @t 98 & Ferr
F1E 8 AT § q0F 70 F A AR
AZY AT AT TART IAA Wfwa TE B
fear @ aralgag & F & 98 @8
™ § 38 s Wereaw faar g =<
# T e # W qdr WU BER" T
WE VAT MAELE Ig IWA AU
gl & asx &1 gad g G gd
gEa § W #1E I9%T J@wE ¢
Frerr AgY & 1 AW gAY WEIg & U 9A-
A9 939 FT A AT I8 FE H A5
Tz F1 9H ¥ frwe T anfgd
afem gg 3i=a ot gfwwq v § 1 gt
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azi At 4z I & 1 TR AR ¥ fAwem
g s =Jifgg . @7 W9 wE T
faast fagraqr @ 9% 3t # faofa Jar
Fifgy a7 5@t ag foaa=y oo *wr g,
IF T A Fr=ar Tifagg |

¥ 97 gt 1 o= & nfagi F a
¥ qgd 1T 3T A1gH 1 ATH gawy
e € 5 o ofaar ags foger
MY, R I A Iga 19z 93
fog adf & s10 N AL 9 & sz
agl 8, zafag agl X agy adw @
@ 1 Jeger e s Aewer g
F FATSE A F AMAA 99 AT
T A1 F gz 37% a9 w€ o A aga
¥ Wi @ A e 70 dwae A
WG T q, FF IR 4L 9T gAEr
ar AT arad A I A AT S oA-
Tzn &% 39" fzar a1 qz w4 fra faar
ar &r fHar, ag T8 w4 9T sfer
T2 FIHET T A e §r Faw Iqr w2
g AT AT | 4 9T FGHT 9HIA A1
femeda 1 & sargz w0 A AR A
2 At & fag famfon € & &fem gany
Tl aie § 12 9 E-1. afagy afqa,
2. 9UEIgesdT, 3. A4 4. AT, 5.
oedll, 6. TAIFT qfAq, 7. qTAIHY, 8.
ara e, 9. qedll FAT, 10. geet W,
11. fgaran &1 12. 922ig | ag &ie
F AR § 1 39 3% § 93F A Q7 @
B £ 1 99 ofar § =72, AFTAT A
wgrufezad, T i a1 qAT  sww g
&1 WU qg FgAr § f5 1T ATY qEa,
e A ATCAT @z IAH T wfga
e sy ifgd | gardy aafFendT anst
fe ag am wargz w7 7 AT 4G
frg &1 &t e Ffiaga afqg A get
gg aig % AT9 & AR I AT F
fag wdz fear &, arsr A admr



275 S.C@S8 T

[y st @€ ]

ofr & ag gad ad ww & 1 gafag

¥ fadga & fF g, 3w i) AEer
g I WA W g R ITHHA AW
mifae F% | 915 FHE1 A fory Ay ¥
fawife &1 § s°% wemar ag 17 A1
T g mfae fey oy =ifge | ga &
fair ey & GH7 THo I TUE FT 1§
&, gaa A% Ay g g N gAY e
maRdz ¥ W fafre grga 1 g% fAd
faar § 1 fafaeet #1aa aga g &
g gAY T9 gATd F1 FIA FL | TWE
fay gwT afgdiza R § & SidH
gt AFAT ZEFT ANGA F @ § ) gAY
¥4 ag7 awAaT g | Q A S q4F
Tq 3% q19 7 T ;AF F@ H A
£ w5 aafa ad @A Tifgr o
Ira ZAE A T @ &, AW AATA AL
¥ for ¢ dwr &1 gafag ¥ ardar @
f AT AEEA FHILGATT F1 WA F AT
g sz eFR FT afaga @t
#YT qEet & a0 s, FeAT HYT AAGAT
€ di AT F1 A gEE AT FTA )
a9 AT &Y gF AT T )

st free o g (&A1) = el
#giaT, g fagas @ W & a1F W
o HoAET 2 ) mﬁ*—ﬁ#@afa’m
srefens o & w27 f5 ag fadgas €
oo & faararesg 3 & ag wrAar §
f& saree fadsz #48 & 419, 9T
fawifeal & arz ag fadrs samer w30a-
foga @t mar 2, fagewT 97 avai #
¥w=, wgt @z wgrmar @ fx faa afz-
arfaal & s aife oFf %1 aza fzar &,
fqrs o ar gEwr 9F @F A faar
3, sasr wfzardr a1 grew Adl Fr
17 | Ht AEIEY A g weG! AT FE
o @ fmr R aafagy =330 q
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N g IEA ag o w3 fF sErwe
fadee 08 't fawmfa # anzaw
ferar wra @1 ag ¥fama ¥ faaga faars
grar, wWifs wH T am s e fE
st afeardy &, fa=id srgar & aynw
fear &, §m€ ar gaawE @f # S
T faar § v R g@Y anfqaw
arfzarfagl & @9 feefifvags g
Af@T g T JE T F AP
qERrag e, Igasrdn g A d v
fad w1 =gram F1 ga Jr g &
1T & WE AT FLAT Tgar g F 5w
39 1 IFAHE AT AATT FT AFT
famre agl 3 @, afer aga wiraan
g, #ifegadr faare awanr g, afes <=
gfez & faare wwar § fF gurer gaar
agr ST §, WA T wfa@w @ Az way
wrgAt § 99 g & 3T Ag | e gn
AT F AFT I a1 Fean Sfew w7
AFT AN AL g AT F JYAT SOr-FATS
FULN, FWifs 78 TgT FgT AT T
AT A3 48 CF 437 AW FAME
A 9 gAIL 8 & AR g ¥4r afa-
gt A fAE F AT § AT gEAAE 97
FrwA fagr &, 359 UgdF amfe §
aragf 7 & snfeard sgem ar w0

qrs oF A T=9i g T H 9
e o o wAaefa gt dm A aw
@t gtz fedi fea @ <@ & oY anfe-
o feat Y faegid §ard @ ar gaaAm
a5 # @Fre F faar @ a5 £ frmg
¥ F|ar wgdr & SAsr Trez-faddr
gugr Srar &, 9wy and aEr A
gurafy wdET, Az g g AAEfe 9
qrET G AT W AAELT w1 agrar I
dat = gfaar FamY AT 59 qEA F
awA ag "rAar 93w 5. g # qay
TET EATHAT A, A GHAT R FT 4w
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FEIE 98 JFAT ®WTAG @ IrAM |
AT varge fadae sad it 39 fasfar
®1 717 foar mar, 9 @F 0T 2 (0)
FLradgar sar ag awmy & Feaw
gfrar & wegt 41 o w42y &, a1 wifaRY
a1% Ay & gy 7SI v EE 7Y
gaT AT Fg g frgq cr A Tz &
Wt §gaieoa § fagam F@ & qLoaq
ga b af T A 1 glar # oaid
g gE &, SAV FA gA U, ¥ A 3§
1 5=t F401

gwafs #gEa, AW a7 TATEZAT
Gdl g€ &, @ @R aw SNt g,
f& ot asifendt o @ M E R
aga I=fT FT @ § ¥ Afw fan,
g AT gEEfr w1 YT MW 95
ara gt A 31 & 9 7R F ww@)
T d9F gIEAT F FZAT A §, FIC
17 g i & frw & ood, 9 anfa-
aifagi & AdEr a9 §1 e fear g
at @ = A G FF T At guA
Ofat 97, god Tgd 9T, Agdr quAr
gepfa o o ot F1AW E AV A Y
garg za% f5 &arf famafat & aga @t
EEgaET |rw w0 E, 3A% g} fagdt
F e 25-30 9T F SATRT A
21 za¥ 93 3@ faaga &< } fr e
Wy I AT 9T E, AT 9ET G | gul-
ofy wdizg, gz #g41 fawga T g v
$aqr$ arfzarfagl ¥ qeardr sl & ar
g wgl H aga ¥ wwE ¥ A F
T 78t &1 s g A gg-fae
g a1 grawfas faq Far a7 A ag
IAF T4 &1 GT & 1 &1 arfaaray
&arf Adf gu & s st s fagg gu &
¥ faggeq &1 D fagafgi 9v &¥
qzar §1 @ Witk 1, @ wAafa wr
gH oqA 2 ¥ fAwear g | gar 2w
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# ot gardi &Y gear § qrfgar & o
aTw ot a5 &, fogd gy & o amr
Tz §—fargema # anfearferdl 41 gear
3T & «IwT g AT TAH ¥ FIA
16 wrg @ o &, faedfa €8 ad &y
H1H1T a1 3—AT g% % fag a7
g wAT & A1 3% fAg faa s garg war
g 1 & iRy qadAr Sgar gy
fegeara & zr@a sAT W HeIr 489
g, Paa¥ 70 aarF of § sigi a9 €ard
ifzanfaai Y qr @Fa & 1 39 97 S
71 39 9 @9 g1 @r g 99 39 fagy
15 @it # 205 F{qg wI47 T AT
&) QUL gIX ZIIAT AT F HEAT A
HERRGHRICE I RERS R S RsCE |
70 sqrg7 q¥, faad f5 snfeadfagi &
$ar€ ad 1 w@ee frar g fas 29
FUT 5747 & grar 21 £91€ a9r 4%
£arf anfeaifoggt & 33 w9 &1 amar
Frar @S gar 21 zafad g FgAr
faags 7o & F aGGR N aw
A% gyavie ¥ fagy  afas ggraar
foedt 2, 99H & 37 AW FT 91 F=L
grmr & saar faedt & | g9 9T Y
T ¥ qgl 9T ST TR
fqarT FTAT FOr o

arfe &, & ag g r a[gar g f
S ifegrt s F dmEew #,
qeg q3q, Farq AT IAT § W F, 99
&t A1 Fzr o arfgaEr wEar Sif@gd o
73 gita sfaaeg 5 f1a7 9 @ 3
gar Ffgd ) faq arfeafadt &1 gaa
fygx 4731 aat § maqr 3, fAeqeas
F1 2, I IAF! ag@AT AT 9IEA & av
fard ot 9% &1 g917 afgwg 37 9¢
agt @wAr [ufgd, adr gH A IeAfA
FL AR E aE I fFe T daad 1 @
ST 1



279 S.C&ST.

it 1N waw (Jrawia) ;o gl
wgim, ag e fagaw gw  Agiew
arfadt st anfam sifadi & g &
mifaw @ ¥R fawran & fag mar
TAT Y, gR @I F A9 FgAT qeAT €
TEET FA AF FIE AMAF TG AG
g@am g A sfedt & A fEa
g @Y 9% E anfas gfee ¥ fead
Fqr 33 IF &, TF g A faw
HAFT FT AEFTD AT FEET AlEA
4t 1 fag gATAw aaw Weg faww &
ZTRT T AT F! A FA FT 0@ /M
gaar ar {5 fea srfaat €1 anfas feafa
FRr Iz IF § AR Pt el Al 93
I §, 3w A 9 IJAF FAFTEAr
aifer ar) afew anfas g 7 &4
Faw grarfas qgq foar war 3, g o
araifaa ara 757 1 Jg aF afaai
FI UsgATL ATgAT I &7 AT { IAN
o ggfaa waar feand qedt & faw
sqgfaa snfaal sz anfes sofaat w1
wgar fast &, g 13 fFat o Ry #
gi ag #egar A @Y 9 Ag few
usdig w3 o faet ifgy aifs Gt
st aifs #1 w7 oF g3 A wiemar faa
aidt & @Y e g s Aadi § fr gad
gt # wregar 41 7 fad o afew dar
a3f fvar war @ &R FW & fad
gL qarT 1 4% v afz arm-
fas feafa ¥ Far s v faar qamy 1
aimAgsar § &7 e afaw
gredt & Fifs AeqF 9T 9T faar ad)
Ear ¢ fesarar gt wenAt sfa w1,
Y A wA wnfq w1 w19 st & fFHar &
qat 4gY, Haw I A7 AT FLA A @ I
#1931 war 2 & &7 a=v1 fda ofy
Frg | at #15 amfas qgq s &
agl faarsrar g 1 arfas M ararfas
a1 feafqat & F1or gz fagaw faan
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mar g fea gad uefas g 9
HAMHL T ATHS F1 ATgA T fassmrry
fFar ar w@r & 1 |9 61 &Y STUAT &7
AT W gwH Ag AT aar § T 71
FI IworaT #1 feq¥e ar arg & & sy
foad 5 qar 9= o% fr fraofa & &
fradft gemr # & st fead v Y
9% €| zafed g fadas g
AT AR ag A 4T 61 FT FAIOAET I
af@ g A T 71 &t SAwoEAr 9T @
FraTfed T | I FFR AqHIT H 2
FIFX ghan gfaar &1 Aify 3 sqarar
g\ & A mE femwr A% @Y war
2 1 feet W awear ¢ 3% &0 § g™
F fod gg o ad @ 2

3y fogar a7 § Yemw wHEr F
feaE aT dr 52 791 gf @t afea w1
TR F 9ar 997 § 5 &g e
faa famifoat & g @@ & 97 92
I UF T AT FI| AF AT & Afew
gg fqE =t fregur awd & fa
ARy FAE F AT I ATHA FY
<& r 1 W 2 afF Imd &t wEge
FT g% | afsg af aA ¥ o) -
A ¥ AT AT ATIT FIER F O
FE g% T& g faam gEd fF awwme
teaw FHA F) fawfat §1 @Fre FT
93y g T Ad #T @ R | fog @
¥ o 20 ArAA 7 Jeaw  fwar aar R
aggfaa wrfaal & gl |1 grgha &
o Y IAFY gfawma 1 agmr 9d
a1 gaT HAT Y 9T I [ gU wEl
fF GIHFTT FT IAC  TATS TE1 a1 & |
#3 g forer & Zmn g s et v egar an
FTorer § AT 25 a1 30 9TF g & Al
A q Faa & wEwl W& grAgfa
faadT 2, T 28 AEF 49 & WA E
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@ W oW & W Wt Far Ag
g war &1 grAgfad & e S
agrar wsar Grfgd Afws wa G
FR wgE 751 FEAT § fF oawe wers
A ®@T & 1 AW FET G F FH-
afedi sk sfgmfat & f@d W=
qTaT 747 &1 IgE! q9E A HY OATS
frar 7 ag ara @ awa § A andr €
anfet ag faQarng a1 & ? fagd dwae
qIY T & IART §AT KT EH F Jg0AT
a1 @ g fer &5 @S ase
sagfaa stz anfan arfadi & gl &
girafa agm ¥ fa¥ A @i 4§
®@r g ! safqd gq GU&T S g3} /|
& aggfaa sifadi & svaww ¥ ag a%-
FX FE W FAA FARM A IT R
#AA W FEM, g9 A1 &1 fazard A
gar | gaad st a1 fadas § ag
fage @ & £ a9 4 arar qr dfsT
IR ATALA HL ASFAT AT G § AT
wafma s g fragaaras
qe Y Yt srga €1 @ @ 5w dm
# ofr fafe = gastr a&f @ )

wamfa AERA : ATAAT qIT AIAT
W e fa AT EW | AT T 9MT
f-gTd gEEal &1 #14 feagr )

15.30 hrs.

COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS

Soery-Eteur REPORT

SHRI RANDHIR SINGH (Rohtak): I
beg to move :

“That this House do agree with the
Sixty-cighth Report of the Committee on
Private Members' Bills and Resolutions
presented to the House on the 18th Novem-
ber, 1970.”

Law & Order in 282
W. Bengal (Resn.)

MR. CHAIRMAN: The question is:
“That this House do agree with the

Sixty-Eighth Report of the Committee on

Private Members' Bills and Resolytions pre-

sented to the House on 18th November,
1970."

The motion was adopted,

—

15.31 brs.

RESOLUTION RE: LAW AND ORDER
SITUATION IN WEST BENGAL-Gontd.

aamfe wfew @ w=ma § fao
a1 o 99 w1 gug fyag fear mar
ar faad ¥ @992 12 fage =71 qag
RIFE AT T §2 18 Az gw
A & | AT GFAT HIqor A Ay O
ST & g

Sl aee T oaE (W)
gwafy #gRa, AT sIE s AT
qE N A TwrT ST F oAy @i
& o fawr X gy far o wwigd
rawa & ag w1 A4 gasr @
grafeam dma & 1967 Fqwa &
ITd w1969 ® fRx A
BT | I9F A1 TG T TH AG? GIFT
A gty ag Wt fed A @F 0 e
firz wezafy wglea &1 www @i a1
wd g 1 A 9T Ul wET T
2 & 3uTrT, ag A1 ot feafq o gui
g9 qfegda aniFm, TE A FeqAr 4t
3T Feqar 9X A it R war g fager
it =12 faat & smard # & fag ww1T
#F ®a< qgf & A1 W@ F IAF AT @O
91T & gar we fF a2t &1 feafa feadr
TR §7 I FIET TN AT G
agi gt Afweafea faswm & o 3z
¥ g At gear £ A A | WA



283 Law & Order

[ s T st ]
ggyam I fRa dm & gL A
qZATT Z1AY T A1 TE § AT wEArEr
A AR @ & I A a9 ISC AH
F7fET ¥ a7 A I51T T E | TW FIFIT
QAT IZ ATAT G |

Tiesx § ag st Fegfasa @ eEe
w4 oF faeara 219 & 4% & gy
TF FA-AUAT AdY gt § A AqreTArst
%% f srastt A wgr swar §: One
should hate sin but not the
sinner., aEI7 ¥ Fr$ Frfgs T ¥
afg g FREr &1 991 F3A1 T8 T H
FAT §Y TFAT § TG TG qTF AAT FH
FTIAA & a8 (59 €T # g7 5, 4
F{ gg A1 UF AT § g IR
fafsrs @7 F 7y o gfe @ drea
2 ¥ aeg o gawl §g aey amwe faq
WE I area ¥ 1957 ¥ qgeft AT
¥ aT g9 sfedd= a3l & gudq
¥ wrgfaer @il afasrc & s
fait % Frgfaer arEf g o1 feg @t
FEAW F =L FA A fam=a awy
ST gaT | g g fF oadigan 7 ag
1§ 9% ar3 A% 31 & IR M D 4G
Rarg

It is inherent in their very philosophy. The
role that has been assigned to the communist
parties all over the world, notonly in this
country is not to deliver the goods to the people
but only to act according to the wishes of their

masters. Whether they are here or there is
immaterial to us.

gx oy srgi-wat S agi gweay
gT I F IAA I FTawar Gar &)
AT guETIr £ IEEAr qg =T wraT
218757 § FA §F aI sgfaed
T H A 9gAr AR WA q1aT IAH
2 rf AT ¥ HAT IAFT AIAT AR

NOVEMBEBER 20, 1970
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TAT | IAF IR T 67 ¥ fvy Fw Al
dmH & Feay, 9@t 9T FFglve sorar
AT § A FIF A AW AF T F AQ
37 gIEI ¥ gfenfaa gu sg adran
Fq7 FAFATT IJAF! TRAAT FIE FfoT qIT
AET oY | arEgT ¥ OF 9B F AT WY
FER A ¢, sy ga i &
R A e T e qg w7AT 91
g FL aFAr @ 1 freg fram o1 wa
FW F aW@ IT A A qu AT A
fad 1 ga¥% ggar aru ar “aggaad’
aR Fw gz gl as @fas ad @,
FZ AW WITAN T G mAr T oEw
% geL # I A § 5 ey A
FIEAT aF & A AT F Qe & 0T
AT qagaarfeat w1 afafafaat fearg
T & Ay # feam & owAr s
FT ATAAT A HAT N § TG WA FA
& g & AL, AT A IW F FUA-
FA1 94T FIF  ATT I FT 2T FT AF
Fa3 ¥ @A 71 gfe & 39 awg 1 feafa
Fzdar 41 A & IR AR E fF
IqF HTEA @A T A1 1 HTF G
# afawre a3 ¥ az ofy afes
axr A afid ¢ 0 N gfez 7, @t
TF AI-gRAE 1T § dar fRar s,
FTqrT qfas Yar 7 F@T N IIUL
arfas zqrd et FT IFFT FE@AT
|raT q g a1 9 Afwa qar FaEm
§ aqra gl o aar arg famn
qFZ AT T “FUI”’ &1 FAT A
afnd &7 av & @faa 48 wr, a7
adt @9t & & war 1 faaret ffgew
& GUT F4 &, I15§  Ii9AC FT 447
T & | UF 159 TI9AT T 4 qgT 4%
Fgar 731 fiF :

“After all it should be a super human

power that can control the present day
student community."”
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TAFT Hawad a3 § fF oF MU W
tnifos g7 § mfig dar 3@ i a@
ar gT W@, wF &= § o gud ready
gr o | 9 &5 9T FE g FAdr
g aq fawsr gw dfmaw sSewm w7y
& ag Igwr A8 s @ e fefe-
ST A FEr & 7 AV SAIT F SAET
dar #17 *1 I™IgA 2] F FwT 0F
T aro fear war e’ F1 I Al
@g AU W FEC G AF a2
FWET 1 ITFHT aqram Far fawar ?
7g A9 @9 39 937 o war fF feaar
arar amar, feaar #r gan, fray gadw
gmy A 93 qu & 1 & dar F
ar gaFr aiza ¥ S giaar g 8, 9%
|1 gwEar @y Fifgy ag &iF A1 @
ag gt wfgd, feeg ag ard av g @
ot dar FTF F AW E1ET @ IAH arang
g, 3ai zim F=E 0f | AT F WY
ag qar g=ar & f& @gr 1 ag srgfhe
H9F g H AT d T2i gHear g
FIT F AT qHEAT FT IAAT ar gfez
¥ w94

aiq sir gart fasraw & ag faa
g # afgs g 9% TIX & 1907
Tgd g9 YaY A8 ;F I F AT 3w
o &1 fawrad g 9 a1 FT AFL OF
§3TFF A@T AT | FIAER ¥ ogEAr
et 9t, feg ag 3 A€ aatEr
faast &z aFrAr Fgd € ag g mar
g4 @ & g nar v gwaar w7
freg S @ ¥ Ffer Fzw ¥ 7y
W IEAT ! T AL | @Y FA agh
Wrd 1 1962 § St7 swar fax an,
guraarz # fazarg s@r 41, dwE
F gEarar | AfET AT g & arx
@t A T FwAAT aF 9T Aavar
T aw A S Afqn | ag aar F40
#YX AT 41 ? IE@F I & FRgfTe

KARTIKA 29, 1892 (§4K4)
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oidt ¥ gz 9z 7% | 97 aF FEYrer O
uF qY, gHigEE 41 | fREFT av%
ag gud ¥ gl &iar °r | qEmAr w1
a1 fElee 1950 & 91 a8 &7 war
ifs a1gy & M1 wzz fawar =ifgg
4t 3% faaw & feafa a8 &1 3+
qAAT & q gu T FF A Feglaen
g%e AGl g9aT § | a3 GHTT agT &l
HeE § T3ar @ 2, qqar & fawg arq
qId g1 |WI g | 3@ FI0 Ay gEIS
wrfag g 3@ gfee & i 1962 F
Z9T AT & o+ wqrfya & feam, faasr
A1EA A% wHYfARTA Fg a@r g, A7
Ia%) gog ¥ a1 ofmw amT F F=W
aEH F w17, 79 fag § s gfaa
faed €, wex aifgan fawar &1 anfeax
ag smar &g ¥ 7 gAIR Ag HAY §9
ard eNFT w0 § 1 ag gfaare agt
Ty & agT & 71 Fasm s wOE
o &, anfgea smar & | 98T g@rd gi|r
g1 E? My & frqiat & famg
a5 71 #rf fafema sEsa gvar, may
AE WA | TEF AW FATE ! AY
fquz am & T garr, weaifear ¥
IFIT gAT, I AL A AW F A3T
FUAFAT G F AL B Tear,
SATT, AT F|EAAAT A IAAT A A
gfsz & Jardt F3% 7 Few @A |
FLFL AT g a4t o W@ goafz
THHT AT AET F A1FT FE ar 9T T
g

ggt uF HavEa @ smar & g
g1 Tar § fF gt o S TAE ek
FFY & IAFrT gL FLAT AfFT 0 FFQ
ate TALT F AT TAFT &Y Sirer e
aFAT 2 7 ared ® FEQ AT a9y
&1 ggi 9T arw I1aT & Wr & | They
are exploiting the situation.
e H oaara § A H AT @ IAFT
FFT § T ogrEew §, T ATAT E
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[= s T Sa]

fagsrez Tardr wErOw T S owfaar
2 SEST arEAr, merd & o aifger &
IEET AT, AT FY wfawr w7 drgar,
Al # g, agt i "@W S,
TAFT TTAT IFT F F 04T 2 1 ZAN
IFTE F1 qATT Fgi F Arar 1 AaEAT H
St 1 & sEST 3F €0 ¥ WA F qAT
I AR TR ¥ v ®RE1gw g
a5l v fF @ qaa § #a ¥ wfew
gar 1 frad A oot F oward F
X, AT FAT IFQ &7 @ JA A
agi 39 a%g A AW A& Fvat F G4
o #ré fa=are I A= AT § a9 @
FiF grav & 1| T i Gret s w7 AF%
Fadr £ | F TR OF  FIET AT
J1GAT § 1 GAITHT AL F FI@ F T979T
1968 ¥ gera arxmer, afwar T
wefsdl #Y gFgr @ | AHT AT
2 fF iy as 3aF faars gHen
gt wrd 1 ogw Ag=m, 1970 FF)
They are facing trial now. Itis
a criminal case. I can under-
stand a civil suit being prolong-
ed. fa=g fom® s ag 9=t § fF gfem
T2 qX I gna e § ga e
gg fear §, Favay, 1968 ¥ MW
agraT 1970 aF g9 TE9 ™ &, afsw
anw aF SA%t garAg faer &1 Even
today they are facing trial. za=r
gawa F41 gEr g 7 Ag @ Fegfae
qr#f &, They are prepared to strike
the Naxalites but they are afraid
of wounding them. ag s gard
FTE WA I T F TR FU
7 Fegfaeel & a9 37 9T 77 e
tg fog gg WY $g A FLAT TR |

st geEeia e : AfaeE ot &
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FX R ¥ SAF A ¥ argwr sAv
g R ?

&t ATy T AAY  2F IAE Ay
Haar g

a1 F ofr wregafy wraT g,
A ueafy graw & safafsfe g3wc
WY wEE gt 9T IaF faaw F F qw
F1 T, iy faade e st qard
T | 39 ENT W IT g X A F
gAY Fwales &1 erest @AY @ §Y
gt &1 &t ASqEr & S Ay ¥ W
#f® & 9ra 9 F a7 779 A w9
& g T wET | TH ArEE F a9
3 9 gt 9t W AT FEF £ feafa
dar %A & ag dar A4 geir 1 37 fao
#wgar 9gar g F aww wIv B@
o T T gt w7 feafa w1 qEA
gfiz & #rf sz 3317 & T7 Mg
AT F I ¥ gt T A1, ¥
FIT AT F BFFT gAY
F IGY wEA F Ffgw w7 oaf
afeadt dr@ F A gET AAL, Y
aaq gt a8 s1fe ¥ agaran f5 @
F& waAfas gearst &1 gas fwar Tav
frg & zma@T & a § ga=ran
& wredig a7 g9 & Aardfea 7 gq@

IqEATE FF UG AAT Fogedr g

F arz ot aXETd SrF A IgEr A
F AMAT T & Fifgy Fw@r g
aredt o1 FY A F AR A A9 FY AT
g g W qodr ey I @ qW A
e T Ad St 1 W F gafa
arr gt 1| But we do want orderly
and peaceful progress. ¥EY g
fF Faw fgar & a7 g 9%, g, syA-
& F qa o 9T ar fear A
g9 q9g ¥ 3T AT Feafq Agr grar F 1
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#m K F oz w3 &aw weTfF
a1 fafaswer ama o, za% faa
FIW IIIT AT IIRT TF AW |
oF AT AT FIgraTer 421 v fF A
Y g WA FN GEIU FYAFC AV
Wit v qfF q9FC @gr § ag An
FAF frat &1 qarw 75 g a5
A€ qigr =g g | waATae, @1% 97,
w@rEAarn, $Aar & 9 g3 9 fH aF
T ZW AAT WILT @S0 FLA | JAL THF
fordr gTFIT A FEq I A WWT I
|9 QO @IFd & qrq 3T FAW] F7 qudT
A & fao qarc &

= fagfa fm (W) @ @
afa agEa o arg o F wea 9T ¥
oF AHZHT 9T\

garafa wgam : & I9FT gar AW
g, T aF A9 A Fo qFo frArdr
e afFe | AT F1 AT HEEA
TR FL AT E | AT WA FEAT A=A
& o amasr A E

st A af (Terge) - 9w fam
AT FN aXG § dATaT @7 AGT AT
fr ga® fad ot gug fagifeg & gast i
gz Y2 a1 frar sy W] 1 I 9y
3e5q 341 41 ag § A4 wrAar g o Afwa
gug Fgr fear mar a0 & @g smar
argar g & &= faaar ammarstr

wwafa afag ;g9 8% fa¥ ard
qOF TE T ¥ | IFF AT AN I I
@ar fag g 1 2 w2 18 foae @9 4

agqgggéﬁinﬁirl

=t ®o avo faarar (afwar) - st
agaf ¥ fam &1 & @@ Far g

KARAIKA 29, 1892 (SAKA)
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TET H AIFAT A A gA A7 41, Fg fear
g | ey S 3 o0 Fg fer 30 & awe
FT FFA1 AT § F FIe K1 AwgArse
gafiz #1 98 CF q1gror gz T quw
AT AT ATAR gIAZ GHAT AT FTEHIT
aT Wil TAST FE0 0 THY IW AT AT
A8 FHEAT FR | AT T AT A
wiffgee fagaT qar @ s wreed g
& faardi &1 qgr &, 3y afafafat &
aeaa f&ar § @ @ A6 g1 srwa
fe e @ & qf  Jarer Wi &
TAAATIET HT TE & A o0 Gr 2
3% @A ¥ fFaar gy 2, 3% & a8
qAAT AEAT | AFFT 99 T 97 Ft 99
qIT R FarFg @ A f5F or fgar
g ¥ 97 I FA ag Far Yy gw aW
T A% ag fasdt 7 Fg @& fF ag
FEIAT &% A 9% & g aEr
gH VAT ATGA @ @ 97 ¥ 48 TaA-
#z facga Fm@rfan £ azg @17 wdr 2r
ag gaw fagis &, faam sAsr w @
¥ g AT gasr fagiy Awmarggm a7
faamarar v 9gT Frmw AIgr aga W,
AR AW g T BN gAET ag
fretast & 300 & svax =ifa AT & fag
san fgar o afswa 78 & 1 Ay g
gd & 0% YEegad a3 [, s
S HJIOAT A FEF A A T Ao,
gaF Sfw smoAr o UEr grag ¥ gAa
ag Fea1 i ¥ fgam g € 97 v ward
FEear g | g9 A9l A FEET IAF
qrg gEEar &3 frar g, 9% S
T &1 fa=re s2ar ifgd

AFAATZH 6 qT FT &7 § :gd
g fF wielted g A wa wifa w7 AT
o® fFar @1 37% a9 ag7 F9 a5 91
T 5% 9 ITH SAGT A7gH § AN
qUHY ¥ a0 JATE I § 1 TGS AT
TgHA gfaE F 1 AT ar @ E )
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[#t %o aro faard]

qfrar % T & gfre & a0 UIHEF G
FTANY | gL TE ¥ T AT 2fame o
FIWRE | WA A% gL grar g fs
Fqdar e Fr Al T @ E 7
Taddz # FAT W NE AT W E
qq I H UEr g Gar @ ol ar
IFR FT Fosq AT g g1 v g
zq TH1L F1 afafafag) & ga & &0
faw atg ¥+t A g g+ Feq II@T
TT 1

JE A X Iw s fE oo
A1 JUSEIA A AT I AT AGY
21 ¥Aqmd Fr g G 99 908 8,
I am ¥ §, wE-mE H @, 9797
¥ 3 9T gg g4t glar At 9g gIne
g7 @z IA47 1 IR gaEw far £
FMT AUSML KT AFT 5 [aAe T4
gt ATy TE@ W H g T 419
1 g, arst # qfa, fagr swst
#1 gfa, w@rT g EgT A gfa R
drer o 1 59 @ F e e oAar
gC &, @ ¥W B F07 A1 AQT GUE, TR
F frar ot 2l & &1, fF 1 a1 anw
A1E% A qegH WT &1, 97 gIF1 qiaar
algr ot @ &, A% far s ar @ E
THEHT FTLT F4T &) GhaT &7 §HFT HadAq
Fraear §? w@H AT ag &
g9 Aamat w1 7 A RoFgad guay §
#T uF WA WEegAd 0T wrE E A
AFAAITER § | GF q8 FgA b (g gAIR
Hro do wHe F AWM WF FT AT
s & ag A8 FgaT § a1 & Ay w7
¥ sga g fr oo Sl w o ogEs
g g7 q1 FA Y A TR TR A
Wt ag qAHC I AT H @I 1 W
fam o7 A ¥ 7 WA @ g @ F g
greg ¥ wEr ar 1 & Iawr JgAT A6
STEAT | 7T A1 W A arEA { A g
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a faad oft I § AsmarETaw £ 3w
TAH! FRFT ¥ €17 3% qq ArE WA
X AR IR AX 37 o 2

W& A% M H oqAa A A
T g, AT dF g 4417 A8 I
wfgq v@ % agi ¥ feafr daraar
w1g % T strawt sty & i, Fasfie
A ¥ Az FF | IA Fawar § qg
UF SATREE TRl I FH |

TAAHT ® oF R a@ G
fed | ag o1 qarer as g fmg agr
2 fag 9% ww 2 dmw gm
TTE 1 M E WE % Ag gw wmAy
& | GATN TgAT-wFAL, 9 famAr, &rAr
AT g7 or gAA g | famie ¥ 9%
fafrez #r aamm & 9tz stz o fare
Tt F At wrq } Fr Agaarse ofee-
fadtr fagre # st ot dwry 97 a7 @
21 G5 ST ¥ FFT SO a6 9
ST FEAT KT FT GG T @ 2 AR
198 ¢ fawaw & smAAr =rgar
g & awwrz Fro o ado o, gTATT
F1 o1ty Frarmaar war & ? sy
¥ gz fAsaar & 5 sawar ¥ ars
agw=r fet ea g Mfer £, ardf
1 Afer FGr AT T3 Fmarr o
Farar 4 fAwaar & fsvawaw q
at AEEIy M FT ACE Ak T A9
9FET T4 { AT g AGAI A1 fag-
'a W g9 W@ § IHRT ORST ALY o
FHTE | T QG AT BT ART §
a1 &1 FTFTT F1 wfewey @ & AR IEw
Il aIFT A G OTH A 77 Prer
At JTRST F 9T AH aFAT & ar 97
g1 @war § P IT% TR A sAar §
@ gAfaw @ @, @ q@omr g
T I AW AT ¥ FAAT WA Fiyeray
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% fF gfrg sqar oFgy § F1AAT A
A aFd & | FEard & g g 5 Ow
AAE AR FTY A F G A
g1 mar & ATl ¥ fefasr €1 mar g1
st gfss @1 @t @ac @ f5 3T%
sz fedfaw dar @1 w7 § AT AIE
FYAEIT AR Wd § e § A gaw
qFIT F qIFd T NH T2 g A1
qf) @aT I4% q@ AL E, A AR
qAT A 9T AFAT Y, AT a1q A I
ararTor gfg e agdl & qwH A ag
ar avdt 2 92 @ & R AQed &
gt FW A MG FEAS E
gar s & fAO qu Saw faar st
wrfge @ty g% fag dma ar fgegeara
3 feqt @ wsw w1 faadr wwE
sramgFal § a@ A1 ey | F SET
favg Ad0 g AfFA AT ALAF Fal
a= o & 3 AT Fraarigal &1
z4@ ¥ a7 OO awa A A, I 31F
ag’f%uﬁnm%f*wﬁﬁ
goET F1 Faad aea aET TOiEe, 98
agi am @ g !

& gin fafrezt arga A AT F41
<rgaT g 6 5a aLEre &t FIFT FEATHT
g e |\ T §wA AT ¥ wrE ST
TR T8 g, foas ARk q g A
fr ag 9% w@ardafad & | J9 g
#er Fr wwwaifafed g s zw feafa
1 e & o AW AC HT A
sqfadi Ft F20A1 AT |

sHRI MUTHU GOUNDER (Tiruppat-
tur) : Sir, when we were receiving reports
about disturbances and Naxalite activitics in
West Bengal a year ago, we were not s0 much
frightened. But now aftcr seeing such distur-
i and d © ing for months
together, we are really perturbed and we find
it difficult to see how we can achieve our socia-
list aims. The DMK has all its policies founded
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only on non-violent methods and we have also
succeeded to some extent. We want to achieve
socialism only through democratic means.
But whatis happening in Calcutta and in
West Bengal as a whole is really disheartening
and we want to have a second thought over
our policy to attain socialism.

Our learned friend, Mr. Hiren Mukerjee,
the other day was giving reasons for the trouble
in West Bengal. He is more competent than all
of us because he comes from that area and he
is a learned man, Hesays that the youth are very
much discontented and frustrated on account
of uoemployment and that is the cause of all
these disturbances. But he has not given any
solution or direction to solve it. We in this
country want to attain socialism by solving the
unemployment problem by developing our
industries and agriculture. We are in that pro-
cess. During this transformation stage, there,
ought to be some satisfaction with what we
have been able to do. We cannot give jobs to
everyone whois in need ofit, Taking this
opportunity, some political parties or some
mischievous elements might have started this
trouble there. Itis not there only in West
Bengal. When we read the reports of some
incidents in Kerala in the newspapers of yester-
day and day before yesterday, we were very
much frightened, They are so horrible—a father
killed in the presence of of his wife, sons and
daughters. When we imagioe the scene for a
moment, we think the Governmentis worth-
less. ;

We are not able to give a family man, a man
living in the rural area, a safe Government
and a safe living. We may be here and may
be safe ; we should not wish that, but that day
may come for us also.

16 hrs.
[Surt K. N, TIwARY in the Chair]

In the rural area people read in our language
papers these horrible stories and they say, when
I meet them, in plain words, “We do not want
you, policians, to administer this country for
one day more. Whatever be the political party
you belong to, when you people, learned
people, arc at the helm of affairs and are not
able to give a good life and protection to  the
life of a farmer to live on his farmhouse and to
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open his store in the night when heis called
upon to do so, where is security?” That is the
question that is asked.

Everybody now is very much dissatisfied.
They are very much frustrated and people
have lost the very faithin democracy and
democratic institutions. Many want to give
our parliamentary institutions, from the
panchayat to the Assembly and the Parliament,
a holiday for some years. At times they even
goto the extent of saying, “Administrators,
good people, should rule the country for some
years giving a holiday to you and you, politi-
cians, should learn how to take this country on
a progressive path to a socialistic or a welfare
state ; till then, we do not want you at the head
of government.” That is what more or less
people in the villages desire.

So, what happens in Calcutta or Bengalis
directly affecting even other States where law
and order is maintained well. Unless some
drastic action to bring law and order there is

taken, the same disease will spread as an epide- ~

mic to other States also.

To put down all such thines we can depend
only upon the police. To call in the army is
a thing which we do not like. With the present
law, I think, the police can very well control
the position if they are given good arms and
good directives from above. The intelligence
department which is in charge of the thing is
not quite tactful. At times they are not able to
find out who is the right manor who is the
wrong man. On account of this flaw at times
even good people are shot or are said to be
shot in Calcutta streets. After trimming and
perfecting the intelligence branch of the police
department by giving more powers to the
police, the situation can be brought under
control in Calcutta and West Bengal.

This situation has not only now spread to
Kerala but there is every likelihood of its sprea-
ding to Andhra or even to other States. So,
cvery responsible gentleman, whichever politi-
cal party he belong to-Communist, DMK,
Congress or any other party—should forget for
a moment his political party and political ideo-
logy and should see that West Bengal is restored
to its normal condition and that normal life is
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there. Then only we can have our future
progress ; or else, as we see that industrial pro-
duction has fallen, other things will also
fall,

Oanly one thing has improved now. Till the
past five or six years we were importing food-
grains from other countries. On account of
good hard work by farmers we are able to
produce enough food. We are producing
enough still.

On account of some political trouble at
Durgapur and other steel factories, they are
oot producing up to their capacity. This has
done a very big damage to other parts of the
country. In my part of the country, where
electricity is spreading, for want of poles and
other materials, we are not able to supply it to
tens of thousands of farmers. Steel production
is now at a standstill and it is already affecting
the country. By spreading the leftist policies
of creating disorder and other things, we will
be spreading unemployment and loss of produc-
tion. Now, inthe last few years, we have
done something in the matter of giving more
employment. We have achieved some prog-
ress. Letus seethat all this progressis not
very much adversely affected. Let us see how
we can put down all the disturbances with the
belp of the police and maintain law and
order.

SHRI A. C. GEORGE (Mukundapuram) :
Mr. Chairman, Sir, I bave very carefully gone
through the Resolution moved by my learned
friend Mr. Nath Pai. Though, of course, I
was not given the good fortune to listen to the
speech of Mr. Nath Pai on his Resolution
because I was not here, I was very carefully
listening to the speech of my learned friend
Mr. Jagannath Rao Joshi, I was rather pained
to hear the speech.

Mr. Nath Pai's Resolution is very skilfully
and innocently worded. On the face of it, it
looks all right. But there is an under-tone of
a very strong accusation against the Central
Government. For a moment, my thoughts
went back to Trivandrum in Kerala and I was
thinking about the chagrin and embarrassment
that Mr. Nath Pai would have felt if some
Member in the Kerala Assembly had brought
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in an atrocious incident that happened in
Kerala which went by the name of Naxalites
and which was in comparison to what is
happening in West Bengal. If some Member
in the Kerala Assembly bad stood up and
accused with strong fingers the C.P.I.—P.S.P.
Government that they had not made an
improvement on the situation there, I think,
Mr. Nath Pai would have felt the same pain
that I am feeling now.

SHRI NATH PAI: If you had brought it,
I would have supported it.

SHRI A.C. GEORGE: What I feel is
that the very tone of all the speeches is coloured
by sadistic or callous pleasure. It looks almost
like a younger brother pointing his finger
against the elder brother in whose presence
their sister is molested but the elder brother’s
hands are tied back to a tree. The younger
brother moves his fingers to accuse him but
does not move his fingers to untie the hands of
his elder brother.

When we are talking about Naxalite move-
ment, many of my friends here do not think of
untying the hands and giving the police strong
measures to meet the situation. They feel that
if their bands are untied, they may turn against
them. That is a very grave misunderstanding,
if I may say so.

Now, where is the origin of the Naxalite
movemer.t ? I would humbly submit that the
good name of the people of Naxalbari must be
spared once and for all. The term “Naxalite”
is a misnomer. I am one who believes that a
very sizeable majority of the people of Naxal-
bari are good people. Unfortunately, during
the regime of Shri Jyoti Basu, in 1967, some-
how it happened that a violent movement
spread from Naxalbari. So, it got the name of
«“Naxalites”. But if you trace the origin very
carefully, we must spare the Naxalbari people,
Tostead of calling them “Naxalites”, I may
humbly submit, in all fairness to the people of
Naxalbari, that you call them as “Marxalites”.

Let us sec where it is all bappening. We can
easily trace the parenthood of the movement.
It is happening in West Bengal, in Andbra, in
Kerala and, invariably, in areas where C.P.M.
has comparatively more strength. Of course,
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in Kerala, I must admit that they have only
remnants of the Marxist Party after the recent
elections. But still they are there. Now, the
Marxist Party is the father of this movement.
During that short period or long period—I do
not know exactly how it was—of flirtation and
coursing and honey-moon with Mao, the
Marxist Party has become the father of this
movemenit and Mao is only the mother of this
movement. Now, the father is disowning the
child just like the old story of Vishwamitra. It
all happened during the courting and flirtation.
Now, the Marxist Party says, ‘“We do not have
anything to do with it’. May be the mother
Mao will have to carry on with it. (Interruptions)
I think so. I was hearing you, my dear comrade,
when you were speaking the other day. I was
feeling very much amused because you, like
the old Puranic Siva, gave the boon to Padma-
sura and Padmasura wanted to try it on your
own head, So you ran back to the Vishnu
here saying that this great giant is coming to
kill you. You gave the boon to them to kill
the poor people. You gave the boon to Padmas
sura. Now you speak in terms of the poor lady,
Mrs. Parul Bose. I am really very sorry that
you gave the power. You are the real origin
of the entire thing,

SHRI JYOTIRMOY BASU: You are
surrounded by hardened criminals,
L

MR. CHAIRMAN: This is his maiden
speech. Please don't disturb him.

SHRI A. C. GEORGE: I don't
that courtesy from him.

expect

Now, Sir, at one time I do remember—that
was in November 1968—our great comrade,
Mr. E. M. Sankaran Namboodiripad, when
there was an attack on the Pulpally police
station in Kerala be said, ‘It isa political
thing. It has to be met at political level.’
Clean two years afterwards in November 1970,
here is our great comrade E. M. Sankaran
Namboodiripad saying that it is not a political
problem, it is the problem of antico anti-social
elements, Within two years, the only diffe-
rence was that Comrade great E, M. Sankaran
Namboodiripad at that time was the Chief
Minister, but now, by the verdict of the great
people of Kerala, he is no more there. I don't
think he will ever be there.
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Now, the problem is : what is happening in
other States, What is happening in Bengal ?
‘What is happening in Andhra ? For the benefit
of my great comrades, I may submit that I
have also learnt a bit about revolution. It is
pever a revolution. If it is anything, it is
just a counter revolution to defeat the social
progress and revolution that has happened in
India. It is just a counter revolution. They
wanted to see the revolution that is going on
in India. So this is a counter revolution and
that too.. .

AN HON. MEMBER.: Counter movement.

SHRI A. C. GEORGE: It is a counter
revolution. By whatever name you may call,
it is never a revolution in that good sensc.
What is the fate of the poor people ? I may
remind my friend there on the opposite side
that I have looked into the statistics of most of
the culprits. I may submit it is never directed
against the bourgeois class. You can invariably
see that it is against the proletariat. Their
arms are aimed at the proletariat. Itisa
tyrannical revolution of the upper class against
the poor class people. In my State they do not
direct the arms against the rich class because
the rich class has got the power to bribe the
Naxalites or the Marxalites by whatever name
yon may call them. "They are directed against
the poor proletariat.

Now, what is happening ? T have received
letters yesterday and to-day from my State
saying that mowadays if there is some emer-
gency, some maternity case, if some body taps
at the door of the doctor, the doctor will not
come. Ifa taxidriver is called for some urgent
purpose, the taxi driver will not go because
the people there know that it is not a movement
against the bourgeoisie. It is a movement
against anybody who does not bribe them.
That is where it is. The taxi driver, the doctor,
the people who may have to come to our
rescue at difficult times now they do not come
because nobody is sure when he is going to be
attacked because the basic nature of all these
attacks is against the proletariat, against the
middle class. I may submit, Sir, the satistics of
all that has happened in my State. (Interruptions)
1 am not an authority. Our friend there may
be in a better position to tell us as to who are
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the people killed. But, in our State of Kerala,
invariably the attack was directed against the
proletariat, poor people or the middle class. I
will imagine for a second the Pulpally Police
Station there. The man who was killed there
is a petty employee getting a basic salary of
Rs. B3. Do you call him a bourgesitiz ? A poor
man, a poor constable, who took to this job,
just because he had to feed his poor children
and his wife, was killed, just because he went
as a policernan. It is all just a question of
option of career; we are all people coming
from the same social background. That poor
man getting Rs. 83—a proletariat, according to
me, was killed in the name of the so-called
proletariat revolution, and proletariat paradise.
I have never learnt that a proletarian paradise
will be created by killing proletarians —that is
a new knowledge to me,

Now, Sir, I may submit that instead of
pointing the fingers against the Central Govern-
ment and taking the sadistic pleasure of
always accusing, let us think for a moment as
to how the Central Government is to tackle it,
I do admit that there are certain social pro-
blems behind it. Shri Namboodripad only two
years back stated that it is purely a political
problem. Now he says, it is purely a social
problem. We will have to take a sober view
about this.

Asfar as West Bengal is concerned, I am of
the view that the Central Government,—as long
as the President's rule is there,—must be given
all the powers and here is the House to watch
how this is being done. We are Members of
Parliament sitting here who can always raise
our finger against the Central Government if
this is misused. But such movements will have
to be dealt with, with a strong hand. Other-
wise what I feel is this, father who is now
disowning the child will one day try to thrive
onit. Let there be no ambiguity about it,

I only sysmpathise with Mrs. Parul Bose, I
can imagine the pains that Mr. Ramamurthi
and Mr. Basu had when one of them was
attacked. One can imagine what pains it
would give when a person is attacked the blood
and the flesh and the body is the same for all
of us. Let us not think in political terms. You
are pained when Mrs. Parul Bose is attacked ;
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but you are not pained when some other people
are attacked. That is the one discriminatory
factor against you.

Now, what [ submit is this. This House
must definitely give a mandate to the Central
Government to deal with this problem in West
Bengal with a firm and strong hand and this
we must give with an unambiguous voice. We
have got the power to check if it is misused.
Thank you.

AN. HON. MEMBER : A very good speech.

SHRI INDRAJIT GUPTA (Alipore) : Mr.
Chairman, this Resolution which was moved
by Mr. Nath Pai in the last session—the way it
is worded, I think—is a little out-dated now,
because, subsequent to that Jast discussion on
this Resolution, there have been several other
discussions in various places, and already the
Government of India—as everybody kmows—
has come forward with certain draconian legisla-
tions, which some Members here arc advoca-
ting. It is not necessary for them to advocate
this now, because already they bave brought
forward two Bills which have been discus;ed
in the Consultative Committee only two days
ago and this House—some Members of which
are very eager to give power to Government—is
not going to be given that opportunity. Itis
our demand that Bills should be brought in
this House. Let the House decide it.
( srruption) Automatically they do not have
to be brought here ; they are Presidential Acts,
under the delegation of powers.

1 welcome the suggestion and let them be
brought before this House. Let them be dis-
cussed here. The Members who are not Mem-
bers of the Select Committee may have oppor-
tunity to express their views thereon. ButI
doubt very much from what T saw in the Con-
sultative Committee whether the Government
is agreeable to do that.

Anyway, what I mean to say is this. If the
purpose of Mr. Nath Pai’s Resolution is only
that we should condemn the Naxalites, then,
I don't think there is much need of discussion
here. Thereis no controversy about it. We
are all unanimous on this.

AN HON. MEMBER : We, means whom ?
(fmﬁm}.
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SHRI INDRAJIT GUPTA : Everybody ;
even they are now saying that it is you and the
Naxalites who are killing them. (Interruption).

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MI-
NISTER OF STATE, DEPARTMENTS _OF
ELECTRONICS AND SCIENTIFIC AND
INDUSTRIAL RESEARCH (SHRI K. C.
PANT) : CPland us and the Police. Don't
give all credit to us. (Interruption).

SHRI INDRAJIT GUPTA : You can take
it as you like. The point is this: If this is the
purpose of the Resolution, to decry, deplore
and condemn what the Naxalites are doing
today, their philosophy, their activities, etc.
there is no controversy here ; there cannot be.

But I find during the last three months or
30, a more fashionable idea being put forward.
I shall describe presently why I call it fashion-
able. That is now becoming the pet theory of
the Government which they are spreading all
around, and that is, that they are going to
tackle the Bengal problem with what they call
a package deal. Package deal means Don't
look at the Preventive Detention Bill, don’t
look at the Suppression of Violent Activities
Bill, because along with it, we are also adminis-
tering doses of measures for ecomomic relief,
that is to say, reducing the land ceiling, or
taking some powers by which some bastis or
some slums can be cleared or introduciog some
octroi tax or something like that. Repeatedly,
we are being told that the Government do not
believe in the strong arm method. But then
they say, “Look, we are giving you a package
deal ; there has to be a strong arm also, and
there is also to be a patient and sympathetic
consideration and dealing of the problems,
economic, social and political which are afflic-
ting the people of West Bengal, and without
tackling which this problem cannot be settled
in the ultimate analysis.’

The main purport of what I want to say
today is that this theory is a monstrous fraud,
It is a big humbug. Whatever their intentions
may be, what we could sec over the last few
months is that though the package deal theory
is being put forward, in actual practice, only
one part is being implemented, and nothing is
done about the other part, because only that
part is implemented which it is casy to imple-
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ment, and that is to invest the police with
some sweeping powers, to give them powers to
shoot, to give them powers to detain people
and do anything they like. Other things will,
of course, go along at a slow and leisurely pace
and take a little longer time perhaps to make
themselves felt.

I have here with me a recent issue of the
Jjourpal known as The States which is edited by
a veteran journalist, Mr. Durga Das. Ido
not think that anybody suspects him to bea
Naxalite or a communist. This is what he has
written. The heading of this article is : “Too
little, too late, may be costly”. I shall just quote
a few sentences from it. He says:

“If only hardened criminals and anti-
social clements were responsible, how does
one explain the apparent apathy of the
people to these acts of violence ? Why don't
they resist or come out clearly to help police
operations against these criminals.”

Then, he goes on to say :

“Law and order problems cannot be
considered in isolation, without relation to
the people’s sentiments. To understand the
people’s inexplicable apathy, if not anti-
pathy, one must take into account the io-
creasing number of deaths in the police
lock-ups, of arrested persons, nor can one
fail to see the marked disbelief with which
police versions of alleged encounters and
deaths of Naxalites are received by the
common folk. Naxalites or no Naxalites,
any improvement of the law and order
situation demands restoration of direct
association of the people with the adminis-
tration. That means the restoration of
popular government in the State.”

This is what he is saying after observing the
situation.

1 would like to read afew more sentences
from his article because they are very interest-
ing. He goes on to say :

“With 40,000 class I listed criminals
in the North Calcutta police district
alone...”

—listed criminals ; that means, they are known
to the police— )
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“. .with 30,000 more women and
children rice smugglers operating in the
four districts around Calcutta, with a mill-
ion night-dwellers on the pavements..™

Here, I may point out that many of these
unfortunate night-dwellers on the pavements
come from Bihar and U, P. It amused me the
other day that when there was a discussion
going on here about the need to introduce
more development schemes for U.P., which
is certainly a backward region—I have every
sympathy with their demand—nobody raised
this point, although here we are told that
every State must rush to Bengal's rescue to
save Bengal, that the eastern districts of U.P.
and the northern districts of Bihar which are
utterly poverty-stricken and where landless-
ness and distress is so acute that lakhs of peo-
ple every year have to go to Calcutta to seck
some sort of miserable pittance are responsible
for these people living on the pavements of
Calcutta. If Government really bother them-
selves to do something for UP and Bibar, then
that would also help to check this flow of un-
employed people who are crowding the streets
of Calcutta and also becominga victim and
a prey to many undesirable things.

“With a million night dwellers on
pavements and with 5} million poor job-
seckers pouring into Calcutta from the
other States of India and above all, with the
rapid increase in able-bodied unemployed
passing or dropping out of schools, colleges
and universities, the Naxalite ideclogy
based on suffering gets a free grazing ground
from where it contaminates other parts of
the country™.

This idea is now accepted by everybody ;
I think nobody here quarrels with it, though
Shri Tiwari, the Chairman now, only a little
while ago while speaking said that afier all,
these problems are there everywhere, in every
other State. MNevertheless, people who live
outside Bengal, who are not Bengalis, who are
trying to understand the problem not only
superficially do come to these conclusions.

‘What I wish to say is that nothing is being
done except talking about this side of the prob-
Jem. Action is being taken only as respects the
police dands and the right to shoot and this
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side is being totally neglected. Shri Pant may
later on say that they have sanctioned so many
schemes and so many crores. We are reading
in the papers every day also about these. But
what they are doing to create new employment
opportunities, I do not know. But they talk
about improvement of the bustees, taking
certain other measures and soon. As farasl
can see, nothing is happening. Anybody who
lives in Calcutta knows it.

Sofar as employment opportunities are con-
cerned, T want to make a very modest demand.
1 say, you donot bother about creating new
employment opportunities, but at last see
to it that those who are alrcady inemploy-
ment are not chucked out. Cam you do that
much ? Donot bother about creating new

employment opportunities.

Here is your friend, Shri Birla, who owns
half a dozen factories round about Calcutta.
You will ind that in the last two months,
the Keshoram Cotton Mills, the Keshoram
Rayon Mills (one of the most profitable con-
cerns), the Jayshree Textiles, Texmaco
Engineering Works, Bengal Fine Spinning
Mills, all Birla concerns, have been closed
down by him, cither because be would not
agree to some bonus demand of the workers
or he says that the price of cotton has gone
up and so he cannot run his mills. Some
excuse or the other is trotted out. These
mills have been lying absolutely closed and
the workers are unemployed for weeks together.
When we approach the authorities there,
the Labour Commissioner, the Government,
the Governor and so on, they all agree with
us and say that the Birlas have done some
thing which is absolutely unjustified. But no
steps are taken ; nothing is done.

Here is a newspaper, one of the oldest in
Calcutta, the Basumati, with which is very
intimately connected a former Minister of
this Government. Yesterday they closed down
their doors and 500 middle class employees,
journalists, reporters, press workers—very good
material for Naxalites recrui t—are on the
streets. Did you do anything to prevent it?
(fmm]. We know what is going on in
Basumati? (Interruptions). There is a CBI
case. We know it; week-can spell that out,
It is for corruption against the manage-
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ment, the owners of Basumati. They tried to
victimise Shri Vivekanand Mukerjee, one of
the seasoned journalists, who was its editor;
only a little while ago. Now they have closed
down the paper. These 500 people are
thrown out. You are not killing these 500
by bullet, either poilce or Naxalite; you
are killing them by allowing them to be
chucked out streets  without any
opportunity of getting any other jobs. What
about that ?

on the

Therefore, notwithstanding all this talk
about sanctioning so many crores for this
scheme or that scheme, nothing is materialising.
The only thing materialising is more powers
for the police. If you think you are going
to solve this problem this way, nothing is
going to happen.

Asfar as the two Bills, which are going
to be promulgated under the power
delegated to the President, are ned.
I demand that these should be brough
before both Houses. Let the Houses be given
the full opportunity of a discussion. Govern-
ment have gotthe majority. They are sup-
ported mow in this matter at least by many
friends here to my right. The opponents of
the Bill are in a miserable minority. They
should have the courage to bring these Bills
before both Houses. Let more people at least
understand what is in them. My hon. friend
from Kerala, who made his maiden speech
just before me, said that if Government do
something by way of misusing the powers, we
could at least point out finger at them. But
you will be able to do so only after
the man has already been put in jail.
Under the provisions of that Act I can be
put under preventive detention for a period
of ten weeks before it is proved that I have-
been wrongly detained. This is the process,
that you will give me the grounds of a deten-
tion, they will be sent to the Advisory Board,
In reply, the police give their version, then the
Advisory Board will gointo it and then say
that this man has been illegally detained.
A period often weeks will have passed by
then. After that you set me free. I as a
citizen of this country will be deprived of
my freedom for ten weeks and I cannot seek
any redress for it, I get any comp
tion or anything. (Interrupiions).
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SHRIMATI ILA PALCHOUDHURI
(Krishnagar) : Under what law can people
be murdered ?

SHRI INDRAJIT GUPTA: This ** lady
should be very happy because they are killing
as they want them to kill. I think tbat at
least Mr. Pant will agree with me that it
is a painful matter. In today's paper you
have read about five boys killed yesterday in
police firing. It is occurring daily. It is
said that they are anti-socialist Naxalites.
They may or they may not be. There isno-
thing to prevent the police from saying that
so-and-s0 is suspected to be a Naxalite. They
can shoot him, There is nothing to be proved.
These five boys, Ashutosh Bose, 25, Ashok
Bose, 20, Govind Dutt, 21, ., .. (Interruptions).

No Naxalite has ever come within hundred
miles of you. What are you talking about?
You have never seen a Naxalite in your life,
Many of the sons and daughters of my
friends are Naxalites and I know what mad-
ness they are indulging in. We are facing
them everyday there. We are holding meet-
ings. A large part of my Constituency is a hot-

" bed of Naxalites.

The Commissioner of Police of Calcutta,
Shri Ranjit Gupta has said, and it has appea-
red in today’s papers, that P.D.Act or mo
P. D. Act, the police will shoot. He is not
waiting for your P. D, Act. You need not be
so worried, he is not waiting for your help.
He says that he is going to shoot.

What I am bothered aboutis the way in
which the police are being invested with sweep-
ing powers by these two Bills. You are allow-
ing the police to do anything they like without
any hope of checking it. This is the problem
which is facing us and that is why we oppose
these powers which are being given. Plain
clothes police guerillas are now roaming the
streets of Calcutta and so many instances have
been reported. There is briefing of the press by
the police. When they come upon boys  writ-
ing slogans on the walls, immediately they
open fire on them. Under what law I want to
know. After arresting people, to put them in
the police van and on the way to lock up, to
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shoot them in the van—under what law i this
permitted ? T have no time to recount all these
names and places of these incidents, Everybody
knows that it is happening.

Therefore, I am saying : fight the Naxalites,
fight them by all possible means, but T have
not the slightest confidence that by only talking
about economic and political measures and
doing nothing about them, and on the other
hand investing the police with these sweeping
powers, this can be achieved. There is a clause
in the Bill which says that in order to stop
looting, when a policeman apprehends looting,
he can take any action including the causing
of death. These are the words in that Bill.

Now the harvesting season is beginning in
West Bengal. Any Jotedar or Zamindar can
go to the local Thanedar and say that these
people are coming to loot my crop. The Police
will be able to shoot indiscriminately. Is this
fighting Naxalites ?

There is a clause in the Bill which says that
any police officer can enter a premises, which
1 say may be a trade union office, a trade union
of railway employees or of port and dock
employees. It gives him power to say that in
these premises he found certain activities going
on which might affect the maintenance of
public services meaning railways or port and
dock. The offices in which the trade unions
are located, the whole property of the trade
union, can be requisitioned. That is putin
the Bill, Isthis the way to fight Naxalites?
What has it to do with Naxalites? Therefore,
these sweeping powers will be used by the
police to attack anybody and everybody right
and left. Everything will be done in the name
of fighting suspected Naxalites. Therefore, this
is not the way to solve the problem and these
bills must be brought before the Houses and
the Houses must be allowed to debate them.

SHRI KRISHNA KUMAR CHATTER]JI
(Howrah) : I have to oppose the motion of
Shri Nath Pai because it has been drafted in
such a way that all the blame islaid at the
doors of the Central Government for all that we
have seen happeniog in  West Bengal. There
has been such a noise in both the Houses of

** Expunged as ordered by the Speaker, vide col. 343.
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Parliament that people outside would think
that West Bengal was on fire. I cannot persu-
ade myself to accept that. The heart of West
Bengal is sound and I can  assure this House
that West Bengal will not belie the expec-
tation of the country ; it will contribute effec-
tively to the social, political and moral uplift
of the country. Thisis a passing phase and
therefore we need not be pessimistic about
it

Tt is essential that we trace the history of the
development of Naxalite philosophy in West
Bengal. How were the Naxalites born? Who
allowed them to be born ? My friend Jyotir-
moy Basu will shout at me if I say that all this
was done by the U.F. Government whose
presiding deity—only in name the Chief
Minister was Mr. Ajoy Kumar Mukerjee—at
the Writers’ Building was the Deputy Chief
Minister in charge of the home portfolio. It
was he who allowed them, under the protection
of police, to commit viclence. The whole cult
of violence was preached in such a way, openly,
by not only the CPM but by their partners
also. I am sorry to say that I canoot absolve
any of the political parties who took part in the
U. F. Government ; they were all guilty of the
same offence. Murders were committed bru-
tally even in day-light ; arson, loot and. rape—
everything went on. Processions were found to
be going throughout West Bengal with lethal
weapons and fire-arms. This was done under
the protection of the Home Ministry. There-
fore, can you say that law and order situation
in West Bengal has deteriorated now, as Mr.
Nath Pai has said. What steps should be taken
to prevent such a situation? Isit nota fact
that a situation like that has arisen much
before ? I shall read out a few sentences from
the hand-out given to Members of Parliament
in the Parliamentary consultative committee :

“The first three months following the
imposition of President’s Rule witnessed
distinct improvement in the law and order
situation except in the matter of Naxalite
activities, The number ofincidents under
various heads—interparty clashes, political
murders, agrarian lawlessness, lawlessness in
industrial sector, etc.—came down during
this period.”

Does the report say that the Central Govern-
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ment failed to control the situation? It has
been said that in the first three months the
administration was able to create conditions in
which improvement could definitely be seen,
Extra-ordinary powers were needed to deal
with the situation. Unfortunately six months
back when it came up before the consultative
committee all the political parties including
my friend Shri Indrajit Gupta’s party opposed
giving such powers to the administration. I
am not in favour of giving draconial powersto
the police nor am I in favour of giving hlanket
power to the Government. . ( Interruption}] do not
agree that the present laws are draconian because
they have a limited purpose for which they are
going to be enacted. An Ordinancewill have to
be issued. Just now Shri Indrajit Gupta quoted
from the statement in this morning’s Statesman.
He asked why Naxalite youths were killed
by the police. Do you want to say that the
police should be allowed to kill people like
this and to bring about a bad law and order
situation in West Bengal ? Is that your proposie
tion ? What is the administration wanting to
do now ? During the three months, they wanted
that some power should be given to them so
that preventive measures can be taken and
they can thus deal with the situation, There-
fore, two Bills have been proposed. What is
the purpose of those Bills ? To maintain public
security ; that is the purpose of one Bill;
because life and property were in danger, and
public security was essentally called for.
Therefore, one Bill is meant for public security,
The other Bill is to authorise the Government
to detain people who indulge in violeat acti-
vities.

Here, in the hand-out, there is another line,
and to remind those friends—and Mr. Jyotirmoy
Basu who did not serve inthat committee—
let me read out what it says :

“The other disquicting aspect of the
law and order situation in West Bengal has
been the continued occurrence of violent
clashes between members of certain political
parties. Between lst April, 1970 and 31st
October, 1970, 515 such clashes are reported
to have taken place.”

A large number of thesc incidents took place.
172 political murders took place. This is the
position there, Certain political parties have
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recruited to their fold anti-social elements.
goondas, people who have no conscience, who
will murder people to create and kind of terror,
and perpetrate any kind of atrocity on women
and children.

MR. CHAIRMAN : The hon. Member's
time is up.

SHRI KRISHNA KUMAR CHATTER]JI:
Two minutes more, Sir. They have been
given certain dignity of being affiliated to
certain political parties. These political parties
even now are clashing with each other with
fire-arms, ammunition, explosives, etc., which
are illegally possessed. In such a situationm,
is it not fair to give to the administration this
much of authority so that they can take some
preventive measures to create a peaceful atmos-
phere there ?

I know the main problem there is that of
unemployment which is so colossal, and along
with that, there is the refugee problem which
together create such a situation. There are
the slum-dwellers and the pavement-dwellers
who bave also created a painful situation in
such a manner that the breeding-ground is
there for violence. Therefore, it is essential
that we must create conditions of peace so that
tranquillity can be maintained and develop-
ment work could be taken up quickly.

MR. CHAIRMAN : The hon.

time is up.

Member's

SHRI KRISHNA KUMAR CHATTER]I:
One minute, Sir. Shri Indrajit Gupta said
that nothing has been done under the Presi-
dent’s regime. He has ridiculed the land
movement, and has mentioned about the land
grab movement. During this short period,
does he know how much land has been taken
over and distributed under the Governor’s
regime ; which is being accused that it has
done nothing ? The Governor has taken
about 50,000 acres or more of land from those
people, and in fact he has distributed about
60,000 acres of land to the landless. That has
created a spirit of confidence in the minds of
the industrialists. There was economic stagna-
tion and the industries were flying away, and
several factories were closed down. Why ?
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Because of gheraos which were staged fre-
quently, and many crimes were perpetrated
on the officers ; some officers were brutally
murdered even under the present government
and the Home Ministry there. Therefore,
here isthe history of what has been done
during the past few months. What is the
position ? 113 applications for new industrial
licences have been made as against only 63
during the period of the UF regime.

Not only this, 198 small scale industrial
units have been registered around the Calcutta
arca. The object mainly 15 to sce that the
problem of unemployment is tackled well.
I am strprised that even Shri Indrajit Gupta
should speak in such terms as he did. I cannot
support the resolution only because Shri Nath
Pai hasa political motivation about it and
pointed out that this Government has failed
to perform its duty in West Bengal.

I say that progress has been made in the
past three months. As [ said yesterday, the
heart of West Bengal is sound. They will give
you all the service in their sense of intense
nationalism, and would save the country from
this kind of violence and this brutal way of
life. 1 can assure you that.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : Sir, I would like to speak on the
law and order situation in West Bengal. As
Mr. Indrajit Gupta quoted, Mr. Ranjit Gupta,
the Commissioner of Police, has said, P. D.
Act or No P. D. Act, the police will shoot.
No law, only orders to shoot and kill. They
want (o give extensive powers to the police
including shoot-at-sight powers. They are
sceking legal sanction for the West Bengal
Maintenance of Public Order Bill. No execu-
tive enquiry or judicial enquiry into the police
firings. I mentioned it day before yesterday.
Mrs. Gandhi wrote a letter to me saying that
she had no knowledge about it. But the next
day the contradiction came out in the papers
saying that everything was done with the full
knowledge and consent of the Central Govern-
ment. I am sorry Mrs. Gandhi had said
things to me which are not true. I wanta
clarification from the Home Minister as to how
this could happen. When the Central Govern-
ment was fully consulted with regard to
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keeping in abeyance for three months a parti-
cular provision introduced by the Britishers
that every police firing should be enguired
intoe by the executive or the judiciary how
can she say, “Ido not know aboutit” ? Itis
a very serious matter and I want you, Sir, to
help me in getting a clear and categorical
answer.

Not satisfied with all this, they are now
bringing through the backdoor an cnactment-
the West Bengal Maintenance of Public Order
Bill and the West Bengal Prevention of Violent
Activities Bill. You will recollect, Sir, that
at theend of 1969, the nation had idea of
imposing a P. D. Act. This Government could
not take the risk of bringing it before the House,
How undemocratic it is that when the Parlia-
ment is in session taking advantage of the
delegation of power of the House on the
President, they want to bring this black Act
to curtail the human rights through the back-
door ! The whole object is to curb the political
opponents of the Congress and geta longer
time to stick to power, Sir, I demand of the
Government to bring the Bill before the House.
Let the House consider whether it is fit for
enactment.

On 18th November, I described how with
the connivance of the police with the criminals
and big business, thousands of kilos of high
explosive materials have been brought from
Maharashtra and other places, the police
being silent watchcrs. On an analysis made,
it was found that out of 391 cases, 349 cases
had no political background whatsoever. They
are professional criminals who have been
recruited into this job. I have said how close
the police is to the criminals and how clever
they are when they are facing local resistance,
in doing their misdeeds.

Today I will place before the House the
details of police atrocities that took place in
this period. I am quoting from Jugantar of
11th November. The hecadline is “Who is
going to pay for this mistake ?** It says :

“QOne Anil Karmarkar, an employee of
the Government of West Bengal, Irrigation
Department, was arrested on wrong identi-
fication. Afier he was arrested, a Deputy
Secretary of the Finance Department of the
Government of West Bengal gave a certifi-
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cate to the police saying, ‘I know this boy
fully well ; he is not involved in any politics
and he is not a criminal.’ In spite of that,
that boy was beaten to death within the
police station in the Bali police station lock-
up.”

I want the Home Minister to give a clear and
categorical reply.

I quote from the Fugantar again of the 3rd
September. It says that Shri Aboni Chakra-
varti, aged 34, again another respectable
employee, who had nothiag to do with politics,
was arrested and given such a beating in the
lock-up that as soon as he was released he
died. This is about Naktola in Jadavpur
police station. The happening took place in
Jadavpur.

MR. CHAIRMAN : Very little time is
there at your disposal to go into the details.
Please read the Resolution and in that spirit,
without giving these details, speak on it.

SHRI JYOTIRMOY BASU : Very impor-
tant people are living in perpetual terror.

In Lilua, railway officers sitting and talking
in a verandah, were dragged in a police bus,
given a beating within the police bus, bayone-
ted in the police bus, brought to Howrah police
station and kept there in the lock-up for two
days and after two days were asked to go.
There were no charges. They were both
gazetted officers, onc of the railways and the
other of the Calcutta ramways.

Then, hereis a case of a police sergeant
being prosecuted, Sergeant Bikas Sur, on
charges of assaulting and beating one Dr.
Chaudhuri mercilessly in the police station.
I will not give the details. I would like to
know what is happening in this case.

Then in Naktola the CRP got into the house
of a retired  district judge and some gazetted
officers were given kicks and boots, were insul-
ted, twisted by the cars and thrown out of
their house. We would like to know what is
bappening to that.

Then, in the Ananda Bazar Pairita of 16th
November, 1970, it say,that a policeman has
killed another policeman. The name of the
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'man is Samir Chakravarty and the other man
is Ranjit Chakravarty. We would like to know
the details about this,

In the Jugantar of 2Znd September—it is &
Congress paper—it has been clearly stated
that in Krishnagar, they entered and ransacked
houses, gave a beating to men, even insulted
women and old men, and spared nobody.
That is what is happening in West Bengal
today.

On the 20th September a young man in
Krishnagar was murdered in the police
lock-up. The father filed a suit but nothing
is going to happzn.

16.53 hrs.
[MR. Speaxer in the Chair]

I have alrecady mentioned Samir Bhatta-
charya's case who was beaten to death in
Shyampukur police station in the presence of
sub-inspector Bala. The murder was actually
committed by two head constables. . . . (fnterrup-
tion). We want a clear and categorical answer
from the Government as to what they have
done about this.

Just over a week, when this special power
was given, they have shot dead 25 persons in
Calcutta alope.

About the talk of my party, there were
numerous cases, One Chinmoy Hajra, a mem-
ber of my party, was beaten mercilessly, hot
iron was pressed on the feet and—there are
ladies here and 1 should not say that—rulers
were pushed into his body. He was groaning
with severe pain and when we went to see him
the poor fellow could not even get up.

On the 16th September one young boy,
Buro Haldar, was beaten and taken away. He
was not produced in court and has not been
heard of since. It is apprehended that the boy
has been killed and his body has been disposed
of secretly.

On 23rd September, 1970, Nani Saha of
Democratic Youth Federation was shot dead
at point blaok range when he was alighting
from a bus within Dum Dum. The shot was
fired with a view to kill him.
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On 25th September, in early morning, at
Bhawani Dutta lane, in the University arca,
the police shot dead two University students,
namely, Sanku Dutta and Krishna Sanyal when
they were sticking posters. Shri Anup Bose,
an Eogineering student, was brought to the
place and also shot dead in cold blood at point
blank range with the intent to commit murder,

One Krishnopada Biswas, a University
student, was going to the University Library
with his hands up but the Police, thirsty for
blood, fired at him at point-blank range and
killed him on the spot.

I can give the House hundreds and hundreds
of cases where the police has been let loose and
they have run amuck shooting people at sight
without any reason. ., . . (Inferruptions).

SHRI N. K. P. SALVE (Betul): Is it a
case that police is worse than Naxalites ?

SHRI JYOTIRMOY BASU : I will give
another list of murders. On 29.10.70, Swapan
Parbat of Shyampukur in Calcutta was
murdered, Sambhu Patra of Beliaghata in
Calcutta was murdered, Kanu Sarkar of
Gobindapur in 24-Parganas was murdered,
Sanjay Chowdhury of Chitpur in Calcutta was
murdered and Sunil De of Belgachia in Calcutta
was murdered.

On 30.10.70, Sukumar Bhattacharyya of
Muchiapara in Calcutta was killed and Sunir-
mal Patitundi of Baranagar in Calcutia was
also killed.

After the fall of the United Front Govern-
ment, the Jotdars brought in the C.R.P. and
Police and three police camps have been set
up in Dhapa area of 24-Parganas and the
goondas of the jotdars with the help of the
police are creating terror and looting, beating
and raping. A girl of 12 wasraped in broad
day light by 11 goondas within 15 yards of the
C.R.P. camp.

Then, the attack on the Mayor of Calcutta
is very well known. According to the Ruling
Party, he is a bitter pill for them to swallow,
According to them, he has been standing in
the way and, therefore, be must be demoralised
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and terrorised, Right near the C.R.P. camp in
Tollygunj, a serious attempt was made to mur-
der him,

What about the attempt that was made on
Mr. Jyoti Basu at Patna station ? We want to
know whether any body has been really arrested
and punished. . . . (Interruptions).

Then, in Durgapur, Mr. AjitMukerjee, Vice-
President of the CITU-led Hindustan Steel
Employees Union in a telegram to the Prime
Minister has complained that the “CRP fired
nine rounds of tear-gas on August 19" and
also fired on women. He alsoreferred'that
“CRP was severely beating up children, women
and old people, and trespassing into residential
quarters indiscriminately.” .. (Interruption).

SHRI N. K.P. SALVE: On a point of
order, Sir. The Resolution, inter alia says :

“ ,..and expresses grave concern at
the wide-spread unchecked violent activities
throughout the State thus endangering life,
property, sccurity and democracy in the
country."”

SHRI JYOTIRMOY BASU : That is what
am mentioning.

-

SHRI N. K.P. SALVE: Unless it is a
case that police is responsible for endangering
the life of the people, all that he has said is
irrelevant and he is continuing with it, There-
fore, all that should be expunged.

MR. SPEAKER: There is no point of
order,

SHRI JYOTIRMOY BASU: Unfortuna-
tely, what I have beca telling could never be
pleasant to the people who arein power and
who are sitting on tht Government Benches,
What I am saying is that this is not going to
work for long. You come and face the people,
Let us see what the people decide about you
and decide about us. Come to the mid-term
poll. Ifyouwanta sclution to the law and
order problem in West Bengal, come to mid-
term poll, face the people, don’t take shelter in
bullets and lathis from the people. This is my
caution to you.
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17.00 hrs.

=t favfa faw (AWigd) @ a=w
wgRa, 47 AT Ag 9T F w0 ¥ QF
gt 4 fFar @ 1 T /T gafaa
g9, a1 98 TWH ATET AT aF A
1§ swrd @, A1 GEE AR A AT
g Y& a9 fwar ary

T TIF ¥ T A1T Ft w0 Frar
sTegr g fs ama & swmf & aar=
gz & fragamfs wofas s 3 2
argmF qg #f aigd afsm 3 gk
Fma # smf anfas aftfeafy & o
& a ar sar fF o FaT 77 3 F40
g, ot zxAfas g a7 ;fed, st
FIHRIT T | IS AATAT T3T AT FILEA
TE M §, TR ITH AT FI
WO FX | A AWSAT FT GAEAT FY
g s wifeg S Ay gar g
fr ame # &Y 7w 93 fag anadt §¥1¢
g) FER T @ FHEAT FT ZH FCAT
=rfge 1

AT TW A=A F N ot argd
fd F1 g9 &, a1 T W@ gEAr FY
fret gaX 0% ¥ g7 FX) fegmm &
At 39 3 & wiE mafiw atmfas
g1 aae ¥ Aywar foet fadat affa &
suifag gIF 3 H wawd amfba
qzr #7 €, &t f&r w9 A # Tfge
% ag ovzg O FaFAr § A6 43, 720
9T UF UF-IHTIHT § a9 #T A I
T T ATH FIE EiF | A &
qgdr guA 1920-1930 #Tr 1942 %
yadz dwd ) gaw T fr e fodaq
¥ gAY AgY <41 g% ) fuogwA ¥ gaHe
79 fadl & fag aw= @Y wan, Afrq 3ad
Tz fve 99% arFa a1 1% |

g A& g fF ST Atwaat § #
AT g ; ¥ w-fe| § o 5 A



319 Law & Order

[=fr fargfar fas ]

gatiz FHar g, s I9 wT ol
9% 93T FT AT E 1 ATAT A 1942 v
YAz @1 | qg qTAT ¥ AU AT ¥
foad s=mar war gade a1, afFq ag #
saf fefadss @t a1 ox e fafew
TEdz ¥ faw gEwl zaEr giesa gt
T

qg WWAT FIT FIF FT 8T & 1 73
A fagit §#—fadest sad fagre
are afaolt fagre & g foy d§—dw
ot & 1 S Y fRaagE v frar s
2| T weF gy AwaEt 1 gw fefgas
#g a1 Tg #1, AfFT qrfae J gare
gy arzd § | gafag 9AF ga &
far wdadt s Fifge ) gfag ar
fafaedr & gro 59 gA=ar #7 gd 7@l
frar s aFar g 1 gfaa A% fafaedr &
g el & fag sraqi@r @1 awdr g,
gaar & =¥ adi 1 awwrew i o
¥ HATHE FH AITHAT & AR AGATAT
sifge 1 arfacy gw & a=F, wid
#YT aeq & | g® oo qarAr wifge fe ¥
1 o fgarons sedarigar £3 @ & ¥4
au #rt frets gar @ &1 9T Ay
N THAA-GAN F1 g7 Prar A
Tifgw 1

gx €1 A ag 99 FFar & 5 e
Hamfra g, T8 ag frdrawg & 2N
dr T o a9 F79 A7 47 oIS
fir feelt & FealY &1 @rw & ax gad
frgsr 9 &1 g4 @E F@ HEAT
arfge | s1eT 9y TEErT FIar 3
#x fme @ar 2ar &1 gafao aesra Sy
oz 39 awear #1 fagw woar anfgm
oy WA T FIT GRFL 90T T qAX
FAFar § 7§ | 4% € AT F, AT
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# F7 9FaA R g9 g3z § g
wiftde  amafeat & Fr  #7
IIR A f& ;@ oaa 3 awme
AW F qr9 4 wiwgr @ fF fader
afer 8% N8 & a3z W wEEe
afcfeafs @1t 81 33 wase qfcfeafy
FTHAAT A F 9% aeFre a7 529
vor1 fgw 1 o 7z o g @q @
R T 9FER I A Iwk grq wd
#, @WH FE wAUT Ag g afea
TIFTHT 7@ P 79 ens w27 Izrar
Tifgq aT ARAF FEw T FH
TS g9 FeaT qUfgw ) ;w20 a6t
& @rdAa & T3 fygen ¥ Az
W IT TAATA ¥ A= wEAa 3
AT I9F AT AN wEAT & 39 WEI A
FHATY A A FEAE FA L
A I gArD ATHIT G AT A1 FOA
fardreft =1t #1 A1 aeawTT dY, FRE W
ITF 7 F EF A47 fwar, gafAy arw
€W I @ Fr & F gae faa w5
F1q w1 F1fge 7T 7957 g9 Fawraar
g 1 g7 19 9T AT FNC, 7T FW
AT TG IHY FGAT ZT FIT AT
g & 1 (swawma) carEr 43 gg
€)1 3rar 3 % 45 w wa alx
fergeam &1 demru @ mar gz
-4 ¥ 91 qraq §, ag won frarag
F1 KA FT WE | AE WL FT Z47
i Fa1 @ g1 F1Er, FE THARAT Far
FarAY fF ¥ T8 39 &1 FGAM g grww
au gg fraga g P faaar owraifas
gArT ®t A®@ g1 ag ama & frar
q N FAA FT T @I WAL
T fagere Fma, fagre, s
qrET HYZ IAL AW, & IAT 3T H
a7 W15F W17 7, gHiAY F@r @ify 2z
LECEE
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*SHRI J. H, PATEL: Mr. Speaker, Sir,
the SSP Party fully supports the Resolution on
the Law and Order situation in West Bengal
moved by Shri Nath Pai. The situation, at
present, is so grave that unless immediate and
effective measures are taken to curb the law-
lessness, it would spread everywhere thus
endangering the security of the country.

‘These measures can be classified into two,
short-term and long term. Measures like
Preventive Detention and other enactments
aimed at economic and social development fall
within the ambit of the former. In the second
category, the Government will have to formulate
suitable concrete measures which would ensure
lasting stability. When advanced countries
like U. K. and U. S. A. endeavour to put into
practice the high ideals of Gandhiji, it should
not be difficult for us to follow those principles
provided we are earnest about them.

Tt is strange that in the land of Gandhji, on
one side we follow the principle of non-viclence
and on the other we resort to violence which
goes unchecked. During the last twenty-three
years, Government had resarted to firings on
the people on 4,000 occasions as aresult of
which as many as 15,000 to 20,000 people died.
‘While talking of wide-spread wviolent Naxalite
activities which have spread from West Bengal
to Andhra, Kerala and other States, one
realises very little that the Government also had
indulged in indiscriminate firings on a number
of occasions ynder some pretext or other which
had resulted in deaths by thousands. This
high-handed action of the Government is quite
illegal and improper. Itis onmly to counteract
this that Naxalites have raised their ugly heads
everywhere. In this connection, it is worth
recalling the words of Dr. Lohia who said that
people resort to violence when they do not get

proper justice.

What we see in West Bengal is only a symp-
tom of a deep malady. This would spread as
an epidemic in about four or five years in all
parts of the country, unless timely and effective
measures are taken.

The solution to this deep discontentment
and turmoil lies in the land reform m t
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Unfortunately the Government have given a
distorted version to this movement by calling
it a “Land Grab Movement.” When people
agitate and resort to Satyagraha in a peaceful
manner, they are arrested, beaten up and
imprisoned.

The conditions in West Bengal are very bad
which call for radical reforms in the economic
and social spheres. In the first instance Presi-
dent’s Rule should immediately be withdrawn
and there should be popular Government. To

say that things have considerably improved
after the President’s Rule is utterly false.

It is essential to go deep into the Naxalite
, how it origi i and why it raised
its ugly head in the country. By way of illustra-
tion I might say in this connection thatin the
case of Malaria, the doctor gives prescription
to cure the disease. But this is only a tempo-
rary measure. For a permanent cure, it is
essential to eradicate the very germs by means
of effective insecticides. Likewise the Naxalite
activities in the country are the consequences
of Congress misrule during the last 23 years,
This can be prevented once for allonly by
improving the economic conditions of the
people.

Sir, you might be aware that the Prime
Minister, in one of her recent speeches on the
Fourth Plan mentioned that the various
schemes and projects outlined in the Plan
would ultimately improve the economic condi-
tions of the common man and would remove
the cconomic imbalance and social disparity.
She became conscious of the common man
after 23 years. In other words, wisdom dawned
in only recently to imorove the lot of the com-
mon man. All these years her party was
patronising Tatas, Birlas, Singhanias and others.
In doing so, it reaped immiense benefits.

Violence as such is not confined to India
alone, *Secondly, the outbreak of viclence need
not necessarily be motivated by the despairing
economic conditions. Advanced countries like
U.S.A.and Europe arealso in the grip of
violence by students and other elements.
Reasons for this vary from country to country.
In order to counteract this non-violence is the
only sol

*The original speech was delivered in Kannada.
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In our country, the existing economicinequ-
ality and the social disparity can be redecmed
not by resorting to violence but by non-violent
means, For this purpose, we have to educate
the people to launch a country-wide agitation
pressing for land reforms. Like Mazumdar,
there are many land-lords in the States who
have resorted to violent activities. Many land-
less people and petty holders of land are at
the mercy of big land-lords whose scant respect
and utter disregard for the poor are well-known,
and I need not narrate. We should therefore
orgapisc the land reform movement in a proper
way so that the transformation takes place in
the society in a peaceful manper.

In West Bengal after President’s Rule, there
has been no improvement in the economic
conditions. On the contrary things have
worsened. The manner in which the Calcutta
Corporation functions is a glaring example of
msmanagement and misappropriation  of
public fund. The amount that has been  sanc-
tioned for running the corporation is not
utilised for genuine purposes, Itis diverted to
wasteful and infructuous expenditure, which
has encouraged the firings that have taken
place in West Bengal.

In conclusion. I would like to repeat that
1 oppose the President’s Rule in West Bengal,

oppose the Preventive Detention measures
which the Government propose to introduce in
Parliament and support Shri Nath Pai’s Reso-
lution. I urge upon the Government to with-
draw President’s Rule in West Bengal imme-
diately and set up popular Government.

*SHRI K. SURYANARAYANA (Elura):
Mr. Speaker, Sir, this question of lawlessness
in West Benga! has been  discussed here  more
than once. But the situation has not shown
any signs of improvement.  This may be due
to the ineffectiveness of the measures that were

taken by either the Central Government or by *

the State Gover The conditi have
deteriorated to such an extent that peoples
confidence in the measures has been shaken and
they are much agitated. When we think of the
role of the great freedom fighters from Bengal
and compare their role now to the situation
prevailing there, I am doubtful whether the
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steps taken by the Government so far to bring
peace to the people have been effective. 1
have some taste of the situation. Recently for
getting release of steel for a cooperative sugar
factory in my State, I had occasion to visit
Calcutta. I had met all the concerned officials
but even the senior officers have expressed
their inability for expediting the release of steel
because the Governmental machinery has come
toa dstill. The subordi do not obey
the seniors and seniors are helpless. There is
3o much indiscipline in that way. Ifwe have
to catch a plane we have to leave our houses at
least 6 hours before the scheduled departure of
the aeroplane. Similarly for taking a train one
has to leave his place at least 10 hoursin
advance.

I am reminded of a parable in this connec-
tion. There was an old woman who did not
admonish her son when he stole vegetables etc.
from other People’s houses but on the other
hand she was happy at his ability to do such
things. Subsequently, he started stealing from
his own house. Then the woman started feeling
the pinch of such thefts. Inthe same way
Communists were encouraged and when they
had a foot-hold they exploited poverty, help-
lessniess of the people to suit their own conveni-
ence. Their activities were not counteracted
in the beginning itsclf. Now the conditions
have deteriorated to such an extent that, like
the mother in the parable I have just now
narrated, we are fecling frustrated any angry
with the Naxalites. They never expected the
Naxalites to turn against their own creators.
But who are Naxalites? During the short
period the United Front Government was in
power they had encouraged all kinds of anti—
social clements and these very same people
have been given political recognition. That is
the feeling people have about these Naxalites.
But nobody seems to grapple with the reality
and formulate worthwhile solutions for these
problems,

There is no dedication to service in the minds
of the officers, As soon as some press reports
appear about the posssible retirement or shifi-
ing of Governors people come to Delhi to
canvass support for their candidature onthe

" The Original speech was delivered in Telagu.
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basis of their seniority etc. After having crea-
ted such a situation in the State now itis
difficult to find a solution to the problem.

There is a persistent demand for the recall of -

the Governor because some parties doubt his
bonafides. When the Police actin defence of
law and order they are blamed. On the motion
of Shri Ramamurti last week I had no chance
to speak but his argument was that because the
police were not there the attack took place on
the person. This is because they want to bring
in politics into every situation and create condi-
tions of utter chaos and lawlessness only to dis-
credit the Government.

No solution to these problems can ever be
found without the coop of the people in
the State. The basic need of the hour isto
infuse fid in the people. When the
Government has been reduced toa state of
utter helplessness and where the police, who
are deployed to maintain law and order, are
themselves murdered day in and day out with
impunity, how can any confidence be created
in the minds of the people? Many of us have
plunged into the freedom struggle having been
inspired by the heroic deeds ofthe people of
Bengal and Punjab under the dynamic leader-
ship of Mahatma Gandhi. When we visited
Andaman and Nicobar Islands recently we
saw the Central Jail there. The legend enshri-
ned there presented to us a magnificient
panorama of the part played by the nationalist
leaders of Bengal and Punjab. Itisan irony
of fate that such a State is now in the throes
of turmoil, chaos and lawlessness. It is not
only because of the poverty of the people but
there is politics behind this situation. Ta my
State also there is some Communist propaganda,
they have got slogans like distribution of land
to the landless, economic improvement of the
down trodden etc. But we sitting here do not
even sacrifice a day’s daily allowance ora
month’s salary to help the poor people. Sir,
as the proverb goes, charity begins at home.
We have to sacrifice first before we ask others to
do similarly. People are sufficiently educated
now andwe will be deluding ourselves if we
think that we can get their votes for us by flou-
rishing slogons before them. Instead of such
personal sacrifice by way of example if you
pass some Act for taking away their land or
property it is not proper. The world today is
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in such a sorry state of affairs because wedo
not heed the words of Gandhiji. Certain
political parties are solely interested in frustrat-
ing the impl ation of progressive policies
of the Gov Let the Com ists get
clected to Parliament. We have no objection,
but if we behave in a narrow-minded bigoted
way for our own interests this will not be of
any benefit to the people.

You may remove the Governor or reshuffle
the administrative machinery there. As a last
resort you may bring in even the army for
establishing law and order in the State, but
whatever you do my submission is, that first
and foremost you should create confidence in
the public about the security of their life and
property. For this purpose whatever stringent
measures you adopt will be welcomed.

SHRI SARDAR AMJAD ALI (Basirhat) :
I'do not feel much honoured in taking part
in a debate in ‘which affairs of my State
have come infor Scatting condemnation in
this august House.

SHRINATH PAIL:
bad clements.

Not the State, some

SHRI SADAR AMJAD ALI: I was atten-
tively listening to the reports of instances
which were being mentioned by my friend
Mr. Jyotirmoy Basu. I would not have taken
part but I was inspired when I found Shri
Bibhuti Mishra’s amendment which speaks of
growing lawlessness in the State of West Bengal
resulting from unemployment, disparity, etc,
This inspired me to say something. When I
made up my mind to say something, I re-
membered a wise saying of Shakespeare in
Macbeth, onc of the most illuminating lines :
“Infectious minds to their deaf pillows will
discharge their secrets”. Here is a moment
when at least one Member of the Congress
(R) says that the growing lawlessness is
resulting from uncmployment, disparitics in
life and other social evils. It isa fact that
the growing lawlessness in  West Bengal is
causing concern all over the country. Mr.
Jyotirmoy Basu keeping a good almanac
of the police atrocities now committed over
the citizens of the State. I do not keep such
an account. He depicted only one side of
the picture. I only want to remind him of
the ghastly deed they committed at Burdwan,
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I do not know if that fretful day will ever
be forgotten by the people of our country
when at the sight of a mother three of her

darlings were butchered in cold blood by
people belonging to the party to which he

belongs. I do not know: when Mr. Jyotirmoy
Basu shed many tears over the atrocities com-
mitted on some individual citizens by the
police will also shed some tears over the
atrocities they committed at Burdwan.

Sir, the Communist Party (Marxist), in
the Burdwan district, in a village called Ethora
did another gruesome thing, when a wvery
old teacher was dragged in on to the scene
and after that, ruthlessly butchered. I do
not know whether the coffin of Marx at
that time got a shivered on this atrocity
committed by his loyal disciples in the name
of common good and thus causing alarm to
the common people.

In Malda, just inside the court, a police
official was Stabbed. Every day we are
witnessing several atrocities committed upon
the police people. We in the same breath do
condernn the atrocities committed by the
police upon the free citizens of our country
as we condomn the atrocities committed by
any single individual on any other citizen
of the country. After all, violence is viclence,
and we do not make any discrimination
between violence committed by an officer and
violence committed by any private indi-
vidual.

What is the state of affairs now prevailing
in West Bengal? We find on the one side,
growing unemployment. That is gnawing into

the hearts of the youngsters of that
part of the country, Despite my feel
ings for the youngesters of that part of

the country we must deplore the activities
of devastation committed by the young genera-
tion to whom I also belong. But, at the
same time, it must be considered and it must
be judged asto why this sortof devastating
activities are being infused upon them. The
growing unemployment  problem, the
agrarian problem, the problem of just develop-
ment of that part of the country, arein such
a high pitch that the young people on that
side of the country donot find any future

NOVEMBER 20, 1970

. scription  of

in W. Bengal (Resn.) 328

before them, Naturally, in their youthful
exuberance, they go on doing such things
which are not congenial for democracy and
the democratic norm that is now prevailing
in our country. Be it known to all that we
do Dot want to give our assent or consent
or tolerance to that sort of activitjes.

We say—and practically we are doing it—in
that part of the country as we feel the
necessity for popular conscience to be mobilised
against all thosc sorts of wvandalism and
hooliganism. We are very often spoken to
hear by my communist friends as well that
not only stringent legislation would solve the
problem but something more has got to be
done. What is that something? The pre-
that something is that there
should be a political solution. What is that
political solution? The scope political solution
as they say came on that day when my
leader, the ex-Chief Minister, Ajoy Mukher-
Jee, resigned from the United Front Ministry.
One political solution was there. My party,
the Bengla Congress, got out from the United
Front Ministry—only with 33 MLA, and the
people who now say that the matter has got to
be given a new approach, a new line, at that
time, could give a political solution. And that
political solution was, to form an alternate
Ministry. But they failed there, and there-
after, now, they are prescribing that West
Bengal requires a political solution, and the
political solution is an immediate poll.

There could be another political solution.
That is, the mobilisation of public or popular
conscience to resist evil. Every day we find one
diagnosis, in the Consultative Committee also,
the Communist Party of India and also some
other friends—Shri Tridib Kumar Choudhuri
belonging to the RSP and some Members from
the Forward Bloc,—were saying that only
stringent legislation will not do ; that giving
massive powers to the police activities would
not do. All these parties are also clamouring in
this House time and again that CRP should be
withdrawn. But, Mr. Speaker, when Mr. Jyoti
Basu was occupying the chair of the Home
Ministry, all these parties in consort said that
police bas gone to the camp of CPM and for
maintaining law and order, they wanted some
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arrangement, some force. That foree could be
either an administrative force or the force of
the popular conscience. Popular conscience is
always quite clear. People being terror stricken
are not coming forward to resist these activities.
S0, some administrative measure should be
there. Therefore, the CRP had to be called
in. It became their affairs to look after law and
order in some parts of the State. But with their
fall the same parties which were very much
anxious to restore law and order are now
condemning the activities of CRP even.

So, we want another political solution. That
is what my party is doing. We believe that it
is not enough to have only stringent legislation
or give ample powers in the hands of the ad-
ministration, but simultaneously the people
should be mobilised to act. My leader, Mr. Ajoy
Mukerjee in such mission, is touring each part
of the State, trying to mobilise the popular
force to rise, to resist the vandalism now being
let loose. Tt is a matter of regret that not a
single other party has joined in our scarch for
this political solution. They are only after
criticising the Government of India about the
restoration of the P. D. Act. We know and
believe in our heart of hearts that P. D. Act is
never a democratic method. But in some parts
of the country when circumstances arise where
the administration cannot work; the police
cannot work according to law and even the
legal set-up is going to be b.oken. In that
event, some sort of stringent action has to be
taken. That circumstance has arisen in West
Bengal and that why we find the justification
for restoration of the P.D. Act. We belicve
this would give a strong hand to the administra-
tion to curb lawlessness, activities of the
‘Naxalites and evil elements.

Mr, Jyotirmoy Basu of C.P. M. was very
critical in saying that police is committing
atrocities on the free citizens, We deplore it
in clear terms, butis Mr, Basu aware tha: the
police men are not foreign elements in our
country. They are also our brothers, of the
same flesh and blood as we have. They also
have to feed their children, To maintain their
families, they have to take up a particular
avocation in which they have to do some acts
which may not be liked by the party of Mr.
Basu. So Shri Jyotirmoy Basu could also have
said that by now about 700 police officers and
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constables have been attacked, assaulted,
manhandled and 37 of them have in the mean
time been stabbed to dealth. Thisis also
another side of the picture,

Mr. Speaker, we had an expectation, when
my leader, Ajoy Mukherjee left the United
Front, that at least some sort of administration
would come up in the State of West Bengal to
restore law and order. President's rule was
there but we observe that even during the
President’s rule atrocities are being frequently
committed by the g Those who
do not believe in socialism and democracy,
those who do mot believe in the democratic
norms are gaining upper band. There is no
gainsaying of the fact that it is due to the
causes which have been culminated over there
for 23 years. I, therefore, Mr. Speaker, appeal
to the Government of India, whenever you are
going to take some stringent measures and give
a very long rope to the administration, you
also think of some welfare measures for the
country ; then and then only you can solve the
problem of that part of our country.

da &l ta

=t suagA gww  (38f) : aeum
WgIRA, At qEE At A1 o ¥ | §
3 or 991 & W FIAA |
greafas foafa &7 o s &= &9
Ay g & 3¢ aurd Tam g

waftgE: Twe s a@ s
TETT QT AT F G gHHT AT FEAT
qeeat 8 1 arer ofysw T ¥ Sm-we
FY T gurr w7 T@AT 1 gooT 7 A8
grar agl 31 uesgafa aww F TR 39
aren Fazara agr ar, &9 T W
gan a1 fF wmaE @7 sEwar @ g,
wifg sorfaa & et afes faei-fam

qgl ¢ ASTHAT qFAT AT W E )

off=mdt e #t gwEn TS a%
difrg adf &1 g smgl F o
Fuag g @9 faedt & =iEr amw
1 9T WY a0 A a1 @ § @7
Ao d oy q A A agi
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[t Fae 7w T ]

grx &1 fage ® fomd & sdar ®
faad &1 ar @IT FMA F A
g A A 98 @t arad A fad,
¥fra sc gw aw FJAT TG qTFA!
T aFd § | 5§ g v aftfeafy g o
2 AT FAAF UST WAL
gfera &1 ¥t agh 9T &A1 I =G 20
¥t zaframondr & Agi g awa fw
Fox Fdsw A QO ag fawr % 1 v
ifes qfaw et A1 aFan |gr ag
g qiar | I 9% ¥ A qrE-mE
at gqfag aidi ® 9@ F fag @
qEar 2 |

T Fgt 7§ 941 ¥ A4 ggF H
EAF al F Fg g AF@E 5
nadT Fegfaer § AT IR g /W
Fifgr 1947 gz Fax & 7 ¥ Fegfaee
agi g1 T g9 & FfFTag T9
ez g fr st ussar agh b @R
IAHI 93 19 A G0 AT H 1 T9F 93
T agi 9% ©F 3% wegafa wEd g GE
97 99 gt sl Ga TAT 4T, @Y IF
AT azi ¥ daqC o gRAr & A
wedt ok fg avg & Fifaw =1 Iy
g 9 A1 AUSFHAT FT FAAFIEAT 47 I
qT I3 w19 a1 faar 4t ag gw 9IF
e § 21 S¥W gt 9 ow aq wifa
enifaa g 0 o7 TS A 9 ai o,
FAETATH AgE, ST, GAITTZ Al AT
oY ga gAre AT dar § 333 faAi
Se1gr arar g, AR ®IF fyar srar o
A% giagt F1 argr srar § @1 qgr 9%<
Frat & AR A AFAT F, o gAR A
&, @t Ay ary § A 0, 9rsf 97
a g = 7 91 § 1 93 99 Fdard
T & atrag &1 WA FATY FFAT
AFANFT AT A FT IAZ & FG
FT AT a1l |
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Fgfaee wEdi 7w & fr gfaw
FATATT &7 G 2 ) J AFar § Far 9T
gffm 7 s A g agh gz Y
g WAT ¥ IR FgfAEl gar gal
At ®Y gfaw & wdT Gear ar 1 gfqa &
g 2 2, & R Adt Fav
afss ard afcfeafs w1 afr w17 &
arar g @ I9%) fadard wegafa 41
TIAT 9T g ¥ afg g § adf v awy
& drguwr T AEA A A HAr
arfgd, fafedt sa W swreE a =z
Wt a1 Arfge ) A Fg N FA w5
HEATAFAT &, AR FW1 I1f3C 1 ZH T
TEIRAT ¥ FITA FT A€ & | GAFT gL
T T a1 F  qIA FT, IFHT q7 H,
AT qGAT FT F5AT IT W KT Gm,
AR GTAT TIF FE 41 W FTAA
AR AN E, TITTF FIT FqT Ty
A | AT FA WA SqFEAT AF FT
YFY & a1 UFR! F A F1 T790 ¥ Gar
FgA F@ F1 w18 Afaw afawrz 3d «
JAAT 1 ZAET FAAAT FowqAT frarar
grar, ITRr fasam w1 gifey woar
g, A7 IZAT FT 35T FY gy Far
gRIT | ATRT AT 1 FUTFAT &L
Fsqaeqr %1 feafs @I § A gawr ga
grar & 1 aar feafs 97 a3 &, @ o
gz TEAA TG AT 9Br . AYT sEET
FuGT FAT T2 1

Tz A FUTFAT AT aA=ifs fr amr
& gz oy g gAr ot @ A1 7 WA
nar @ fr fagar Y @3 &fewat e 3
g gmg fFaard =aral #wgr 3Im
FT0T ¥ agt IFI AT A% § 1 AfFT @
I F4r g P FIOW I3 G gd
FeqAEAT & | AT AAFAZ E, N FreEmd
T IARX AT FIIAT§, ITH Arfas §,
ITRC FUT fFar Fw, ITHY FA FL
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faar @mw, fgar %) wQ, & o9 1A &
afan & e &1 ¥ #rwEEl 21 fFa
A A @ FHA E | FEA A
wa F fayr wmfa &1 qEEa @A
arfgn, At # wdwen @ar atey i
IAF 917 H A gAfma g

T A FT oF fremr a=t § ot
gHT & | FIUAT Y BFRT F 1 wowgLd F
afm 8, su% sgfaw et A ag
wTFT FHArfEl AT dAE #1O9,
IA® AT AU {F AT ¥ F9rQ A
T, @YX FFTF GG |07 AT A §
1T 39 9T AT 47 FagEdT & AT @ E
f& ¥ 97 F17aEm F FAC | FTLEAT
AT aF a5 g | amraTw mifes F 1 agr

T qft At AF A T @R AT T

avg &1 H@eq Fm@Ew g, fzar &
FEATAT g1 HIT ag Hear & qAT IIq
ar faerardr feg @ ? g o dr
a1 2, TAHT Fq YA ST AFAT F 1 ANT
gw arfea wifog AF &O @1 F@&T
qfTons GIFF Z0T #T1T 33 FT HIT FYRT
FATI FT JIAAT FIAT TEAT | FAL FTEH
g7 W HI-HI AFHATTE qG7 AT @ 2 |
& wraar g & agmAize @1 @ A9
Hragr 21 &1 FfFT sF amw faw w1
T FIT aEATT W ATHAT A HEATHTL
FCAT 4€ FT 2 &1 F AT 39 fegfg a1
AN FAST IS & ) I8 A1 & § 98
Qerar ofsgw gma & dar w1 WA
Fzi gT ggWE AR L AR Do Jan
aga FWE | ¥ IFT Fad § P oaa
gqAT G4 &1, §9ar 1 &7 T 37 F g
g ¥ atm FW@ § A IYA FW §
#YT St AGY 24T 3 SAFY TFAIT qgEwAr
qiar {1 9 999 WA U A€W o
aia Ft & fF a=t & w0 faar arr et
gnfeg sarfaa &t od @Y7 99% T afz
fro €ro QI FT TEIT W T AT I W
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FAMAT FH | gW Ia+ faars § wfFa
f&x @t afs g # I9 afawre
FragaFar F a1 A1 FH W@ Afawic H
A gugA st wWiA P @, oW
=t gz afawe IJ|W & fag doT g
afFr gaFT 7 @ frager @ &7 gw
T Aen § fF o 1 ag wEa #
wrwr faer g ag afasread fam
Tar g9 Ay gw wif earfag At &
Y | gz Afawre HFT 9 ¥ w94 F
wif-a warfaa ar £ 1 gTFIT ATEAIEa 2
gea &1 dar sqaar & 5 afe zasr
dro €Yo vz faar mm &t gwW FwifeT Y
mifrr & aftafaa 7 #7 9% &Y gw a@ER
gre 30\ ofg @TEIT @ A wr
ATIATAT T FFGT 1 HIT I GO H
A% giwT qqT §RAl g ar & aam
THA A Feen F fAatg fFar 4

ST AEIT, R F FIT AT
avE & &1 A8 afew AT A & H 79
garg =ifqr f& ag us awg faaifig
F A7 qar 2 ff 599 a9 F #7339
aifig enfyg T 3 a9 grar aar
21| gl ¥ eI AW FT EA FE F7
AZHT & AT & | FIA A uF Qar fEegr
gar | gaaSmg A az ferr T @&
T AW@F T A I@FC AT T FT
I @E g1 AF § 1 FAET EHW T AT
g gwa & gg A fafa qw s fan
asdisEE &1 gfaar ¥ g s &, ar
g4 agl 9T AT T gAT H1 fAaar & 4%
fadait & 9w @gi W3 § W AR
B9 ¥ F1@ #Y9 § 1T 59 <@ F AT
#7 f5rs w7 & a7 gwrw fav ot & o
Hag @t g & wgw § 5 oawR
edt & wifm ewfes &3 39%
aewT w1 ot Ffawre ofgd g7 afasd
1 ag & ¥few ag Traar o GTg-ang
%2 fr g faaifa safa @ a3 wfa
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[ FaeFae T ]
Taifyd G FT AW Al AIHRL F G
Wit

MR. SPEAKER : The decision was to
finish the debate at 5.30 and it is already going
to be 5.55. I think all the lists are exhausted
except that out of the long list of the Congress
Party, so many have already spoken. They
have taken their time. Even the Minister's
time is very short. I wish it is concluded to-
day. Will the hon. Minister be able to reply
now ?

st T fag et (arma)
aw i &1 aag agt fasr | aEfe
w1 far gardr o ff & ag faar a3
R & gzg 95g fame A A1 gEAT
q7T i e ot T8 faw aea & 7

SHR1 NATH PAI: Mr. Speaker, the
deb will be concluded to-day and we can
sit a little longer. We sat yesterday till 8.15.
My submission is that the debate should not
be spread over months. Let us sit a little longer
and finish it to-day. Then, there is my right
toreply to the debate.

sit THA AT TAH : FH Y FT FA

warea &t qu gvw fgr g dEr A
g f ag 8 5 99 qu g97 a3 faan
afal A qu AT ARG |

MR. SPEAKER : Order, Order. I think
none is satished with anything. More time was
given. Again more time was given and Mr.
Nath Pai knows it. Now they are demanding
to go on and on. The Swatantra Party has
five minutes left. If they want, they can exhaust
that time.

SHRI NATH PAI: May I make a submis-
sion, Sir? You were not present then, The
time was not cxtended at our request. The
Government brought a motion to extend the
time. There was reason for it. I submit to
you that we may conclude the debate to-day.
Then there is my right to reply.

SHRI K. P. SINGH DEO : Sir, my Party
has 22 minutes.
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MR. SPEAKER : Ifmyeyes do not fail
me, your Party has only five minutes more.
But before that, I am going to call this side.

I will'accommodate one or two members
from each side for about 5 minutes.

SHRI BEDABRATA BARUA (Kaliabor) :
Where is the urgency, Sir? I suggest this
debate may the postponed till the next day.

=t e fagrdt aoRdt (FawayR) -
AT & gEET @ew fFar W@ &K
gigaz drad &Ry & fa¥ amran
TG TATE | EW AT AT gHT I3
FA | WAL AF I FATT g
aifga i

SHRI INDRAJIT GUPTA : You may give
five minutes each to the remaining speakers,

et wwtag (F57) s @ A &
T 9F AT 2H @ Tl I E AT 39 T4,
Zsdt arfe g9 A fawar &1 @i daa
AT 92AT 8 | HFWEHI FF & AR
g gre fagr 3 )

MR. SPEAKER : My transport is at your
disposal.

SHRI NATH PAI: Here is our gallant
Speaker.

SHRI K. C. PANT: I want to make a

bmi I can nd the anxiety of
the House. I can understand the anxiety of
those whose Resolutions are to come up. I can
understand the anxiety of those who want this
Resolution to be concluded today. But I want
to say this; Only earlier this week, Shri
Prakash Vir Shastri's Resolution was also
discussed. And, it covered the same area. If
the House desires to have additional informa-
tion then it will be better to postpone it. If
they want the same reply to be repeated then
we can have it today.

MR. SPEAKER : There has been enough
discussion on this. There are so many other
matters pending.
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SHRI RANDHIR SINGH (Rohtak) : In
deference to your wishes, I withdraw.

MR. SPEAKER : It is so good of you.
Shri Raghubir Singh Shastri.

=t Tadie fag et : g=w wERa
durer # adt ¥ gdafsa v glafas
ATTHTE, AZ AT AT JAAAT 99 T 2,
AT gz ad g Aramg fFmaas
grag W Agl ar Aararg fe AT A A
aET At-Afaar AN r A gaE
srar Arar g, 99F fa3 dar w1 Faar g,
¥ §aa Fgl 95 FT AT ArHATT IATH
& att 7z awnr afsfafedi & faar
sifareror arr & 1

§g A7 ag=l A gl § F fo=
# susrar fagre ¥ b9 WA
¥ HOY FUFT FEAT A1gal g fF s
fagiT 51 98 819 &1 @ § A1 o Fro
¥ +fr o feafa G @7 e @, @1 fa
g & sg-qrd Afugy, g, Aaray,
armds AT AAH Y FT-FT ST
g &, SAFT ¥4 FI |

gg WAl @zEl ¥ #@ fFw
g & Qg afes s § fag
ara ana gFar g | afFa w faa w
aifas ¥ afas sa¥ uFAfas 120 g
ame # @ Fifes feafa 8, ag sA-3w
awFgat Al F W T Fifgw
feafa, I0amd, yia grEar HFE-
gl F wArfasT & syagre afs & FTW0
Tg wrewe gt g, A T sg @ ar
& qfefeafaai § 1 safeyr @ wEmall &1
ger F wwdfas 21 &R adAET
FuaFaT F 1@ FfqF FO 40 E,
% gay ag gaAT Tigar g F weie
T, WA ST, T[IER faararas
stz fagcaq zra fre g0 anfas Fifa
& gdrw & 9 A fay wE T @ E
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a1t gfagt &fea w1 @1 @ § oAk
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qififers oifzar Fafr FAAQ gEAd
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€ g% Wt mfaat @ oo @,
STE e F ol srgF vl om g
W AT TW AFIT F &M Fgd &, F
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A% g o safs ar dwew §, ¥ A6
ANAIA HYT TG AT =1gd & |

SHRI K. P. SINGH DEO (Dhenkanal):
I thank my hon. friend Shri Nath Pai for
moving this resolution. I hope it would have
created additional awareness on the part of
Government, which has been lacking from it
30 far, of the burning problems which are there
in West Bengal.

Since the last four general elections, we have
seen the spectacle of two UF Governments after
prolonged Conogress misrule for twenty years.
Now, we are sceing President's rule, that is,
the Congre: s Party back in Bengal through the
back-door and ruling there through its
burcaucrats and the Governor.

So, let us ponder over the developments
which have taken place so far and which have
led to the sordid things that are happening in
Bengal at the moment. Though the Congress
had been in power for a long time, the Congress
Party had failed to solve any of the problems
like industrialisation, employment, agriculture,
rchabilitation, the deveclopment .of Calcutta,
land reforms and distribution of land to the
landless, which gave rise to the so-called peasant
uprising in Naxalbari in that strategic area,
which has now taken an international form.,
Subversive elements who had extra-territorial
loyalties, who were anti-national and who had
foreign inspired ideas and ideals, and who were
given a pat in the back hm in this very
House by the leaders of the CPI and the CPM
and told that they were doing a great job,
those very elements have now started singing
certain slogans in Calcutta in Bengali which
run thus :

“ Jadio Bhoole Baapor Naam Bhoolbo
Nako Viet Nam"

which means Although I may forget my own
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father’s name, I can never forget Viet Nam and
the Mao ideals that go along with it.

Now, we see the spectacle every day, and we
read and hear from the newspapers and the
radio about bomb attacks on the police, police-
men and police officers being dragged out of
their bouses and hacked to picces, bombs
thrown at military vans, murders, rape, arson,
robbery, loot and then firings by the police in
retaliation sometimes. All these things could
have been nipped in the bud if in 1967 when
the Naxalite movement first started, the sugges-
tion made by our party which bad advocated a
wvery strong and stringent measure to ban these
extremist elements had been put into effect.
But this Government fell into the trap and
started treating them in a respectable manner
and treated them as political elements. To
make matters worse, Government added fuel to
fire by sending a Governor who was a fellow-
traveller, who had no knowledge of administra-
tion and who was partisan in his own attitude
towards some of the elements which comprised
the UF there. Then they had the committed
bureaucracy which had no co-ordination, no
communication between themselves. Now the
administration is at a standstill in Bengal, in
Calcutta or amy where else in the State,
wherever you go.

Then comes the police which is the main
target of attack from various elements. Any one
in uniform is a very tempting target for a
bomb, a cracker, a knife, hatchet or any thing
handy.

Who is responsible for this state of affairs?
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Intolerance of group behaviour has become
the most unwholesome feature of political life
in the State at the moment. Again, who is
responsible ? This very Congress Party. When
it was in power, it considered it its monopoly
to break up Opposition party meetings beating
up Opposition leaders. In my State also, they
had one very respectable leader from Sambhal-
pur murdered in a train. Now it is boomerang-
ing.

When the UF Government was in power a
reign of terror was let loose. Now it is boome-
ranging back on them. We see the strange
spectacie of CPM (M) pleading here that their
leaders and workers are subjected to the same
third degree method and annihilation as they
were doing to their political opponents. Ifit
was the object of these elements to terrorise
and demoralise the people of Bengal; they
have succeeded to a large extent in this. But
what is the Government doing except to indulge
in wishful thinking and pious hopes that every-
thing will be all right. Where these unlawful
elements should have been banned, they have
been given under credence and respectability
by treating them as political opponents.
Rowdies who were nurtured by the Congress
in West Bengal to keep themselves in power
have now switched their loyalty. Hereisa
statement by the Commissioner of Police,
Calcutta, Shri Ranjit Gupta. He says that a
recent survey has shown that there has been a
shift in the allegiance of anti-social elements
which today form a strong part of the
CPI(M-L). We sce these clements ransacking
educational institutions libraries, desecrating
statues of national and State leaders while
Government sit tight doing nothing. All they

It is the ruling party which during the freed
struggle taught people how to kill British police-
men. ‘This has boomeranged. Now Indian are
kiling Indian policemen. Violence breeds
violence. We have always said that the means
should justify the end and not ice versa. But
that principle has been discarded.

Now we come to the sorry spectacle of
policemen who are supposed to be the guardians
of law and order themselves being the target of
attacks. You can well imagine what sort of
confidence they can inspire in the people of
Bengal, what sort of protection they can give
them when such extremist clements start going
on the rampage.

want to do is to promulgate legislative measures
which will never face the glare of parliamentary

criticism.

Going back to 1967 when the UF Govern-
ment came to power, after the great disillusion-
ment with the Congress rule, there was a faint
ray of hope they would be able to do something
good to the people. But when extremist ele-
menis of the UF perpetrated a reign of terror
and started their gheraos, terrorisation and
intimidation, the people of Bengal got disillus-
sioned with them also.

MNow with growing tension and lawlessness
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industry having started moving out of the
State, which has become the order of the day
in Bengal, 160 industrial units have closed
down ; 23,000 people have been thrown out.

In a recent article in The Statesman, it has
come out that although there are 550,000 job-
seckers, only 26,000 have been absorbed in
three years, that is, only 4 per cent have got
Jjobs. All this has added up to frustration and
instability. Wherever there is economic ine
stability, political and social instability are
bound to follow. It is a wicious circle. Itis
high time when we have President's rule that
instead of letting things in the State go haywire,
from bad to worse, Government had a rethink-
ing in their attitude, not took everything in its
political aspect only but also thought about the
economic aspect, the employment aspect and
50 on, so that this vicious cirele is got over and
the cancerous growth of violence and extremist
influence, which is fast spreading to the neigh-
bouring States, is nipped in the bud. Eterpal
vigilance is the price of liberty. I fully and
wholeheartedly on behalf of my party support
Mr. Nath Pai.

MR. SPEAKER : Shrimati Ila Palchoudhu-
ry has written to me.

The word used by Mr, Indrajit Gupta with
reference to her, during his speech earlier
today, is not parliamentary. I have expunged
it.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : We have discussed this matter
of law and order particularly in relation to
West Bengal on a number of occasions and,
as I submitted earlier, only a few days ago
we discussed the same matter on a motion by
Shri Prakash Vir Shastri. The ground that
has been covered in this debate is almost the
same and there is not very much new that I
also can add to what I have said earlier except
for onc development which I will mention
later. But itis my duty to meet some of the
points which have been raised in the House
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and totry togive a connected picture of the
situation in West Bengal.

My objection to Shri Nath Pai’s resolution
is notin its intention. I recognise that the
intention is to focus attention on a problem
of national importance, but I feel that he over-
states the case. He talks of no improvement
in the situation. I will show later on that
there has been improvement in the situation,
though the situation continues to cause all
of us concern and with good reason. Then
bhis resolution says “widespread unchecked
violent activities throughout the State™. 1
think it is not correct to say that they are un-
checked, and in fact if onc had listened to the
decbate, one would have found a few hon,
Members objecting strenously to the steps
being taken by Government to check these.
Therefore, some people say that the Govern-
ment is taking no action, some people say that
the Government is over-active., At any rate
Government is taking steps and I shall indicate
what steps Government is takiog. Shri Nath
Paiis afair-minded personand I have every
reason to belicve that he will be fair-minded
on this occasion. He will see that we are
trying to take many steps to check wiolent
activities in West Bengal.

It is not a simple situation, it is not a simple
problem, itis a complex problem. My hon.
friend Shri Indrajit Gupta is not here. He
took objection to the fact that Government is
adopting a multi-pronged approach to the
problems of West Bengal, the law and order
approach as well as the developmental
approach. Ido not know why he objects to
this that it is a package approach. There
bas to be alaw and order approach and due
consideration has also to be given to the long-
range fundamental problems of West Bengal.
Itis inevitable that there should be a multi-
pronged approach to this problem.

My hon. friend Shri Bajaj wanted a time-
limit to be set. When we are dealing with such
complex situations, I do not think that merely
setting a time-limit will solve the problem has
to be solved on the ground.

Vide Col. 307
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MR. SPEAKER : If Mecmbers are tired,
they cango into the the Lobby and relax.
All the talk is coming to me through the mike.

SHRI RANGA (Srikakulam): Why are
you people sitting in the front, those who do
not even deserve that Government? Take
your own seat....(Interruptions) Your owm
Ministers are speaking, and you do not even
feel ashamed ? In this House we have got to
behave properly.

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : Itis a very cheap jibe.

SHRI N. K. P. SALVE : Can he repri-
mand these persons across the Table like this
when you are presiding ? Are you a helpless
spectator ? For lack of one decorum we cannot
tolerate lack of another decorum... . { Interrup-
tions) He should also behave.

MR. SPEAKER : There was no need for
him to intervene after I had made my obser-
vations.

SHRI N. K. P. SALVE: On a poiot of
order. Isit opento him to rcbuke them or
reprimand him or is it open to the Chair to
reprimand or to allow that reprimand ? I want
your ruling.

seaq W@ 97 W @A &
@ @1, IAFT qAg A WEF I JAA
arat At = Faegia g2-B19 @07 L@ o1,
gast gg W gNE Fdl @A fa1y
agf @ &, FAET T AG GATE T
<gr grm | ZE fan #3 *gr fF s g
qier ar 9% T §, 41 AfE § 9w orEd
aﬁt. T F2 ATLH | SIHAC T TR
oygr | SAIET YEAT AT Tar | W #
e faar ar, @ A% & ®1 Far g€
91 g " 5 gug # qr=ar &5 g
Srit & @i Fa g1 A% g, s fad
tm &grar!

sit st fagrdy qroway © T S F
wraam&wﬁ:
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SHRIK. C. PANT : As I was saying,
the main point is whether the Govern-
ment has determination to meet the
situation. That is the central point of this
debate. Butif the Government is taking steps
to meet the situation, then I think the House
should support the Government in the steps
it takes. That the Government is determined
to meet the situation should be obvious by
now and the very criticism that the Government
has to face today is partly on account of the
steps it has taken to meet the situation. It has
become obvious during the debate also that
in the last few months many steps were taken.
As Naxalite activities changed their character,
in accordance with that the police also try
to change their tactics to meet the new situa-
tion that arises in terms of trainiog to their
personnel, strengthening and streamlineing of
the intelligence machinery and so on. Various
steps heve been taken to meet the new situa-
tion as they arose.

Just now, the most striking features of the
violent activities of the Naxalites and other
similar groups in the recent weeks have been
the concentration of their fury on a selected
target, These targets they call “‘class enemies,”
and they include among this, policemen, other
Government servants, political rivals and
selected landlords and businessmen.

This is one feature that has emerged in the
recent weeks. (Interruption)

=Y FHATGA TATH : AR ATATAHT
#1 feree W wfaa g€ & &R w9 a9
qgx wf &, famst & ofafgse &war
A

st ofe ywwr : (=WA) - ¥ faw
T FT HrEAE FW § A Fgh A
I F@E

oo gEten q@T (a|idr) @ ¥ Aw-
e w1 WY FIG §—AC T9 AT &I
ST g |

SHRI K. C. PANT : Now, the second
noteworthy feature is that a large number of
anti-social elements who have their own axe
to grind in this situation of lawlessness, have
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joined the Naxalite bandwaggon. That is
the second feature of the situation. The third
aspect of the sitvation is that the violent
clashes between the Naxalites and other poli-
tical groups are continuing. Who is suffering
the most depends on who are their closest rivals.
I shall leaveit tothe house to judge whois
complaining most about Naxalite attack on
them.

The fourth aspect is=which the House should
note the manner in which the Naxalites carry
out these attacks. The attacks arc very
cowardly. They are invariably cowardly.
They donot face men individually in single
combat. They try to surprise their victims
and they choose their victims in such a
manner that resistance to their attack is
minimum. For example, a policeman returns
from his bath and he is attacked and stabbed.
Sometimes, he goes to a bazar for buying some
medicine for his family, and is coming home ;
he is attacked. Attacks of this kind, as I said,
are very, very cowardly. We have taken
various steps to strengthen the police morale
and to see that they can meet this kind of
changed pattern of attack which has emerged
in the last few weeks.

This is the contemporary situation there,
but Lagree with many hon. friends who spoke,
that many of the tensions are longstanding
tensions, and the background to this problem
is certainly not the simple background of law
and order. But the situation, however complex
it may be, show us the immediate need to
tackle what is happening and they are which
I have just outlined.

But in this respect, it is also necessary to
give asense of security to the police there
and thatalso we are trying to do, and if the
house extends its support to the forces of law
and order there, that would itself strengthen
the very morale, and I hope the House will
do that.

1 need not dwell on the history of this
particular movement how it emerged and how
it gained strength after the UF Government
came into power in West Bengal. This has
come up a number of times in the House, and
today, in his maiden speech, Shri George
made the point very tellingly asto how the
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Naxalite movement was an offshoot of the Mar-
xist party at a certain point of time. But it is
worth repeating that during the UF regime,
certainly a situation was created in West Bengal
in which many persons who were convicted of
violent activitics were let free. A large number
of cases, over a thousand, I think, including
cases under the Indian Explosive Act, were
withdrawn, and the police was made almost
ineffective. The administrative machinery
was almost systematically and deliberately
eroded. These were the things that happened
and the House is aware of these things.

Against this background, the impact of all
these things on the Naxalite movement was
that the leaders of that movement who have
becn arrested were in jail, which fact had
practically brought the whole movement to
a dead stop in 1968. After they were released,
and they were released under these conditions
in West Bengal, they were reorganised, regrous
ped, reformed, and collected arms and ammu-
nition, and in a way this was responsible
for the organised manner in which they
were able to function owver since. This
is a basie fact, which I am afraid one
bhas to recognisc. The matter was made
worse because during the UF Government,
there was an attempt on the part of some
parties, not all—I need not name them—to
assert their superiority through force and
intimidation. They had no compunction in
resorting to extra legal methods, even where
legal methods would have served the
purpose. For ir instead of distributing
land through the normal process, some party-
men were asked to go and grab the land.
There is one party in West Bengal which is
more responsible for these things. I will not
Dame it because all of us know it. The situa-
tion in West Bengal was such that the Chief
Minister himself had to describe it as
barbarous and uncivilised. Let us not talk
of votes, Mr. Bajaj; do not forget Kerala.

=t ®HS AYA AN © A TL FAFT
areg w7 7@ fawr g

st T I 9@ HIIHT IEE
T,
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St ®WW AT I ¢ ATIH) GNZE
faeft afem gy avea #9 a8 fadr €1

ot g WX oW HI9F) IR
arsz 79 faer 1

He should read the writing on the wall
He will get the votes and we will get the

scats.

I bad mintioned earlier to Mr. Nath Pai
that it is not correct to say that there has
been no improvement in the situation. In the
three months after President’s Rule, the situa-
tion has improved all round. Thereafter; the
situation started deteriorating. In July, various
incidents reached a certain peak. Afier that,
they declined to a certain extent. Several
steps have been taken to reactivise the admini-
stration which had stepped functioning
normally at that particular point of time.
You must remember the adverse conditions
under which President’s Rule came into being
there to appreciate the problems the admini-
stration had to face. The state of terror which
prevailed had to be brought under control.
Cinema- houses, restaurants and shops were
deserted after dusk. Today it is not so.
People are in a position to pursuc their
normal avocations. People move about freely
at night. That sense of fear and terror
which was there previously is no longer there.
Is this not a definite improvement? There
is violence, of course and I have already
mentioned the areas of violence. But to the
cormmon man walking in the street, that terror
has gone or is much less. This is a fact of life.

Secondly, there were two important festivals
during this period—Diwali and Durga Puja,—
which passed off peacefully. Knowing the
fervour with which these festivals are celebrat-
ed, in West Bengal, ao attempt could have
been made— in fact, it was said earlier that
an attempt would be made—to create trou-
ble but it was not created. Refugees arc
streaming into West Bengal from East Pakistan
for the last many months and yet the admini-
stration there has been able to maintain com-
munal harmony and there were no communal
disturbances. We should take note of this
fact which goes to their credit. When land
grabbing was launched, it was handled with
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tact as well as firmness. Over 4500 Naxalites
bave been arrested, including some top
leaders. Kanu Sanyal and others have been
arrested. I have given the names and I need
not go into all that,

In the agrarian and industrial sectors law-
lessness is declining. Illicitly held arms and
ammunitions have been captured in large
quantities,

Unfortunately, clashes between political
parties do continue but, I am glad to say,
not in the old fashion. During the UF re-
gime clashes took place between two large
groups armed with lethal weapons of all
kinds. Now they do continue but not in the
form of two big jathar and so on. Now the
police intervenes whenever a clash is brought
to their notice of when they see something
happening. This is another part of the
situation.

Now, how do we deal with it ? Here I should
say quite clearly that whereas there is the
long-term aspect and the short-term aspect,
as a matter of priority the Government has
to be quite clear that the first priority is re-
storation of pormalcy. Without restoration
of normalcy even the steps of development
cannot be taken. So, normalcy has to be
restored and these violent activities have to be
put down effectively. There is no escape from
that.

But this does not mean that the other
aspect should be ignored. I entirely agree
that those are important aspects. The pro-
blem of development of Calcutta, of land
reforms, of unemployment—all these are today
engaging Government's attention. I have
explained to the House, I think, more than
once what steps Government is taking in
this connection. I will refer briefly to some
of the steps later.

If you ask me specifically what steps the
Government has taken, I need refer anly to
a few because on the previous occasion, in
reply to the debate on Shri Prakash Vir
Shastri’s motion, I have outlined the steps
at great length. The House knows, only the
other day in the West Bengal Consultative
Committee two Bills were discussed and these
Bills were approved by the majority of Mem



351 Law & Order

[Shri K. C. Pant]

bers who participated there. Even Shri Indra-
jit Gupta, who objects to these Bills, has
conceded that the majority of the House
supports them. In the debate also today
almost all the parties, almost all the spokes-
men, have supported these measures. Some
have even asked the Government to take more
powers in its hands to deal with the
situation.

SHRI INDRAJIT GUPTA : They are your
friends on this occasion.

SHRIK.C. PANT: The situation there
is so cxtraordinary that extraordinary steps
need to be taken. It is not that I ignore
his objections. As Shri Indrajit Gupta has
said, every life is very precious, no matter to
which party that person belongs, no matter
whether he is a Naxalite or even an anti-
social person. In this situation, where there
is so much violence, pecople are killing other
people, inter-party clashes are going on and
the whole atmosphere is being brutalised, is
it not much more humane and sensible to
bhave preventive measures to deal with the
situation rather than rely entirely on punitive
measures; or, is it anyone's case that preventive
measures are not necessary ?

SHRI INDRAJIT GUPTA: If preventive
mesaures are taken, will it stop? Do you
assure that?

SHRI K. C. PANT: If preventive
measures are there, punitive measures will not
be necessary. Would you support rather puni-
tive measures ?

SHRI INDRAJIT GUPTA: Only boys of
the age of 10 or 12 are being picked up. It
will not finish the Naxalites.

SHRI K. C. PANT: It will not finish the
Naxalites but not having preventive measures
will have more bloodshed, more violence,
more police shooting, more repression in your
terms. Would you support that ? I plead with
you to consider this aspect because you
cannot wash away the fact of violence in West
Bengal, that young boys are being killed and
are killing, that all this is happening because
pepole will not go and give evidence and
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these clements are again being released on
bail and, therefore, are again circulating and
the circle of violence goes on. In this situation
would you prefer that the whole thing be a
battle between the police and thess elements
in the strects or would you prefer that the
Government is armed at least with some pre-
ventive measures so that this orgy of violence
can be controlled, if not ended? This isthe
basic question,

I may assure Shri Indrajit Gupta that the
Government would not have brought forward
this measure if the situation bad not demanded
it and the situation had not made it inescapa-
ble. 40 policemen have lost their lives and 400
of them have been injured. While we were
sitting in the meeting the other day, we got the
news that the Secretary of the Legislative
Department of West Bengal was brutally
stabbed. All these things are going on and we
cannot ignore these happenings. That is why
I plead with him to consider this aspectina
wider perspective.

Having said that, I assure him that law-
abiding parties need bave no fear from these
measures and that it is our intention that the
preventive detention provisions should be in-
voked only in respect of those who take to arms
and who take to heinous violence.

SHRI INDRAJIT GUPTA: You are not
going to administer it unfortunately.

SHRI K. C. PANT : We will advise the
West Bengal Government to keep the strictest
scrutiny and use preventive detention provie
sions with restraint. It is not that we are un-
mindful of this aspect. We have deliberately
sought to restrict the scope of the Preventive
Detention Act so that it would not be possible
to use preventive detention provisions for
ordinary law and order situation. Even those
powers, extraordinary as they may be, have to
be used only when the pattern of violence
becomes shockingly gruesome.

Then, there was a reference to the need for
public education and there was a reference to
the need for a dialogue. I agree all these things
are important. But let us not conmfusc the
ijssues. The forces that are in charge of main
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taining public order arc not the people who
are going to carry on political dialogue. Ina
democracy, it is the function of political
partics, of leaders and of all the public opinion
to carry on a dialogue with all the elements.
In fact, in a democracy society such a dialogue
cannot be stopped. This very debate in the
House is a part of the dialogue. The various
questions and answers are a part of the dia-
logue. This dialogue must contioue side by
side along with these measures because, ulti-
mately, the victory of democracy lies in winn-
ing over these young people to the side of
democracy. We cannot accept the defeatist
attitude that they are outside the pale of
reasons.

There are various clements mixed up in the
gituation. I would welcome all of us joining
together in the educational task of trying to
convert those who are capable of being con-
verted. There is absolutely no objection to
that. But, I think, violence has to be dealt
with as violence,
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SHRI K. C. PANT : I must confess that I
do not wield the moral authority which per-
haps can convert Kanu Sanyal or Charu
Mazumdar., But if Shri Bibhuti Mishra wants
to go and meet them, to the extent it is possi-
ble for me to facilitate his mecting them, I
shall do so.
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SHRIK.C. PANT 1 It is the Gandhian
approach, and I respect that Gandhian
approach. But there must be a Gandhi to im-
plement it. The problem is that we do not
have now such people in the country with the
moral stature to bring about a change of heart
by mere discussion. This is the real problem
and that is why we see many of our ills today.
The Gandhian approach believes in the con-
version of hearts and does not believe that
anybody is beyond that. Anyway, I think,
this is going a little beyond the point.

One thing is very important and that the
process of political education must continue
and it must also involve those who are oppos-
ing police action. After all, the police is only
acting because the Parliament wauts it to act
and the Government wants it to act. There-
fore, the police is discharging its function.
And the Police deserve to be supported for
that—that is important—because the Police
must not be made to feel as if they are carrying
on some kind of a criminal activity. Ifthe
Police are doing something and if the Govern-
ment is directing them to do something wrong,
the Government is to blame. If the Police are
discharging their function, they must not be
held responsible for the wrong directions of
the Government if they are wrong. At any
rate, public servants discharging their duty
must be supported in any civilised society,
This is the sort of political education that all
of us must carry out.

Reference has been made by various spea-
kers to the Governor of West Bengal. Ina
complex situation. ...

SHRI ATAL BIHARI VAJPAYEE: Call
him back.

SHRI K. C. PANT: ..When one finds

. that the situation is not yielding as readily to

the measure that one is taking, thereis a temp-
tation to make someone as scape goat. But
this is a complex situation and when the whole
administration is trying to tackle the situa-
tion, it is not fair to single out ome single
individual for it. The fair thing is: ifyou
have to blame someone and if you have to
attach blame to somebody for this situation,
that responsibility, I think, falls on those who
created this situation in West Bengal and the
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situation which was inherited by President’s
rule. This should not be forgotten. I have
mentioned it earlier also.

Therefore, the question of the Governor's
action there should not be isolated from the
action of the Government and he alone should
not be held responsible. This is all I would
say in this connection.

My hon. friends, Shri Indrajit Gupta and
Shri Jyotirmoy Basu, referred to Police
excesses, I am not here to hold any brief for
any Policemen who has committed excesses. 1
am here to say that if an individual Policeman
has erred, the whole Police force is not to be
condemned. This is important. We are here
to sustain the authority of the Police foree and
pot to sustain the authority of any erring indi-
viduals in that force.

SHRI INDRAJIT GUPTA : You know in
the Consultative Committee several members
of your own Party said that along with these
Bills some measure should be taken tosee that
Police excesses are not committed and those
who have committed excesses are brought to

book. You kept quiet then.

SHRI K. C. PANT : If you will remember
—1I am just refreshing his memory—The Prime
Minister, in her concluding speech, made a
specific and pointed reference to that matter
and made a categorical statement that those
found guilty will not be spared. I request you
to refresh your memory.

SHRI S. M. BANERJEE (Kanpur) : Why
not hold an inquiry ?

SHRI K. C. PANT : Previously also Shri
Banerjee raised this point of inquiry. I have
told bim to come to me and I would clarify
this point. But these days he is shying away
from me. (Interruptions) Have some patience.
One sentence, he will understand it. The only
point there is that previously inquiries were
autornatic after every firing. Now it will not
be tic but where are committed,
an inquiry will be beld, T think this is reason-
able, considering the situation that prevails in
West Bengal.

Now, very briefly, I will refer to the deve-
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lo?m?nc-l aspects again because I have dealt
with it at length in this House carlier also and
covered all these points.

I will now mention that the problems of
Calcutta will be takled by CMDA which has
been constituted.

Eight crores of rupees have been sanctioned
as a grant for the bastee development scheme.

In respect of land reforms, one Bill has been
adopted and another is going to be discussed
very soon.

In this situation, what is really needed now
is for all the Parties to get together so that we
can tackle the problems of West Bengal in a
purposeful manner and for this purpose, we
have to have the co-operation of all the politi-
cal Partics and all the leaders of public opinion
within West Bengal and in the whole country.
If this debate helps to create that kind of
support in the country and within West Bengal,
then, I thiok, it will have served a very useful
purpose. ... (Interruptions) Having said this,
I have....{Intaruptions) I have to say some-
thing. Isit not?

The operative part is left. The operative
part is this. Having said all this, I know that
Mr. Nath Pai will not press his Resolution and
that there would be no need for him to press
his Resolution, because, if he does press it, very
reluctantly we shall have to oppose it. Thank
you,

SHRI NATH PAI : Mr. Speaker, Sir, I am
aware the hour is very late and the House is
very tired, and I will not, Sir, exploit the
indulgence which has always been shown to
me by this House. I will therefore be very
brief.

Mr. Speaker, I must none-the-less  point
out to this House that if 45 million Bengalees
can fight the reign of terror so long, certainly
this House can afford to fight tardiness and
sleepiness for 10 minutes more. (Interruption)

MR. SPEAKER : I think we should have
some procedure whereby the Members can
record their votes in advance and go away. ...
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SHRI N. K. P. SALVE : In advance for
the entire session.

SHRI NATH PAI : Mr. Speaker, I think,
the Rules Committee will take due notice of
your suggestion in this regard when we meet
on Monday.

Mr. Speaker, Sir, a very heartening
feature of today’s debate has been that there
has been unanimity in supporting the substance
of my resolution. Even Mr. George who
deserves our congratulations on  his maiden
speech said that he agrees but he suspects
something since it comes from Nath Pai and
since itis from the Opposition Member, be
thinks that it is axiomatic for him to oppose
it. I think, we should rise above these things.

The unanimity has been on two points.
One is the substance of it. In the meanwhile
I had a delightful surprise that even the CPM
has come for come forward to condemn
violence. I remember, Sir, the way the Member
was attempting to heckle me and stop me when
on the 7th August, I moved this Motion. This
is, Ithink, a welcome conversion that those
who stood apparently according to their own

dards to gain by violence, saw how danger-
ous it is to advocate violence. I remember
the CPM Member trying to run at my throat
for condemning violence. Fate is such, circum-
stances are such that the spokesmen of CPM
were required to condemn violence unequi-
vocally. It was no less a person than Mr.
Jyotirmoy Basu and his senior colleague Mr.
P. Rama Murti who condemned violence.
When they condemned violence, we were
accused as bourgeoisie. I don’t deny we are.
bourgeoisie. But even the most militant of the
militants has been compelled by sheer force
of logic to condemn violence. Thisis a very
weleome thing.

Mr. Speaker, I would like your guidance
on one small thing before I deal with certain
points, There is tremendous disadvantage to
this House and to the subject of my Motion,
if it gets stretched for 3 or 4 separate debates.
1 moved my Motion on the 7th of August.
‘We debated it on the 21st of August. Now we
are trying to conclude the Debate on the 20th
of November. A debate which gets so much
long-stretched like this loses its very content
and importance and seriousness.
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THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAGHU RAMAIAH) : It has
helped the conversion.

SHRI NATH PAI : It has some advantages.
I do see your point. But, rather, I would like
to have such a debate seriously raised in this
House and d and r 1 immediately
on the same day. You, perhaps, Mr. Speaker,
will have to find a way for the House.

s ded

MR. SPEAKER : I am all for this only
if the House agrees.

SHRI ATAL BIHARI VAJPAYEE: We
can have one full day for business as in the
Rajya Sabha,

SHRI NATH PAI : Mr. Pant started by
saying that he does not want to say anything
new. It has taken only 45 minutes for the
Minister not to say anything new. Itisa new
thing which I have now discovered. He began
by saying that he does not have to add any-
thing, when it bas actually taken him 45
minutes to say nothing. But, Mr. Speaker,
since I have to say something, I will have to
take 5 to 10 minutes,

I want to remind the House that there was
a lot of misimpression about my Motion.
I do not know if hon. Members have their
papers with them. After they have heard my
submission, I feel confident that they will be
inclined and persuaded to disregard the advice
which the hon. Minister has given to reject
the resolution and they will be perhaps per-
suaded to accept my resolution. What exactly
does the resolution say ? It says :

“This House regrets that there has been
no improvement in the law and order
situation in West Bengal even after promul-
gation of President’s rule and expresses
grave concern at the wide-spread unchecked
violent activities throughout the State
thus endangering life, property, sccurity and
democracy in the country.”

I have only said :

“This House regrets that there has been
no improvement.™
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This House does mot condemn, but only
regrets. Therefore, there is no danger of the
Government being toppled.

AN HON. MEMBER. : Why is the hon.
Member referring to that ?

SHRI NATH PAI : Because that is the
constant anxiety all the time. I have only
said that this Housc regrets that there has
been no improvement in the law and order
situation in West Bengal .. ..

SHRI R. D. BHANDARE (Bombay Cent-
ral) : And, therefore, the failure of the
Government.

SHRI NATH PAI : I had expected a cate-
gorical reply to some of the vital issues that I
had raised. Isita fact that at Jaduguda, the
arms that were seized were arms from the
ordoance factories in India ? Is it a fact that
at Jaduguda, a top secret documen: of the
13th Junior Commander’s School of Signals
at M how was discovered ? Is it a fact that a
whole plan of military operation was found ?
No reply has been given to these questions,
Isit a fact that not only a list of all would-be
victims has been given but they have also given
their aims, objectives and their tactics and
their modus operandi ? The House needed to
be satisfied on these issues. They have told
us what their targets and their aims and
their objectives are. There was one docu-
ment from which I had quoted wherein these
men have gone to the extent of saying that it
was India which had committed aggression
in 1962 ; it was a document which said that
it was China which was the victim of Indian
aggression, and India should vacate the terri-
tory in NEFA and hand it over to China. Did
not these points deserve some reply ?

1am sorry that the hon. Minister gave a
long catalogue of the so-called steps being
taken by the Government of West Bengal under
his guidance, but nothing was said about the
vital issues that I had raised.

I had putitin one single sentence and said
that the present Naxalites are determined to
achieve their five aims. They want to demo-
ralise the administration. They want to
discredit democratic values. They want to

NOVEMBER 20, 1970

in W. Bengal (Besm.) 360

disrupt the economic life of the country. They
want to dislocate education and ultimately
they want to destroy the faith of our people
in our country.

What is happening in Bengal is not the
concern of Bengal alone. I think, in spite

of all the assurances being given, that
Bengal seems to be marching towards
chaos and anarchy, and far more

stern steps and greater determination is called
for. For, it is not only the problem of
Bengal. If Bengal burns, India cannot be
saved. I had said at that time that Bengal's
economic, and social problerns and the political
challenge in Bengal cannot be left only to the
Bengalis. We all must regard it as a challenge
to us. Gokhale used to say, what Bengal
suffers today, the rest of India suffers tomorrow,
His exact words were “What Bengal sees today,
the rest of India sees tomorrow’.

Today, there was a contradiction in the
speech of the hon. Minister. In order to score a
debating point, he has said that there has
been an improvement in the situation
in Bengal; and then, he added that
cinema-houses which were deserted are
today crowded. Well, the people of Bengal
have now learnt to live with the abnormality
of life. Itis not that there has been an improve-
ment in the situation. They know that there
will not be protection. So, they think ‘Why
not make the best of a bad situation ? Let us
go to pictures ; there may bea chance that
we shall not be attacked ; there is no guarantec
that we can return home safely from the Durga
Puja, but perhaps we may." This is the fatalist
which we have in our people. The Bengalis
have revived this fatalism, and say ‘We may
go to the Puja, and we may come back safely.”

SHRI 5. M. BANERJEE : During the
Durga Puja, there was a ccase-fire.

SHRI NATH PAI : Perbaps, there was a
cease-fire. I do not know.

The hon. Minister first said that there had
been an improvement in the situation, If there
is an improvement, then do you mot see the
contradiction in his speech ? For, in order to
reply to Shri Indrajit Gupta, he said that there
was deterioration, and, therefore the Preventive
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Detention Act was needed. In order to reply
to Shri Nath Pai, however, he has said that
there is an improvement. If there is an improve-
ment. then why have dgconim measures ?
Do you not sce that he is weakening his
case in order to score a point over me in
this dcbate ? His weakens, his whole case
on the one hand, and then but on the
other, he comes and says that the situation is
grime, dangerous and calls for draconian
measures, and, therefore, he asks for the co-
operation of the entire House in passing those
measures ; but in the same breath he says that
there is an
improvement, then he must accept this position,
or else he should accept my position, He
cannot have my position and his position in
the same breath.

SHRI K. C. PANT: It is a very simple
answer. There isa qualitative change in the
character of the violence. What was wide-
spread and what affected every single citizen
of Bengal is now concentrated on certain speci-
fic targets. That is the change.

SHRI NATH PAIL: Is it not a fact that
since the imposition of President’s rule there
has been a heavy toll of life in Beogal ? I sub-
mit very humbly there is no President’s rule in
Bengal. I say this in great agony, there is
today rule in Bengal not of the President of
India, not of Parliament, but of terror, arson,
loot and rapine. This is the rule that is reig-
ning in Bengal today and this cannot be white-
washed.

‘Where do we start ? Isaid Bengal suffers
from economic ills. But perhaps the greatest
ill from which the State suffers is the present
Gavernor of Bengal. 1 will substantiate this
pot from what a member has said, but from
what he himself had said. T will read only a
sentence to refresh members’ memory. This is
what he said on his nomination. This appear-
ed in a daily here on the 7th September.

“Speaking in London, the West Bengal
Governor-designate, Mr. S. S, Dhawan, has
predicted that India is about to enter upon
a political phase which would probably
usher in an Indian varient of communism"’,

This is his inaugural speech ! He goes further.
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When there was the ceremony of installing the
New Chief Justice, he indulged in something
which is never done in any governmental sets
up. Idonotwant to go into the details. I
will only quote from a resolution of the Bar
Association of West Bengal. What did they
say ?

“This Association further is of opinion
that the Governor, by abusing has privileged
position to denigrate the Bar and the Bench
by an uncalled for, mean, and undignified
political speech from the dais of the Judges
has demonstrated his own bad taste, colos-
sal ignorance, lack of constitutional pro-
priety and the grossest affront to the judie
ciary of the country™.

This, I would remind Shri K. C. Pant, is not
political vendetta from any member in this
House this is a resolution passed by the Bar
Association of West Bengal. Finally, what did
they say—He said ‘Do not single out the
Governor’. Idon't. I will conclude by gquot-
ing this part of the resolution :

“This Association also requests the
President of India to recall Mr. 5. S,
Dhawan who has proved so unfit and un-
desirable to hold the office of Governor of
West Bengal™,

Who said it ? Not Nath Pai, not a member of
the Opposition, but the Bar Association of
West Bengal.

If the Government of India is serious
about establishing the rule of law, safety of
life, liberty and security to the average Ben-
gali—which are his heritage like the rest of
his countrymen—it must show its earnestness
by recalling Shri Dhawan. You can give him
any job you like if he has rendered such ser-
vices to the country ; I have no quarrel about
it. But the office of Governor of West Bengal
is the last with which he can be trusted.

To conclude, let us not deceive overselves
by saying that all that can bedone is being
done in Bengal. 1t isfar from it. The grand
design is clear for all to see. They cannot just
be condemped as anti-social clements. We have
indulged in this game for too long. In their
own pamphlet, we sce the design: ‘Mao’s
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path is our path. Moa is our Chairman and
if Mao comes, we shall not resist, we will
welcome him’. Here is the strategy laid bare.

As for what Mishraji said, I am never
against any negotiations. I am prepared to
accept his amendment to my Resolution. I
gladly welcome it and I hope that now he will
support the main Resolution because an
amendment can be to a Resolution only; it
cannot be in a vacuum. Since I am prepared
to accept it, it presupposes that he has to ac-
cept my Resolution. I hope he will not resile

from this position by withdrawing his amend-

ment.,

Let us consider the situation seriously. Let
us make this pledge to the people of Bengal.
It needs economic help. Bengal's problems
have to be studied. Let us not grudge the
funds for Bengal. We have already welcomed
the Resolution of Shri Indrajit Gupta. The
House has accepted it. We have to implement
it. But when nothing is being implemented,
it provide a combustible material for those
who waat to exploit.

When houses are set on fire, in, when the
statue of Rabindranath Tagore, of Netaji, of
Gandhiji of Asutosh Mukerjee is pulled down,
let us remember that they are not the victims;
the ultimate victim is the edifice of democracy
in India, When pulling down the statues of
vencrable mnational leaders, what is pulled
down is something grander that the statues of
Asutosh Mukerji or Netaji or any other natio-
nal leader. They want to pull down the fabric
of democracy. And what shall we do? That
determination I did not see in the long speech
of the hon. Minister, Beogal must be assured
all the economic help she needs. Whether it
be the Calcutta Corporation, whether it be
the water supply of the city or better transport
of the city, give liberal help, all the help, but
when it comes to it that the liberty which is
enshrined in the Constitutional is endangered,
act firmly, act decisively. If you are prepared
to do that, we shall support you.

I think I have made out a case that my
resolution proves that during President’s rule
there have been more murders, more attacks,
more denigrations and devaluation of the
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values which we cherish. In the light of this,
since the responsibility under President’s rule
is of this Government, I commend my resolu-
tion for the acceptance of the House, and
plead with the ruling party to completely for-
get the immediate benefit to the party, think
of Bengal and adopt my resolution.

MR. SPEAKER : Amendment No. 1 by
Shri Bibhuti Mishra,

SHRI NATH PAI: I accept it,

SHRI BIBHUTI MISHRA: I wish to
withdraw it.

MR. SPEAKER : Has he the leave of the
House to withdraw his amendment.

HON. MEMBER : Yes.
Amendment No. I was, by lsave, withdrawn

MR. SPEAKER : I put amendment No. 2
by Shri Lobo Prabhu to the House.

Amendment No. 2 was put and negatived

MR. SPEAKER : I put amendment No. 3
by Shri Tridib Chaudhury to the House.

Amendment No. 3 was put and negatived

MR. SPEAKER : I put amendment No.
4 by Shri B. P. Mandal to the House.

Amendment No. 4 was put and negatived
MR. SPEAKER : The question s :

“This House regrets that there has
been no improvement in the law and order
situation in West Bengal even after promul-
gation of Presidents rule and expresses grave
concern  at the wide-spread unchecked
violent activities throughout the State thus
endangering life, property, security and
democracy in the country.”

The motion was negatived



365

19.06 hrs.

CORRECTION OF INFORMATION

GIVEN BY PRIME MINISTER AND

MINISTER OF STATE FOR HOME AF-

FAIRS ON 19TH NOVEMBER, 1970, DU-

RING DISCUSSION ON U. P. GOVER-
NORS CONDUCT

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): Sir, with your permission,
I wish to correct a factual error which the
Prime Minister and I regret we committed
yesterday in the course of the debate on the
motion by Shri Nath pai and others regarding
U.P. Speaking from memory, the Prime
Minister and I said that neither she nor any-
one else travelled by helicopter from Rae
Bareli to Lucknow. Later on bhaving the
records checked, we find that we were mis-
taken. The Prime Minister’s party, which
include Shri Kamlapati Tripathi and Shri
Shripat Misra, and the Prime Minister travel-
led from Rae Bareli to Lucknow in the two
IAF helicopters which had brought them to
Rae Bareli from Allahabad. Shri Shripat
Mishra accompanied the Prime Minister in
one helicopter, while Shri Kamlapati Tripathi
and some other official members of Prime
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Pricas of Essential 366
Articles (Rem.)
Minister's party left a short while earlier in
the second helicopter. The Prime Minister
was on an official wvisit to the flood-affected
areas of U. P.

19.09 hrs.

RESOLUTION RE: PRICES OF
ESSENTIAL ARTICLES

SHRI INDRAJIT GUPTA (Alipore): I
beg to move :

“This House views with grave concern
the galloping prices of all essential articles
of popular consumption and demands that
effective measures be taken to hold the
price-line.”

I hope the whole House will share my con-
CerN. ...

MR. SPEAKER : He may continue on
the next day.

19.10 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Monday, November 23, 1970]
Agrahayana 2, 1892 (Saka).



